
Eighth XXII . 17 Wednesday November 26 86  
Agrahayano 5, 1908

Seventh  
Eighth

XXII C 1 2 0



CONTl!:N'i's 

N(1. 17, Wedn~sday, November 26 lCJ86/Agrahayafla 5.190!l (saka) 

Oral Answers to Questions-

·Starred QuestiQD Nos. 326 to 328, 331, 333 and 334 

Written Answers to Qucstions-

·Starred Qllestion Nos. 329. 330. J32. 335 to 340 

ana 342 to 345 

UnstarrcJ Que~tlon Nos. Jro~ to 3435, 3437 to 3501, 3503 
to 3506, and 3508 to 3579 

Papers Laid on the: TabJe 

Message from Rajya Sabbd 

Committee on prlvate melllbcrs~ Bills and 
resolutions 

tw~nty.Sevcoth Report 

Public Account Committee 

Action taken Statement 

Commiitee on public undertakings 

Thirteenth Report and Minutes 

Statement correcting reply to a supplementary on 

SQ No. 26 dated 5 11.86 regardiog assassination of general 
vaidya 

Business advisory committee-

Thirty First Roport 

.. 
Matt~r under rute 377-

COLUMNS 

1-32 

33-50 

... 50-255 

l59-l67 

2<>7·268 

... 268 

268-269 

..... 269 

... 269-270 

271-272 

... 272-281 

Tb~ Sian~"marked above tb, natn_e of a Member indieates tbat the question WQ 

.ct.U)' .... od on the floor of the House by tbat Mcmbcl', 



( Ii ) 

(i) - Need to reconsider the decision regarding closure 
of GoverBment of India Press, Calcutta 

Kumari Mamata Baverjee 

(ii) Need to declare various districts of eastern U. P. 

as b'1ckward districts and set up a Development 

Board for their development 

Shri Madan Pandey 

(iii) Need to set up small and large scale jndustries 

in Agra district of U uar Pradesh 

Shri Ganga Ram 

(iv) Need to have a uniform pattern of Sales Tax in 
all States to ,check its evasion 

Shrimati Usha Rani Tomar 

(v) Need to take steps to check pollution in Kofa city 
of Rajasthan 

Shri Shanti Dhariwal 

(vi) Need to ensure that the prime movers of monoblock 
pump sets are not classified as 'electric motor' in 
• Coimbatore 

Shri P. Kolandaivelu 

(vii) Need to look ieto the methods of diagnosis of 
AIDS 

Dr. A. Kalanidhi 

(viii) Need to consider the situation erising out of the total 
s-trike of the Government employees in Uttar Pradesh 

Sbri Arif Mohammad Khan 

(ix) Need to revise the pay ~cales of the Univers~ty 
teachers in the country 

Prof. Chandra Bbanu Devi 

Statutory resolution ltE: Disapproval of Coal Mines 

Nationalisation laws (Amendment) OrdipaDcc, 1986 
and 

._. Coal Min~ ~~doDaJis~tion laws (Amendment) Bilt. 1~86 ... 
eont4; 

COLUMNS 

••• 272 

I •• 274-27~ 

275-276 

276-277 

271 .. 278 

278-219 

179 .. 280 

280-281 

.... 111 



( iii ) 

COLUMNS 
Motion to consider 

Sbri Sriballav Panigrahi 28) .. 286 

Shri Narayan Choubey ... 286-289 

Sbri Raj Kumar Rai 289-291 

Sbrl Thampan Thomas ... 292-294 

Shrl Salahuddin 294.29' 

Sbri Bhadreswar Tanti 295-297 

Shri Asutosh Law 297-298 

Shri Yogeshwar Prasad Yoaesh 298.300 

Shrl Basudeb Acharia 300-303 

Shri Vasaot Sathe 303-313 

Clauses 2 to 20 and 1 313-319 

Motion to Pass 

Shri Vasant Sathe ... 31~ 

Bureau of Indian Standards Bill, 1986 319 

Motion to consider 

Shri H. K. L. Bhagat 319-324 & 
.- 368-377 

Shri V. Sobhanadreeswara Rao 324-330 

Shri Sbantaram Nalk 330-334 

Shri Mool Chand Daga 334.349 

Shri R. P. Das 342-345 

Prof. N. G. Ranga 34S-348 

Sbri V. S. Krishna Iyer ••• 341-353 

Sbri Girdbari Lal Vyas ••• 353 .. 358 
I 

Sbrl Huish &awat , .. 3$8.362 

Shri llamashra)' Prasad Slbab ••• S62oa364 



( iv ) 

Sbri K. S Rao 

Shri MclDvendra 5111gh 

Clauses 2 to 42 and 1 

Motion to Pass 

Shri H. K. L. Bhagat 

Atomic energy (Amendment) Bill, 1986-
Motion to consider 

Shri K. R. Narayanan 

Shri C Madhav Reddi 

Prof P. J. Kunen 

Half-ao-bour dlScusslon-

Low \\ages for tea Plantation Workers 

Shn PIY~ Tuaky 

Shri P. A. Sangma 

Shri Basudeb Acharia 

Shn P. Namgyal 

Paper laid on the table-contd. 

COLUMNS 

364.366 

... 
e •• 

3&6.361i 

377-378 

377 .. 378 

378·387 

378.380 

383·387 

387 

381·392 &. 
399-403 

392 ... 396 & 
400-401 

396-397 

397 .. 399 

403-404 



LOK SABHA DEBATES 

LOK SABHA 

W£'dnesday, November 26, 1986/ 
AKra.fihayana 5, 1908 (Saka) . 

The Lok Sabha met at 
Eleven of the Clock. 

[MR. SPEAKER in the Chair) 

[Transla/ion] 

( Interruptions) 

MR. SPEAKER: Do you not know 
that Mr. Deputy Speaker has got 
married "1 

SHRI BALKAVI BAIRAGI: The 
colour of your turban as well as the com-
plexion of your face is red today. What 
is the matter "1 

MR. SPEAKER: It is because of 
your kindness that the complexion of my 
face is red. 

[English] 

PROF. MADHU DANDAVATE: 
Sir, today let your ruling be colourful. 

MR. SPEAKER: It is a point of 
Yiew. 

ORAL ANSWERS TO QUESTIONS 

[English} 

Restructuring of Planniog COlDmissioD 

+ 
SHRI H. N. NANJE 
GOWDA; 
SHRI Y ASHW ANTRAO 
GADAKH PATIL : 

\Vill the Minister of PLANNING be 
pleased to state: 

(a) whether Government are consi-
dering restructuring of the functions and 
organisational pattern of the Planning 
Commission; and 

(b) if so, the main reasons for the 
same and the changes likely to be made? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI SUKH RAM): (a) There is no 
such proposal at present. 

(b) Does not arise. 

SHRI H. N. NANJE GOWDA: SIC, 
at present the Planning Commission bas 
got 27 divisions covering specific areas 
and it has been found that some of the 
divisions are unwieldy. There is scope 
for proper integration of tbe work in such 
divisions. Some of the divisions have 
tremendous load of work without commen-
surate strength of experts and that affects 
the quality of studies and the papers pro-
duced. . In this background, I would like 
to know whether the Deputy Chailman 
of the Planning Commission has recomm-
ended restructuring of the fUnctions of 
the different divisions of tbe Commission 
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If 10, what are the recommeodations 
and what is tbe retpoDse of the 
tbe GoverDment '1 Also, I "ould like to 
know whether the reatrQtlulida 0& the 
PlaDning Commission bas fiJured in aoy 
- the sittmas ot" the. NatiOllal: l)ev~­
ment Council; if so. what are the details. 

SHRI SUKH RAM: There is • 
difference between what the bon. Member 
asks us and wants to know about tbe 
r-estruduring ef the foncftODS of 'the 
Planning Commission. As far as the 
restructuring of the Secretariat is concer-
ned, of course uDder tho. direction- of the 
Prime Minister as the- Chairman of the 
J1J~ ComJl}ission, nCCQlSllry steps are 
being takon tQ 8.P8~de tQo c,apabilities of 
tbe Secretariat to cope with the challen-
ges which v.:e a t:e &QI na t ° f,ac~ in the 
future. For instance, now, we have 
sanctioned four posts of experts. Out or 
'the four posts, two posts hav~ been fined 
and two posts are likely to be fiIJed in the 
near future. 

As far as the functions ef the Plann-
ing Commission are cODcerne4. th~.Y. have 
been entrusted. by the Gov~rnm~n_t in iu 
Resolution in March 1958. There is Oft 
prol'Q.sal to 'restruc..ture the fun~tions or 
the Planning Commissio..Q.. As rar as tbe 

. improvement of the capabilities ~re con-
cerned, now we have to think about the 
problems which we are to face after quite 
20 years ahead from this time. For this 
purpose~ in various sectors, we are now 
making considerations. For instance, 
take power sector. We have. to think 
whitt wilJ be the problem; what w.iH be the 
crisis before us-whether it is the oil, 
gas, tbt:rmaJ, hydel or nuclear and which 
is- tbo ~t propositioD for us. This is 
tbe jpb wlticlt the Commission bas to do 
ud foJ that purpose these experts are 
beiSS en_ed so tbat they aiye advice to 
t~ Commission for the performance of 
its duties. 

SHRI H. N. NANJE GOWDA: The 
Pianning Commission was set up iD 1950· 
and its functions were defiDed there. 
Afterwards ~any thinp have happened. 
In 1954 Parliament adopted a Re,olutioQ 
directing the Government to take extreme 
socialistic measures in abo interest or the 

downtrodde,n of the society. It is also 
expected that there should be a .definite 
check OD the concentration of income in a 
.. baDid& A growing feeling is there 
that we are driftina away from that policy. 
I would Ub_ to know wbether the- 6oveER-
ment would give definite directives to the 
PlaDnins CQG)1Jl_ien to ,Ian accordina1y 
so tbat, in the overall situation, there is a 
definite check on the concentration of 
income in a few- han.<b. 

SHRI SUKH RAM: We are not 
driftiDI away from tbe respooaibilities and 
work aasiloed to tho C"'Qli&~d.on. The 
bon. Member has just DOW said that 
wealth is beiDg concentrated in the bands 
of a few. That is quite wrong. We are 
adherinIJ to the fUDctions and the responsi-
bHities assipod ~o tho Commission. 

SHRI SOMNATH RATH: I want 
to know t:r'oDt tJao- ho~. Mioiat~r whether 
the Government or the Planning Commi. 
ssion has instructed the dIfferent States to 
constitute district level Planning Boards 
and if so, which are the States where dis-
trict 'level Planning Boards have been 
cODstituted and what are the duties and 
responsibilities and mode of fUDCtioning 
of these district 10vel Pftlloing Boards. 

SHRI SUKH RAM: Government 
have prepared a schem.- under which the 
State planning mecbiaery bas to be streng-
tbened, and tbis schemo extmds to the 
district level also. The Government of 
J ndia has to share two-thirds of the cost 
of sucb strengthening at the State Jevel and 
50 per cent at the d.strict leve1. I do not 
have the information. as to which of the 
States have availed of this scheme, 

MR. SPEAKER: Dr. Venkatesh. 

DR. V. VENKATESH: Thank you 
very mucb, Sir. 

AN. HON. MEMBER: He never 
expected to be called .. 

PROF. MADHU DA~tiAVATE: I 
mapk you h1. adv811ce. Sir. 
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DR. V. V.E'NI{ATESH: A. you., 
aware. about 80 per cent of the pol*)a-
tion of this country constitute tbe rural 
population.. tbe farmiaa cOllllDUllity. While 
doing the planQina for our country. this 
gr4at 00 un tf'3 , tlte 'Problems of about 80 
per cent of the people, the farmers livi_ 
in rural areas, have to be taken into 
account. Therefore. while restructurina 
the Planning' Commission, I want to know 
wlretber tbere is any possibility of inclu-
dina a few farmers in the PlaohlD, Commi-
ssioD to that tltey will be able to live ftr~t 
hand information and we caD gee that 'Our 
cou!ltry marches forward. I want to 
know whether you are gOiDI to give repre-
sentation to the farmina COn'lmuntty in 
the PJanning Commission. 

SHRI S. JAIPAL REDDY: We 
ha ve a pure farmer in you, Sir. 

SHRI SUKH RAM: In my reply I 
have already said that at present tbere is 
no such proposal.· But the hone Members 
may be awa're of this fact that there are a 
number of schetnes. poverty alleviation 
schemes, the Minimum Needs Programme, 
the Hill Area Development Programme, 
the Tribal Area Development Programme, 
the Drought Prone Area Development Pro-
gramme, and so on. So many schemes 
are there to help the rural masses. 

DR. V. VENKATESH: My ques-
tion was whether representatives of the 
farming community would be included in 
the Planning commission. 

SHRI SUKH RAM: I have alrudy 
said tbat there is· no such proposal at 
present. 

DR. V. VENKATESH: Why not? 
What is the reason? It is very llbfortu-
nate. 

[Translalloll} 

SHRI D. P. YADAVA : Mr. Speaker, 
Sir, I want a piece of information from 
the hone Minmter. Will he direct tbe 
Planoiol Commission that it should solect 
at least 10 per cent of tbe schomes submi-
tted by tbe State Governments at tb. time 

Oral Anf'Hie,.. 6 

of &Detisiaa Pi.. Year Pins ana tb. 
JUloUll) PI .. .-ad should Itudy them in 
"itepth to fteertain bow far t~ scbomts 
tablllitte4 'by tD State Governmellts -are 
."..lctica4. useful, catted for anel in 
the interest of tbe people 1 It sbould also 
be ascertained' whether grass root level 
plaDDiAI bas been pndertaken or not? 
Wall he issue orders to tbe PUlllDlOl . 
Commission to thiS effect? . 

SHRI Sl:JKH RAM: Mr. Speaker. 
Sir. we are of tbe view that in the formu-
lation and . implementation of the Plans, 
tbere should be grasi root level plannina 
and i'OStructions to tbis e1f~ct are issued 
to tbe Stare Governments rrom time to 
time. So far as tb. qubstion of setectinl" 
certain ttI.jot projects is concerfied, I Olay 
submit that every projec:t is' scrutinised in 
the Planbin& CommisS'lon and results of 
the interaction with tbe States are inclu-
ded in the inal decision. 

PROF. MADHU DANDAVAT~: I 
would like to know from the Hon. Mini-
ter whether it is Dot a fact •••.• 

SHitI P. KOLANDAIVELU : 
Janata is lettin, two questiens because 
they )lave lost in two by-elections. So, 
they are gettinl two chances ! 

AN HON. MEMBER: As compen-
sation ! 

( Illterruptions) 

PROF.MADHU DANDAVATE: I 
would lite to know from the Hon. Minister 
whether it is not a fact that tbe function-
iDJ of many institutions," departments and 
orjaoisations of the Government of India 
is scrutinised by financial committees like 
Estld\ates Committee and Public Accounts 
Colbmittee. But for the last several 
years so many aspects of the functionibg 
of the Planning Commission arc not at 
all SC1'uthtited by tbe Estirnatts Comm. 
ittee and the ltublic Aocoullts 
CommitMe and tbe Commission is treated 
as • llel, cow. "It is a part of the 1iWY~ 
ment of cow protecmoD •. 
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SHRI SUKH RAM : 1 am not 
aware wbether the functioning of the 
Planning Commission has not been scru-
tinised by the Public Accounts Commi' 
ttee. I will· write him a letter in this 
regard. 

PROF. MADHU DANDAVATE : 
A Jot -of debate has taken place and we 
are told that it is a very sensitive area; 
tbat is why we don't include. And the 
Minister says tbat he does not know? 

THE PRIME MINISTER (SHRI 
RAJIV GANDHI) : The Hon. Member 
bas only asked one specific question, 
whether it is a movement for protecting 
the holy cow. And I will say no. 

PROF. MADHU DANDAVATE I 
am not demanding for cow slaughter. 

SHRI DINESH GOSW AivU : The 
fact is that the Planning Commission 
occupies a most Jmportant position today 
in the -:. disbursement of funds and com-
paratively the Finance Commission p'ays 
a subordinate role. Whereas the Finance 
Commission has a constitutional status 
the Planning Commission does not have 
a constitutional status. Theretore, will 
the Government give a constitutional 
status to the Planning Commission so that 
the complaint from the State Governments 
Blay not be there that constitutional 
status has been given to this anj the 
Central Government may put a stamp 
over the State Governments? 

SURI SUKH RAM : This aspect was 
entrusted to a higb level committee and 
after necessary scrutiny and deliberations 
it was found that it is not possible to 
give constitutio.al status to the Planning 
Commission because under the Constitu. 
tion, the functions of the Union and the 
States ba ve been well defined and demar_ 
cated. In view of this fact, it is not 
possible. 

Moreover, the Prime Minister happens 
to be the chairman of thi' Commlssi 00. 
So, this Commission needs that authority 
wl1i~b is necessary to ensure imp'ernenta-

tion of its suggestions and recommenda-
tions. 

Re orientatioD of CSIR 

·327. SHRI V. S. KRISHNA IYER : 
Will the PRIME MINISTER be please .. 
to state: 

(a) whether Government have any 
proposal for re-orientation of CSIR on 
the lines of Korea Institute of Science and 
Technology which took up development 
of technology for specific user~; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K. R. NARAYANAN): (a) ~o. Sir. 
The functions of tbe Korean Institute of 
Science and Technology are very limited 
as compared to the charter of, CSIR. It 
is understood that in ]985 Korean Institute 
of Science and T echnoJogy was merged 
with Korea Advance Institute of Science 
(KAIS) which has a charh:r approaching 
that of the CSIR. 

(b) Does not arise. 

SHRI V. s. KRISHNA IYER : Sir, 
a lthough South Korea has very few re-
sources yet it has achieved tremendous 
economic growth because of increased 
production through technological innova-
tions and improved efficiency. In ans\\er 
to a written Question No. 1036 dated 31st 
July, 1986 the Prime Minister had replied 
that a review committee under the Chair-
manship of Shri Abid Hussain, Member, 
Planning Commission has been set-up to 
examine tne various aspects of the func-
tioning of CSIR and to suggest measures 
to be taken for improvement. May I 
know whether this Committee bas submit-
ted its report 1 If so, what are its main 
recommendations and the action taken 
by the Government on those recommenda-
tiona l' 
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I 
SHRI K. R. NARA Y ANAN : As 

regards the first part of the question 
Korea 9 s genera) development is a different 
matter and science and technology is only 
part of the issue. In a vast country like 
India the nature of tbe probl ems and the 
type of solutions are very different from 
Korea. 

As regards the committee set-up by 
the Prime Minister to review tbe CSIR 
actually the report has not yet been 
submitted. We expect that the report 
would be submitted by the end of Decem-
ber and at that time, I think, we will be 
able to say something more abo4t it. 

SHRI V. S. KRISHNA IYER : May I 
know whether any infrastructure bas been 
built up to transfer the technology deve-
loped in the laborato.ries under the CSIR 
to the industry? If so, has it been 
evaluated. Please give the figures for the 
last 2·3 years as to wha t is the cost invol-
ved and what is the return that we bad 
from the transfer of technology? 

SHRI K. R. ~ARA Y ANA!\, : The 
primary task of CSIR is to develop tech-
nologies which can be transfer.red to 
industries as well as to agriculture. The 
total value of goods produced in industries 
in India as a result of technologies 
emanatjng from CSIR is about Rs. 500 
crores. Many contracts have been given 
to private as well as Government enter-
prises involving Rs. 20 crores for develop-
ment of products and processes. Currently 
CSIR has a contract for Rs. 40 crores 
from private sector as well as Go\'ernment 
organisation. 

SHRI PRATAP BHANU SHARMA: 
It is true that the cODtribu.tion of CSIR in 
tbe advancement of scientific and industrial 
progress of our country is appreciabJe. 
But it is also a fact that today our country 
is tbe biggest buyer of technology in the 
international market. We are spending 
Rs. 500 crores every year in the name of 
new technology and new development. I 
would like to knew froDl the hone Minis-
ter what is tbe contribution of CSIR in 
the development of advanced and appro-
pria te techD.oloaY which is commercially 

viable and acceptable to the entre-
preneurs 'l I would also like to know 
whether Government would associate the 
Council as a local consultant with the 
input of technology and know-bow and 
how much we are investing in R&D 
every year? 

SHRI K. R. NARAYANAN: As 
regards the first question about import of 
technology it is true that we are importing 
technology on a big scale. This is largely 

. because the world has moved into a new 
era of technological development. So it 
is necessary for us to have not only olj 
technologies but new technologies develo-
ped in other parts of tbe world. That is 
one oj the major reason for having a 
larger import of technology today. As 
regards the second question CSIR has 
developed technologies which are in actual 
use in many areas in agriculture as well 
as in industry. For example, we have the 
National Physical Laboratory. the com-
modity laboratories like the Leather 
Research Laboratory, Madras. Then we 
have the drugs laboratory, where many 
drugs have been newly invented and 
actually. in tbe coming· February" the 
Prime Minister is going to inaugurate in 
Ll1cknow four new drugs produced by 
CSIR technology. There are many other 
areas like ocean development... We have 
the CSIR National Institute pf Oceano-
graphy; they have surveyed 300,000 square 
kms of Indian ocean and discovered 
modules which contain very valuable 
metals. For example, In the Bhopal 
tragedy, under the leadership of the CSIR 
Director General, the first relief was 
given. I can tell many areas like tbat. 
New petroleum products bave been 
invented as additives. They ha.e -.Iso 
devised new methods of survey of water 
pipelines under water. These are 'all 
great achievements. 

MR. SPEAKER Sel)d all that to 
the hon. Member. ·Please be short. 

SHRI K. R. NARAYANAN: The 
advice of CSIR is taken wben we know 
that their advice would be useful in cer ... 
tain sectors. They also sit in some of 
the important meetings. 
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&HR.! C. MACHA V REDDl : Is' it 
Get a fact that a larae number of processes 
&ad iov_doDl developed by various CSIR 
laboratories allover the country have 
l'OIDaiaed at tbe bench level and because 
of lact of funds these processes cou1d not 
be developed to the highest skill and given 
to tbe entrepreneurs? NRDC is the 
clearing House for tbese laboratories. 

SHill K. R. NARAYANAN: I 
tbmlt 1hat some procC"ss~s invented by the 
CSIR could not be actual1y used, but the 
utilization rate of CSl R technology is 
macb Ili.ber than for example technologies 
In tbe Britisb Technology Group. Forty 
per cent of tbe CSIR technol{Jgies are 
actaal1y being used, while the utilization 
of such technologies in Britain is only 14.5 
per cent. Therefore, there is a high rate 
of utnization of know how and processes 
devised by CSIR by our industry. 

SHIll C. P. THAKUR: This is an 
o.ra of technology revolution and tnost of 
tbe advanced countries in order to keep 
pace with the advancement in technology 
have started a technology' nursery in 
whicb they dc\'elop. indigenise and use 
their technology for the development of 
the country. Will our hone Minister 
tIdnk to start such a technology nursery 
aIao ? 

SHIll K. R. NARAYANAN: I do 
'DOt exactly know tbe concept of the 
tedutoJogy nursery. but all our technology 
laboratories are nurseries of technology, 
ill fact, where technology is born as well 
b .artured. We also have the concept 
or techoology park5 where advanced 
techaoIegy from abroad is introduced, 
de¥eloped and popularised. 

Fore.t clearaDce for Naaarjuoa Sagar 
Left CallaIs 

·318. SHRI V. SOBHANADREES-
WARA RAO: Will tbe Minister of 
ENVIRONMENT AND FORESTS be 
pleased to stale : 

<a) whether the Goveroment of 
Aodbra Pradesh has roQGeSted Union 
CiOvetOmeDt for expeditious clearaDCC of 

forest lands required for Na.garjuna Sagar 
Left Canals excavation in Khammam and 
Krishna districts; 

(b) whether an officer deputed from 
the Forest Research IDstitu~ Banealore 
inspected t,he forest lands involved and if 
so, what was his report; and 

(C) the likely date by which the 
clearance will be given? 

[Tranl/alion] 

THE MINISTER OF ENVIRON-
MENT AND FORESTS (SHRI BHAJAN 
LAL) : (a) Yes, Sir. 

(b) An officer from the Sandal 
Researeh Centre, Bangalore, who inspec-
ted the forest land to be diverted for 
Nagarjuna Sagar left canals has recomen-
ded clearance of the proposal. 

(c) Some essential information is 
still awaited from the State Government. 
Final decisjon can be taken only af~r 
receipt of the lacking data. 

[English) 

SHRI V. SOBHANADREESWARA 
RAO : I am very happy with tbe anwser 
to partcb) of the question, where it is 
very clearly stated that the offic.er who 
was deputed to examine the forest land 
has recommended for clearance of the 
proposal because practically there are no 
trees. 

But I am very unhappy with the 
answer to part (c) of the question. The 
same rituals cannot be uttered in a 
marriage function as well as in the obse-
quious functions connected with death. 
In fact this project was started in 1956 
and when our late Prime Minister lawahar 
LaJji laid the foundation for it, he said 
that these were the temples of the modern 
world. The project was expected to b" 

. completed by the end of the Fourth Plan, 
but due to paucity of funds, it Continued 
aU these years. The present problem is 
onlY with reprd to dilliDJ of can It. fa 
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the toil-cnd arras. Whl1e this process 
baa been the.re, the 1980 Forest Act came 
into beiDa and because of that I this small 
portion of the work were stopped. In 
view of the fact that the Government bas 
stated catt"8orically several ,times that the 
existing irrigation potential sbould be 
made bes.t use Q( al1d.in view of the fact 
that I the Government has sent aJJ tbe 
p'roposaJs and barring only one whIch 
requires on~ hectare land, i. e. Jaroala-
puram Major, all other proposals 17 in 
number iDvolve only 230 bectares of land 
by which more than 10,000 hectares of 
land can be provided irrigation water, 
wi)) the Government please clear the 
proposals immediately without insistifig 
for the details of the composite map, all 
of which was also made availabl = to the 
Government very Jong, long back? 

(TranNalloRJ 

SHRI BHAJAN LAL : Mr. Speaker, 
Sir, tbe doubt expressed by tbe hOD. Mem-
ber IS" unfounded. The project bad been 
completed in 1966. The right canal had 
been dug and for left canal they sent 
schemes to the Government in 1982-8~ 

and 1984.85 which means that prior to that 
even the scheme bad not been sent to us. 
Within one month of submission of the 
scheme we pointed out the shortcomings 
to them and asked them to remove tbose 
shortcomiDis. Mr. Speaker, Sir, we sent 
not one but 11 reminders to tbe State 
Government. I can te1J you the dates 
also. On 21 9.82, 2.7.8.t, 21.8.84, 2.7.85 
26.8 85, 21.11.85, 13.1.86 25.3.86, 27.3.86 
and 16.6.86 they were reminded by telegra-' 
ms and lastly. on 4.8.86 a D.O. letter was 
sent. They were informed about the 
shortcomings and were requested to remo-
ve them so that the project could be 
sanctioned at tbe earliest. So far they 
have not replied. On receipt of reply, we 
shaH clear the project within a week jf the 
reply complies with the rule~ framed in 
tbis connection. 

{Engli,h] 

SHRI V. SOBHANADREESWARA 
RAO: Mr. Speaker Sir, this is only a 
classic example of tbe red .. tapism that is 
prevaiUDI here, in spitt of tbe Prime Mini .. 

stu's Ul,UftDCe to tile cO\Jotry tllat b. 
would take us iD10 the 21M century ..... 

(InterruptitnU} 

MR. SPEAKER: Even wlJea the, 
seek just one week's time limit "1 

THE PRIME MINISTER (SH.I 
RAJ IV GANDHI): If I may respond to 
tbat, I entirely agree with the boo. mem-
ber that deJays are ca used by red .. tapism 
that exist in the system. My bon. Mm. 
ter here has just stated on tbe floor of tile 
House that within ooe week of receiviDi 
the answers from tbe State Gov.r ..... t, 
be would cJear it. Red-tapism, I bee to 
state Sir, exists in tbe State and net at tbe 
Centre. 

( Interruptiolllj 

SHRI S_ JAIPAL REDDY : Red 
tape and white cap go together. 

SHRI V. SOBHANADR.EESWARA 
RAO: Here is my second SIIt ...... -
tacy. The Government has aakocl for GOat 
benefit aoalysis for c1euaoco of tbis-_II 
area which is connected. Tho colt bQat!fit 
analysis of the cnttr. pr.oject w .. Ii.-.a 
JODI l;ack prior to starting of tbe groject. 
How can it be a continuous P.lOCCU ? 
In view of tho fact that the coat beaJfit 
analysis involves- only a few bcc.tua of 
land in which practically there ia- DO fwest 
at all which was made cloar in the [.-ort 
in view of the fact that it will belp- th0u-
sands of hectares of Iud to be irriptetl 
and also in view of the fKt tbat tile State 
Government bas taken up an issue of three 
palta. and raising of mango and other 
very big plants in tbe denuded forest lauds 
in which there are no tre~s at aJJ, at pre-
sent, belonging to the Forest DepaJtmelJt, 
will the Government clear it most imme. 
diately ? 

SHRI RAlIV GANDHI: Sir, before 
my Minister responds to tbe quMtion, I 
will just like to tbank tho bQ.a", ...... r 
for: acknowiedgiDI that red tapialp edsts 
in the State GoverDmeot. 

SHRI V. SOBHANADllEESWARA 
RAO: It is from tbe Centre. tbat I wan' 
10 make it ~'ear. 
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SHRI AMAL DATTA: Unnecessary 
confusion is being created by tbe Prime 
Minister, as usual. 

{Trans/alio,,] 

SHRI BHAJAN LAL: Mr. Speaker, 
Sir, what be has said is not true. The 
Hon. Prime Minister has given the right 
reply. If in spite of lieoding severa] 
reminders, no reply bas come from the 
State Government, it is not the fault of 
the Government of India. 

[English} 

SHRIV. SOBHANADREESWARA 
RAO: What is tbe cost benefit analysis 
DOW 1 

[Translatiolt] 

SHRI BHAJAN LAL: Kmdly listen 
to me calmly. Mr. Speaker, Sir. If the 
forest land bas to be utilised, tben the State 
Government should provide equivaluent 
land as replacement. If land is not a\'aiJa-
hIe then the concerned Government will 
have to pay the cost 01 afforestation on 
double tbe land of the denuded forest so 
that loss of the forest is compensated. 
They have not sent us the c.orrect map 
showing wherefrom the forest Jand will be 
takeD~ canal and minor canal WI)) ce 
dug and how much forest will be damaged 
etc. Unless the scheme with full detaIl IS 

received. the Government of India is un-
able to sanction it. 

SHRI RAGHUNANDAN LAL BHA-
TIA; They are producing a film on the 
forest. 

SHRr K. S. RAO : Mr. Speaker, Sit, 
this project was taken up long time back. 
The issue is only about tb~ completion of 
patches left at the tail end of the canal 
which cost about Rs. 20 crores now and 
tbe .cultivabJe land is 1,10.000 acres which 
gives Rs. JOO crores worth c,f products 
every year. So, it is highly ecoDomlcal-
po_here else it is l'ossible. I want to put 

it to the hon. Prime Minister himself, 
whether he will ceate a mechanism, where 
tbe State Government is continuously 
indulging in red-tapism, parallely abusing 
the Cenral Government by makin, anega-
tions and making provocative speeches 
loca))y. and where tbe State Government 
fails. in such cases, whether the Central 
Government wiJl see that it is cleared 
immediatety without \ waiting for their 
repJy because it is only a matter ef one 
aeae or two acres. 

( Interruption,) 

[Tran6lationl 

SHRI BHAJAN LAL: Mr. Speaker, 
Sir. you are aware that the subject relates 
to the State Government. If the Govern-
ment of India wants some information 
from the State Government and it does 
not provide the same, the Government of 
IndIa becomes helpless. It is true tbat 
the projects which are of national interest 
should be cleared early but a]ongwith it 
the question of environment also is impor-
tant. Unless we take care of both the 
aspects, the posterity will not be able to 
enter the 21 st century. Therefore. it is 
very necessary that our environment 
should be witbout pollution. After re-
ceivrng the reply from the State Govern-
ment, we decide about the project within 
a week. 

SHRI S. .1AIPAL REDDY: Mr. 
Speaker, Sir, it has been admitted here 
that the project was started way back rn 
1956 and the Congress-I ruled the State 
until 1983. So, one can conclude from 
that, as to who specialized In red tapism. 
Secondly ... (interruptions) 

PROF. MADHU DANDAVATE 
That was a borrowed Congress Govern-
ment. 

SHRI S. JAIPAL REDDY Secon-
dIy, our hone Minister Bhajan Lal bas 
acquired his own redoubtab1e rep\ltation 
for raising queries, as Haryana Chief 
Minister. I hope be wi)) not bring to 
bear that expertise on tbis Environments 
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portfolio here, and create complications 
for the projects. The point here is ..• 

(Interruptions) 

MR. SPEAKER: Put the question. 

SHRI S. JA]PAL REDDY: Now 
the question is : in part (b) of tho answer 
it is 8aid that the forest officer s~nt by the 
Bangalore institute has himself pleaded 
for the clearance of ~ the project. 
(Interruptions) Part (b) of the answer 
says that the forest officer sent by the 
Bangalore institute has recommended the 
clearance of the project. So, would 
Centra) Government agree not to trifle 
with the details, and clear the project 
immediately ? 

[Trans/atlon] 

SHRI BHAJAN LAL: Mr. Speaker, 
Sir, the hone Member without loing deep 
into any subject gets easily provoked. He 
bas mentioned Haryana here, what can I 
say about that. He is perhaps suffermg 
from Haryana-phobia, of which I am not 
aware. I can only say this 

, Interruptions) 

MR. SPEAKER: You should not 
speak like this. 

SHRI BHAJAN LAL : He has rigbtly 
said that the foundation stone of the pro-
ject was laid by Pandit lawahar Lal Nehru 
in 1956 and it was completed ID 1966. So 
far as the question of the time gap between 
1966 to date IS concerned, the right canal 
had long back eeen dug but for the left 
canal they sent the scheme to us between 
1982 and 1984-85. I do not know how 
he said that the Ceogress Party was in 
power during that period. I want to ask 
him what did the otber Governm~nt do 
Which also remained in power in between ? 
However, I can say that after receiving 
the reply from the State Government we 
shan decide the issue within a week. 

PROF. MADHU DANDAVATE 
What bappened in between can also be 
repJied to hy tbe bOD. Minister because 
io the Janata regime also he was a Chief 
Minister. 

{English] 

MR. SPEAKER: Next question No. 
329·Mr. Kali Prasad Pandey is oot here. 
Question 330-Mrs. Uaba Chowdhury il 
not present. Now question 331. Mr. Ko-
landaivel u. 

Forest clearance for welfat"e proJects Ie 
States 

*331. SHRI P. KOLANDAIVELU : 
WIU the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the names of States which have 
applied for forest clearance for various 
welfare projects to be implemented in 
those States; 

(b) whether Union Government have 
cleared those proposals; and 

(c) if not, the reasons therefor 7 

[Tranl/adoll] 

THE MINISTER OF ENVIRON-
MENT AND FORESTS (SHRI BHAJAN 
LAL): (a) All the State Governments 
except Jammu & Kashmir, have sent pro-
posals for diversion of forest lands for 
various projects. The Forest (Conserva-
tion) Act. 1980 does not extend to Jammu 
& Kashmir. 

(b) and (c) Of 2265 proposals receive 
ed tJJ1 31 10.1986, Government of India 
have approved 1075 proposals and reject-
ed 382. Twenty-eight proposals were 
withdrawn by tbe State Governments. 734 
proposals are closed in the Ministry on 
account of non submission of essential in-
formation asked for from tbe State Gover-
ments. Only 46 proposals arc pending 
with the Government of India. Decisions 
on closed cases will be taken on receipt of 
required information from the State 
Governments. Of the 46 pending cases, 
in 31 cases information has been soulbt 



19 NOV! .... 2e, 1988 Oral """.,r, 20 

from the State Government Jess tban three 
week. alO and hence the cases are treated 
as pending. Seven cases are under tbe 
consideration of the Advi,ory Committee. 
The balance of eisht cases are ready ror 
issue of orders. 

[T,,,,,,loI ;tlnl 

SHR.I BHAJAN LAL: Mr. Speaker, 
Sir, barring Jammu and Kashmir, aU tb. 
State Governments have sent tbeir propo-
sals lor diversion of foreat lands for vari-
ous projects. The Forest (Conservation) 
Act, 1980 does Dot extend to Jammu and 
'Kashmir. 

SHill P. l(OLANDAIVELU: Sir, I 
want an answer in English. . 

MR. SPEAKEtl : He cannot. 

SHRI P. KOLANDAIVELU: I am 
unable to get the correct answer. 

( Interruptions) 

MR. SP~AKER.: He cannot. Mr. 
Kolandaivelu, if he cannot answer ID 

Enalish •••••• 

SHill P. KOLANDAIVELU: The 
other Minister is also here ' •• 

MR. SPEAKER: No; it is not pO$si .. 
"Ie. 

SHRI P. KOLANDAIVELU! My 
question is in English. 

MR. SPEAKER: Does not matter. 
( lnt~rru]Jtions) 

SHRI P. KOLANDAIVELU: I want 
an answer in fnglish.{lnt,.rrt"tlnns) 

MR. SPEA~ER 

please. What is this ? 

[Transj,,'IDn} 

Order ••. Order 

Why are you disturbinl? Plea .. b. 
seated. 

It is my job. It Is not your job. 
(Intt"lIpli.n.) 

MR.. KOLANDAI VELU. you must 
understand .••.....••• (Interruptions) 

SHRI RAJ KUMAR R.AI: He al-
ways does the same thina when the ques-
tion of Hindi comes. 

MR. SPEAKER: That is my job 
which you want to do. 

SHRI RAJ KUMAR RAI: That is 
very bad. , 

MR. SPEAKER: Prenently, you are 
interrupting. You are making it difficult 
for me to do my job. 

[English] 

Please .........•••... ",ill you take your 
seal? 

[TranJialion) , 

SHRI RAJ KUMAR RAI: We are 
ready to bear anytbiDI but we cannot 
bear the opposition of Hindi. 

MR. SPEAKER: Either you come 
here •••••• (I"ter'uptl.nsJ •••••• you are net 
lettin, mr be .. r . 
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SHRlllAJ KUI\-fAR RAt: Sir, it is 
tbe question of proteetJDI Hindi. 

MR. SPEAKER: On the issue of 
tbe proteCtors of Hindi It ke you, 1 shall 
come to it later. 

MR. RAI, it is my job to do it 
tinlerrup.ionsj Mr. Kolandaivelu, the 
point is : you arc free to ask any question 
in Enalisb or Hindi. The Minister is also 
free to answer that in Hindi or En&1ish. 
So, there is no question about it. There is 
DO question; not at all. (Intel rupl ions ) 
It is a complete freedom both for you as 
well as for him. There i$ no discrimina. 
tion. No .•• (lnterl'uptions) 

SHRI P. KOLANDAIVELU: The 
question is in Enalish. I want the answer 
in Enllish only. 

MR. SPEAKER: Does not matter. 

Will you please adhere to the princi-
pie? It is my ruline and I do according 
to what tbe rules you bave laid down. I 
do Dot discriminate; I do not differentiate; 
notbin, doing. No. 

(Inl~rruptions) 

SHRI P. KOLANDAIVELU: I 
want an answer in Enllish. 

MR. SPEAKER: You cannot. 

SHRI P. KOLANDAIVELU: I am 
iony. (Int.,rupfiollsj 

MR. SPEAKER: Mr. Kolaodaivelu. 
,lease listen. It is not for you a10Do; 
it is lor aU, for everybody; for everybody 
in the House. JI be may like to speak in 
Enllisb, he is free. 

( Interruptions) 

PROF. MADHU DANDAVATE; 
Mr. KoJandaiveJu, listen to the trans'ation. 

(Inle"",llons} -

MR.. SPEAKER: It is not your job. 
You keep silent. It is his riabt to have 
clHferenc.; it is my richt to Jive tbe 
alii... (Intur"",DIU) 

{T~llnIiQtiDnJ 

MR. SPEAICER: What for arc you 
quarrelling? 

PROF. ,MADHU DANDAVATE: 
Translation will be available here. 

THE PRIME MINISTER (SHRI 
RAJI V GANDHI) : If I may just commeut 
for the hOD. members, Sir, it is equally 
difficult for ODe of our Ministers who per-
haps does Dot know EnsJish so well t. 
answer a question in English. So, if we 
KO by this sort of precedent then it will be 
very difficult to answer Questions pro-
perJy. So, I beg to say tbat we should 
stick to the procedure that has been 
established. 

(Interruptions) 

MR. SPEAKER.: It is vice versa; it 
is both ways. Now I have my Ministers 
who canDot speak ill Hindi. 

( Intelruptions) 

PROF. MADHU DANDAVATE: 
The English tramdation is better tban 
Hindi. 

. (Interruptions) 

MR. SPEAKER: Will you please 
keep silent ? 

SH'RI P. KOLANDAIVELU: I 
want your protection •••••• 

( Inl~"upt;o1U) 

MR. SPEAKER : You put your 
question. 

SHRI P. K.OLANDAIVELU: I will 
put my question in Enalish and I want an 
answer in EllJlish. (Interruptions) 

MR. SPEAKER: He canDot do it. 
I have liven my fulina and you know tbe 
rules. Don't try to violate them. 

( Illle""ptIDrII) 
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[Translation] 

MR. SPEAKER: You are doing a 
very wrong thing. 

(I nte' ruptions) 

[English] 

MR. SPEAKER: Will yow please 
understand this? It is bot-h ways. 

( Inter"uptions) 

MR. SPEAKER: Is this a talking 
shop here '1 Will you keep siJent? 
the question is that it must be 
understood. Mr. Saifuddin, I am 
saying something which is simple and 
straightway; it is as good for you as for 
any other one. So, it mi~ht put other 
members into difficulties as the Prime 
Minister did point out; and it should be as 
the norms we have; our norms are very 
lood and they are working perfectly a11 
right and they are going to be adhered 
to; and I am not going to budge an inch 
from them, whatever you may say. 

( Interruptions) 

SHRI P. KOLANDAIVELU: I will 
ask my question in Tamil then. 

( Interruptions) 

MR. SPEAKER: Order, order 
( Inurruptions) 

SHRI P. KOLANDAIVELU: All 
the languages are recognised; all the 14 
languages are recognised. Then I wi 11 
put my question in Tamil. (Interruption,) 

PROF. MAOHU DANDAVATE: 
There is no probJem. He can ask his 
question in Tamil. There is a translation 
in Hindi and English. (Int~rrupTions) 

( Interruptions) 

MR. SPEAKER: All right, all right. 
As there is a solution for ev"!ry problem 
t do not mind jf YOU raise any subject 
..mich I can settle and I will always settle 
.ccording to the rules. 

. (JRt.,rupJ-ton,) 

MR. SPEAKER: Will you. please 
keep silent? . 

If you gi ve me a notice, I will get the 
answers. You put the question in Tamil .. 
I will get the 'answers; as it is. 

THE MINISTER OF HOME AFFA· 
IRS (S. BUTA SINGH) : Under the rules 
it is decided. 

MR. SPEAKER: It is always s~ 
You see, 24 hours notice is to be giv-en 
if anybody has to put a question in a regi-
onal language. That is there. 

S. BUT A SINGH: Not for Question 
Hour. 

PROF. N. O. RANOA: Whether 
it is Question Hour or any time. 

MR. SPEAKER: If lbat is so, I will 
go according to what the' rules are. So 
simple it is. I am not &oing to budge an 
inch. .. 

PROF. N. G. RANOA: We have 
to give notice. 

MR. SPEAKER: I will &0 accord-
ing to what the rules are. But I am not 
going to break any rule at any cost, what-
ever It may be. That is simple. Put the 
question in English now. 

SHRI BASUDEB ACHARIA: You 
change the rules. (I'lterruptwns) 

All the 
right. 

languages have equal 

(Interruption,) 

MR. SPEAKER: That is not" the 
way. 

( Interruptions) 

MR. SPEAKER: Mr. Acharia, you 
are supposed to be a leader, You must 
know what you arc ta1king about. 

SHRI BASUDEB ACaARIA: He 
should be a1Jowcd to put a questi.n ia his 
lan&ua&t. -

"" ......... 



Oral .4",we', AO&AHAYANA 5, t9J8 (SAKA) 

MR. SPEAKER : You must be know-
log what you say. Have you really stu-
died lome rules' 

SHRI BASUDEB ACHARIA: You 
change tbe rules. 

MR. SPEAKER: That is something 
else. That is not practicable now. 

(lnterruptiof s) 

MR. SPEAJ(ER 
more and more 1 

Why to divide 

SHRI P. KOLANDAIVELU : You 
please ten me. Supposing I am getting an 
answer in English I put my supplemen-
tary; otherwise I wi1) not. 

MR. SPEAKER .: That is your-
choice. I cannot help it. There is no 
question. There is no binding. There 
cannot be any binding. 

SHRI P. KOLANDAIVELU: You 
are denying my right. You are denying 
my right. 

MR SPEAKER: I am not denying 
any right. I am doing ... (Interruptions) 

SHRI P. KOLANDAIVELU: The 
otber Minister is here. He may be abfe 
to tell me in English. 

MR. SPEAKER: No. No. question. 
I wiil not make ••• (Interruptions) 

MR. SPEAKER: I will not impose 
anytbiDS, I will impose what is enshrined 
in the rules. 

SHRI P. KOLANDAIVELU: This is 
discrimination over the language. this is 
discrimination ...••. (Interruption) 

MR. SPEAKER: Nothing doins. 
Whatever the hone Member is sayina ..•••• 
(1'lttl'fuptionsJ 

Shri NarsiD, Suryawansi. Absent. 

S HRI C. Janga Reddy. Absent 

Dr. A. K. Patel. 

DR. A. K. PATEL: Question Ne. 
333. 

(Interruption.} 

THE MINISTER OF STATE IN TH£ 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND MINISTER OP STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOP~fENT, ATOMIC ENERGV. 
ELECTRONICS AND SPACE (SHRI K .. 
R. NARAYANAN): Give me one miaute.. 
The answer got misplaced. I havo &01 it 
herc. Sorry. 

AN HON. MEMBER: H. is lookiDI 
for Hindi copy. 

AN HON. MEMBER: He is search-
ing for the Hindi translation. 

Comparative operatioual celt .f NPP 
naclear power plant. and II,." plaab 

+ 
*333. DR. A. K. PATEL: 

SHRI C. JANGA REDDY 

WiJJ tbe PRJ ME MINISTEIt be pJeu-
ed to state : 

(a) thc capital CQst and also the ope-
rational cost per KW of nuuclear power 
Itations at Tarapur, Rajasthan, Kalpak-
kam and the ostimated ODes of Narora; 

(b) how do these compare with thoae 
of the thermal and bydet power 1taU0DI; 
and 

(c) wbetber Govern~.t propos. to 
review the policy of settin. up moro 
nuclear power plants in view of steep ri .. 
in capital as well as operation.1 costs or 
nuclear power stations vis-a-vis thermal 
and hydel power stations ? . 
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THE MINISIER OF STATE IN THE 
MINISTR Y OF SCIENCE AND TECH .. 
NOLOGY AND MINISTER OP'STATE 
IN THE DEPAR'PMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI. 
K. R. NARAY ANAN): (a) to (c) A 
statement is given below. 

Statement 

Comparative operational cost of Duclear 
po weI" plants aad byde' plants 

(a) Capital' cost/KWe installed for 
Nuclear Power Stations at Tarapur. Rajas-
tban, Madras and Narora, is Rs. 2247, 
Rs. 3996. Rs. 5231 and Rs 11444 respec-
tively. The unit energy cost is Rs. 36.99 
paise/KWh for Tarapur, 35.49 paise/KWh 
for Rajasthan and 43.03 paise/KWh for 
Madras A~omic Power Stations. The esti-
mated unit energy cost for Narora is 
about 71 paise7 KWh. 

(b) The capital cost! KWe installed 
of Power Stations to be commissioned in 
the year 1992 is estlmated to be Rs. 15,400 
for Nuclear, and Rs. 14,790 for Thermal 
Power Stations respectively. Nuclear 
Power at the selected sites is cheaper tban 
electricity generated by coal fired thermal 
power stations. The capital cost of hydel 
units vary depending on the locations. and 
1hOse of the recent stations at Du) Hasti, 
Chamera II, Nathapajahkri, Uri Poonch 
vary from Rs. 10,760 to 13,280 per KWe. 
The operating costs of hydel stations are 
'naturally low aDd range from about 3 
paise to about 10 paise per KWh, depend. 
in. on the location. However, tomparison 
of these costs with those of nuclear and 
thermal units is not appropriate as actual 
leDeration from hydel stations is largely 
dependeDt on the monsoons. 

(c) There has been a rise in the capi-
tal and unit energy costs of power from 
nuclear, which is of an order similar to 
the rise in tbe case of power from thermal 
aDd other sources. In view of tbe energy 
needs' of tbe country, Government consi-
ders it desirable to exploit all available 
aJUt foaaiblo sources of power includina 
IaI"el, thermal and nucloar. 

DR. A. K.. PATEL: The hoo. Miois-
ter in reply to my question has replied 
that the capital cost/KWe installed for 
Nuclear Power Stations at Tarapur, Rajas-
than, Madras and Narora is Rs. 2247, Rs. 
3996 and so OD. I want to know about 
Kakrapur plant, what is the capital cost, 
what is the installation cost, at present. 
(Interruptions, I would like to know 

from the .Mtnister, wbat is tbe capital cost 
and what are the operations costs estimat-
ed to be and when is It likely to be 
completed? 

My second question js, that atomic 
plants may cause some accidents and. 
hazards. What are the safety precautions 
which are going to be taken for this plant 
at Kakrapur ? 

SHRI K. R. NARAYANAN: With 
regard to the Kakrapur plant.-if I have 
heard the hone Member correctly as there 
were lot of noise-your question is that 
what tbe hon. Member's question is. what 
is the operating cost of Kakrapur plant. 
Well, this plant is yet to be constructed, as 
the hone Member knows. Therefore, we 
cannot estimate what the cost would be. 
The latest atomic energy plant which is 
comin~g up. is at Narora. There the ope-
rating unit cost would be 71 paise. 

DR. A. K. PATEL: When will it 
start functioning and providing electricity 
to Gujarat State because Gujarat is al-
ready a deficit State in the matter of 
electricity? 

SHRI K. R. NARAYANAN: Kakra-
pur Plant will bc completed by 1990-91. 
That is the schedule for the completion or 
this Plant. At that time, naturally, addi-
tional ~Iectricity will be available for 
Gujarat. 

DR. A. K. PATEL: What will be 
the safety precautions for that 1 

SHRI K. R. NARAYANAN: This 
will be one of the latest plants. All the 
modern safety devjces will be co&ineered 
into this plant. 

PROF. P. J. KURIEN: 1 Baree witb 
the hOD. Minister that cost aloD. ia Dot 
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tbe factor and we should tap all sources 
of eDerlY incJudinl nuclear. But I would 
like to know whether Jt is a fact tha t the 
cost of production of our nuclear energy 
is on the hiebor side because we are not 
ulio, uptodate technology. The availabi-
lity factor in our atomic plants is only SO 
whereas tbis should be above 80. Has 
your Department made any study of this 
aspect? If so, what action are you tak. 
ina to update the technology and have 
bettCl' availability factor from our atomic 
plants? 

SHRI K. R. NARAYANAN: As a 
matter of fact the availability factor in tbe 
Indian reactors OD the average excluding 
RAPS-I is much hi.her. It is between 
60 and 75 if you take the total. In Some 
of the plants the a vaiJability factor goes 
up to 93% • It is not true that the avail-
ability factor in the Indian nuclear plants 
is lower. With regard to world standard 
of technology, as you know, we had im-
ported technology in the beginning from 
Canada and the United States. But we 
have to develop our own technology in 

most of the cases because of the restrictions 
that c"list with regard to supply of atomic 
knowhow to countries like India. There-
fore, one has to appreciate the enormous 
eWorl and ingenuity of our scientists in 
having developed indigenously nuclear 
technology. Our nuclear techno]ogy is 
upto world standard. In fact, in some of 
the things like re-processing and all that 
we bave done the original work which 
many countries have not b~en succeeded 
in doing. So, I do not agree with the 
hon. Member that the technology of 
Indian reactors is lower than world stand-
ard. In fact at the atomic energy confer-
ence which took place in Vienna, some 
demand had been expressed for the export 
of reactors from India to other countries, 
because'scientists know tbat Indian tech-
nology is highly developed In tbis 
field. 

SHRI MURLI DEORA: As per the 
statement of the Minister, tbe capital cost 
per kilowatt for different nuclear power 
stations in India varies from Rs. 2247 to 
Rs. 11444. The cost of cnergy varte~ 
from 35 paise per kilo watt to 71 paise per 
~ilowatt-nearly double. I would li1ce to 

ask the Minister why there is so much 
variation and whether the cost of wasto 
dlsposal.ia also included in the original 
cost of the nuclear power p]lIlts. 

SURI K. R. NARAYANAN: We 
can calculate this at constant prices also. 
] t is possible. But as a matter of fact, 
these figures relate to the prices existiDg 
at that time. As you know, the price of 
every thin. has gone up since then. This 
is one of the 1 easons. Secondly, we have 
incorporated new designs aDd new techno-
logies, particu]arly wIth regard to safety A 

devices in the Jater plants like Narora. 
Double containment, double shut down 
facilities and series of other safety fa~ I 
tors have been built into these plants. 
Tbis is another reason for the rise in 
price. As a matter of fact, there has been 
a general rise In the cost of electricity, 
whether it is hydel or thermal. 

MR. SPEAKER: Shri Basudeb 
Acharia. 

SHRI BASUDEB ACHARIA: Sir, 
tirst I seek your protection before rais-
ing my question. My question bas been 
completely changed and distorted and 
mutilated. My original questIon was .•• 
(InterruptIOns) 

MR. SPEAKER: It might ha\<e 
been. Now you put your question. We 
win talk about It later. It cannot be 
decided now. 

SHRI BASUDEB ACHARIA: My 
origmal question was not what it is 
here. 

MR SPEAKER: The question as 
it is bas to be answered. 

SHRI BASUDEB ACHARIA: Why 
it has been completely changed, Sir '1 

MR. SPEAKER: That yo can take 
up later. 

SHRY BASUDEB ACHARIA: Sir. 
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I baV.llot asked tbis quesiion. How it 
.. S been -chanted '1 

MR. SPEAKER: We can settle that 
matter. If you have any question, ask 
it. That we shall decide later. 

iHR.I BASUDEB ACHARIA: How 
,it bas been completely, changed '1 

MR. SPEAI'ER: That we shall see 
later. If y.ou bave anything ,Dew, you 
uk.. Otherwise I win ask for another 
que&tioa. We will settle it down later 
on .. 

SHRt BASUDEB ACHARIA: Ques-
tton No. 334. 

[Translation) 

Employ~eDt to candid.tes affected by 
Tacket Ua reerQitmeaMty the Staff 

Selection Commission 

+ 
*334. SHRI BASUDEB ACHARIA : 

SHRI AMAL DATTA: 

Will the PRIME MINISTER be plea-
sed to refer to reply given to Unstarred 
Question No. 1287 on 12 November, 1986 
reaarding malpractices in recruitment of 
LDCs through Staff Selection Commission 
and state: 

(a) whether any measures have been 
taken to provide employment to candida-
tes who were deprived of their chances 
due to the malpractics in recruitment of 
LDCs by Staff Selection Commission; 
and 

(b) if so, the details thereof '1 

[English] 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PEN. 
SIONS AND MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI P. CHIDAMBARAM): (a) AU 
tbe })ersons in the select Jists prepared by 

the Staff $elC?ction Commission were off. 
ered appointmentl~ 

(b) Tbe question of reasoDS, there-
fore, does not arise. 

SHRI BASUDEB ACHARIA Sir, 
my original question. was reaardina the 
racket 1n Staff SeJection •.• (lnter,aplion). 

PROF. MADHU DANDAVATE : If 
racket is eJiminated, it is good, S;r. 

MR. SPEAKER : Racket or rocket? 

SHRI BASUDEB ACHARIA: But, 
Sir, bere it has been put "whether any 
measures have been taken to prGvide 
employment to candidates who were 
deprived of their chances due to the 
malpractices in recruitment of LDCs by 
Staff Selection Commission H, and the 
reply is "All the persons in th~ select 
lists .. ". This select list is defective 
because there was a racket and he has 
admitted also. While replying to an 
Unstarred Question, be has admitted tbat 
Ie As a result of enquir ies made by the 
Staff Selection Commission into the 
complaints received by them, it was found 
that in about 40 cases nominations for the 
appointment to the post of J ower Division 
Clerk were made fraudulently. After 
coJJeeting the re]evant evidence and 
material, a FIR was lodged with tbe C.B.I. 
to conduct detai1ed investigation wbich is 
in progressH

• May I know from the bon. 
Minister when was this unearthed and 
detected and if it had been detected that 
these 40 cases of nomination for recruit-
ment to the post of Lower Division Clerk 
were made fraudu1ently, why tbis Jist was 
not cancelled before giving them appoint-
ment? 

MR. SPEAKER Q~estion Hour is 
over. 

SHRI BASUDEB ACHARIA: He 
bas not answered my question. Let him 
answer. Allow him to reply. 

SHRI P. CRIDAMBARAM I am 
ready to answer, but Mr. Speaker says 
that the Question Hour is over. 
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SHRI BASUDEB ACHARIA 
is repJying. 

He 

MR. SPEAKER 
Hour is over Achariaji. 

But the Question 

{Translation] 

There is no need to reply now. I will 
not allow it now. 

WRITTEN ANSWERS TO 
QUESTIONS 

[English] 

Swataalrata Senaoi Sammaa PenisoD 
cases from Bibar 

*329. SHRI KALI PRASAD 
PANDEY: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the number of applicants from 
Bihar State who have been sanctioned 
Swatantrata Samman Pension upto April, 
1930 as also the number of those who have 
heen sanctioned this pension upto 31 
October, 1986; 

(b) the number of applications found 
fake during scrutiny and the action taken 
against the applicants; and 

(c) the number of applications still 
under consideration of Government 
and the time by which a final decision is 
likely to be taken thereon? 

THE MINISTER OF HOME 
AFFAIRS (S. BUTA SINGH) : (a) to 
(c) The Freedom FIghters Pension 
Scheme was started with effect from 15th 
August, 1972 on the occasion of the Silver 
Jubileep Celebrations of Independence 
and was renamed as Swatantrata Saioik 
Samman Pension Scheme with effeet from 
1st AUlust, 1980 and fresh applications 
were invited. 19359 freedom fighters and 
the eliaible dependents of the deceased 
freedom fighters from Bihar were sanc-
tioned pension till 1-8-1980 and in another 

2480 cases pension has been sanctioned 
after 1-8-1980. 

2. Every effort is made by the 
Government to ensure that pension is 
sanctioned ooly to genuine freedom 
fighters. The documents/certificates 
furnished by the applicants for Samman 
pension are cerefully scrutinised. The 
velification of the genuineness or the 
documents is generally done by the State 
Governments with reference to available 
records and/or through such freedom 
fighters who have given certificates certiiy-
ing the sufferings of applicants and pension 
is generally sanctioned on the basis of the 
recommendation of the State Governments. 
Complaints have, however, been received 
against some pensioners alleging that they 
have managed or are trying to manipulate 
to get pension by fraudulent means or by 
furnishing incorrect or false information. 
Such complaints. are promptly referred to 
the concerned State Government foro veri. 
fication. In doubtful cases, where the 
complaint appears prima-facie genuine, 
the pension sanctioned is suspended and 
show-ca use notice is issued to the pen-
sioners. Such cases are finally reviewed 
on the basis of explanation received from 
the freedom fighters and the verification 
reports of the State Governments. In 
case the complaints are found to be true 
on verification, the pension sanctioned is 
ultimately cancelled. In case whore tbe 
pensioner is found to have furnished 
false/spurious documents~ steps are also 
taken by the Government to recover the 
wroJ]gly drawn amount. 

3. As on 31 st Oct ober, 1'986,. 730 
cases from Bihar baving. special feature 
and which could not be disposed of during 
the drive in July-August, 1986 were pend-
ing finalisation. Every effort is being 
made by the Government to dispose of the 
pending applications within the shortest 
possible time. 

Welfare of handicapped wOlDea 

*330. SHRIMATI USHA CHOU-
DHARY : Win the Minister of WELFARE 
be pleased to state: . 

(a) whether Government have aDY 
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proposals to improve the existing arrange-
ments for providing assist'lnce and voca-
tional education to blind and handicapped 
~6meIl; and 

(b) jf so, the outlines thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF WELFARE (DR. 
RAlENORA KUMARI BAJP Af): (a) 
alkt (b) : The programmes to improve 
the t:xistiitg arrangements for assistance 
and vocational education for the blind 
_"RId baDdica""ed persons arc available 
.for both men and women. However, 
.separate facilities for hostels and voca-
tioDal training for blind and bandicapped 
women are avai'able in several institu-
tions. 

{English] 

Research on Benefication of Laterite 

*332. SHRI NARSING SURYA-
W ANSHI : Will tbe PRIME MINISTER 
be pteased to state: 

(a) whether a research project 
~cBeDencatjon of Laterite" at BangaJore 
is pending clearance with Union Govern-
men(; and 

(b) tf so, when it is likely to be 
clea.red ? 

THE MINISTER OF STATE IN THE 
MINlS1RY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY 
ELECTRONICS AND SPACE (SHRI K: 
R~ NARAYAN-\N) : (a) Yes, Sir. 

(b) A project propo~al, entitled, 
"Studies on Beneficallon of Laterite'" was 
received from a Professor of the Depart-
ment ef Cltemical Engineering, R V College 
of EngiDeerin~, Bangalore by the Depart-
ment of Science and Technology (DST) 
OD July 10. i 986. The proposal IS being 
processed as per procedures laid down for 
technical evaluatjon of '"-:Il( h oroposals 
received for the cons;deration of fundjna. 

As the proposal concerned the JnJDm, 
area. it was referred to Department of 
Mines The Department of Mines has 
asked tor a-dditional inforMation in their 
prescribed proforma. The cOllcemed 
Professor has been informed accord-
ingly. 

AdditioDSJ force to lIl~t exb'emht 
acthlties in Andhra Prl'd esh 

*335. SHRI T. BALA GOUD : Win 
the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether Government of Andbra 
Pradesh had requested fOT additional 
central forces 10 moet the extremist 
activities in tbe State; 

(b) the status oi sucb r-equest in 
view of growing lawlessness in certain 
parts of Andhra Pradesb; and 

(c) whether the State Government 
bas been advised by Union Government 
in (he matter of combating extremist 
acti vities ? 

THE MINISTER OF HOME 
AFFAIRS (S. BUTA SINGH) (a) and 
(b) During the year 1'85, the Govern-
ment of Andhra Pradesh requeste4 the 
Central Government to deploy CR PF 
Bns. to assist the State in meetiQg the 
\ i n'ent activities of Jeft-wing extreDll~ts. 

In \ lew of heavy commJtments of CRPF 
in various sensitive parts of the country, 
the Central Government could not provide 
the CRPF but advised the State Govern-
ment to seek the assist-ance of State Armed 
police Bos. from neighbouring states. 

(c) While public order is the res-
po.oslbdity of the State Government 
which takea neces&ary action reaarding 
extromilts activities.. the Central Govern-
ment rema 'ns in correspondence with the 
State G ovC'rnment as and when required. 
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Clcaranee/of f..-dom ftgltt~rl pensroll 
eases from Mallarash tra 

-336. SHRI BANW ARI LAL 
PUROHIT: 
SHRI MUKUL WASNIK : 

Will the Minister of HOME AFFAIRS 
'be pleased to state : 

(a) whether a large number of cases 
of freedom fighters duly processed and 
recommended by the Maharashtra Govern-
ment are pending with Union Government 
for clearance; 

(b) If so, since wben these cases are 
pendin& ; and 

(c) the rea~ons as to why the Union 
Government have not cleared the cases so 
far and the time by which the cases arc 
likely to be cleared: 

THE MINISTER OF HOME 
AFFAIRS (S. BUT A SINGH) : (a) 
State verification reports from the 
Government of Maharasbtra pending at 
present are Jess than 100 in number. 
Most of these relate to cases where 
applications were submitted direct to the 
State Government by the appltcants after 
dqe date i. e. 31-3-1982. 

(b) 63 of these reports have been 
received during the year 1986 and the 
remaining before 1-1-1986. 

(c) In respect of tjm~-barrcd cases, 
condoQation of delay for late submission 
is requirod for which a specIal procedure 
has to be followed. Where reports per-
tain to cases already disposed of these 
will be linked up for re-examination. All 

. these cases are being proces~ed and shall 
be finalised soon. 

Cleaning of Gallga 

·337. SHRIMATI MADHURtl:. 
SINGH: 
SHRIK.RAMAMURTHY 

Will tho Minister of ENVIRONMENT 
AND FORBS TS be pleased to state : 

(a) the progress made so far 10 

regard to the s~heme of clearung tbe 
Ganga river; 

(b) the amount spent so far out of 
the total amount projected; and 

(c) further steps planned and the 
timo frame chalked out for their imple-
mentation? 

THE MINISTER OF ENVIRON. 
MENT AND FORESTS (SHRI BHAJAN 
LAL) : (a) A works programme of Rs. 
2':J2.31 crores for U. P., BIhar and West 
MengaJ has been approveJ by the Central 
Ganga Authonty. 

-Till 15th November. 107 schemes 
have been sanctIoned in U. P .• 
Bihar and West Bengal at an 
e-;timated cost of Rs. 50.18 crores. 
Another 12 ~chemes at an estimated 
cost of Rs. 40 39 crores have been 
submitted by the State Governments. 
The State Governments' have 
reported that 35 more schemes are 
under preparatIon at an estimated 
cost of Rs. 75 crores and these are 
expected to be submitted witbill 
December, 86. 

-Out of 27 Class I towns covered 
under the Action Plan. work bas 
begun in 20. Three schemes in 
Hardwar-Rlshikesh and Ramoag:ar 
at a total cost ot Rs. 1.7 crores 
have been completed. 

(b) The outlay during the Seventh 
Five Year Plan period is Rs. 240 crores. 
The expenditure ttll 15th November, 1986 
is Rs. J3.40 crOles. 

(c) Under the Action P an the State 
Governments of U. P.,. B.har and West 
Ben~al are responsible for the preparation 
and execution of schemes. In each state 
a nodal Department has been desIgnated 
to coordanate the work of Implementing 
agencies. 1 bese agencies are belDg 
strengthent!d suitably for the purpose. 

-Time schedules for preparation and 
execution of schemes have been 
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prepared by the Ganga Project 
Directorate in consultation with the 
State Governments.' The progress 
of work is being monitored accord-
ing to the schedules. It is expected 
that most of tbe schemes under the 
Action Plan will be completed 
within the' Seventh Five Year Plan 
period. 

Diseases among Uranium Corporation 
employees 

.338. SHRI S. JAIPAL REDDY: win 
the PRIME MINISTER be pleased to 
Itate : 

(a> the number of workers in the 
Uranium Corporation of India factory at 
Jaduguda village in Singhbhum distrIct of 
Bihar; 

(b) whether several workers, parti-
cularly tribals, have been seriously hit by 
deformity, leukaemia, prenatal deaths and 
bone diseases; and 

(c) if so, the details thereof and the 
remedia I measures taken ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT. ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHR.! K. R. NARAYANAN) : (a) 
There arc 2905 employees in UCIL at 
Jaduguda village in Singhbhurn Dist. of 
Bihar as on 31-3-198(. 

(b) No, Sir. 

(c) Does not arise. 

Detection of foreigners in Assam 

·339. SHRI BHATTAM SRIRAMA 
MUR.TY: 
SHRI SYED SHAHABUDDIN : 

WiJl the Minister of HOME AFFAIRS 
be ploase4 to state ~ 

(a) whether the detection of the 
foreigners In Assam in terms 'of the 
A ssam Accord is in progress; 

(b) how many cases have so far been 
investigated; 

(c) whether the Government of 
Assam requested the Centre to amend the 
l11egal Migrants (Determination by Tribu-
nals) Act, 1980; and 

(d) the action taken or proposed to 
be taken by Government ? 

THE 
AFFAIRS 
Yes, Sir. 

MINIST'ER OF HOME 
(S. BUT A SINGH) (a) 

(b) According to the State Govern-
ment. 678 enqUiries have been completed 
in respect of foreigners who came to Assam 
between 1.1. 1966 and 24-3-1971 (both days 

. inclusive) upto the end of June, 1986. 
15,579 enquiries have been completed upto 
the end of August, 1986 in respect of the 
foreigners who came to Assam on or after 
March 25, 1971. 

(c) Yes, Sir. 

Cd) The proposal of the State 
Government is under consideration. 

Welfare schemes for Scheduled Castes/ 
Scheduled Tribes in Karnataka 

*340. DR. V. VENKATESH : Will 
the Minister of WELFARE be pJeased to 
state: 

(a) whether there are any welfare 
schemes for backward classes/Scheduled 
Castes/Scheduled Tribes included in the 
current Five Year Plan for Karnataka; 

(b) if so, the funds proposed to be 
spent for those schemes during the plan 
period; and 

(c) the details of tbe schemel ., 



THE MINISTBR OF STATE OF 
THE MINISTRY OF WELFARE (DR. 
RAJENDRA KUMARI BAJPAI): (a) 
Yes, Sir. 

(b) and (C) Besides the money pro-
vided by the Central Government to tbe 
State Government as Special Central 
Assistance and under Centrally Sponsored 
Schemes, the 7th Plan for Karnataka 
State has a provision of Rs. 452.85 crores 
under Special Component Plan for 
Scheduled Castes, Rs. 78.69 crores under 
Tribal Sub·Plan for..scheduled Tribes and 
Rs. 75.80 crores covering various aspects 
of welfare and development of Scheduled 
Castes/Scheduled Tribe and other back.-
ward classes. 

The schemes cover many sectors of 
development including education, agricul-
ture, horticulture, soil conservation, 
animal husbandry. fisheries. forests, rural 
development, cooperation, minor irriga-
tion. industries, sericulture, housiol. urban 
developmeBt. nutrition, health and family 
welfare. 

AtI'orestatio. by priYate compa .ie s 

·342. SHRI BALASAHEB VIKHE 
PATIL : "ill the Minister of ENVI-
RONMENT AND FORESTS be pleased 
to state: 

(a> whether the private companies 
are entering in afforestation projects; 

(b) if not, the correct position in 
this reaard; and 

(c) ir so, the reasons for promoting 
private companies entry in the afforesta-
tion projects '1 

THE MINISTER OF ENVIRON. 
MENT AND FORESrS (SHR( BHAJAN 
LAL) : (a) and (b) A few privato com-
panios are onterina into afforestation 
projects. 

(c) Go"ornmelll are not J'toMotfna 
the entry of private companies into affore-
Itatloa projects 08 tefOit I.Dds. 

[Tranl/ation1 

Dec •• ion •• f Ceetr.1 SiMi Co •• ittee 

*343. SHR.! MOOL CHAND DAGA 
Will the Minister of HOME AFFAIR.S be 
pleased to state : I 

(a> the important deCisions taken 00 
18 September, 1985 by the Central Hindi 
Committee; 

(b) the steps taken •• far· by 
Government to implement these deci-
sions ; 

. (c) whether aoy efforts have beea 
made by GO\ emment to let the statui of 
internatienal Ianaua&e for Hindi ill and 
outside the United Nations just as EaaIiA, 
Spanish, French. Russian. Cbin~ and 
Arabic; and 

(d) if so, tbe outcome or the 
efforts ? 

THE MINISTER OF HOME 
AFFAIRS (S. BUT A SINOH) : <a> to (b) 
The Central Hindi Committee in its meet-
ing held in September, 1985, coDSidered 
various methods for the progressive use of 
Hindi as the official languap of the 
Union. 

2. Some Qf tbe important decisioBS 
taken by tbe CODUllittee were :-

As far as practicable Ccatral GOYOfn-
ment Offices should purchase and iDstall 
Itilin&ual mechanical aDd electronic 
equipmeots so as to increase tIleir capacitY 
te fUDction bilinaually in an ecoaomic 
manDer: hiabest awards should be iDstItu .. 
ted to encourage the implemeDtatioll of 
the Official La0luaao P.olicy in CoIltnl 
Government Departments and PubUc 
Sector Undertakinp; the Three l.aDIu ... 
Formula should be im:plcmented dec-
tively; aDd as far as possible aad pndi-
c.able Indian DeleaatioDS visitiDa foreip 
countries shoaJd be pursuaded to tJIC 
Hindi in tboil' diSCUDioas. 

3. In punuuce ef ... cIcrisioIJI 
luitable iIls'ructiooa bavc bcCD ~ tq 



all concerned and a scbeme of giving 
awa~4s in the AafIle of the Late ~fime 
Mfnistef'Stnt. Indira 'Gandhi ha~ also been 
iDstitut~: 

. 4: The Government of India is III 
touch with friendly member nations 
reaard4n8 the proposal for acceptance of 
tYiodf t(s one oT the official lanauaces o( 
111e Ull1ted Nations. However, tbe 
Goyernment has been advisea that the 
time is oot yet propitious for such an 
40tt ~t this juuetilre. 

Per capita iDvestment aad i DCOme ill 
Madbya Pradesh 

·344. SHRl MAHENDRA SINGH: 
Will the Minister oi PLANNING be 
.pl~4 .to state : 

(a) the per capita IDvestment and per 
_CApita hacome in Madh~ Pradesb as 
compared to other States during the Sixth 
Plan period; 

(b) whether H IS below the natIonal 
averap; and 

(c) if so~ the steps proposed to 
iJlerea~ tbe per capita income and per 
capita itlvestment in Madhya Pradesh 
durin, the Seventh Five Year Plan 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
SUKH RAM) : (a) Statements I and II 
8'I"e ,wen below. 

(b) While the per capita plan invest-
lQc.qt in Madhya pradesh was bi&hcr than 
t)lc all-l.Ddia avcrqc durwa the Sixth 
PI-.Q .,period.. t~ Per capita income of 
'~ya Pradesh was lower than a11-
~4l-. 

(~) Tha out)a!. for tae SevCHllh Five 
~ '. of Nadh)'.a. Pf'adesb has been 
.... _ ... 70Q0 cretes w~h is 84..20/0 
laUe .. ~baa ~ oUlay ,(I( Ra. 1SW uorcs 
for me Sixth FiNo Y car PJ.~ Tbe Sl,te 
Plan lays areater emphasis on speedy q.,"t""" Ga ...... PftJjecU especially 
... Ale JnQa .... *ad power .... , 

employment lenerat1<m and poverty aUe-
vi'atiO'ft prosrarnmes and the prcarammes 
for tbe Scheduled Castes and SCheduled 
Tribes. Thes.e' measures will help in 
further promotion of economic growth of 
the State . 

Statemue&-I 

P.:r ~pit. Plan lixpenditure during 
Sixth Plan (1980.85) under State and 
Central Plans (in lls.). 

Statts 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Himacbal Pradesh 

Jammu & Kashmir 

Karoataka 

Kuala 

Madhya Pradesh 

Maltarashtra 

Manipur 

Meghalaya 

Mizoram 

Nagalaad 

Orissa 

Punjab 

Rajas,ban 

Sikkim 

Tamil Nadu 

Uttar p,~ 

---------

1549 

1659 

974 

1971 

1602 

2330 

2274 

1201 

1135 

1573 

1741 

2463 

2340 

3356 

3765 

1617 

1455 

1652 

5330 

1351 

1979 

93S 



... ~ ..,..".,__~, s AEJaAIM y~_~,,, (8AKA' W,.j"..i,....".·"'! .. 
W~st Benpl 1041 'Delhi 3274 

Total States 1341 G08, Daman &. Diu 3396 

UIllOb Tertttorfes 
Lakshadweep 7688 

Andarban & Nicobar Islands 6255 
Poodicherry 2044 

. ATltliachal Pradesh 4091 

Chandiaarh 3059 
Total (U. TI.) 3J.tl . 

badra & Nagar Haveli 3061 Total (States a UTe.) .1~12 

StateBleatl-II 
(As on 31.10:,16) 

Per Capita Net State DoaJestic Preduct at Curreat Price. (1979-lO--to -1 ..... 86) 

(Rs.)-

St8te/UTs. 1979-80 1980-81 1981-82 198z..83 198344: 1"4-85 
(P) (Q> 

2 3 4 5 6 7 

---- ----- _,.---------- ---------~.- -~- -- ---- -------~ - ----.-- --".- ----

1. Andhra Pradesh 1179 1358 1661 1113 1965 1~ 

2. Assam 1063 1221 1302 1596 1762 1821 

3. Bihar 7~8 928 1025 1120 . 1293 1385 

4. Guiarat 1734 1928 2330 2400 2823 2997 

5. Hao'ana 1941 2325 2594 iS73 3059 3296 

6. Himachal Pradesh 1289 1545 1856 1967 2244 2316 

7. 1 ammu & Kashmir 1266 1455 \568 1718 1979 2075 

~. Karnataka 1345 1453 1644 1679 1"0 2047 

9. Kerala 1211 1382 1441 1689 1951 2196 

_ O. Madhya Pradesh 880 1183 1285 1423 1721 1716 

11. M'aharash tra 2011 2232 24 " 2634 2983 3232 

12. Manipur 1032 1294 1423 1498 1673 2062 

13. Meghalnya 1068 113S 1236 .-3OB 1483 1781 
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1 2 3 4 s 6 7 

14. Nqaland 1517 

-IS. Orissa &47 1101 1308 1339 1636 5534 

16. Pu~ab 2611 . 2681 3094 3418 3560 5835 

17. Rajastitan 1030 1220 1433 1622 1903 1838 

11. Sikkim 727 835 900 1079 1300 

19. Tamil Nadu 1280 1324 1'35 1626 1783 2070 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

Tripura 1095 1206 

Uttar Pradesh 965 ·1272 129g 1501 1665 1764 

West Bengal 1430 1'-i4 1726 1867 222 2435 

Arunacbal Pradesh 1164 1382 1~7 1831 1955 

Delhi 2629 2910 3201 3506 3i77 4191 

Goa, Daman " Diu 2527 2910 2964 3626 3479 3811 

P ondicherry 2797 3160 3703 3630 3637 3777 

All India (Per Capita net 
National product) 1336 1558 1739 1882 2180 2344 

Q=Qu;ck Estimates P = Provisional 

- = Not available 

Note I = Owing to differences in methodology and source material used the fiaures 
for different States are not strictly comparable. 

Note 2= The Union Territories of Andaman &. Nicobar Islands. Cbandigarh. 
Dadra & Nagar Haveli, Laksbadweep and Mizoram do not prepare 
these estimates. 

Sourcc==Dircctorat"s of Economics &. StatIstics for estimates at State level and 
National Accounh Statjstic~, Central Statistical Orgapisation fOf. all 
India estimates. 
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Setting up of Remote Senllol Appli. 
catioo Ceotres io Fi'fe Year Plao 

Period 

·345 SHRI HARISH RAWAT: 
Will the PRIME MINISTER be pleased 
to state: 

(a) the names of States where 
Remote Sensing Application Centres are 
proposed to be set up during the Seventh 
Plan; and 

(b) the names of platccs in Uttar 
Pradesh where such centres are function-
ing at present and the placos in Uttar 
Pradesh where such centres are proposed 
to be set up durina the remaining plan 
period ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K. R. NARAYANAN): (a) 
Remote Sensing Applications Centres, 
Units or Cells are presently functioning 
in the States of Bihar, Gujarat, Karnataka, 
Kera)a. Madbya Pradesb,Orjssa, Rajasthan, 
TamilNadu and Uttar Pradesb. During 
the Seventh Plan period, the States of 
Andhra Pradesh, Assam, Haryana, Jammu 
and Kashmir, Maharashtra and Manipur 
propose to set up State Remote Sensing 
Application Centres, Units or Cells. 

(b) The U. P. State Remote Sensing 
Application Centre (UP.RSAC) at Luck-
now, ~nd the Indian Institute of Remote 
Sensing at Debra Dun under the control 
of the National Remotc Sensing Agency 
of the Department 01 space are the two 
Remote Sensing Application Centresl 
Units presently functioning in Uttar Pra-
desh. During the Seventh Plan period, a 
Regional Remote Sensing Service Centre 
is beiDg set up by the Department Gf S,ace . 
at Dehra DUn. 

(English] 

Central Plao As listaace 

3-408. SHRI. ANANDA PATHAK: 
Will the Minister of PLANNING be plea-
sed to state: 

(a) itate-wise per capita approved 
Central plan assistance for the Seventh 
Five Year Plan; and 

(b) per capita central Plan assistancc, 
State.wise for the years 1985-86 and 1986-
87 ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PLANNING (SHRI 
SUKH RAM): (a) and (b)j State-wise 
per capita Central assistancc for tbe 
Seventh Five Year Plan and for tbe Ann· 
ua\ Plans 1985-86 and 1986-87 is given in 
tbe statement below. 

Statemeot 

(In Rupees) 

States Per Captia Central Assistance -(*) 

-------------
Seventh Plan Annual Plan Annual Plan 

(1985-90)a 1985.86b 1986-87a 

A. Special Category 

1. Assam 1515 29& 343 

2. Himachal Pradesh 2524 497 466 



Sl 

3. 

4. 
s. 
6. 

'I. 

I. 

.. 
Jammu a. Kashmir 

M~Jr 

MeghJllaya 

Nagaland 

Sikkim 

Tripura 

Total (A) 

3982 

5196 

4360 

12924 

11176 

3548 

2732 

,tD 
94.5 

636 

2390 

2196 

so. 

15' 

1017 

WS 

'V:127 

2518 

11J 

SOl 

B. NOD-Special Catflory 

1. 

2. 

4. 

5. 

6. 

7. 

8, 

9. 

10. 

11. 

12. 

13. 

14. 

Andhra Pradesh 

Bibar 

Oujarat 

Haryana 

Karnataka 

Kerala 

M adhy a Pradesh 

Mabarashtra 

Orissa 

Punjab 

Rajasthan 

Tam~ Nadu 

Uttar P-radesh 

West Bengal 

Total (8) 

381 

423 

415 

388 

308 

S4' 

499 

• 

369 

564 

345 

461 

354 

471 

290 

416 

531 

99 

81 

160 

6' 
131 

86 

69 

101 

85 

46 

70 

112 

80 

68 

IJ4 

104 

71 

119 

38 

92 

68 

92 

55 

84 

* Inclusive of Special Central assistance allocated for Hi)) Areas &. Tribal 
Sub Plans. 
Also includes advaD~e P~an a~Mstanee to some States for the AnnDal Plans 
1985-86 and 1986-87. 

a AlJocatioDS b ActuaJ releases. 

Note: Per capita fiaures are derived on the basis or 1971 Population 
Census. 



3409. S8.,1 SlllKANTA DATTA 
Nfc'ltSl~IfAItAJA W'AUIYAR : 

WilJ the PRIME MI'NISrtA. be ptea. 
.ed to state': 

<a) whether there is good scope for 
software ox port to Japan; 

(b) if so, whetbor Government have 
takt'D any step to tap the market for soft-
ware in that cobotry; and 

(C) if not, the steps proposed to be 
taken in this regard? 

THE MINIS-TBll OF STATE IN TH£ 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF aCEAN 
DBVBLOPM£NT, ATOMIC ENER.GY, 
BLECTRONICS A..ND SPACE (SRRI 
K. R. NARAYANAN): (a) Yes, Sir. 
Tbere is some scope for software export 
to Japan. 

(b) and (c). The Govetnmeat have 
taken the fo)Jowina. step§ to tap the soft-
ware market in other countries including 
Japan; 

1. Permission for Import of compu-
ter :Jtardware and/or software 
at .. concessional customs duty 
for software export projects. 

2. Cash compensatory support. 

Reoamiulof ADIIa.aD • ad Nleobar 
r,laads 

3410. Slltl PlYUS 'FIRAItI: Will 
the Minilter of HOME AFFAIRS be "lea. 
sed to sta~ : 

tal 1tlletlier Govemment are const-
dendl'to tel1aure' AD'dlMlan &Q'4 Nitobar 
I.'lnllr.s *SItibalf. D\tip' anll 'Swllt'aj 
Dwip' ill' flit tlen ftrt\\td; 

,. 
(b') if 80, by wbat time a decision is 

likely to be ta~en; and 

(c) jf oot. reason thereof? 

THe MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SfiRi. CHINTAMANI PANIGRAHI): 
(a) No, .. Sir. 

(b) and (~) Do Dot arise. 

New GuideJioea for R" 0 Proarammel 

3411. SHRI B. L. SHAI-LESH : Will 
tbe PRIME MINISTER be pleased to 
state: 

(a) whether Depaftment of Science 
and Tecbnology has iotegrated its two 
programmes fOr supporting Research and 
Development work and issued new guide .. 
lines for R&D programmes; 

(b) if so, what these new gUidelines 
are; 

(c) how will these guidelines intensify 
the research and development and pass 
their results t. tbe Industry? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECANOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMUC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K. R. NARAYANAN): (a) Yes, 
Sir. 

.(b). and (c) The two schemes have 
been iDtearateti with a view to having 
better monltoriDI and strengthening tbe 
peer review mechanism for funding It&:D 
projects. Accordingly t all R&D propo~a1s 
are renewed by tba Sci.Dce & Englneer-
itlJ" ~arch Co\lodJ, (SHit C). The ob-
jectives of the SI!RC are : 

(U To promote research in DOMY 
emerainl and froDtiiDe area' of 
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Science & Engineering including 
muUidjsciplinary fields; 

(ii) To selectively promote the gene-
ral researcb capabiJity in relevant 
areas of Science and Engineering 
taking into account existing res-
earch capabilities of the host 
institution; and 

(iii) To encourage young scientists to 
take up chal1enging' research and 
development activities. After the 
completion of tbe programme a 
completion report is received in 
DST and based on the results of 
the project relevant Agencies and 
Institutions are contacted for uti-
lisation of R&D results. When-
ever there are technical find ings 
involving commercialisation possi-
bilities the National Research 
and Development Corporation 
(NRDC) is contacted for further 
follow up and linkages with 
industry. 

MaiD Frame Computers Factory ne"r 
ECIL 

3412. SHRI C. SAMBU: Will the 
PRIME MINISTER be pleased to 5tate : 

(a) whether there is any proposal to 
start Main Frame Computers factory near 
Electronic Corporation 0" India Limited, 
Hyderabad, under tbe supervision of the 
ECIL; and 

(b) if so, the details of the proposal 
and tbe amount sanctioned ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TBCHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
BNERGY, ELECTRONICS AND SPACE 
(SHRI K. R. NARAYANAN): (a) Yes 
Sir, thete is a proposal to start the Main 
Pramc Computer factory near ECIL, 
Hyderabad under the supervision of 
IICIL. 

(b) The programme is lor the manu-
facture of Main Frame Computer Systems 
in collaboration with Control Data Indo 
Asia Company of USA with Tecbnology 
Transfer lor their two series of computers 
Cyber 810 and Cyber 830 .. 

An amount of Rs. 36 crores has been 
provided for this project in the Plan. 

Soviet belp for Nuclear Po" er Plant 

3413. SHRI CHINTAMANI J ENA : 
,SHRI ~. B. PATIL : 

Will the PRIME MINISTER be plea-
sed to state : 

(a) whether Soviet Government has 
offered to set up an Atomic Power P)ant 
in India; 

(b' if so, whether the G ovcrnment 
ha ve accepted the proposal and started 
negotiations with the Soviet Union in this 
rogard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE 'MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K. R. NARAYANAN): (a) Yes. 
Sir. . 

(b) and (C) Discussions on technical. 
economic and other aspects of the offer 
are continuing with tbe Soviet authori-
ties. 

Proposal for ralsi og ecologi cal task 
force of Ex-se"lcemeD. 

3414. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
DEFbNCE be pleased to refer to the 
reply given to Unatarred Question No. 
8346 on 30 April 1986, reaardina railiDI 
of ecoloaical task force 'D~ state : 
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(a) wbether the proposal of tbe 
State Governments of Himachal Pradesh 
and Mabarasbtra for raislna the Ecoloai .. 
cal Task Forces consist iDa of Ex-servIce-
men has since been accepted as a result 
of the review of the earlier decision 
of the Planninl Commission; 

(b) if so, the likeJy date by which 
tbe Task Forces would be set up; and 

(c) If not. the likely date by which 
tbe review would be completed and a 
decision ta en on the proposals? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RBSEA-
RCH AND DEVELOPMENT IN THE 
MINISTRY OF DEFBNCE (SHRI 
ARUN SINGH): (a) to (c) The Plan. 
ninl Commission has not agreed to tbe 
inclusion of these Schemes in the 7th Fi ve 
Year Plan in view of the acute scarcity of 
resources. 

ImplemeatatioR of decillioD made at Wakf 
Board Meet 

3415. SHRI SYED SHAHABUDDIN: 
Will the Mimster of WELFARE be pleas-
ed to state: 

(a) decision taken at the meeting of 
tbe State Wakf Ministers and Cbairmaa 0' the Wakf Board convened by the Union 
Government on 24th June, 1986; and 

(b) the status of implementation of 
each decision ? 

THE DEPUTY MlNISTER IN THE 
MINISTRY OF WELFARE (SH:a.I 
GIRIDHAR GOMANGO> : <a> and (b) 
A meetioa was convened on 24th June, 
1986 by tbe Minister of State for Welfare 
of tbe State Wakf Ministers and Chairmen 
of tbe State Wakf Boards to discuss the 
problems and exchange information with 
• view to Improvinl the administration 
aDd functioning of Wakts. Althouab no 
formal decisions were to be taken by tbis 
meetilll, however. a number ot suucstions 
.ore made a'tbis meetina. Tbese bay. 

been forwarded to tbe vanOU3 ~tatc 
Governments and the Wakf Boards for 
examination aad appropriate actioo on tbe 
sunos.ions concernio. them. 

RepreleDtati on by Alldltr. Pra. eaII 
GO'fernmeat to Pia .... Com ...... 

3416. SHRI S. PALAK.ONDRA-
YUDU: Will the Minister of PLANN .. 
IN G pleased to Itate : 

(a) whetber the Andhra Pradesh 
Government bave sO\llht a loan of Ils. SO 
erores for Ye1eru Project ia AacJhra 
Pradesh; and 

(b) if so, details thereof and decisiod. 
thereon? 

THE MINISTl!R OF STATE IN THB 
MINISTRY OF PLANNING (SHRI 
SUKH RAM): (a) Yes, Sir. 

(b) The Government of Andhra 
Pradesh has been requestiq for a &DaD-
etal assistance of Ils. SO crores from the 
GoverDment of India and, receDtly lbey 
have asked for a lona term Jon of as. 70 
crores for a period of three yean from 
1916-87 to 1988-1'. The matter is UDder 
consideration of the Department of Steel, 
Ministry of St~1 " Mines, Goverameut 
of India. 

Seltiq .p .1 Bi..,a.ere r.Mlnes 

~17. SHRI MULLAPPALLY RAMA-
CHANDRAN: Win the MiDiiter of 
ENVIRONMENT AND FORESTS be 
pleased to state : 

(a> whether any separate lcaisJatieD 
is intended to be introduced to provide 
for the settinc up of Biosphere Ileserves; 

(b) if so, tile steps taken ill tbis 
rcgard; and 

(c) provisions beiDa made lor the 
m aintaincDce &ad allocatioa of funds for 
tbe biosphere reserves fall I •• iD aoq tlaa 
ODe State? 



'tHe MiNISTER Of STATE IN TAL 
J.IlN1Sl1tr OF ENVraONMENT AND 
~O«Ests (SFlRl Z·o ll. ANSARI): (a) 
No, Sir. 

('11) DocS- ndt arisc. 

(c) Provision for Biosphere Reserves 
ptopam-..lia. bten made III the Seventh 
PM y.., Platt', ef "be Mldistry of EnVUOD ... 
ment and Forests. Of tlSo mide •• poten-
tial sites identified in different parts of 
Ute count,ry for settioa up Biosphere 
hseRe&_ 000 (tbe N ilgiri Biosphere Rese-
l'IYO) faUs in throe States. viz. Karnatak.a, 
Kerala and Tamtl N adu. In the latter 
case, on receipt of the integrated action 
and mana&cment plans) as weJl as scienti-
lie research programmes from the State 
Governments, funds will be released for 
the approved items of expenditure. 

(TranI lal ion] 

Shortage of rat ion in ArlllY Ration Depot 

Uta. DR. CHANDRA SHEKHAR 
Tll.1PA1=HI: Will the Minister of DE .. 
FENCE be pleased to state : 

<a) whether there has been shortaMc 
et_ioo for the last two montbs in the 
A'l'IDJ btion Depots at Delhi Cantt. 

(b) whether. Army personnel have to 
purdnlre ration from open ~at'ket; 

(c) iT S8, wlietlier Government have 
made arra-ngements for supply of ration to 
t'hese <tepats; and 

(d) if not, the reasons therefor? 

THE MINISTeR OF STATE IN THE 
D~P A1tT~ENT OF DEFl!NCE R.ESEA-
RCH AND DEVELOPMENT IN THE 
MINISTRY OF DEFENCE (SHRI 
AIlUN SINGH): (a) There haa been no 
pneral shortaae of ration' in Army Ralio. 
Deput. ia Delhi Can~ Tbere was how-
'._ •• tempOl'U)' silortaac in A upat and 

> ...... 1_ ia reapect of eoJy ODe 

c:ommodity. viz. Suaar, aDd t~,._ too in 
• 

60 

respect of its payment issue (tbat ~ for 
families of serVing personnel, and for ex-
setviccmen aDd civilians) only. lIenee tbe 
issues of sugar, to these categories was 
restricted to halT their entifle-ment fOr this 
period. The shortag~ ot Sugar for pay-
ment issues was occassioned by delay In 
receipt of stocks of ration Sugar. How-
ever. tbe restricti0D has been removed and 
full issues as per entidcnnent at.e being 
made from 1 st October, 1986. 

(b) to (d) Since aU items of ration 
are now being issued in full to all entitled 
personnel, there is no cOrD'pulsion on 
A rmy personnel to purchase any ratio-
ned commodity from t~ open market. 

, Engli,h} 

Promotion prospects for economic tn~est· 
igator8 

3419. SHRI N. DENNIS: Will 
the PRIME MINISTER be pleased to 
state: 

(a) the normal period of service 
after which a person initially appointed 
EcoD ('mic Investigators Grade II is able 
to get promotion to the post of Assistant 
Director and the higher posts; 

(b) the number of Economic Investi-
gators Grade II in the different Ministries 
and Central Government Offices who were 
recruited 10, IS, 20 or 25 years ago but 
are stili continuing in the same grade; 
and 

(c) the steps taken by Government 
to open new avenues of their promo· 
tion ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIRBN SINGH ENGil) : (a) Tbe pay-
scales or the Economic Investigators Gratle 
Hand tbe AS9istant Director are generany 
Rs. 425· 7dJ and Rs. 700.1300 (prerevlsed). 
respectj vely. According to existin. gUitte-
lines, an officer in tbe post carn,.ft, the 
scale otRs. 42S-700 win- l1ecome' eftlfble 

. for conltd.atton fOT prtmlotfoft ... m'·.· I'0'st 



700 1300 only 
that grade. 

(b) and (c) The promotion prospects 
for Economic Investigators is primarily 
the concern of the administrative Minis-
tries who make the recruitment as per 
their recruitment rules. Information re-
garding the number of Econoll)ic Investi-
gators Gra"e II in different Ministries is 
not available centrally. These Investi-
.awl'S have dift'erent channels of prom 0-
tton to higher posts by w-ay of depuuuion 
to ex-cadre pOlts~ transfer etc. One such 
channel of promotion is induction ~l1to 
the Indian Economic Service in accordance 
with IES Rules, 1961. 

Sto.ppage of overtime allowance 00 Fourth 
Pa, Commission recom01eoda,tioD 

3420. SHRIMATI PRABHAWAl'I 
GUPTA: Will the PRIME MINISTER 
be pleased to state : 

(a) whether the overtime allowance 
has been stopped by Government in the 
light of the recommendation of the Fourth 
Pay Commission; 

(b) if not, tbe emoluments on which 
overtime allowance is now admissibJe; 
and 

(c) bow Government propose to 
compensate the staff whose work entail 
regular la te sitting ? 

THE MINISTER OF STATE IN THE 
MlNISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES & PENSIONS & MINI-
STER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDA-
MBARAM) : (a) to (c) The Government 
have accepted the recommendation or the 
Fourth Pay Commission to discontiaue 
the present scheme of grant of overtime 
allowance (to Central Govt. employee's. 
The modalities of implementation of this 
rCC()JDmendatioD arc bomg worked out. 
Final orders win issue after details are 
worked out. 

In the meantime. in e]l(ceptionaJ case!l 
where compensatory off days cannet be 
~i\l cn and stay beyond offICe hoefs be-

CQJlle6 unavoiaab1c. .comp.e~o.n.1Af 
oxtra work will \)e "paid a~Id.iQllO .e.J.is'r 
jag or44"s as oY.r~qlC aU()W&DCO,. It wiU 
be calcuIatH on r,he bas~ Qf notiQn;al ~ 
adtWS$iblc to t~ C.OR~d Uovt. ~C):o 
}fees in the pre .. revised sce~ of p,aJ4J.p., 
slab and will' be s.ubject tG tlle ~C terJDS 
and conditions as laid down in the existing 
orders. 

Forwarding of applications by departmeat 
of pers ooael e.G'" 4~p'Qt",JoQ 10 '~!es 

3421. SHRI CHINGWANG KeN-
YAK: Will the PRIME M1NIS'PBIt be 
pleased to state : 

(a) whether applications of caadidatoi/ 
officers belonging to Scheduled C .... / 
Scheduled Tribes are J;lot forwarded by 
Depanmont of PersoDlleI for c1epDt4tioDS 
to the State Governments; 

(b) if ~O, how many su~h c;'_ses of 
refusals are' there upto 19 Nov~~, 
1986; 

(c) whether such cases a.{C. ,epeEted 
to liaiton officer in the ~ye 
Ministry or to CotnDlUsioncr of Schc4Q~ 
Cast-esfSccllcdulcd Tribes as rcquUed 
under Brochure on reservation for SCJST; 
and 

(d) if not, the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEV ANCES & PENSIONS C$HRI 
BIREN SI~GH ENGTI): (8) to (d) 
Under the exjsting orders, appljq,tions 
for employment elsewhere of Central 
Government senants belongiol to -sobc-
duJed Castesl Scheduled Tribes should -
forwal!ded ezcopt on COIIlpeNipg ,aroun• s 
of public interest. The cases ......... Ii-
cations could not be so forwarded sbould 
be reported within a month to tbl; 9t6cer 
nominated a$ l..ialson Officer in the 
Adimls\rat\\'c Ministry. The Department 
of Personnel is adhering to these orders. 

Duriol tbe ODe year PTeccdinJ -Mtb 
November. 1986. the request of an dicer 
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et the Ccmtral Secretariat Service Grade 
I, for PostiDI iD a State Government was 
.0& accepted, in accordaDCe with tbe 
orders referred to above. However, OD 
a fartber request of the ofticer made with-
in 1. days. tbe case bas bee. Te-opened 
a-n d is beiDa furtber examined. 

N •• ber of dowr7 deatla, and luicide I. 
Delhi 

3422. SHRI SHRIHARI RA 0 : Will 
the Minister of HOME AFF AIRS he 
P ).led to state: 

(a) the number of suicide cases rc-
aiatered in Delbi sinc. 1983. year-wise; 
and 

(b) the Dumber of dowry death cases 
reaistercd In Delhi since 1983, year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GR.IEVANCES AND PENSIONS AND 
MINISTER OF STAT. IN THE MINI-
STRY OF BOME AFFAIRS (SHltl P. 
CHIDAMBARAM): <a> The requisite 
information is indicated belew :-

Year 

1983 

1984 

1985 

1986 

(upto 31.10.191'> 

Number of cases 
of suicide registered 

512 

590 

607 

537 

(b) Th. requisite information is indi~ 
cated below :-

Year 

I 

1983 

Number of Dowry 
death cases regis-

tcred 

2 

41 

1 

1914 

1985 
1916 

(upto 31.10.1986) 

2 

41 

43 
57 

De~elopme.t aDd preser~.tloD of wild lire 
.aDdaerle. and forest. 

3423. SHRIMATI PATEL RAMA-
BEN RAMJIBHAI MA V ANI: Will tbe 
Minister of ENVIRONMENT AND 
Ff)RESTS be pleased to state : 

<a> whether there are any proposaJs 
for tbe development and preservation .of 
Wild Life Sanctuaries and forests to vari-
ous parts of Saurashtra, Kutch in Gujarat 
and other parts of tbc country; 

(b) if so. the details thereof; 

(c) how much amount bas been spent 
on the development and preservation ef 
wild life and forests in Gujarat duriDI 
1 January, 1984 to 31 October, 1986; 

(d) whether some proposals and sche-
mes have been received from State 
Government of Gujarat and also from 
others during 1 January 1984 to 31 Octo-
ber, 1'86 for the same; 

(e) if so, the details tbereof and the 
action taken thereon, on each of tbem; 
aod 

(f) tbe outcome thereof 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENNIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI) : 
(a) Yes, Sir. 

(b) A Statement is laid OD the table of 
the House. 

(c) The amounts released tor tb. 
development of wildlife and forests ill 
Gujarat durina tbis period UIIder ,be 
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Environment and Forest Plans is Rs. 
290.91 lakhs. 

(d) Yes Sir. 

(e) and (f) A statement is laid on the 
table of the House. [PJaced in the Library 
See No. LT-3398/86.] 

Gauga Cleaning Programme 

3424. SHRI SANAT KUMAR 
MANDAL : Will the Minister of ENVI-
RONMENT AND FORESTS be pleased 
to state: 

(a) the progress made so far in the 
implementation of the Ganga Cleaning 
Plan in the portion passing through West 
Bengal; 

(b~ the funds allotted and £x pendi-
ture incurred for the project in the West 
Bengal region; and 

(c) the role assigned to the Govern-
ment of West Bengal, if any. in the 
efficient and timely implementatton of the 
Ganga Action Plan? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONf..1ENT 
AND FORESTS (SHRI Z. R. ANSARI) : 
(a) Out of the total works programme 
of Rs. 292 31 crores approved by the 
C.G.A. the figure for West Bengal is Rs. 
133.55 crores. Out of 17 towns includmg 
several parts of Calcutta Metropolition 
District, covered in the works programme, 
execution of work has commenced in 12 
towns. Till 15th November, 1986 40 
,schemes at an estimated cost of Rs. 18.08 
cror.s· have been sanctioned by the Ganga 
Project Directorate and another 9 schemes 
at an estimated cost of Rs. 15.02 crores 
bave been submitted by the State Govern-
ment. The West Bengal Government 
have also reported that 17 more schemes 
at an estimated cost of Rs. 39.76 crores 
are under preparation which are expected 
to be submitted to Ganga Project 
Directorate before the end of December, 
1986. 

(b) The total outlay for the Ganga 
Action Plan during the 7th Five Year 
Plan period is Rs. 240 crores. Funds are 
allotted to State Government agencies 
depending on actual requirement and 
progress of work. 

During 1985-86, an amount of Rs. 
1.00 crore and in 1986-87 till 15th Novem-
ber, 1986 an amount of Rs. 2.93 crores 
have been allotted to t.he executing 
cgencies in West Bengal. Tbe State 
Government has informed that an amount 
of Rs. 7 crores would be required for 
execution of schemes in 1986-87. 

(c) The State Government is entiIeJy 
responsible for preparation and execution 
of schemes sanctioned under Ganga Action 
Plan. The Department of Environment 
in the State Government bas been designa-
ted as the Nodal Department to coordi-
nate the work of the implementing agencies 
such as tbe Calcutta Metropolitan Deve-
lopment Authority, PubJic Health 
Engineering Directorate, Irrigation aDd 
Waterways Directorate, Calcutta CorpoN-
tion, Municipalities etc. The schedules 
for preparation and execution of schemes 
have be~n wcrked out and the State 
Government is expected to monitor tbe 
programme and ensure timely implementa-
tion. 

Harassment of minorities in Assam 

3415. SHRI !\1ANIK SANY AL : 
SHRI BASUDEB ACHARIA : 
SHRI BAJU BAN RIY AN : 
SHRI ANIL BASU : 
SHRI R. P. DAS : 

\\,111 the l\fmister of HOME AFFAIRS 
be pleased to state: 

(a) whether any incident of harass-
ment of il'egal expulsion of minorities 
has been reported in Assam since the 
accord; 

(b) if so. the details thereof; 

(c) the remedial measures taken to 
mi nimise such incidents; and 
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(d) whether there was any improve .. 
ment in the situation? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI CHINTAMANI PANIGRAHI) ~ 

(a) to (d): Representations have been 
received from various quarters complain-
ing of harassment, particularly of minori-
ties and tribals. arising from eviction of 
encrt)8chers by the State Government 
agencies and in connection . with process 
of detection or foreigners, etc. Appre-
hensions have also ~een expressed on the 
State Government's language policy, issue 
of permanent residence certificates and 
recruitment to State Government services, 
etc. An these matters have been taken 
up· with the State Government who have 
been imprfs~ed upon to evolve remedies 
which may be fair. proper and just to a11 
sections of the society. and to adopt a 
balanced and humane approach. - There 
bas also been a report of a few families 
having crossed over to N ortb Bengal in 
the wake of evictions carried out in North 
Lakhirnpur District. The State Govern-
ment have been advised to arrange their 
repatriation to Assam expeditiously. 
However, no incidept of iIJega] expUlsion 
from Assam since the sig.ning of the Assam 
Accord has come to the notice of tbis 
Ministry. 

Pay scales of officers of Indian Forest 
Service 

3426. SHRI SIMON TIGGA : Will 
the Minister of ENVIRONMENT AND 
FOR ESTS be pleased to state: 

(a) whether Government have deci-
ded to revise the pay-scales of the officer~ 
of Indian Forest Service at par with 
LA S. ; and 

(b) if so, the detai\'\ thereof '? 

THE MINISTER OF STAlE IN 
THE MINISTRY ON ENVIRONMENT 
AND FORESTS (SARI Z. R. ANSARI) : 
(a) and (b) No deci,iono;; have yet been 
taken on the revhion of p::ty·scale'i of 
Group·A officers. . 

. 
Citizf'nsblp ilsae in A.am 

3427. SHRI ANIL BASU : 
SHRI R. P. DAS : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) the Dumber of people asked to 
prove their citizenship in Assam till date: 
and 

(b) the criteria lajd Jown by Govern-
ment in this regard '? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. 
PUBLIC GRIEVANCES AND PEN-
SIONS AND MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI P. CHIDAMBARAM) : (a) and 
(h) Under Section 6A (2) of the Citizen-
ship Act. ]955 persons of Indian origin 
who arrived in State of Assam before 1st 
January, 1966 and who have been ordi-
narily resident in Assam since the dates 
of their entry shall be deemed to be the 
citizens of India from 1st January t 
1966. 

Persons of Indian origin who came to 
Assam on or after 1st January. 11966 but 
before 25th March, 1971 and have been 
ordinarily resident in Assam since then 
and have been detected as foreigners are 
covered by Section 6A(3) and have to 
regi:)ter themselves with the registering 
authority. Ca.,es of such per60ns have 
to be referred for the opinion of the 
TrihlJnal as regards their status. As per 
inforll1ation received from the Government 
of Assam, upto the end of June, 1986, in 
such cases 16,757 enquires were initiated 
and out of these 678 enquiries had been 
completed and referred to the Forejgners 
Trihunal~. 

t\cq u isition of Aircraft t'or Indian' 
Air Force 

3428. S. M.·GURADDI 
SUR] G. S. BASAVARAJlJ 

Will the Minister of OEfFNCF: be 
pleased to state: 



19 JJ'rit/~n Answer, AGRAHAYA~A ~, 1908 (SAKA) 70 

(a) whether four engine Soviet Jet 
IL-76 have been inducted into the Indian 
Air Porce; 

(b) if so, whether the lalest Soviet 
Aircrafts arc having Jatest radio and 
navigation aids; and 

(c) the important features of these 
Aircrafts and to what extent it is benefi-
cial to the Indian Air Force '! 

THE MINISTER OF S1 ATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT 
IN THE MINlsTR Y OF DEFENCI:. 
(SHRI ,ARUN SINGH) : (a) Yes, 
Sir. 

(b) and (c) IL .. 76 is a long range, 
four-engine, heavy tr3nsport aircraft. It 
has modern navigational aids and can 
operate In alt-weath~r conditions. It is a 
useful heavy transport aircraft, which has 
siinificantJy increased the airlift capability 
of the Indian Air Force. 

Cleansing of Ganges 

3429. DR. G. VIJA YA RAMA RAO : 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether any monitoring agency 
has been set up to contmuously evaluate the 
water quality of Ganga and keep public 
informed; and 

(b) whether Government have any 
plans to clean some other rivers in the 
country and if so, full details thereof? 

THE MINISTER OF STATL IN THL 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
The CeDual Board for the Prevention and 
Control of Water Pollution has the main 
responsibility for monitoring of water 
quality. Two other national laboratorie~. 
Industrial Toxicology Research Centre. 
Lucknow and National Environmer.tal 
Enlineerioa Research Institute, Naepur 
have. also beeD engaged to mOlilitor some 
Ipe~iflc aspects of water quality. In 

addition 14 ullIver51l1C::. ate also involved 
in aSSeSSJllf: the phYSIt;o-chemicai proper-
ties of the river Ganga. '1 be Ganga 
Project Directorate wilJ periodically 
publish the highlights of the relevant data 
for publJc inforDlclti on. 

(b) The ~lcitu~ 01 wakr quality on 
most major flvers has already been asses-
sed. Intensive studIes for assessment of 
basin·wise pollution have been completed 
in respect of Oamodar. Subarnarekha and 
Brabmani-Daltarani CI vcrs. Based on 
tbe experience g<:_aineJ In work on tbe 
Ganga Action Plan, the clearance ot 
pollution 10 other nv~rs will be ta~'ll up 
as aud when rCSOUl~L'S ale aVdllable. 

Environmental clearance of Narmada 
projtct 

3430. SHR[ DIG VIlA Y SI~GH' 
Will the Minister of ENVIRONMENT 
AND FO RLSTS be pleased to state : 

(a) wht:n did the State Government 
seek environmetltal clearance from the 
Union Government for implementing the 
Narmada hydel-cum-irflgation project; 

(b) when was the proj ~ct first agreed 
to be implemented; 

(c) the reasons "or delay in its 
impknl'.:·ntation; and 

(d) the issues which are yet to be 
resolved? 

THE ~HNISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
A ND FORESTS (SHRJ Z. R. ANSARI) : 
(a) The Narmada Sagar Project was 
r.:ferred to the D.!partrn::nt of Environ-
ment for environmental ck~rance in 
February. 83. 

(b) Even though the project was 
technically examined and ckared in 1984. 
it has not yet been approved by the 
Planning Commission. 

(c) and (d) The Project eouid not be 
approved from the environmental aQ\l 
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forestry angles as the Madhya Pradesh 
Government has not provided complete 
information and action plans on various 
environmental/forest diversion issues, .in 
particular: 

-Rehabilitation of displaced persons; 

- Compensatory Afforestation; 

-Catchment Area Treatment; 

--Command Area Development; 
and 

-Loss of Flora add Fauna. 

Projects to be secured by ET & T 

3431. SHRI P. M. SAYEED: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether Electronics Trade and 
Technology Development Corp. has some 
projects in the offing abroad; 

(b) if so, the details of such projects 
under the programme of UNIDO and 
UNDP; and 

(c) the economic viability in brief 
as shown in the feasibility reports <I 

THE ~llNISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND 
SPACE (SHRI K. R. NARAYANAN) : 
(a) tl) (c) ET & T has no new projects in 
the offing abroad. However, at present 
ET & T is setting up a PHot Production-
cum-Training Centre for Bipolar I ntcgra-
ted Circuits in Democratic People·s 
Republic of Korea sponsored by UNDP. 
The project is commerciaHy viable. 

UaiOll Go'teromeot'. efforts for settle-
aieat of Karnataka-Mabarasbtra bord er 

dispute 

~~2. SHRI SUBHASH YADAV 

Will the Minister of HOME AFFAlRS be 
pleased to state the details of efforts being 
made by the Union Government for the 
settlement of Karnataka-Mabarashtra 
boundary dispute .? 

THE· MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI CHINTAMANI PANIGRAHI) : 
This boundary dispute can be resolved 
only with the willing cooperation of the 
State Governments of Maharashtra and 
Karnataka. Recently the Chief Ministers 
of the two States met and held discus-
sions. The Central Government will 
render all possible assistance to the States 
to arrive at a mutual1y acceptable solution 
of the dispute. 

Identification of industries causiol air 
and water pollution 

3433. SHRI H. A. DORA: WiH the 
Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether Government have identi-
fied the industries both in Government 
as weJI as in private sector situated in and 
around metropolitan cities which are 
causing air and water pollution; 

(b) if so, whether Government have 
formulated any guidelines to be followed 
by such industries to control air an d water 
polJution; and 

(c) the results of the steps taken by 
Government so far 1 

THJ3. MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI) : 
(a) Yes, Sir; 

(b) Yes, Sir: 

(c) Out of 4054 Polluting lndlisttlal 
Units (major and medium) 2076 units have 
installed effluent treatment plant •• 
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Chakma influx ioto Mizoram and 
Trlpura 

3434. SHRI MOHO. MAHFOOZ ALI 
KHAN: Will the Minister of HOME 
AFF Al RS be pleased to state: 

(a) whether Government have made 
any assessment of the Chakma population 
in Mizoram and Tripura and their average 
monthly infiltration into the country from 
Bangladesh; 

(b) if so, the details thereof; 

(c) the impact on the economic and 
ethnic problem of the region with their 
cOLtinuous infiltration into the country; 
and 

(d) the measures taken by Goven-
ment so far to check their infiltration in 
the country and also how. do Government' 
propose to meet the situation created with 
th~ir presence in the region? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI CHINTAMANI PANIGRAHI): 
(a) and (b) Figures of Cbakma popu-
lation in Mizoram and Tripura according 
to the 1981 census are not avaiJable. 
In may 1986, 2771 Chakmas 
infiltrated into Mizoram. They have 
already been sent back. As on 7.11.1986 
28,284 tribal refugees including Chakma5 
have entered Tripura since 29th April, 
1986. 

(c) The influx has caused strain on 
the economy and ethnic structure in the 
State. However, the Cbakma refugees 
have been housed separately in camps set 
up by the State Government. 

(d) The security iorce~ on the Indo-

Bangladesh border are on alC1rt. Measu-
res have been taken for strengthening 
surveillance along the border which inclu-
de, strengthening of BSF; construction of 
observation post towers and providing 
increased mobility to border patrols, etc. 
Efforts are also being made at diplomatic 
level for the early return of the Chakma 
tribal refugees who have come to Tripura. 
All the Cbakma .refugees from Mizoram 
have already been sent back to Ban,Ja-
desh. 

Rehabilitation of Pbonded hahoar 

3435. DR. PHULRENU GUHA: 
WiJl the Minister of PLANNING be plea-
sed to state : 

(a) whether any study. has been 
undertaken by the Planning Commission 
rl;garding 1 he rehabilitation of bonded 
labourers; 

(b) jf so, the results of the study; 
and 

(c) the number of bonded labourers 
rehabilitated in -the last thr.oe y.eariJ-,-&tete .. 
wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING (SHRI 
SUKH RAM): (8) and (b) Yes, Sir. 
Summary of findings. suggestions and 
actioo plans IS given in Chapter XI.f the 
Flual Report on Evaluation of CenuaUy 
Sponsored Scheme for RebabiJitetiOD .of 
Bonded Labour (1984) by the Programme 
Evaluation Organisation. Plannin& Commi-
ssion. Government of India, copies of 
wbich are avatlab1e in the Parliament 
Library and are recorded under Index No. 
331.58R. 

(c) A statement is .lIven below. 
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~t.tfment 

Rella bilitatlon of Bonded Laboarers Achievem eDb 

Name of the State 1983-84 1984-85 1985-86 
Achievement Achievement Achievement 

1. Andhra Pra4esh 2328 2083 3957 

2. Bihar 3032 1785 535 

3. Gujarat 19 

4. Harya.a 295 

5. Karnataka 2556 7284 4009 

6. Kerala 173 

7. Madbya Pradesb 248 832 779 

s. Mabarashtra 319 307 
, 

9. Orissa 6234 4952 5385 

10. Rajasthan 5(:4 1079 

11. Tamil Nadu 2060 1554 1109 

12. Uttar Pradesh 412 4009 4199 

Total 17143 23382 21673 

Source: Ministry or Labour. 

ladllShies causiDI water pollulio. 

3437. SHRIMATI JAYANTI PATN-
AIK: Will the Minister of ENVIOR-
NMENT AND FORESTS be pleased to 
atate : 

(a) whether Government have ander-
taken survey of tbe· industries which are 
dischargiog effluents into the rivers; 

(b) if so, the number and tbe name 
of lucb Industries discbarainl effluents 
into the rivers and the extent of dischar&c 
per unit a day; 

(c) whether tho pollution of country's 
water systems bas reacbed a1arminl situa-
tioo due to tbis reason; and 

(d) if so. the steps taken to clean 
the rivers·and to stop the discharge of 
effJuent 1 

THE MINISTER OF STATE IN 
THE MIN]STR Y OF ENVIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI) : 
(a) Yes, Sir. 

(b) According to the survey. 4054 
industrial units (major and medium) dis-
charge their effluents into the rivers and 
other water courses. Quantitative· figures 
on the volume of effluents from tbe indivi-
dual units are not available. However, 
it is estimated that indQstries contribute 
10 per cent by volume of the total waste 
water in urban scttlemeats. A stat,meat 
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indicating the nuwber and categ.ries of 
polluting iodusries is given below. 

(c) No. Sir. However. stretches of 
some rivers. downstream of cities and 
industrial areas are polluted due to dis .. 
charlc of municipal waste water and etHu-
ents from industries. 

'd) The steps taken include :-

(1) Monitoring stations have been 
set up to monitor water quality 
in the rivers; 

(2) Zoning and classification of rivers 

State. eot 

for their designated best use bas 
been done; 

(3) Industries have beeD directed ot 
instal pollution coatrol devices: 

(4) Effluent standards have been 
prescribed for major polluting 
units; 

(5) Fiscal incentives are provided to 
industries for instaJling pollution 
control devices; and 

(6) Lela) action is taken aaainst the 
defaulting units. 

List iodicating the DU mber aDd (at('golits of polluting indll5triel 

Name of the Industry Number 

1 2 

Sugar 276 

Distilleries & Breweries 142 

Caustic Soda 30 

Fertiliser 64 

Oil Drilling &. Refineries 18 

Man Made Fibre 42 

Iron & Steel 86 

Textiles 643 

Pulp & Paper 244 

Pharmaceuticals 117 

Insecticides & Pesticides 36 

Organic & Petrochemicals 193 

Inorganic Chemicals 199 

Dairies 88 

Tberm:tl PI~H1t 41 
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Edible Oil &. Vanaspati 

Paints & Dye Stuffs 

General Engineering 

Tanneries 

Cement 

Mineral's 

Mininl 

Rubber & Rubber Products 

Food -stuff 

Miscellaneous 

Scheme pr oposed by Kerala Govern-
ment 

3438. SHRI T. BASHEER: \\'ill 
the Minster of PLANNING be pJeased to 
state the detaiJs of schemes proposed by 
the Kerala Goverument for inclusion in the 
Seventh Plan and rejected suo-moto by 
Union Government alongwith the reasons 
thereof 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI SUKH RAM): States' Plans ace 
finalised on the basis of States' proposals 
after detailed discussions with them both 
at the oilicial as well as ministerial level 
meetings. Agreed decisions are taken on 
several aspects of the State Plans ike over-
all size, sectoral outlays, schemes/progra-
mmes etc. As such, there is no question 
of any suo-moto rejection of schemes pro-
posed by Kerala Government for inclusion 
in their Seventh PJan. 

Site for Atomic Power Plant in 
Mad bya Pradesh 

3439. SHRI AJAY MUSHRAN 
WiU the PRIME MINISTER be pleased 
to state: 

2 

156 

68 

696 

141 

77 

32 

29 

51 

194 

399 

------
Total 4054 

(a) wbether the site selection commi-
tte~ of the Department of Atomic Energy 
visited Madhya Pradesh for a suitable site . 
for setting up of a Atomic Power Plant in 
the State and jf so, which sites were found 
suitable and recommended by the commi-
ttee for locating the Plant; 

(b) the likely time by which the 
Department of Atomic Energy Plan to 
start this project in Madbya Pradesh and 
at which place; and 

(c) if the Committee has not yet sel-
ected a site, tbe reasons for delay ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER. OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI 
K. R. NARA Y A NAN): (a) to (c) The 
Site Selection Committee of the Depart-
ment of Atomic Energy has examined sites 
in Madhya Pradesh along with sites locat-
ed in other constituent States of the West-
ern Electricity Region to assess their suita-
bility for setting up nuclear power stations. 
Report of the Site S.lecuoD Committee h 
under considcration of tbe Governrncllt. 
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InDUration by Pakistan nationals 
ill Kutcb (Gttjarat) 

3440. PROF. RAMKRISHNA 
MORE: 
SHRIMATI USHA THA-
KKAR: 

Will tbe Minister of HOME AFFAIRS 
be pleased to state: 

(a) whethl.r Government are aware 
of the continuous large scale infiltration. 
smuggling of drugs and fire arms besides 
spying activities by Pakista.n nationals in 
Kutch (Gujarat) and of the rise in the 
population of the bordering vj))ages; 

(b) if ~o, whether Government have 
made any assessment of the situation; 

(c) the percentage of rise in the 
population of the Kutch villages border-
ing Pakistan and the percentage of the 
population identified as Pakistani nati-
onals; 

(d) percentage of the Pakistani nati-
onals who have obtained the Indian citi-
~enship and the voting rights; 

(e) tbe steps taken by the Govern-
ment to identify the Indian links of Pakls-
tani nation als in their infiltration, smugg-
hng and spying activities 10 Kutch; and 

(f) the circumstances under which 
they were given Indian citizenship? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 

-GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI J>. 
CHIDAMBARAM.): (a). The Govt. of 
Gujarat have stated tbat the aHegation 
about large scale infiltration, smuggling, 
spying and rise in the population of bord-
ering villages in Kutch because of infiltra-
ation, is Dot correct. 

(b) and (c) Do not arise. 

., 

(d) No Pakistani nationals were given 
Indian citi~enship and voting rights; 

(e) In order to detect Indian links, 
elements helping Pakistani nationals in 
infiltration, smugghng and spying activities, 
a separate Police Squad in Kutch district 
has been formed (by tbe Govt.· of 
Gujarat. 

(f) Does not arise. 

Reservation of C & 0 grades r or 
retired pefence personnel 

3441. DR. CHINTA MOHAN: WiH 
the Minister of DEFFNCE be pleased to 
State: 

(a) whether Government have reserved 
large number of posts in 'C' and ~D· 
grades for retired defence personnel, and 
if so, details thereof; and 

(b) the number of posts reserved, 
year-wise during tbe last three years and 
how many posts were actually filled and 
reasons for shortfalls; if any? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH) : (a) Government of lndia 
have made reservation for ex-servicemen 
in all Government Departments, Public 
Sector' Undertakings/ Banks as give. 
below ~ 

G\p C Posts 
Gp D Posts 

Govt. Depart. Public sector 
ments Undertakingj 

banks 
------_;;-.,-----

IDOla 
20°1. ,0 

14!% 
24 1/2% 

10% of posts of Asstt. Commandants 
in Para Military Forces. 

(b) The details of vacancies reserve( 
for ex-servicemen and the numbeJ 
o'f vacancies fiHed by them from 198: 
to 1985 in the Central Govt. Depart. 
ments, Public Sector Undertakings, 
Banks. etc. are given in Statement- ~ 
below. 

Reasons for shortfalls in the utilisatiol 
of reserved vacancies for-ex-servicemel 
are siven in statement-II bolow. 
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Stat~meDt·II 

ReservatioD of C & D grades for retired 
defence persoDuel 
ReasoR. for sbottfalls in t~ utilisation 
of reserved vacaDcies 

1. Jlrior intimation of vacancies ear-
marked for ex-servicemen \yas 
not given to the Dte Genera) Re-
settlement. Only fnformation on 
vacancies reserved and vacancies 
tiJled used to be received in the 
Directorate General of Resettle-
tpent 6-12 months after the event. 
To overcome tbis problem, DepU. 
of Personnel & TraiDlDg havo 
issued an Office Memorandum 
dated 123. 19d6. In this OM, it 
has been stipulated that the con-
cerned Ministries and PSUs wiJJ 
inform the DGR and the Rajya/ 
ZiJa Sainik Boards 3 months in 
advance of filling up the reserved 
vacancies for ex-servIcemen. 
This would help to arrange pub-
licity and ensure ex -servicemen 
are made avaiJable at the appro-
priate time for selection. 

2. Central Ministries and' PSUs are 
required to obtain non-availabi-
lity certificate from Rajya/Zila 
Sainik Boards befor dereserving 
vacancies earmarked for ex-ser-
vicemen. In a lage number of 
cases this procedure is not being 
followed stricitly. The Govern-
ment have accepted High Level 
Committee «on Pcoblems of Ex-
servicemen· recommendations No. 
15.10 which stipulates that before 
dereservation of reserved posts IS 

done, DGR win be given 30 clear 
days for confirmation regarding 
non-availability of suitable ex-
servicemen for a specIfic post. 
Further, reserved vacancies for 
ex- servicemen will be kept va-
cant and carried forward for one 
year. Department of Personnel 
& Training have inrormed that 
the modalities are be;ng worked 
out and orders will be issued 
shortly. 

. \ 
3, Ex-sorviccmen 's reluctanc~ to take 

employment far from their 
homes. 

4. Non-fulfilment of eligibility criteria 
for recruitment in respect of edu-
cational, technical/medical and 
other quaHfications. 

5. The relative non-availability of 
"ex-servicemen for highly specialis-

ed scientific and industrial 
appointments. 

6. Ex-servicemen's reluctance to join 
Para Military Forces in lower 
ranks. 

Setting up of defence electronic units In 
States 

3442. 
GAL: 

SHRI RADHAKANTA DI-
Will the Minister of DEFENCE 

be pleased to state : 

(a) the number of defence electronic 
units set up in different States during the 
Sixth Plan; 

(b) tbe Jocation~ of those defence 
electronic units; 

(c) whether Government propose to 
set up some major defence electronic pro-
duction units during Seventh Plan; 

(d) if so, the sites selected therefor; 
and 

(e) the d,etails thereof? 

THE MINISTER: OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI SHIV 
RAJ V. ¥ A TIL) : (a) and (b) During the 
Sixth Plan four Defence electronic units 
were set up in PanchkuJa (Haryana)9 
Kotdwara lUttar Pradesh), Taloja (Maba-
rashtra)9 and Dehardun (Uttar Pradesh). 

lC) A proposal to set up an Ordnan~e 
Factory for manufacture of Optical/Opto-
electronic sights during the Seventh PIa n 
is under consideration of tbe Goverom~Dt. 
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(d) and (e) The site for the proposed 
factory b~s yet to be decided:-

[Translation) 

Unemployment among SC/STs 

3443. SHRI BANW ARI LAL BAIR-
WA : Will the Minister of WELFARE be 
pleased to state : 

(a) the number of unemployed youths 
belonging to Scheduled Caste/Scheduled 
Tribe in the country, state-wise; 

(b) whether it is a -ract that the num-
ber of educated unemployed persons be-
longing to Scheduled Castes/ScheduJ ed 
Tribes is increasing rapidly; 

(c) the number of educated Schedul-
ed Caste/Scheduled Tribe persons register-
ed with each employment' exchange in 
Delhi; and 

(d) the arrangements made to solve 
the problem of increasing unemployment 
amoDg SC/ST '1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO): (a) Figures are 
not maintained separately of SC/ST unem-
ployed. 

(b) There is no such information 
available. 

(c) Required information is being 
collected and will be supplied as soon as 
available. 

(d) Poverty alleviation proarammes 
and schemes as also self employment 
schemes are aimed at improving the eco· 
nomic condition I of people including 
Scheduled Castes and Scheduled Trtbes. 
Some of these, namely RLEGPt NREP 
and TRYSEM are directly related to 
employment generation. Special coaching 
IS also arranged to enable SC/ST candi-
dates to complete successfully for ,Govern-
ment jobs. 

{English} 

Incidents of jaH-break iDj ADd •• aD and 
Nlcobar 1s.laDds 

34«. SHRI MAliORANJAN BHA-
KTA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether any case of jail breaking 
by undertrials took place in Andaman 
and Nicobar Islands during the last three 
years; and 

(b) jf so, details thereof and the 
action taken thereon ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): <a) and 
(b) The information is being collected 
and will be laId on the Table of the 
House. 

Amendment to list of Scheduled Castes/ 
Tribes 

3445. SHRI AMARSING RATHA-
WA: Will the Minister of WELFARE 
be pleased to state: 

(8) when was the lists of Scheduled 
Castes and Scheduled Tribes last revised; 

(b) is there any proposal to revise 
the list; 

(c) whether Government have receiv .. 
ed any representation in tbis respect; 

(dJ if so, the details in tbls ceaard; 
and 

(e) by when the revision are likely to 
be made '1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR OOMANGO) : (a) The list 
of Scb«duled Castes/Scheduled Tribes was 
last revised in 1956 by the Scheduled 
Castes and Scbeduled Tribcl Ord~r. 
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(Amendment) Act 1956. The Jist was 
further amendment in 1976 by the Schedul-
ed Castes and Scheduled Tribes Orders 
(Amendment) Act, 1976 by removing area 
restrictions in respect of certain Schedul-
ed Castes/Scheduled Tribes communities. 

" ,(b) Yes, Sir. 

(c) Yes, Sir. 

(d) {the d#:tails cannot be disclosed 
in public_ int~rest. 

(e) It is not possible to specify any 
time-limit since amendment in the existing 
lists of Scheduled Castes and Scheduled 
Tribes can be done only by an Act of Par-
liament in view of articles 341 (2) and 342 
(2) of the Cons'itution. 

Declaration of ladakbis as Scheduled 
Tribes 

3446. SHRI P. NAMGY AL : Will 
the Minister of WELFA.RE be pleased to 
5tate : 

(a) whether the mini census in Ladakh 
to.lrant Scq.eduled Tribe status to Ladak-
hi~ pa,_peen completed; if so, details 
thereof; 

. {b) . whether the people of,Ladakh has 
demanded a .separate census for Ladak-
his by de-linking them from rest of the 
~tate; 

(c) if so, whether the separate cen-
sus report has been received; if so, details 
of the outcome of the census repo rts; 
and 

(d) when the notification in respect 
of declaring Ladkhjs as Scheduled Tribes 
wiJl be issued ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR. GOMANGO): (a) to (d) 
The special census in Jammu & Kashmir 
)s Itill in progress and requires some more 
time to complete it. The Presidential 
Order for the specification' of Scheduled 
Tribes in respect 0( Jammu " Kashmir 

cannot be is~ued in parts i. e. one Order 
for Ladakh and tbe other for the remain-
ing two regions of the State. Once the 
Presidential Ordu is issued in any State, 
any modification in that order by way of 
fresh inclusion or deletion etc. can be 
done by an Act of Parliament only and 
Dot by any subsequent PresIdential Order 
as ,equired under Article 342(2) of the 
Constitution. It would, therefore. be 
necessary to complete the work of special 
census and co~munity-wise specific 
studies in all the regions of the State and 
then specify the Jist of Scheduled Tribes 
through a single Presidential Order: ins-
tead of taking up the case of Ladakh re-
gion in isolation without completlDg work 
in the remaiomg two regions of tbe 
St~to. 

[Trans/at i0l11 

Ma nufadure of colonr T. V. by Ce Dtral 
Electronics Limited 

3447. 
DEVI: 

PROF. CHANDRA BHANU 
Will the PRIME MINISTER be 

pleased to state : 

(a) whether public sector company 
Central Electronics Limited has started 
manufacturing colour television sets; 
and 

(b) if so, its annual production capa. 
city, and the time likely to be taken in 
providing such T. V ~ sets to all the persons 
in the waiting list? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTJtONICS AND SPACE (SHRI K. 
R. NARAYANAN) : . (a) Yes, Sir. 

(b) The prescnt installed capacity or 
Central Electronics Limited .to .manufactur~ 
colour T. V. Sets and PrQjcctlon T. V. 
ReceiYers is lSOO,sets per. annum. The 
monthly production Jevel of the _ t;ompaDY 
to manufacture Colour T •. V •. &ets. at pre-
s.ent. is 40. Thero is. no wait ina J list at 
present for the purcbase of Colour T. V. 
Set. of eEL. 
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Setting up of'Vangtain' 

3448. SHRI KAMLA PRASAD 
RAWAT: Win the Minister of EN-
VIRONMENT AND FORESTS be plea-
sed to state : 

(a) whether Government aave for-
mulated any scheme for setting up the 
'Vangram'; 

(b) if so, the number of families of 
labourers working in the forests rehabilit-
ated so far; 

(c) if such a scheme has not been 
formulated, w'bether Government propose 
to formulate .such a scheme in future; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI): 
tal No, Sir. 

(b) to (d) The State Governments are 
competent to formulate schemes for 
setting up of 'Vangram' and rehabilitation 
of families of labourers working in the 
forests. 

[English] 

Growfh rate of unemployment 

3449. SHRI K. MOHANDAS: WiJl 
the Minister of PLANNING be pleased 
to state: 

(a) tbe growth -rate of unemployment 
during 1984-85 and 1985-86; 

(b) whether the Planning Commission 
has made the projection of unemployment 
towards the end of the Seventh Plan; 

(c) if SO~ the details thereof; and 

(d) what further steps are being 
taktn to eradicate unempJoyment 1 

94 

THE 'MINISTER OF STATE IN 
THE MINISTIlY OF PL'ANNING (SHItI 
SUKH RAM) : (a) to (c) 00 the basis of 
the partial and provisional results of the 
latest quinquennial survey of the NSSO 
for 1983, the backlog of unemployment 
(usual status) as in March, 1985, i.e. at 
the start of the Seventh Five Year Plan 
was estimated at 9.20 million for the a~e 
group 5 +. During the Seventh Plan 
period, additional employment generation 
is expected to be of the order of 40.36 
million standard person years, vls-a-vi. a 
net addition to the labour force of 39.38 
millions. 'This implies an expe'Ct~d gr(tWtb 
rate of employment of 4 per cent' 'per 
annum compared fo that of Tabotlr force 
at around 2.5 per cent per annum. 

(d) The central element in the develop-
ment strategy of the Seventh Plan is the 
generation of productive employment. In 
addition to sectoral investments which 
would result in expansion of employment 
opportunities; there bas been in oper-
ation three major poverty alleviation pro-
grammes namely the National Rural 
Employment Programme (NREP), th. 
Rural Landless Employment Guarantee 
Programme (RLEG P) and the Integrated 
Rural Development Programme (IRDP), 
to takle the problem of unemployment 
and under-employment in rural areas with 
special focus on persons Jiving below tbe 
poverty linc. A Self Employment Pro-
gramme for Urban Poor (SEPUP) bas 
also been launched from Septembt:r, 
1'86. 

DeclaratioD of road. in Himachal 
Pradesh as Bord er Roads 

3450. SHRI K. D. SULT ANPURI : 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether any requests have been 
received ftom the State Governmenr of 
Himaehal Pradesh and the elected re-
presentatives of the State for declaration 
of certain roads as border roads and 
consequent their takina over by the 
Border Roads Organisation; 

(b) if so, tbe names of the roads which 
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are proPosed 10 be taken over by the 
Border Roads Organisation; and 

(c) by which time a final decision is 
likely to be taken in this rcaard ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUM 'SINGH) : (a) Yes, SIC. 

(b) and (c) As lhe roads sugaested for 
construction are not of operational signi-
ficance, tb~jr ta king over by Border Roads 
Organisation could not be agreed to. 
However. construction of a bye-pass from 
km. 381.900 to km. 384.900 on National 
Highway 22 by Border Roads Organisation 
is under examina!ion. 

Budget of National \\'.stelaods Develop-
ment Board 

3451. SURI SOMNATH RATH: 
Will the Minister of ENVIRONMENT 
AND FORBSTS be pleased to state: 

<a> the annual budget of the National 
Wastelands Development Board, giving 
figures for this year and the next three 
yeaN respectively; 

{b) whether the National Wastelands 
Development Board is also giving grants 
and financial allocations to some non-
Government organisations; 

(c) the names of all such ~on-Govern­
ment organisations aDd the respective 
amounts they are getting presently; 

(d) whetber any educational pro-
gramme is being undertaken in Orissa to 
enlighten the people about the importance 
of developing wastelands; and 

(e) tbe amount earmarked for Orissa 
for the next three years throuah tbe 
National Wastelands Development Board? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS <SHRI Z. R. ANSARI) : 
<a) The annual budget of the National 
Wastelands Development Board for 1986-
87 is Rso 52.48 crores. The budget for 
the next three years has not yet been 
decided. 

(b) Yes Sir. 

(c) Details of grants sanctioned so rar 
are given below in the statement. 

(d) Such programmes are generally 
undertaken by tbe State Governments . . ' IDcludlng Orissa, throup,h social forestry 
extension and publicity activities. 

(e) As tbe budget of the Board for the 
next three ye-ars has not yet been decided, 
the question of earmarking funds for 
Orissa at this stage docs not arise. 

Statement 

s. No. 

1. 

2. 

Name & Address 

Rajasthan 

Sewa Mandir, Udaipur, Rajasthan 
(Shri Jagat S. Mehta, President) 

Ubeshwar Vikas Mandai 
r 

J I-A, Fatehpura, Udaipur-313001 
(Sbrl Kiabore Sant, General Secretary) 

Amount 
Sanctioned (Rs.) 

18,18,000 

7,75,200 
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1 2 3 
------

3. Sajeev Seva Samiti 5,24,700 
473, BhupaJpura, Udaipur 
(Shant! Lal Bhandari, Secretary) 

4. Sewa Seva Farms, Udaipur 5,98,840 
CT. K. Mathav. Exec. Coordinator 
250-G, DDA Flats, Rajouri Gardens 
New Delhl-110 027.) 

Uttar Pr.delb 

5. Banwasi Seva Ashram 11,65,001 
Goviodpur (Via Turral), Minapur (U.P.) 
(Sb_ri Prem Bhai) 

6. DashoH Gram Swarajya MandaI 15.54,8Oe 
Chamoli, Garhwal, U.P. 
(Shri Chandi Prasad Bhatt) 

7. H ESCO, Kotdwar 3,99,000 
Paun Garhwal (U. P.) 
(Anil P. Joshi) 

8. Lakshml Ashram & Kasturba Mahila 5,98,248 
UUban MandaI, Kausant U.P. 
(Mrs. Radha Bhatt) 

9. Institute of Himalayan Environment and 1,05,160 
Research (IN HERE) 
Cbaukhatia, Ranikbet, Dt. Almora, U.P. 
(Mr. R.S. Bbist) 

10. Dudhatoli Lok Vikas Samsthan 5,00,000 
Ufl'rein Khall, Garhwal (U.P.) 
(Sbri Sacbidanda BharatJ) 

11. Gram Bharati, Simultala, Dt. MiRger Blbar 4,06,500 
(Shri Shivanand Bhai)e 

12. Pragati Luyadih, Vinage Luyadih 54,200 
P. O. RasoD Chopa, Singhbum Bihar 
(Madeneshwar Jha. Secretary) 

13. Vikas Bbarati, Bishunpur 10,28.400 
Distt. Gumla, Pin-83S33l, Bihar 
(Ashok Bhagat, Secretary) . 

14. Lok Kalyan Samiti, Dbumria 50,009 
Distt. Gay •• Bihar 
(Ravindranath R.avi, Secretary) 
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15. Gram VikAs, Mobuda (via) Beebampur S,73 000 
Gaojam 760 002 
Q.oe Mahfatb, Director) 

If. Prepare, Oandhinagar, Rayagada, 15,500 
Koraput Distt., Orissa 
(Mr. M. Grianaslaomony) 

Mahar_sbtr. 

17. Dbaratiy. Agro Industries Foundation 66,40,000 
Urulikanchao, Distt. Pune 
Off. Kamadbcnu Senapati Bapat Mara 
PooDa 411 016 
(Shei Manibbai Desai) 

18. Rural Agricultural Institute 12~OOO 

NarayangaoD P. O. ? Distt. Pun. 
(Mr. C. M. Ketkar, Secretary) 

19. Kushtarol NiwaraD Samiti, SbantivaD 1,77,200 
P. O. Ner. Taluk, Pan~1 Raiiad 
(Sh. Go"iodraj ShiDde, Secretary) 

20. Pterana Pratsthan, Ravivar Petb 11,05,000 
Phaltan 415 523 
(Shri D. N. Nanaware) 

2t. Sant Yadav Baba Sbiksha Parsare Mabdal 1,00 050 
Parneey Ahmadnaaar (Maharasbtra) 
(Sbri Hazare) 

n. Yuvak Prapti Sahyog Proi.-I ~.33,seo 

75/2. Tol.; BufIdin., BQlQbay Pro)-lI 2~.50,OOO 

(Sbri D\waka$ Bhaiya Ala'h~) 

23. Arrosy. OatshalJi MandaI 2,50,000 
1'13, Sadasbiv Peth, PUDC 

(Dr. Patwardhan) 

AllAr. PradeIJJ 

24. Bbapvatulla Charitabl. Trust 1,11,364 
Yell.manch.Ui - 53105S 
Viabkapatoam 
(Shri Paramesbware aao) 
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25. 

26. 

27. 

28. 

29. 

~O. 

31 .. 

32. 

33. 

34. 

35. 

% 

CROSS, 1-69, Soebapuri, Nacharm 
PIN S01507, Hydcrabad 
(Dr. V. Kurien, Director) 

Samejiha Vikas Keadra. Srikakulam, 
Sarvabotta. Pin 532426 
(Mrs. V.A. Mary, Director) 

. Rural Developmeot Society, Cbristnivas, 
Pio -532221, Sirkakulam 
(Mathew Nadakkal, Prestdent) 

Proi.·1 
Proj.-II 

Rural Education Society, Vcnkataraju Buld .. 
Kuopnoor 517247, Chittor (A. P.) 
(She V. Nandappal, Secretary) 

PROGRESS, Nagarajuna NaJar, 
Taranka" Hyderabad 5000J7 
(Prof. B. E. v.ijayam) 

Gajarat 

Alba Khan Rural Support Prolramme 
Choice Premises, Swastik Cro5s Road I 
Nauraogpura, Ahmedabad 

SEWA (opp. Victoria Bulldincs) 
Ahmedabad • 
(Mrs. EJabchu Bhatt, Secretary) 

T •• n N.d. 

Antbyodyaya Sangh, New Road, 
Wariut, Tirucbfrapalli 
(Shri C. JacanathaD, Director) 

Community Action for Development, 
Vaoiyamabadi, North Areot, 
(Snevey) 

Proj.-I 

Proj.-II 

Auroville -Palaoi Hills Congcalvatioo Council 
New Community. Cutitude, Pitchaodikolam 
Aurovil1e 

Muruaappa Challiar Research Centre 
Thlamanl, Madr .. toO 113 
(Dr. C. V., Seshadri) 

3 

45,000 
12,44,000 

3,01,000 

83,000 

46,5$0 

~,33,7~ 
• 

12.,58.37~ 

1,67,900 

30,000 

1,64,000 

48,50,000 
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36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

47. 

Kudambam,6A Municipal.Colony 
Medical College Road, Thanjavour 
(Mr. Namalvar) 

-SEV AI, No.6, III Street, Annanagar 
Paettavaitbalai-639112, Tamil Nadu 
(Sh. M. Goviodaraju) 

MaDlpur 

MaoipuJ Adult Education Society 
Lampel Lalsheam, Laikai-sega Road 
Impba) (Sh. L. BriDdaskbi Devi) 

Kasturba Krisbi Kshetra, Kasturbagram 
Iodore (Mr. T.O.K. Menon, Director) 

Tribal Development and Traming Institute 
Rajpura, Sarguji 497J18 (MP) 
(Mr. Chcwdbary) 

Lahai Samaj Sevi Samstha, P.O. Dogri 
Bilaspur 495 668, West Bengal 
(Shri Devendra Patel) 

Harijan Sevak Saogh, Gunsuri, 
Hawrah 781 107, West Bengal 
(Prof. Sankar Kunar Sanyal) 

Bengal Social Service League, 
1/6, Raja Dhirendra Street, Calcutta 

(S h. Banerjee) 

School of Fundamen tal Researcb 
2'·B, ToJlygunge Road, Calcutta 700 926 
(Shri Biplab B~su) 

Gandhi Vicbar Parishad,' Banhura 
West BeDgal 
(Shri Sisir Kumar Sanyal) . ., . 
R..egional Research & Study Ceotre 
Arabinda Nagar, Midnapur 
EDr. Dipanban Dal Gupta) 

Lok Soya Pari.had, P. 0, Ohirpai 
Midnapur, West BeD,al 

104 

3 

9,52,800 

1,60,000 

1,01,210 

1.,07,000 

20,000 

9,000 

10,000 

2,10,7000 

2,57,000 

5,57,650 

6,92,6SO 

1.60,520 
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48. Society f()r PromotJon of Wastelands 
Development, Shri Ram Bbaratiya Lok Kendra 
(2nd floor), No.1. Copernicus Marg, New Delhi 
(Mr. V. B. Easwaran Exec. Director,) 

33,00,000 

49. Centre for Science and Environment 
807, Vishal Bhavan, 95-Nehru Place 
New Delhi 

3,52,800 

(Shri Ani! Aggarwal) 

so. Gbagohha Prabhand Swarajya Vikas Sang 
Ghagodiha, Madhubani, B.har 
(Sh. Tapeshwar Smgh, Secretary) 

51. Nehru Yuvak Kendra 
A 

Jhabua. 

Total 

Self-sufficiency in manufacture of 
weapODS and ammunition 

3452. SHRI AMAR ROYPRA-
DHAN : Will the Minister of DEFENCE 
be pleased to state : 

(a) whether India bas achieved self-
sufficiency in the manufacture of weapons 
aDd ammunition. 

(b) whether Government have taken 
a decision to manufacture the light trans .. 
port aircraft' Dornier' in the country; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) A fair de-
gree of self-reliance in the manufacture of 
conventional weapons and ammunitions 
exists within the country. In the area of 
sophisticated w-:apons and ammun~tjon 
efforts are continuously made to increase 
the indi.senous capability. 

(b) aad (c) In August, 1983, Govern-
ment approved the licensed manufacture 
of Dornier aircraft in the country_ An 
aareement was signed in November. 1983, 
between Goverilment of India and Dor-

2,50,000 

3,68,6l.619 

Dler GmbH of West Germany for trans- -
fer of technology for the licensed pro-
duction of this aircraft. A separate 
agreement was also entered into with 
Garrett Corporation, USA:t for licensed 
manufacture of engines for powering the 
aircraft. Both these ficence agreements 
have been assigned to Hindustan Aero-
nautics Limited tHAL) for implementation .. 
HAL have commenced production of the 
.aircraft. 

COBstitutiooal recogaition for Nepali 
language 
.. 

3453. SHRI KUNW AR RAM: WiU 
the Minister of HOME AFFAIRS be 
pleased to state the steps taken in rcspc;ct 
of the demand for constitutional recogni .. 
tion of Ne()ali J~nguage ? 

THE MINlSTER OF STATE IN 
THE MINISTRY OF PERSONNEL

9 

PUBLIC GRIEVANCES AND PENSI .. 
ONS AND-'1INISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI P.. CHIDAM1:JARAM): Govern .. 
meat are of the view that tbe demand has 
to be weighed against other possibJe re .. 
precussions and reactions. It is tbe en .. 
deavour of the Government to develop 
tbe cultural and literary heritage of all the 
languages irrespective of their inclusion 
in tbe Eightb Schedule. 
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Petrol •• b~idJ to disabled 'fehicle 
owaer. 

3454. SHRIMATI D. K. BHANDARI: 
Will the Minister of WELFARE be pleased 
ttt state: 

(a) whether it is a fa~t that internal 
Works Study Unit of the Mjnistry had 
conducted a study for petrol subsidy to 
the disabled owners of motorised vehicles 
and suggested a revised scheme; 

• 
(b) if so, details thereof and revised 

scbeme; 

(c) whether tbe revised scheme has 
been implemented with Central assistance 
in tbe States and Union Territories; and 

{d) tr so, the names of States and 
Union Territories covered under this 
revised scheme and in case central assis-
tance Is not provided for the scheme the 
reasons thereof? 

THE DEPUTY MINISTER IN THE 
MiNIST-RY OF WELFARE (SHRI 
GIItIDHAR GOMANGO, : (a) and (b) 
Yes, ~Sir. A copy o( the revised scheme 
is liven below in the statement. 

(c) and (d) The revised scheme is 
beiDl implemented with 100% central 
.. listance in all the Stales and U.ien 
Territories. 

StatemfDt 

Scbeme reaardlDg claims/payments of 
•• .,.Idies 08 pare .... e or pefrol/dies~1 by 

• di •• led ,Hao •• who ar~ o1foers ofmoto. 
dl. yellide •. 

1. Handicapped owners of motorised 
vehicles are entitled to 50% subsidy on 
actual expenditure on purchase of petroll 
diesel. HoW'ever, the subsidy shouJd not 
e~cecd tbe cost of 1S litres per month for 
vebicl. of 2 Horse Power and below and 
2S fitres per monfh for vebicles of more 
tl1an 2 Horse Power. 

2. Tbe lubsidy 00 purchase of petroll 
dielel would be available 001, for 
the use of tb. vebicle from tbe 

residence to the place of duty and 
back 'and' to tbe pJa;es wb~re day-
fo-day activities of the beneficiaries 
may make it necessary for bim to 
10. 

3. The physically handicapped persons 
baving an mcome upto Rs. 2,000/-
(Rupees two. thousand per month) 
from all sources would oob be 
eligible for the grant of subsidy on 
purcbase of .petrol/diesel. In 
$UPPOr( to it, 'every year' he bas to 
furnish an income certificate from a 
Reve nue Officer nol below tb. 
rank of Naib Tchsildar or any other 
officer of the equivalent status or 
an affidavit attested by a First 
Class Magistrate or a certificate 
from a Gaza tted Officer of tbe 
Central Government or State 
Government or a Member of Parlia-
ment or State Legislature or from 
the employer indicating clearly the 
exact monthly income from all 
sources. (In case of a Government 
Servant, the certificate must be 
furnished from his employers). The 
details of the basic pay and all 
other allowances iJejng received by 
the physically handicapped persons 
are to be indicale4 in the required 
certIficate. 

4. The physically handicapped persons 
who are already in receipt of tbe 
conveyance al!owaace eitber from 
any voluntary or State source or 
under the Ministry of Finance O~M. 
No. 19029/1/78-BIV(B). dated 
31-8-1978 and 3-12-1979 would not 
be eligible for grant or subsidy on 
purchase of petrol/diesel. 

5. Each holder of the vehicle should 
route tbe first claim tbrou,h Dist-
rict Social Welfare Officer at the 
District level and the Director of 
Social Welfare in tbe Metropolitan 
Cities or Tebsildar or an equivalent 
oRicer where such bolder normally 
resides. The holder shopld apply 
to the said officer for an identity 
certificate, in the prescribed form 
is laid on the Table oft the House, 
{Placed in Lib1"ar~. S .. No. LT-
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3492/86.] The Officer on satisfyin, 
himteK after examining the rDad 

'permit. reaistratioft. number and 
other documents of the vehicle 
should complete Part·II of the form 
and return tbe same to the appli-
cant after giving the Identity Certi-
ficates issued by bim and communi-
cate the names, addresses and 
registration numbers of vehicles and 
the respective identity certificates' 
numbers directly to the State 
Government. Subsequent claims 
may be sent by the beneficiaries 
direct to the State/Union Territory 
Government. 

6. After issue- of the Identity Certifi-
cate tbe bolder or th~ vehicle will be 
entitled to claim subsidy qUt¥le,ly 
on the basis of petrol/diesel pur-
chased and used by him for the 
motorised vehicle. All such pur-
chases made by him should be 
recorded in a statement as in 
AppenQix 'B'. Every time the 
beneficiary purchases petrol/diesel 
for tbe parpose, he should affix his 
signatures in the column provided 
and also obtain the signature and 
stamp of the distributor so that it 
is clear that the petroJ/diesel has 
been used for the vehicle owned by 
the concerned physical1y handi. 
capped person. 

7. l:be beneficiary will submit a claim 
after tbe expiry of every_ three 
months (i. e. April, July, Octobel' 
and January) Jor purchases made 
during Ihree months period upto the 
"nd of Morch, June, ~eptembe, Gild 
December ,~spectill(!ly. Except for 
the first time when tbese claims have 
to be routed through District Social 
Welfare Officer at the District level 
and Director of Social Welfare in 
the Metropolitan Cities er Tehsildar 
or an equivalent officer for onward 
transmksion to the State Govern-
ment in the prescr;bed form Appen-
dix ·C'. Furtkcr claims can be 
submitted directly to the State 
MiDistryof Social Welfare by the 
benoftciary. The State Ministry I 
DeJ)artment of Social Welfare will 
txamin, t he claim and oa boiDl 

satis1ied about tbe claim prefoud, 
remit the subsidy throvtb a baot 
draft drawn in favour of the kae-
ficiary who should opeD an account 
in the nearest branch of tbe State 
Bank of India. The beoefteiary 
will submit the authorised payee'. 
receipt within 45 days of tbe receipt 
or tbe Bank Draft. 

8. Once an entitled physically ban4i-
capped beneficiary approaches tbe 
District Social Welfare Officer at 
the District level and Dir~ of 
Social Welfare or Tehsifdar or aa 

• equivalent officer with an intcDtiOll 
to avail of the benefit of tbisscbem., 
the officer with an intention to avail 
C)f tho benefit of tbis scheme, the 
officers should arrange to make 
copies (cyclosty'ed or otherwise) .r 
AppendiX 'A\ ·11\ and 'C~, and 
band over these to the applicant 
and advise them to fiJI up part-I of 
Appendix 'A'. After obtainioa this 
Identity Certificate in Appelldix "A' 
from the officer. tbe benefic:iary CGl 
start availing of tbe benefit of the 
Scheme. It sb~uJd be ex_plained to 
the beneficiary that he sbould keep. 
the I<kntity Certdicate safely and 
maintain Appendix 'B' carefully. 

9. It is requested that the District 
Social We'fare Officer an" Director 
of Social Welfare or Tebsildar or 
an eqvivalent officer may ~eal with 
these applications with utmost 
sympathy and consideration as- the 
applicant! are physically bandi-
capped persons. 

Postponement of lauDchiag .r ASLV 

3455. SHRfMATI KISHORI SINHA: 
Will the PRIME MINISTER. be pJease6 
to state 

(a) whet}.ler the launching of the 
ASLV has been postponed to 1987; 

(b) if SOt reaSODS tberofor~ and 

(c) whether t6.ere are any specific 
periods in a year wben tbe Sriharilcota 
launch site is free from stof'ftlS aa. 
cyclones " 
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THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND· 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT. ATOMIC 
.ENERGY, ELECTRONICS AND SPACE 
(SHRI K. R. NARAYANAN) : (a) Yes, 
Sir. 

(b) The launch of ASLV flight was 
scheduled for pre-monsoon period 1986. 
There we·re some technical probJems which 
required tirpe for solution. Keeping in 
view the on-set of the north-east monsoon 
and risk of cyclonic weather, tbe Launch 
Authorisation Board (LA B) for the ASLV 
made an assessment of the status of tbe 
launch campaign keeping in view the 
launcb window availability. Considering 
the actual time required for the integration 
of the vehicle, it was decided to place a 
hold on the launeh campaign by end 
October, 1986 and to re~ume the campaign 
after the monsoon, around third week of 
December. 1986, so as ·to avoid damages -
to the vehicle systems due to possibJe 
cyclones during this period. The ASL V 
launch will, therefore, take place during 
first quarter of 1987. 

(c) Snharikota launch site is gene-
rally free from storms af'ld cyclones from 
January to September. 

Survey of delayed projects 

3456. SHRI NITY ANANDA MISRA: 
Win the Minister of PROGRAMME 
lMPLEMENTATION be pleased to 
state: 

(a) whether Government have com-
pleted one round of survey of tho work-
ing of the Central Projects in the Core 
sectors like PO'-Yer. Coal, Railways, Shipp-
ing, Telecommunications, Fertilisers, 
Petroleum etc. where tbe Central invest-
ment is more than. Rs. ) 00/- crores; and 

( 

(b) if so, the details of the achieve-
ments under each project surveyed and 
the slippages if aoy ? 

THE MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI A. B. A. 
GHANI KHAN CHOUDHURY): (a) 

and (b) Ministry of Programme Imp)~ 

meotalion monitors progress of implemen-
tation of an Central Projects costiol above 
Rs. 100 ~rores on a regular basis. 

At the end of October 1986, the-
s1ippage position was as under .:-

(i) Projects showing delay 
with respect to original 
date of commissioning. 56 

(iI) Projects not showing 
delay with respect to 
original date of commi-
ssioning. 32 

Total 88 

Disparity in distribution of electricity 
produced by Kalpakkam Atomic Power 

Station 

3457. SHRI N. VENKATA 
RATNAM: Will t~ PRIME MINISTER 
be pleased to state: 

(a) whether there is any disparity 
in dIstribution of electrjcity· produced at 
Kalpakkam Atomic Power Station among 
the States particularly those in Southern 
region, and 

(b) if so, tbe reasons tberefor ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELO·PMENT, ATOMIC 
ENERGY, ELECTRONICS AND 
SPACE(SHRIK.R. NARAYANAN): 
(a) and (b) The allocation of power 
from Nuclear Power ~tatjons amongst 
constituent States of an electrIcity region 
js decided by Government from time to 
time. The power from Madras Atomic 
power Station is at present allocated 
amongst the constituent States of tbe 
southern electricity region as follows : 

Name or the State 
1 

Tamil Nadu 

SlHare 01 the State 
2 

350MW 
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I 2 

Andhra Pradesh 40MW 
Karaataka 30MW 
Kerala 25 MW 
Pondicherry 5MW 
Reserve 20MW 

---
470 MW 

Research and training projects for 
Scheduled Castes 

3458. SHRI ANADI CHARAN DAS : 
Will the Minister of WELFARE be pleased 

to refer to tbe reply given to Un starred 
Question No. 2519 dated 8 A'ugust, 1984 
regarding funding of research projects 
relating to Scheduled Castes and state tbe 
particulars of tbe yarious agencies aDd 
individual scholars provided fiaancial 
assistance under tbe Centrally Sponsored 
Scheme of research projects on Scheduled 
Castes during the years 1984-85 and 1985-
861 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): A statement 
is given below. 
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['n'anslation1 
Forest COl'er in Madhya Pradesh 

3459. SUR! M. L. JHIKRAM : Will 
the Minister of ENVIRONMENT 
A ND FORESTS be pleased to state: 

(a) the percentage of forests in 
Madhya 1>radesh which have been saved 
from denudation according to the official 
data and the percentage of forests which 
remained intact as per the information 
received through INSAT-B. and 

(b) whether there is difference bet-
. ween 90th the figures and jf so, which 

fiaures are correct and the action propo-
lod to be taken by Government against 
the department which has given incorrect 
figures? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI) : 
(a) The area registered as forest in 
Madhya Pradesh is 35.09 percent of the 
total .eographical area. The forest area 
assessed by tho National Remote Sensing 
Agency (NRSA). Hyderabad, based on 
satellite imagery of the year 1980-82 is 
20.37 percent. 

(b) The forest area assessed by the 
National Remote Sensing Agency (NRSA) 
refers to tbe actual forest cover available, 
whereas tbe forest area reported by the 
Slat~ Government refers to tbe area legally 
recorded as forest. The discrepancy is 
due to the above as well as the loss of 
forest area over a period of time due to 
biotic pressure. 

[&gllshl 

lllea-. poachina of wild Animals 

3460. SHRI T. BASHEER: 

SHRI JAGANNATH PATT-
NAIK: 

Will the Minister of ENVIRON· 
MENT AND FORESTS be pleased to 
Itate : 

(a) whether It has come to tbe notice 

. . 
",,,.,, An,wer, 

of Government tbatJarle scale poaching 
of wild animals like elephant. tiger. lion 
etc. are taking place almost daily in the 
forests throughout the country; 

(b) if so, the steps beiDg taken to 
curb poaching; 

(c) the number of animals, species-
wise, ki11ed iQ tbe last two years, state-
wise and the number of persons apprehen-
ded alongwith the punishment awarded; 

(d) whether Government propose to 
give more monetary benefits to the ran-
gers whose life is always in dallier from 
both the animals and the poachers; and 

(e) if so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
Some incidence of poaching of tiaers~ 

elephants and some other animals in cer-
tain parts of the country ba-s been Te-
ported. 

(b) A Statement is liven below. 

(c) It is not possible to collect tb. 
number of all animals killed In the 4:oun-
try in the last 2 years, species-wise, iJJe-
&a11y or legally includina animals described 
as vermin and those that may have been 
killed accidentally. 

(d) and (e) The Central Government has 
advised the State Govemmcats to aive 
adequate monetary beDefit to staff CDl8l-
cd in wildlife conservation includiDllP'8nt 
of special pay. 

StatelDeat 

Patnait reaard iDa illeaal poaellia • ., wild 
a DilD.1a 

The following steps bave been taken 
to curb poachina of wild animals. 

(i) Wild Life (Protection) A4:t. 1971 
bas been '''tably ~. 

(ii) Contral Wildlife Divilioa it beina 
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strengthenld which aims at cont-
rol of illegal trade in wildlife 
items and enforcement of wild-
life laws. 

(iii) To assist States and Union Terr-
itories in their efforts to control 
poaching and illegal trade in 
wildlife a new centrally sponsor-
ed scbeme, on 50% cost sharing 
basis between the Central Gover-
nment and States on capital out-
lays required to counteract poa-
ching of wild a!limals, bas been 
started. 

(Translation) 

Settiag up or defence production unit in 
Meerut 

3461. SHRI JAGDISH A WAST HI : 
Will the Minister of DEFENCE be pleas-
ed to state: 

(a) whether any new unit for defence 
production JS going to be set up in 
Meerut; 

(b) whether there is any proposal 
for the expansion of existing 510 army 
base workshop, E.M.E, Meerut Cantt; 
and 

(c) if so, the time by which tbis wOlk 
is likely to commence 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODU-
CTION AND SUPPLIES IN THE MINI-
STR.Y OF DEPENCE (SHRI SHIVRAJ 
V. PATIL): (a) There is no such propo-
sal under consideration. 

(b) and (c) Additional facihtics are 
being created at 510 Army Base Work-
shop within the existinl set up at Meerut, 
work on which bas already .;ommenced. 

Tele·Teacb I,stem In smoots 

3462. SHRI DILEEP SINGH BHU-
RIA: Will the PRIME MINISTER be 
pleaMCi to state! 

(a) how far the tele-teach system 
adopted recently for school education has 
been successful; 

(b) whether it is a fact that most of 
the students could oot benefit from tbis 
system because the timings of its telecast 
did Dot synchronise with the school 
timIngs; 

(c) whether it is also a fact that the 
telecast of tele-teacb has been stoppc<i at 
present In view of thiS difficulty; and 

(d) if so, the further action being 
taken in this regard '1 

THE MINISTER OF STATE IN THE 
MJNISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K. 
R. NARAYANAN): (a) Tele-teach is 
a programme launched by Electronics 
Trade and Technology Development Cor-
poration LImited (ET&T), a pubhc sector 
undertaking under tbe Department of 
Electronics, with a view to producing soft-
ware in the form of video tapes for impar-
ting mformal traming to tbousands of 
tradesmen, craftsmen and artisan spread 
througbout the country. This bas not 
yet been adopted by tbe U Dl0n Gover n-
rnent for school education so far. 

(b) to (d) Do not arise. 

[ Englisll] 

Difficulties faced by scheduled tribes in 
Delbi to obtain caste certificates 

3463. SHRI PIYUS TIRAKY: Will 
the Mi nister of WELF AR E be pleased to 
state : 

(a) whether tbe trjbals settled in 
Delhi are facjng ,reat difficulties in secur. 
ioa caste certificates; and 

(b) if so, arraDaemont maclo to ease 
tboir difficulties ? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GI-
RIDHAR GOMANGO): (a) and (b) 
No lucb case has been brought to the 
notice of this Ministry. 

[Translation] 

Separate allocation for Eastern U.P. 

3464. SHRI ZAINUL BASHER: 
Will the MinIster of PLANNING be plea-
sed to state ;~ 

(a) whether separate allocations have 
been made for Eastern Uttar Pradesh in 
the funds al10tted for Uttar Pradesh under 
tbe Seventh Five Year Plan; 

(b) if so, the amount of money allo-
cated for the entire Uttar Pradesh and 
tbe amount earmarked for Eastern Uttar 
Pradesh; and 

(c) the names of projects and the 
amount of money allotted for each pro-
ject in the Eastern Uttar Pradesh? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF PLANNING (SHRI 
SURH RAM): ta) No, Sir. 

(b) and (c) Do not arise. 

(Eng/ilh) 

Setting up of Biosphere rese"es 

3465. DR. B L. SHAILFSH : 
SHRI SANAT KUMAK MA-
DAL: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether his Ministry bas formula-
ted any plan for the creation of biosp-
here reserves to "supp1ement the national 
parks"; 

(b) if so, its broad outJines; 

(c) tbo parks mapped out in Uttar 
'Pradesh; and 

(d) whether the plan also envisages 
the training .,f personnel and co-ordinat-
ing agencies to fill in inadequacies of 
national parks; if so, the details tbereof'1 

THE MINISTER QF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): l (a) 
Yes, Sir. 

(b) and (c) A statement is given 
below: 

(d) The action and management plans 
for setting up Biosphere Reserves arc ex-
pected to provide for training of person-
ne!, setting up of coordinl'ting agencies at 
St.ate and National level, guidelines for 
management of surrounding area! of tbe 
Reserve, with special emphasis on partici_ 
pation by ) ocal people in the management 
of these areas, and creation of environ. 
menta] awareness. 

Statement 

(b) Broad ou!lines of biosphere resene 
pJan 

13 potential sites have been identified 
for setting up of Biosphere Reserves for 
conserving diversity of species and repre .. 
sentative ecosystems. The sites are: 

1. Nilgiri 

2. Namdapha 

3. Nokrek (Tura range) 

4. Nanda Devi 

5. Uttar Khand 

6. Gulf of Mannar 

7. Sundarbans 

8. Tbar Desert 

9. Mannas 

10. Rann of Kutch 

11. North Islands of AndarnaDS 
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12. Kadrange 

13. Kanha 

The Nilgiri Biosphere Reserve has 
come into existence with effect from ) st 
September, 1986. State Governments 
coacemed viz. Kerala, Karnataka and 
Tamil Nadu are to provide action and 
manqement plans, as well as scientific 
roseuch programmes. 

(c) N.tioaal Park. and Wildlife SaBe-
t ..... ia Uttar Pradesh 

1. Valley of Flowers National Park 

2. Nanda Devi National Park 

3. Corbett National Park and Tiaer 
Reserve 

4. Dudhwa National Park 

s. Gi)vind Pashuvihac Wildlife Sanc-
tuary 

6. Kedarnatb Wildlife Sanctuary 

7. Rajaji Wildlife Sanctuary 

I. Moticbur Wildlife Sanctuary 

9. CbUa Wildlife Sanctuary 

10. Kishanpur Wildlife Sanctuary 

11. Katerniaghat Wildlife Sanctuary 

12. National Cbambal Wildlife Sanc-
tuary 

13. Mahavir Swami Wildlife Sanctuary 

14. Ranipur Wildljfe Sanctuary 

IS Chandra Prabha Wildlife Sanctuary 

16. Kaimur Wildlife Sanctuary 

Gap between .arious income Iroups 

3466. SHRI CHINTAMANI JENA : 
Win the Minister of PLANNING be 
pleased to state : 

<a> whether the gaps between the ur-
ban and rural incomes, organised aod 
unorganised sectoral incomes, agricultural 
aDd non-agricultural incomes are widoning 
more than ever berore; 

(b) if so, whether any study has 
been made to ascertain the causes there-
for, If so, the details thereof; and 

(c) the steps Government propose to 
take to narrow down the gaps between 
incomes? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF PLANNING (SHRI 
SUKH RAM): (a) No information is 
available on income separately for rural 
and urban areas. The information on the 
oraanised and uDorganised sector incomes 
and agriculture & non-agricultural incomes 
for last few years is liven below:. 

Percentage share in total income 

Sector 1979-"80 1983-84 1984.8~ (Q) 

I. (i) Orlanised 34.6 36.0 N.A. 

(ii) U norganised 6S.4 64.0 N. A. 

2. (i) Al1'icultural 36.5 3S.7 33.3 

(ii) Noo-Asricultural 63.S 64.3 66.7 

Q .. Quick e.im •• 
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I t may be seen that there is no evi-
dence of aignificant increasiol gap in in-
coines in these sectors. 

(b) No, Sir. 

(c) The targets in the Plan are work-
ed o\lt by taking into account the inter-
industry demand and final demabd of 
various sectors in an input-output frame. 
work and therefore, care is taken to see 
tbat there are no imbalances between 
rural urban sectors; organ.ised and unor-
aaniaed sectors and agricultural and non-
agricultural sectors. 

Reduction in disparity and poverty 

have remained the basic objectives of all . 
Plans, A variety of instruments rangioa 
from direct attack on poverty and to seve-
ral indirect fiscal measures, including the 
-choice of Plan priorities and sectoral 
allocation of resources have hoen used to 
pursue this objective. The Seventh Five 
Year Plan proposed to integrate these 
policje~ and programmes and make them 
more effective. 

There has been !ignificant Increase in 
the Seventh Five Year PJan (1985-90) out ... 
Jay as compared to ,ctua} exponditure I. 
the Sixth Plan (1980-85) in Agriculture .. 
Rural Development as well as Village and 
SmaU Scale Industries as indicated 
below :-

(Rs. crores) 

Sector Sixth P1an 
Actual 
Expenditure 

Seventh Plan 
. Outlay 

Agriculture· 

R ural Development 

6605.7 

6827.0 

10573.62 

9074.22 

Village & Small 
Scale Industry 

1951.9 2752.74 

Total (including other 
sectors) 

109645.8 180000.00 

ProtectioD of Hower speices 

346;. SHRIMATI USHA CHOU· 
DHARI :Will tbe Minister of ENVIRON-
MENT AND FORESTS be pleased to 
slate : 

(a) whether any study had been made 
about the number and species of flowering 
plants found in various parts of the 
country; 

(b) whether some of the flowering 
. plant habitats in tbe country have dis-

appeared or these are on the verle of 
extinction aod there IS also qu.litative 
depreciation in case of few Bower plants; 
aD. 

(c) the sleps under cOQsideration of 
Govornmeot to PJ'oservot improve tad 

increase the quality and fragrance of the 
flower plant habitats in India? 

THE MINIST~R OF STATE IN 
THE MINISTRY OF "ENVIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI) : 
(a) to (c} . According to tbe surveys 
carried out by Botanical Survey of India 
(BSI) there are about 17,000 species of 
flowering plants in India. Of tbes~ It is 
estimated that over 1,500 species are under 
tbe stress of varying degrees of threat for 
their survival. . 

The steps taken for preservation of 
these include the following :-. 

(i) Declaration of areas of eadanIC-
red speqes as protected arca.s 
or sanctuaries. 
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(ii) Cultivation of the rare and 
endanaered species of floweriDI 
plants in tbe botanical gardens 
of the BSI located in different 
parts of the country. For 
example, 600 species of orcbids 
out of 1,200 species occurrq in 
Iad.ia are grown in three Datiollal 
Orchidaria at SbilioDI, YeJ'caud 
and Iniiian Botanic Garden, 
Howrah. 

(Hi) 'Irade and commerce in end-
aBaend species of plants are not 
permitted under the Convention 
on IDteroational Trado in End-
angered Species of Wild Fauna 
and Flora (CITES). 

(iv) 13 areas rich in flora have been 
identified for dqignation as 
Biospbere Reselves in order to 
protect tbe rare flora and fauna 
occurring tbere. 

Setliaa-up of Parliamentary Committee 
for welfare or EX-Ierl'lcemeD 

3468. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
DBFENCE be pJeased to refer to the 
reply given to U nstarted Question No. 
7411 on 23 April. 1986 regardins settinl 
up of a Parliamentary Committee for the 
WeJfare of Ex-servicemen and state : 

<a) whether tbe decision for setting 
up a Parliamentary Committee to oversee 
tile impimJcDtation of. non-statutory 
Pl'ovilions for the welfare of Ex-service-
mea as 'inee been accepted; 

(b) if so, the date and nature of 
dociaioG io brief and the likely date by 
which tbe Committee wbuld be set up; 
and 

(c) if not, tbe liKelY aate oy WhlCb 
the decision to this effect would be 
taken ? 

THE MINISTER OF STATE IN 
THE DEPARThmNT OF DE.fENCE 

RESEARCH AND DBV·ELOPMENT IN 
THE MINISTRY OF DEFENCE (SDKI 
ARUN SINO H) : (a) No, Sir. 

(b) DOC5 not ar~se. 

(c) The need for aQd a PQsiibl4. 
charter of functions of sucb a P .. d .... o. 
tary Committee is still under cJamiDa-
don. 

MilitarJ atatioa in H ..... ,... 

3469. PROF. NARAIN CHAND 
PARASHAR: WiU tbe Miaister of 
DE FEN CE be pleased to state : 

(a) the progress made in tbe process 
for tbe acquisition of land for scUha up 
military statioDI in \ Hamirpur and Una 
districts in Himachal Pradesh and djstrict ~ 
Hoshiarpur of Punjab; and .... 

(b) the likely date by which tbe 
process would be completed and tbe 
military stations set up ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH): (a) and (b) Tbe 
proposals to acquire lands in these dist-
ricts are in a preliminary stage. No 
decision on tbe e"tent of IaDd aDd its 
location bas. been taken by Government, 
as yet. 

Rerort by Worklnl Group or Dllk.1 T.V. 

3410. PROF. NARAIN CHAND 
PARASHAR : Will tho PRIME MINIS-
TER be pleased to state: 

<a> whether the Workinl Group 0." 
DiaitaJ :r. V. set up by the DcpartmeDt of 
Electronics .to study and aoalyse the 
techno-economica I aspects of a DiJital 
T. V. set baa since submitted its report to 
the Government; 

(b) if 10. a brief outline or the report 
includilll itl recommeadadoni MId "Iso 
tile action take$! on tbtIa. 
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(c) if not. the Uk.e1y date by wblch 
the report would b. submitted to Govtzm-
ment; 

(d) wbether any collaboration with 
Japan would be establisbed in making 
multi-functional Digital T. V. sets which 
bas facilities ror Teletext and Video Text 
applications and multi-chann.l vieWing 
and which is specialJy suited to the fringe 
areas in view of its bigh reliability and 
impr~ved resolution; and 

(e) if so, the details thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENER.GY, 
ELecTRONICS AND SPACE (SARI 
K. R. NARAYANAN) : (a) No, Sir. 

(b) Does not arise. 

(c) As mentioned in r.esponse to Lok 
Sabba Unstarred Question No. 9229 on 
May 7, 1986, digital TV i. an emerging 
techno1olY and as luch the foreign manu· 
facturers have been reluctant to share 
inrormation on its various techno-econo-
mic aspects. 

The Department of Electronics (DOE) 
under its Standardisation, Testing & 
Quality Control (STQC) Programme has 
been able to procure a 61 em. (24") digitaJ 
TV receiver and' some limited tests have 
been made on tbe receiver. So fV, it has 
not been possible to procure, Sf em. (20"') 
models-a size which has been standardi-
led for tbe CTV receivers. 

The Working Group OD Digital TV 
woar1d obly be in a posit 00 to make its 
recommendations aner comptehensive 
data is .vadable 00 the performance and 
direction of tocbno'ogy becomes clearer. 

(d) aDd (e) As the demand for ana· 
loaM CTV receivers has just built .. up and 
elt'ortl are .DOW beiol made to make tbe 
ate .... r)' components available, it jl tOQ 

"" early to promote Digital Colour TV 
receivers in the country. 

Rehabilltati.. of d.plaeed _ pers ... 
m1erated from West Pakist.. iD 

1947 

3471. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
HOME AFFAIRS be pleased to refer to 
answer liven to Unstarred Question No. 
b609 on IS May. 1985 regarding rcsettle-
ment of dispJaced persona of Kotla Feroze 
Sbab mODutnent and state: 

(a) whctber a large number of di,. 
placed persons wbo migrated from Wist 
Pakistan in 1947, and have since been 
staying at the monument of Kotla Feroze 
Sbab, are still awaiting pertmloent reba-
bJlitation; 

_" 

(b) if so. what steps are proposed to 
be taken to rehabilitate tbem on a perm ... 
nent basis; a_nd 

(c) the reasons for deJay in rebabia 
htating those people ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFttAtR.S 
(SHRI CHINTAMANI PANIGRAffi) : 
<a) to (c) The Government ba,,~ not yet 
taken a final decision in the matter. 

Developmeat of Polar Satellite La •• cla 
Vebicle 

3472. SHRI MOOL CHAND DAGA : 
Will tbe PRIME MINISTER be pleased 
to refer to tbe repJy given to Starred 
Question No. 725. on 8th April, 1981 
regardfDI cPolar Satellite Launch Vehicle' 
and state: 

(a) the procres's in respect o( the 
development of the Polat Satellite Laobcb 
Vehicle and the amount spent since its 
Inception; 

(h) the uses and advantqes accrued 
from Project; 

(c) bow it is proposed to be 1iakc4 
with other like sphcm. 
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(d) wbethct the work of the project 
is carrying on according to the scheduled 
proaramme; and 

(e) if oot, the reasons therefor? 

THE MINISTER OE STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRO~ICS AND SPACE 
(SHRI K. R. NARAYANAN): tal The 
Polar Satellite Lauocl! VehicJe (PSLV) 
Project was sanctioned in June 1982 at a 
cost of Rs. 311.57 crores. The project 
bas completed tbe design phase and 
entered into the pbase of realisation of 
har-dware at s/stems level. The expendi-
ture till end of September ] 986 is Rs. 
169,00 crores. 

(b) "Jlle Project envisages develop-
Ideol of an Indian launch vehicle to place 
an Indiao Remote Sensing Satellite of 
1000 kg. class in a 900 km polar sun-
synchronous orbit from an Indian range.. 
This will be tbe future work-horse rocket 
for missions for launching polar orbiting 
satellites for ear(h observations. The 
PSLV project involves use, for the first 
time, of a liquid engine for the second and 
fotlrtb (upper) stages of the launch vehIcle 
and has many other 6firsts· including the 
use of indigenously produced maraging 
steel booster motor casings, ind genous 
production .of liquid propellants and of 
HTPB high energy fuel for the so1id 
motor. Besides, several private and 
public sector industries are actively 
involved in the developmental activities 
related to Polar Satellite Launch Vehicle. 

(c) The major PSL V modules such 
as the Viking engine, segmented solid 
boosters of 125 T propeUant class and 
technologies such as cl()$~d loop gUidance 
SJltem, yaw maneuvrjng etc" will feed ioto 
tbe < development of Geo-synchronous 
Launch Vehicle (GS~ V). w&icb wiU be 
used for indigenous launch of tbe 5econd 
acncratioD INSAT (INSAT .. II) satellites 
in ,eo-Jynchronous orbit. 

(d) Thou,b tbere are some marlinal 

slippa~es in certain areas, tho overall 1989 
schedule of the project, as per present 
expectations. is not likely to gct affected. 
The tentative launch schedule is end 1989/ 
early 1990. 

(e) Does not arise. 

DeforestatioD caused by .iscose Obre 
production aDd Iteps to check depletioD or 

forest wealth 

3473. DR. A. K. PATEL 
SHRI C. JANGA REDDY: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to 3tate : 

<a) number of trees cut/lonnes of 
forest woods required for each tonoe of 
viscose fibre produced during each of the 
last Five Year Plan Period and in oach of 
the last tl"ree years and also the Dumber 
of replacement trees grown in the same 
period; 

(b) whether the forests are depleting 
due to viscose fibre production require-
ments, if so, steps being taken to stop in 
time the depletion of forests, specially 
while pemitting expansion of produCtion 
capacity or giving new licences for 
production; -

(c) in case the raw material is allowed 
to be imported. whether tho licences will 
be required to replace the imports by 
indigenous substitutes in a tima-bound 
proaramme without any depIction of 
forests;·and 

(d) wh~ther it wourd bo made com. 
pulsory for all such expansion or new 
license giving programmes which use 
forest produces in their production to 
obtain prior clearance from Government? 

THE MINISTER. OP STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
About 3.85 tonno. of wood i. required to 
manufacture ODe tonne of Viscose fibre. 
at~tistic. relatina to the Dumber of ',reci' 



cut ooJy for viscose prqductioD end the 
numbe.. of replacement trees grown are 
not maiatained. 

(b) Depletion (f forests, is caused, 
by various biotic pressureS. Availability 
ot raw material is taken into accou,H 
while permittiag ex.pansion or giviD. a new 
lic~nce for aD industry u_siog forest 
products as raw material. 

(c) Import of raw material for use in 
forest based industries is allowed, in over .. 
all pu~lic interest with a view to conserve 
scarce forest rcsources. 

(d) Clearance of the Central .. Gove~n .. 
ment is esscntial for any programme whIch 
invoJvcs diversion of forest lands to non .. 
forest uses, under tbe F~rest (Conser-
vation) Act, 1~80. 

Imple~eDtation of New 20·point 
. Programme 

3474. SHRI C. SAMBU: WiJl 
the Minister of PROGRAMME IMPLE .. 
MENT ATION be plea'ed to state: 

<a> whether the new lO-Point Pro-
gramme was finalised in consultation with 
Slate Governments; 

(b) the details of funds provided for-
tbe implementation of the new 20-Point 
Proaramme; and 

(~) what wiJI be the .hare of the 
State Governments? 

THE MINISTER OF PROGR.AMME 
IM.PLEMENTATION (SHRI A. B. A. 
GHANI KHAN CHOUDlfARY): (a) 
No, Sir. 

. (b) .nd (C) The implementation of 
the 20-Point Programmc-1986 is propo-
sed to be started from' April, 1987. Fuods 
for 20·Point Programme arc not provided 
aoparately and specificaUy, as the 20-
Poiot Pr •• mine (OI'DlS an UnClral part of , . cke PIa III of States. However. 10 respect 

Written AlUtHr. 

of Centrally Sponsored Schemes like 
Integrated Rural Development Proar_mme 
(IRDP), National Rural Emplo),ment Pro-
gramme (NREP) and Bonded Labour Reha. 
bllitation the sbar~ of the Slate Govern-
ments will be 50%. 

Scholarsbip to SCjST ItadeDI. 

3475. SHRIMATI USHA CHOVDH-
ARI: .WilJ the Mipister of WELFARE 

'be pleased to statf: : 

(a) whether Government propose to 
increase the Dumber and amount of sChota-

.. rship to the children of Scheduled Castes 
people; 

(b) jf so, details thereof; and 

(c) whether some additional benefits 
are also IikeJy to be liven and if so~ details 
thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRl .. 
DAAR COMANGO): (8) to &: (c) A 
Hiah Leva) Official Committee bas been 
,set up to cODsid~r tbe question of 
increasing tbe rates or scholarships, up-" 
ward revision of income-ceiliDI of parcnts/ 
guardians and otber matters under the 
Central)_y Sponsored Scheme. of post mat .. 
ric scholarship for SC(ST. The scheme 
is an open. ended one under whicb all eligi-
ble SC/ST . students are entitled to let 
this scholarship. The rates of scbolarship 
and income ceilings of pareJlts/guudians 
ha vc already been increased in tbe case 
of the other Centrally Sponsored Scheme 
of "pre·Matric Scholarships for the child-
ren of tbose cn&aaed in' unclean Occupa .. 
tions. " 

Asaistaace to dilplaced settlerl .ad 
tribal families in Dalldakara.,.a 

Projeet 

3476. SHRI ChINTAMANI lENA: 
Will the Minister of HOME AFFAIRS 
be pJeased 10 state : 

<a> the detaila of assistancc heinl 
aiven to displaced· settlor. and tribal (ami. 
~ies in Dandakaranya Project; 
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(b) whether in AUlust, 1984 tbe Dan-
dakarany. Development Autborlty appoin-
ted a Committee for speeding up settle. 
ments of landless tribal families in Oanda-
kara'nya Project; • 

(c) if so, whether the Comnuttee has 
submitted its report and what are the 
details of recommendations made; 

(d) whether it is. fact that the State 
Government of Orissa have been repea-
tedly requesting the Umon Government 
to approve the pattern of per family assis-
taGce and to keep the same at par with 
DaDdakaranya Project settlers as recomm-
mmendod by the Committee; and 

(e) if so. the action taken by the 
G overD~ent so rar ? 

THE. MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI CHINTAMANI PANIGRAHI): 
(-a) Financial assistance of Rs. 10,015/-
is aiven to each displaced family of which 
Rs 4~085.00 IS grant. Agamst this, a 
tribal family is given Rs. 7,790/-of which 
Rs· 5£70.00 is grant w.e.f. 04. It .86. 

(b) Yes, Sir. 

(c) Yes, Sir. The Comnlittee has 
mainly r.commended to remove disparity 
between financial assistance given to dis-
placed ramily and tribal family and to 
live all assistance to tribal family as 
Irant. 

(d) and (~) Yes Sir. The scale of 
financial assistance has been enhanced 
from Rs. 5,075/-to Ra. 7,7901- per 
tribal famUy w.e.f. 04.11.1986. 

Esploaace i D Survey of lodia 

3477. SHRI MOOL CHAND 
DAOA: \yill .. the PRIME. MINISTER 
be pleased to state : 

(al whether attention of Government 
I' ... bccII drawn. to the reports about al1e. 
.-d 10. ofaeositlvc maps and other docu-
meats from di.tfcrellt u-tlltt ot tho Sutve1 

of India in the country; 

(b) if so, the facts in this regard; 
and 

(c..) the steps taken or proposed in 
this regard; 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K R, NARAYANAN): (a) Yes, 
Sir. 

. (b) and (c) There has been no I08S 
of any sensitive maps from tbe . Survey of 
India Offices However, during the ann-
ual stock taking a few discrepancies have 
been found with regard to aerial photo-
graphs pertaining to Haryana, Rajasthan. 
U.P, Maharashtra, Andhra Pradesh and 
As~am, Achon to reconcile these discre-
pancies is in hand as per laid-down pro-
cedures. 

Casualties due to increase in tiger 
populatloo in Suoderbanl 

3478. SHRI SANAT KUMAR MAN· 
DAL: Will the Minister of ENVIRON .. 
MENT AND FORESTS be pleased to 
state: 

(a) wbether 1t i~ a fact that with the 
rise In the tiger population In tbe Sunder-
bans in West Bengal, 579 people have so 
far been officially lost 10 tbe tilet since 
J973, when the Project Trger was initia-
ted; 

(b) what is the average casualty per 
year of other people who enter the Sun-
derbans forests without permit in seareb 
of timber and fueJ; 

(c) wbat measures dC! Government 
propose to take to contain tile tilers from 
straymg into habitatioos close to the forest s 
and veoturiDI io:o more interior villa .. 
in .. arcb of prey; and 
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(d) wh~ther it is a]80 proposed LO 
conaider the raising of forest protection 
force with recruits from the local youths? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRON~ENT 
AND FORESTS (SHRf Z. R. ANSARI) : 
(a) According to reports received from 
tbe State Government of West Bengal, the 
total number of persons killed by 
ti.era since 1973 till November 20. 1986, is 
S06 which works out to an average of 36 
per annum. 

(b) In tbe core area of the Sundet-
baDs TJler lleaerve DO entry is permiUed. 
In tbe forest area outside the- core zone, 
permits are issued for booey-collectlon, 
fiibiol and timber-relling. The average 
number of casuahiC's among tbose who 
enter the Sund~rbans forest without J:er-
mit is 6 5 per annum. 

(c) It is very unusual for tigers in 
tbe SUDderbans to leave the forest area 
and venture into viJIa~s in search of 
prey. No human kills i'a\c taken p'Jace 
in viIJages in Sunderbans. 

(d) No such. propc.sal· is currently 
under the consideration of Central Gov-
ernment. ' 

. 
8~Member panel 00 chi! services 

3479. SHRI H. N. NANJE 
GOWDA: 
SHRI G. S. BASA V ARAJU : 

Will the PRIME MINISTER pleased 
to state: 

(a) whether· (Jovernmcnt have !tpp-
oint cd an 8-Member Panel" to examine 
certain-aspects relatana to the civil serVJces 
includiDI their structures; 

(b) if so" tbe reasons therefor; and 

(c) the composition of this penal and 
by what time tbe panel will submit their 
report to Government ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PEN. 
SIONS AND MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS (SHRI P. CHIDAMBA-
RAM): (a) and (b) Yes, Sir. An 
eight-member Group bas been constituted 
to examine certain aspects relatioa to the 
Civil Services including tbclr structure, 
management, role" etc •. 

(c) The composition or the Group is 
as follows: 

1. Shri P. Chidambaram, 
Minister of State, 
Ministry of Personnel, Public 
Grievances and Pensiom. 

2. Sbri L.K. Jba, 
Member of Parliament. 

3. Sbri B. G. Deshmukh, 
Cabinet Secretary. 

4. Smt. PoP. Trivedi, 
Secretary, 
Ministry of Personnel, 
Public Grievances and Pensions. 

5. Sbri Prakash Narain" 
Chairman, 
Railway Board. 

... 
6. Sri Anand Sarup, 

Secretary, 
Dapartment of Education 

1. Shri G. K. Arora, 
Additional Secretary to 
the Prime Minister. 

8. Shri M. G. Katrc, 
Director, 
Central Bureau of 
Investigation. 

No time fhme has b~n laid do\\"o for 
tho Group to submit its repurt. 
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'Export of Computer ,,,'t ware 

3410. SHRI H. N. NANJE GOWDA: . . 
SHRI G. S. BASAVARAJU: 

Will tbe PRIME MINISTER ~e plea .. 
sod to state: 

(a) wht'lher India has entered in 
the fields of exporting hilh .. tecb items like 
chips for computer Bnd microprocessor 
based systems by baaing orders from 
West Germany and H008 Kong; 

(b) if so~ the other items of biah 
technolog; which are being exported ard 
tbe countries to which t hose are being 
exported; and 

_CC) the details of orders received 
durina 1986? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNM.OGY AND· MINISTER OF 
STATE iN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
~NERGY, ELECTRONICS AND 
SPACE (SHRI K. R. NARAYANAN): 
(a) Yes, Sir. Semiconductor Complex 
Ltd .• (SCL) a public sector unit of the 
Departmeot of ELectronics received ex-
port order for clock chips from West Ger-
many and pulse diatler chips from 
Honlkong. 

(b) The other items of high-tech 
being exported include; Computer 
Peripherals, electronic components and 
computer aoftwarc. The countries to 
which export is made include: USA, UK, 
European Countri,es and USS R. 

(c) The expj»rl of hardware items 
and software during 1985 was about R s. 
)00 crore •• Durina 1986 exports are expe· 
cted to exceed this fiaure. 

I.fOl.eDleat of offleia •• I. IpyiDI 

3481. SHRI H. N. NANJE 
GOWDA.~ 

DR. V. VENKATESH: • 
SUR} O. S. BASAVARAJU ~ 

SHRIMATI PATEL fRAMA. 
DEN RAMJIBHAI MA V ANI: 

Wi J the Minister of HOME AFFAIR.S 
be pleased to state: . 

(a) whether some Govcrnmoot offi-
cials have !>eeD jailed for spyina 00 the 
basis of cas,s detected iu July 1977; 

(b) if 'So, Dumber of officials involvod 
and the number of cases jtill pendinl 
and 

.- ~c) the rea.ons for delay in lakinl 
agalDst the officials involved in spying? 

THE MINISTER OF STATE IN 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SURI P. CHIDAMBARAM) : <a> to (c) 
According to information available, in 
January 1977 a case under the provisions 
of Official Secrets Act aod under section 
) 2OB·IPC was registered in PS Stinlv .... 
puri, New Delbi against Dr. P.E. Mebta, 
a Consultant-Engineer and ten otber 
persons for passing on sensitive informa-
tion to foreign intelJilcncc agencies. The 
ten other persons .were :-

J. K.K. Sarin (former Director, 
Plannining Commission, New 
Delhi). 

2. CoS. Balakrisbaoan(rchred PA to 
Sbri P. C. Sethi, tben Cabinet 
Minister). 

3. E. L. Choudhary (Iormer Dy. 
Marketina Maoagor, State Trad· 
dins Corpora~ioD, New Delbi) 

4. Mababir Prasad (foemel" Add). 

. s. 

6. 

PS in the External Affairs M inis-
try) 

R. P. V.rshoey' (erstwhile Direc-
tor, Plannia, CommislioDa New 
Delhi) 

L. S. Nayyar (former ASliatlnt, 
Departments of Steel). 
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7. S. N. Panikkar (erstwhile Senior 
Research- Officer, Plannln& 
Commission). 

I. S. Srinivasan (retd. Private ,Sec-
retary to Shri Nity.anand Kaoun-
10, former Minister for Industries 
and CIvil Aviation). 

9. Dr. G. J. Reddy of the Nav 
Bharat Enterprises. 

10. Mrs. N. D. Reddy wife of Dr. 
G. J. Reddy. 

The charae-sheet against the 11 accused 
was submitted by the PoJice in September 
1977 and charges were framed by the 
Court in November 1978 aaainst all accu-
sed except S. Srinivasan and Mrs. N. D. 
R~ddy, who were di~charged at that stage. 
The case remained under trial since then 
and on October 29,1986,6 of the accused 
persons includina Dr. P. E. Mehta were 
sentenced to a term of 3 years • rigorous 
Imprisonment by the Court of Additional 
District and Sessions. Judge, Ncw DelhI. 
Two of the accused L.S. Nayyar and S.N. 
Panikkar were acquitted. Among the 
accuse~ Dr. G. J. Reddy had alreadyab-
sconded abroad in February 1977. 

Use of ·C' band frequency for tele-
communication need. 

3482. SHRI V. S. KRISHNA IYER 
Wit t the PRIME MINISTER be pleased 
to state: 

(a) whether the Space Commission 
has taken a deciSion to use 'C· band 
frequency for India's telecommunication 
needs; 

(b) if so. whether it will not affect 
th. Country's tele-communlcation 
"rogrammes; and 

(c) whether the tele-communication 
and computer system working on 'C' 
band would pro\'e expensive? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 

IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K. R. NARAYANAN) : (a) The dicision 
to use "C-band' frequencies for the tele-
communications transponders on board 
INSA T -1 satellites was taken in 1916 by a 
high-level Inter-Agency Committee with 
t.be tben Chief Consultant, PJanDjD& 
Commission as its Chairman and the then 
Secretaries of Space, Communications, 
Information & Broadcasting, Electronics. 
Economic Affairs and Tourism & Civil 
A viation as its M em bers. The decision 
to add 'upper extended ·C-band' frequen-
cies for telecommunications in the INSAT-
II satellites was taken by the INSAT 
Coordination Committee (I CC) of Secre-
taries in j 984; ICC is responsible for the 
overall managemeBt of the INSAT System. 
Both deci~ions were taken after detailed 
techno-economic examinations by inter-
agency specialist groups. Use of ruaher 
frequency bands is being ex amined for 
telecommunications services beyond 
INSAT-II mission. 

(b) and (c) No, Sir. 

(Translat ions) 

J m provemeot in children reform homes 

3483. SHRIMATI USHA CHAU-
DHARl Will the Minister of 
\VELFARE be pleased to state: 

(a) \\ bether Government are aware 
of the continuing reports about tbe 
adverse conditions of children reform 
homes in the country; and 

(b) if so, what effecthe rr.easures are 
bemg taken fO briDe about positive 
improvement in such bornes to ensure tbat 
these places actually result in reforms 
among cbj~dren ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRf 
GIRIDHAR GOMANGO) : (8) Yes" 
Sir. 

(b) The Children Acts enacted by 
\arious States provide for institutions for 
the care. Plot.c:tioD. treatment. educatioD 
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and rehabilitation of neglected or delinq-
uent chUdreD. The enforcement of the 
Children Acts rests with the State 
Oovetnments/U nioD Territory Administra-

. tion. With a view to bringing about a 
basic uniformity and standardisation in 
approach towards cbildren coming in con-
mct with lavr, the Juvenile Justice BIll has 
recently been passed by both the Houses 
of Parliament. 

A scheme for prevention and control 
of juvenile social maladjustment bas bee. 
included in the Seventh Five Year 
Plan. 

[English] 

Taxis hired for security arrangements 

3484. SHRI P. KOLANDAIVELlJ 
Wi)) tbe Minister of HOM E AFFAIRS be 
pleased to state : 

<a) whether Government are hiring 
taxis for the purpose of security arranle-
ments for Ministers and other VIPs; 

(b) the number of taxis so engaged; 
and 

(c) tbe number of police personnel 
engaged for the purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : <a> Private cars 
iDcluding Taxis are being hired for tbe 
purpose of security arranlements. 

(h) The number varies dependiD, 
upon the requirement· On an aVerale 
58 cars are hired everyday at present. 

(c) 336. 

. DeterloratioD of laad aDd water 

3485. SHRI C. JANGA REDDY 
DR. A. K. PATEL 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

<a) whether nearly IS eror. hectares 
of laDd area is rapidly tUrDin, iDto desert 
and also 70 percent of avaiiabJe water is 
ponuted; and 

(b) if so, the steps proposed to 
ameliorate the situation ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
and (b) 15 crores hectares of land is 
degraded to varying extents due to water 
and wind erosion. Government are takina 
steps to arrest the degradation tbroUlh 
proper land and water use policy. While 
the extent of pollution of all available 
water cannot be accurately assessed, it is 
true that there is a need to control the 
pollution of water. The water polJution 
is controlled through settlol or standards 
for emuents, monitoring and enforcement 
ot control measures. 

Expansion or ordaaBce factory at 
Ambajhari 

3486. SHltI BANWARI LAL PURO-
HIT ! Win the Minister ()f DEFENCE 
be pleased to state: 

(a) whetber there is any proposal 
under the consideration of Government to 
expand the ordnance factory at Ambajbari 
(Mabarashlra) in the near future; 

(b) if so, the details thereof; and 

(c) by when the expansion will b. 
done? 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE 
MINISTR Y OF DEFENCE (SURI 
SHIVRAJ V. PATIL) : <a) to (c) In 
connection with proposed productioD 
UDder licence of an equipmeDt there is a 
pouibllity of expaDsion of the Ordnance 
Factory at Amba,hari· It will not be I. 
tbe public iDterest to dlscl(lse fUftber 
details at tbi. stalc, 



Prematare retfr"ment to lAS oJBce r. 

3487. SHRI S. JAIPAL REDDY 
Will the PRIME MINISTER be pleased 
to state t 

(a) the Dumber of officers beloDKina 
to the Indian Administrative Service wh 0 

were suspended or prematurely retired 
duriol the past two years; and 

(b) the arounds for their sUSpeDS!On 
or premature retirement? 

THE DEPU:rV MINISTER'IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI) : (a) and (b) 
During the past two years, one officer 
belongiDI to the Indian Administrative 
Service was retired prematurely in public 
Interest and 19 lAS officers were placed 
under suspension on grounds of pending/ 
contemplated departmentaJ proceedings or 
pendency of criminal cases under investi-
lation/inquiry/trial. 

Pollution b, Madras Atomic Power 
Station 

~8. SHRI. S. JAIPAL REDDY: 
Will tbe PRJME MINISTER be pleased 
to state: 

(a) whether a team of officials from 
tbe Tamil Nadu Pollution Control Board 
visited the Madras Atomic Power Statlon 
(MAPS) recently; 

(b) wbcthcr the team of otlkials has 
expressed fears that there was no escape 
from the poso;ibiJity of radioactivity from 
the Kalpakkam atomic plant where heavy 
water had leaked from one of tbe 
reactors; 

(c) ir so. what are tbe details of the 
report; and 

(d) what steps have been taken to 
prevent sucb leakage? 

THE MINISTER OF STATE IN THE 
MlNISTR Y OF SCIENCE AND TECH· 

Written An,,,e,' ISO 

NOLOGY AND MINISTER Of< STATE 
IN THE DJ!PARTMSNTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI 
K. R. NARAY ANAN) : (a) Yes, Sir. 

(b) No, Sir. 

(c) and (d) The officials of the 
Tamil Nadu Pollution Control Board were 
satisfied that there was DO escape of 
radioactivity into the environmont when 
heavy water leaked from tbe reactor into 
a ,au]t in -the reactor building. 

Lakbar Committe e Report 

3489. SHRl BHATTAM SRiRAMA 
MURTY : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Report of Lakhar 
Committee on escape of prisoners (rom 
Tihar Jail is proposed to be laid on the 
TabJe of the House; 

(b) if so, when; and 

(C) if not, the reasons therefor "1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINT AMANI PANIGRAHI) : <a) No. 
Sir. 

(b) Does not arisc. 

(C) Tbe Committee which enquired 
into the escape of Charles Sobhraj and 
otbers was Dot appointed under the 
Commission of Inquiry Act. 

Enquiry iato missiag Indiaa Air Force 
Aircraft. 

3490. SHRI BHATTAM SRIRAMA. 
MUR.TY : Will the Minister of DEFENCE 
be pleased to state : 

(a) whether enquiry into the causes 
of missina of tbe two Indian Air Force 
AN-32 aircrafts sinco 22Dd/25tb Marcb. 
1986 has been completed; an" 
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(b) if so, wha t are the findings? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH) : (a) and (b) No, Sir. 
The enquiries have not yet been comple-
ted. 

Promotion prospects of Comm8ndaot~ 
Central Police Organisa tions 

3491. SHRI ZAINUL BASHER 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether any policy has been 
formulated to give more opportunitIes of 
promotions to the ranks of Inspector 
Genera) and Deputy Inspector General to 
the officers of the Central Police Forces 
who have been serving as commandants 
for a long time; and 

(b) if so. tb" percentage of the posts 
resorved for such officers in the different 
forces? 

THE MINISTER OF STATE IN THl:. 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE Ml~l­

STRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : la) and (b) Accord-
ing to the existing rules and JDstruction~, 

the post of l.G. In B.S.F ,C R.P.F. and 
C.I.S.F. are fiJled by appointment of 
officers from the Indian Police Service. 

There is no post of I. G. in the I. T.B.P. 
The posts of I.G. in the Assam R.ifles are 
tenable by deputat on of serving Army 
Officers. The percentage of the posts 
permissible for promotion to the rank of 
D.LG. in BSF. CISF and ITBP is 40% 
of the vacancies and for CRPF it is 500/0 
of the posts. The posts of D.1.G. in 
Assam Rifles are- tenable by appointment 
on deputation of serving Army Officers. 

Mao-power gap io Delhi Police 

3492. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether there is a wide-spread 
man-power gap in Delhi Police; 

(b) if so, the details thereof; 

(C) the number of vacancies in diffe-
rent ranks which remained unfilled upto 
30 September, )986 this year; and 

(d) the steps taken to fill in the vacant 
posts In Delhi Police and when such vaca-
nCies are likely to be filled? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PFNSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) to (c) As on 
30th September, 1986 against the sanction-
ed strength of 38,456 there were 3.11 S 
vacancies in various ranks of Delhi Police. 
The rank-wise number of vacancies are 
indicated below :-

AC,P Insprs. SIs AS Is HCs Consls. Stenos. Civilian Class IV 

9 39 48] 646 1224 665 

(d) A good number of posts were 
sanctioned only recently. Every effort is 
beiol made for fllJing the vacant posts. 
tbrouah -direct recruitment. l'Tomotions 
and del'utation from Central l'olice Orsa-
p;_i~ and other States. 

12 12 27 

Self sufficiency In defeace researcb and 
. development organisation 

3493. SHRI BALASAHEB VIKHE 
PATIL: 
DR. B. L. SHAILESH : 
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Will tbe Minister of DEFENCE be 
.pleased to .state : 

(a) whether the Defence Research 
and Development Organisation is working 
on new electronic systems for the use of 
Defence Forces; and 

(b) if so. whether tbis programme is 
designed and pursued with the aIm of 
achieving self.sufficiency and relief from 
imports '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEAR-
CH AND DEVELOPMENT IN THE 
MINISTRY OF DEFENCE (SHRI ARUN 
~INGH): (a) Yes, Sir. 

(b) The Defence Research and Deve-
lopment Organisation is working on va-
rious programmes for the development of 
electronic systems for the Defence Forces 
in the areas of sensors, communications, 
radars, and electronic support measure. 
Manv of these systems have been success-
fully' developed and are in use by the Ser-
vices. The DRDO is striving for self-
reliaDce in this important area of tech-
nology. 

Pallution free system of water supply and 
sewage disp osa I 

3494. SHRI MOOL CHAND DAGA: 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether Government are aware 
that TO per cent oflndia"s inland water is 
unfit for human consumption and over 
two lakbs villages in India lack clean 
water supply; 

(b) whether Government arc also 
awant that out of 142 major cities, only 
eiaht have satisfactory sewerage systems 
and adequate sewerage treatment facilities; 

(c) whether the State Pollution Con-
trol Boards have conducted a survey of 
such ittdultries and of municipal corpora. 
tions which do Dot have built.in anti-
P.UUtiOD s)'stem and sot-up of sewa,e 

disposal aod treatment plants, rc~~li­
veJy; and 

(d) bow the Central Board for tbe 
Prevention and Control of Water Pollu-
tion is monitoring the working of the 
State boards? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): 
(a) QuantitatiYe estimate in thiB reprd 
is not available. However, accordina t·) 
surveys conducted, the quality of water 
in many stretches of some rivers and water 
bodies does not meet the prescribed 
limrts. As on September 1986, 1.65 lakhs 
villages and hamlets were not provided 
with water supply facilities. 

(b) According to a survey conducted 
in 1979-79, out of 142 ~Jass-I cities, I 
were provided with full sewerage and treat· 
ment systems. Sixty-two cities were pro-
vided with partial sewerage and treatment 
facilities. As on March 1985, 72.9% of tbe 
urban population bas been provided with 
water supply facilities and sanitation 
facilities have been provided for 28.4% of 
the urban population. 

(c) Yes, Sir. 

(d) The State Boards are under 
the control of the respective State Govern-
ments and are not monitored by the Cen-
tral Board. However, the Central Board 
through its regional offices and Task Force 
interacts with the State Boards lor moni-
toring and implementation of pollutien 
control activities in different States. 
Periodic meetings and consultations arc 
also held with the officials of the State 
Boards. 

R~habHitatf ... fltndk ....... ia 
Raj_stbaa 

3495. SHRI MOOL CHAND DAGA : 
Will the Minister of WELFARE be pleas-
ed to state: 

(8) the aumber of district rehabilita-
tion centres prescntl'l fuactioaiQl in Raja. 
sthan and the proposals' to ope!, more 
centres; 
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(b) the amount Union Government 
have spent on rebabihtatioD of handicapp-
ed in Rajasthan during the last three 
years; 

tc) the DUDlber of voluntary organi-
sations working in Rajasthan for rehabili-
tation of the handicapped with Union 
Governmenfs assistance; and 

(d) the details of the grallt given to 
each of these voluntary organisation by 

the Union Government '1 

THE DEPUTY MINISTER IN THE 
f\t1NISTRY OF WELFARE (SHR:I GIRI-
DHAR GOMANGO) : (a) In March 
1986, ODe Distr:ct Rehabilitation Centre, 
on pilot basis, at Kola district has been 
sanctioned. There is DO proposal for open .. 
ing more such centres. 

(b) to (d) A statement is given below. 

Statement 

Amount sanctioned for schemes imp lemente d tbrough central alsistance in Raja,thad 

(I) District Rehabilitation 
Centre, Kota.· 

(ii) Special Employment Exchanges 
and Special Cell in normal 
Employment E~cban&es 

1983.84 1984·85 1985-86 

15,60,000 
*tbe Centre was sanctioned in 198;-

86 only. 

85.000 

(ali) Sch'e_e of asaiatsare to tbe organisation for the disabled persons 

s. No. Organisation Amount sanctioned during 

1983.84 1984.85 J985-86 

1. Badbit Dal Vikas Samiti, 70,000 6,000 1,50,000 
Vikas Nagar. Ajrner 

2. Badhit Bal Vikas Kendra 2<?,OOO 1 , 50, ()()() 1.50,000 
132, Station Road, Kola 

3. Jeev&n Nirman Saosthan 1,50,000 1,00.000 
Gole Bap Road, Kota 

4. Council of Soeial WeJfare, 48,548 1,36,14S 1,58,967 
Jaipur 

s. Netraheen Vikas Sansthan, 1,00,000 94,100 
Jodhpur 

6. llajastban Netrabeen 1<.alyan 50.000 
SaDIh. J.i,ur 
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7, Pragya &. Chaksbu Siksha to,OOO 
Sanstban, Udaipur 

8. L.K.C. Shri" Jagdamba Andh 1,64,300 
Vidyalaya Samiti, 
Sri Ganganagar 

9. Viklang Kalyan Samiti 7.530 
Udaipur 

(if) Scheme of assistance to the diiabled perSODS for purchase 6ttiDI or .id. 
ap.pliaDces 

1. Shri Bhagwan Mahavir 
Vlklang Sabayta Samiti 
Swai Man Singh Hospital, 
Jaipur. 

(y) Scholarships to disabled perso ns : 

[Translalion] 

EmploymeDt to ex-servicemen 

3496. SHRI HARISH RAWAT: Will 
the Minister of DEFENCE be pleased to 
state: 

(8) the number of ex-servicemen re-
gistered till date with each Directorate of 
Rehabilitation in various States; 

(b) whether any scheme has been 
formulated to provide job every year to a 
fix Dumber of ex· servicemen registered 
with the Directorate of Rehabilitation; 
and 

(c) if so, the number of ex-service-
meo proposed to be re-employed every 
year? 

THE MINISTER OF STATE IN THE 
nnPARTMENT OF DEFENCE RFSFA-
ReH AND DEVELOPMENT IN THE 

11,00,000 15.00,000 17,00,000 

10,00,000 10,00,000 15,27,001 

MINISTRY OF DEFENCE (SHill 
ARUN SINGH) (8) The requisite infor-
mation is given in Statement-I below. 

(b) and (c) It is not possible to for-
mulate a scheme to provide jobs for a 
fixed number of ex-servicemen every year 
as the Dumber who can get jobs depends 
upon tbe number of vacancies ID relevant 
categories arising every year, fulfilment 
of eligibility criteria for recruitm'Dt and 
the percentage reservation available in 
the Centre. central public sector under-
taking~ and State Governments. How-
ever, to ensure adequato re-empfoyment/ 
rebabil'itation of ex-servicemen, tbe mea-
sures as given in Statement II below arc 
being given priority by tbe Departmentsl 
PSUs of the Government of India and the 
State Governments. 

Vacancies in Government jobs for ex-
~ervicemen cannot be forecast in absolute 
numbers. It is, therefore, not possible to 
indkate tbe numbers tbat are Ii"."y to be 
absorbed every year. 
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Statement I 

State"IIe live register figure of ex-servicemen upto 01 JUDe '86 

SI. No, State/Uts 

1. Andhra Pradesh 
2. Assam 
3. Bihar 
4 Gujarat 
S. Haryaaa 
6. Himacha l Pradesh 
7. Jammu & Kashmir 
I. Karnataka 
9. Kerala 

10. Madhya Pradesh 
11. M~harashtra 

12, Manipur 
13. Megbalaya 

14. NagaJand 

15. 

16. 

17. 

11. 

t'. 
20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

Orissa 

Punjab 

R.ejasthan 

Sikkim 

Tamil Nadu 

Tripura 

U uar Pradesh 

West Bengal 

Arunachal Pradesh 

Andaman & Nicobar 

Chandiaarh 

Dethi 

Goa. Daman & Diu 

Pondicberry 

Mizoram 

Tutal 

Live Register fiaures 

6120 
2290 
7559 
5038 

18710 
]7214 
4252 
5412 

27440 
3735 

37534 
Nil 
336 

51 

2074 

20094 

15077 

Not Received 

16954 

31 

53068 

7~50 

Not Received 

Not Recoived 

1865 

8834 

Not Received 

430 

950 

2626)8 

Remarks 

A large number of ex-
servicemeD ropter them- . 
selves for jobs for imp-
rovina their future pros-
pect. SimiJarly, ex ser-
vicemen even after they 
secure employment do 
not always mform Zlla 
Sainik Boards. This fig-
ure does not reflect the 
correct position of ex-
servicemen who are yet 
to be provided with 

jobs. 
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Statement II 
To cQsure adequate ro-employment! 

r.habiJitMion of ex-servicemen, the follow-
in, measUl'es are beiDI given priority by the 
Departmeata/PSUs of the Governmeqt of 
India and the State Governments. 

(i) A policy of reservation for 
employment of ex-servicemen 
in C~ntrar Government Depa .. 
rtmentsl PSUs has becn follo-
wed by the Government of 
India and a1l tbe State Govern· 
ments have also been urged to 
.dopt a similar policy. 

(iii) 

(iv) 

(v) 

(vi) 

Liaison Officers have been 
appointed in all Ministries! 
Departments and in Central 

Government PSUs, Banks etc. 
to ensure the implementation 
of Government orders on re-
servation for ex-servicemen. 
All the State Governments 
have a) so been requested to 
follow suit. 

From 1st AUlust 1985, the 
sponsorship of ex-servicemen 
for reserved as well unreserv-
ed ,acancies is being under-
taken by employment exchanaes 
in addition to similar work 
beinl carried out by!'-ajya/ 
Zila Sainik Boards for reserv-
ed vacancies. 

Efforts arc afoot to equate as 
many service trades as possi-
ble with civil educational pro-
fessional quahfications. The 
exercise on tbe identification 
of post, tbat can be held by 
ex-servicemen and the finalisa-

. tion of Jateral induction in 
Government jobs is also. in 
prolres •. 

The possibility of increasing 
the intake of ex-servicemen 
into para-military oraanisations 
and in Defence Security Corps 
is heina explored. 

Relevant traioio, courses have 
bttn orpnise4 illl~' •• li" to 

quip ex-servicemen to ~trec. 
tively for salaried employ-
ment. 

(vii) The State Governments have 
been requested to raiN. 
wherever ju.stiJed, special 
Peace Keeping Forcn, and to 
recruit sizeable number of .x-
servicemen into sucb forces. 

lmplemeDt.tio~ of Po"er and Irrilatl •• 
,...jedl 

3497. SHaI HARISH RA WAT : Will. 
the Minister of P}tOGRAMME IMPLIi-
MENTATION be pleased to state: 

(a) wbetber the implementation of 
major and medium irrigation and power 
generation projects sanctioned for Uttar 
Pradesh has been reviewed by the 
Ministry; 

(b) if so, whether implementation 
of the projects is aoing as per schedule; 
and 

(c) if not, the assistanc," proposed 
to be provided by Union Government to 
complete thrse projects within the stipula-
ted time? 

THE MINISTER OF PROGRAMME 
IMPLEMENTATION' (SHRI A.B.A. 

. GHANI KHAN CHOUDHURY): (a) 
No, Sir. Ministry of Programme Imple-
mentation moniters only Central Projects 
cOltinB Rs. 20 erores and above. ~ 

(b} and (c) Does not arise. 

OpeaiDI of Sa iDit S£ hoot. 

3498. SHR.f HARISH RA WAT : Will 
tire Minister of DEFE~CE be pleased to 
state: 

<a) whether there is a propoaal to 
opeo new SaiDik Schools in some Stat_ 
durinl the Seventh Fi~ YearPlaa 
per:io4; 
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(bj whether any new Sainik School 
is also proposed to be opened.in Uttar 
Pradesh during this plan period; and 

• 
, (c) jf so. the name of tbe place in 

U. P. ·where it is proposed to be opened? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESE. 
ARCH AND DEVELOPMENT IN THE 
MINISTRY OF DEFENCE (SHRI ARUN 
SINGH) : {a) A Sainik School is esta-
blished only at the specific request of a 
State Government/Union Territory Ad-
II\inistration which bas to b.r the entire 
capital expenditure and also provide for a 
major portion of the recu~ring expenditure 
of the school. Proposals for tbe opening 
new Sainik Schools have been received 
from the Governments of Haryana, 
Mabarasbtra and Arunachal Pr.adesh~ 

(b) No proposal bas been received 
from the Government of Uttar Pradesh 
in this regard. 

(c) Does not arise. 

Minimum compulsory qaanficatioD 
for lecruitlhent in Army 

3499. SHRI HARISH RAWAT : Wi If 
tbe Minister of DEFEliCE be pleased to 
state: 

(a) whether education upto higb 
school has been made the minimum 
compulsory qualification fpr recruitment 
in army; and 

(b) if SOt the justificat.ioh thereof 1 

THE MINISTER OF .sTATE IN THE 
DEPARTMENT OF DEFENCE RE_ 
SEARCH AND DEVELOPMEET IN 
THB MINISTR ~ OF DEFENCE (SURI, 
ARUN SINGH): (a) Yes, Sir. The 
educational standard bas been raised to 
10th Class for recruitment in tbe Army ( 
exec" for 33 trades sives' below hi the 
Statement-I with eft"~t from 1-4-1986 00" 
an experimental ' basis. AfCer review, 
speCial dispensation has been made to 
reduce tbe educational standard, to 8th 

Class in respect ot aroas/classes where 
literacy ratcs are low to meet the recruit-
meqt taraets from those areas/cJasses w ••• f. 
n November, 86. These areas/classes are 
in,dicated in the statement-II liVen below. 
This scheme will be reviewed after one 
year of its operation. 

(b) The necessity for raising educa-
tional,sfaJdard arose on acoount or ind~­
tion of sophisticated weapooary aDd 
modernisation of th..e Army aod in view of 
the general line in educational standards 
in tbe country. 

Statebl~nt-I 

List or trad es : 

1. Driver at (ASC) 

2. Farrier (It V C) 

3. Pioneer (GD/Por) 

4. Upholsterer (EME) 

5. Baker (ASC) 

6.- Bandsman 

7. Barber 

i .. Blacksmith (U) 

9. Storeband (0 D) 

10. Textile Repairer 

11. Packer (APS) 

12. Sowar GO lAC) 

13. Sowar GO (Horse Cay) 

14. BUller 

1.5. Butcher (ASC) 

H;. Carpenter (U) 

• J7. Cook (U) 

18. Cook (Mess) 

19. Cook Specia' 

zo. Equipment Repair 



·' 21. Masalchi 

22. Painter (U) 

23. Piper 

24. Safaiwala 

25. Tailer (U) 

26. Waiter Mess 

27. Washerman 

'28. Cook Hospital 

29. Drummer 

30. Kenoelman (R Ve) 

31. Saddler (U) (Various) 

32. Syce 

33. Tinsmith (U). 

Statemeat.ll 

L'st of areal cia. ses 
. (a) Muslims from J & K 

(b) Sikhs (M & R) 

(c) Kbaim Khanis from Rajasthan 

(d) Rajputs frQm Madhya Pradesh 

(e) Mahars from Maharashtra 

(f) Adivasis from M.aharashtra and 
Orissa 

(I) All Classes from North- Eastern 
States 

(b) Nepali and IndIan-domiciled 
Gorkhas 

(I) Ladak.h Region 

(j) Labaul and Spiti Arfts 

[En,lish) 

Steps taken fo popuh,rlae plaoto,oltalc 
tedla.1ou 

3580. SHRIMATI JAY ANTI PAT. 
NAIIC : Will the PRIME MINISTER be 
pi_Md to .ato : 
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(el) whether the pbotovoltaic techno-
logy is cost effective an~ there is a scope 
to popularise such tecbJ:tology; 

(b) it so, wbetper Government have 
done anythJng in this matter; and 

(c) the details of the steps taken to 
popularise photovoltaic technology ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVLOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K. 
R. NARAYANAN) : (a) to (c) Solar 
Photovoltaic (SPV) Technology gives very 
cost .. effective sulutions in appliccltions 
where $e atively small atnounts of electn-
cal energy are required in rem<>le-billy, 
desert, coastal, island-locations not ser .. 
ved by the Electrical Grid. Additionally, 
SPY power sburc~s are rugged, mamle-
nance·free and exp~ndabJe in situ. 

India is blessed with abunJant sun • 
shine. We have a large number of UD_ 

electrified VillageS. so far from the electri-
cal grid, as to be electcifiable only using 
Spy sources sited tocaJly, providtng power 
for pumps for drinking and agricultural 
water, other agricultural machinery, street 
ligbts!t community TV sets etc. We als'o 
require electncal power for a range of.: 
rural telecommunicatIOn; commuOication 9 

coritrol and other electronics on offshore 
oil/gas platforms, oil/gas pipelines; snow 
melt monitoring systems. ip mountains and 
rainrall monitoring system in river basins; 
uDmanned~ ,ery low pow~r TY trans-
mitters; warnings at unmAnned railway 
level cIossings; railway signalling systems; 
long haul microwave/UHF conll1lunicatiou 
systems of the Railway and Telecommuni. 
cation Departments, etc. Tbese reqwrc-
ments of decentralised power in remote 
areas are also ideaJ1y met by SPV. power 
source£. Spy tecbnology is therefore 
particulacJy relevant for tndia and there 
is great scope for its "Popularisation. 

Recognising tbis, Government bas 
taken a number of steps over the last 
deeade to develop SPV technololY indi-
pnously and promote' tlte manufacturo 
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, . 
"aad use of Spy power· souroes. The 
tr\ore i~ortaJ;lt of these steps 'are : 

(i) As e..rly as 1976, throulh the 
'Department or SCience.and,Tech-
nology (DST) , -Gov,ernrrient 
initiated a Technology D~~elop­
m.~t programme on Solar' Photo-
voltaics at the public sector com-
pany, Central Electronics' Ltd." 
(CEL). By this' pioneering effort, 
a viable laboratory scale tec~no-, 
Joay for labrication of Spy cells 
and modules emerged at CEL by . 
1'78.' 

(ii) Encouraged by ,the success ot tbe. 
above Technology Development 
Pregramme, a project called tbe 
National ·Solar . Photovoltaic 
Energy Demonstration Project 
(NASPED), costing Rs, 12 crares 
and of 5 years d uratl on twas 
initiated ilt" eEL from 1st Octo-
ber, 1'80. This project had the 
objectives of: developing SPY 
technology on an industrial scale; 
setting UP. on tbe basis of tbat 
technology, a semi-commercial 
plant to manufacture SP V, cells 
and modUles; and developing and 
then demonstrating in the field, a 
range of Spy systems to create 
awareness of the potential of Spy 
technology. The NASPED 
Project was successfully com pie .. 
ted QD 30th September, 1985. As 
a result, process technology for 
pt'oductioD of Spy cells and 
modules as well" as tecboo.logy 
for the design, manufacture. 
ilistaUation 'and support 01 SP.Y 
.ystemS covering a wide range of 
applications, was developed. A 
total of Dearly 500, Kilowlltt, Peak 
(K.wpj of Solar. Cells were produ~ 
eed. 15~ ,Spy systems were 
deployed in tbe field, Inelu~inl a 
few abroad. Above all, a very 
vahlltble pool e( bi,bly ski fled 

, S;&_ T manpower was buUt up. 

(iti) GovernmeDt lanctioned it\ March 
19.14, CEL settin. 'up a Commer .. 
~ Spy plant with. 5 )( ... w~U 

Peak (Mwp) per ye'ar product"ion 
capacity for SP..V cells. This 
project is under actj\'e execution' 
by eEL. An annual production 
capacity of 2 'MWp ror ' Spy cells 
and 1 MWp for modUles bas' 
already 'been set up. . Tbe 'facility 
runs on ,indigenous tecbnoJoaje. 

, k~pt continually updated ·by R & 
D so' as to be internationally· 
state-of-tbe-ar~. The' rlnae of 
products and tbe applications of 
SPY addressed are . beina conti-
nually and rapidly expanded. 
During the one year period of 
October 1985 to 'September 1986, 
CEL has sbipped as 'many as 
2228 Spy systems. CEL is today' 
the third largest 'manufacturer' 
in the World of single crystalline 
Spy modules/cells. 

(iv) Starting in 1982, Dbarat Heavy 
.. Electr~cal Ltd. (BHEL) also come 

jnto the production of Spy cells, 
modules and, systems, usin& 
indigenous technology developed 
in-house, as in the case of eEL. 
Durin& 1985-86. BHEJ.. .dp,plied 
a range of Spy systems totallini 
around 90 Kilowatts Peak. BHEL 
is expanding its ,manufacturin& 
capacity for Spy cells and 
modules ~o 0.25 Megawatts/year 
1986-87 and progressively to 2 
Megawatts/year, by 1990. 

,(v) With a view to broaden the base 
for manufacture of Spy modules 
and systems across the country t 
eEL entered into" an agreement 
'~ith a sister public sector com-
pany, R.ajasthan' Electrenici and 
Instruments lAd. (R.EIL). Jaipur 
in March. 1985 to transfer its 
technology for the manufa~ture 
of these products by REIL. The 

, transfer "of technoJo&y was compl. 
eted in a record time! of 14 months 
and REIL haa been in commercial 
production siDce June 1916. 

(vi) Spurred by the success with 
IlElt.. C~L,entered into:alimilar 

. .,reemoDt iDe lp1y 19M wltb 
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Assam State Blectroni&s DeveJop-
ment Corporation (AMTRON) 
to let up a plant to manufacture 
SPV mpciules and systems in 
Guwabati. Over tbe next few 
yean, this sbould enable the 
benefits of the' severaf applica-
tions of Spy technology to reach 
tbe many remote settlements of 
the rqorth East cost-effectively. 

(vii) DNES is activating fresh applica-
tions for Spy and encouragini 
tbe widesproad use of Spy 
throush a series of promotional 
measures. 

(viii) For the expansion orTV coverage ~ 
in the North East and otber 
remote areas. tbe Ministry of 
Information and Broadcastmg is 
loinl in for Solar Pbotovohaics 
00 an exteDsive scale to power 
both Yery Low Power TV Trans-
mitters (VLPTs) and VHF/Direct 

• Reception TV receivers. Similarly, 
the uepartment of Telecommuni-
cation is planning to use Spy 
power so urcc: s for Multiple 
Access Rural Radio TermJDals 
which will take telephone com-
munication to remote villages. 

More details in rqard to eEL are 
liven in Annexure I laid on tbe Table of 
the House. 

[Placrd in Library. See No. L T /3399/ 
86]. 

PI.lliatloR of eucalyptas 

3501. DR. O. VIJAYA KAMA RAO: 
Will the Minister of ENVIRONMEN.T 
AND FORESTS be pleased to state: 

(a) whether Government are _,ware 

Sta •• ' 
U ntoa Tertitory 

t/ ..., ....... btr. 

No. of 
talukas 
covered 

that Eucalyptus gives a far hi,her yield 
Qf wood 10 Brazil as compared to 
India; 

(b) whether Eucalyptus, 4espite 
resistance from social-forest ry aroups can 
be Qlanted in certain areas to meet 
country·s pressing needs; and 

(c) if so, tbe steps belna taken or 
proposed in this regard? 

'rHE MINISTER OF STA=rE IN THE 
MINI~TRY OF ENVI~ONMf!NT AND 
FORESTS (SURf Z. R. ANSARI) (a) 
Yes, Sir. 

(b) and (c) According to our 1H'elCot 
policy, exotic species like ellC:lllJptDs 
should be grown only in areas.here it is 
environmentally sound to do so. Govern-
ment are not in favour of mODocultures ... 

Area covered ••• er W..aer. ahat D •• e-
lopmeot Prollu"", • 

3503. SHRI N. DENNIS : Will tb. 
MiniCcc of PLANNING be pfea~ed to 
.state: 

<a) tbe ".details regardiae the areas 
covered under the Western Ghats Hill 
Development Prosramme and also tbe 
works that are carried out under tbe 
scheme; and 

(b) the amoUftt spent"arina 'he year 
1985-86 and tbe 8meunl propoMd for 
1986·81 under the scheme 1 

i' THE MINISTER OF S"f'ATE IN 
THE MINIS11tY'OF PLAN-NING (SBRI 
SUKH RAM) : <8> The details reaatdioa 
the' areas covered under the Western 
Gilats Development Prepamme are _. 
follows :-

No. oJ Dtstt .. 
of which these 
'atukas form 
part 

11 

Alea ia· 
thouaud 
Sqe""JC._ •. 

• ".41 
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1 2 3 4 

2. Karnataka 40 9 44.26 

-3. Tamil Nadu 29 7 28.03 

4. Kerala 29 Ii 28.07 

s. Union Territory of Goa 3 1 1.72 

---------
Total: 163 39 160.49 

---------- - ---

Works are undertaken under this 
Programme in Horttculture, SoH Conser. 
vation, Animal Husbandry, Fisheries, 
Forestry Mmor Irrigation. Sericulture, 
Kbadi & Village Industries and Rural 
Roads Seftors. 

(b) The anticipated expenditure for 
tbe year 1985-86 is Rs. 21.64 crores. 
Approved outlay for the year 1986-87 is 
Rs, 25.30 ct·ores. 

T~cbDOlogy for fast Breeder Reactor 

3504. SHRI MULLAPPALLY RAMA. 
CHANDRAN: Will the PRIME MINI. 
STER be plf;8sed to state : 

(a) whether Government are aware 
tbat thorium rods made f~om Kerala ~s 
beach sands being used as fuel in new 
hybrid reactors are more advantageous 
than Fast Breader Reactors! 

(b) if so-, whether GoverI!me!lt intend 
to invest in a research unit on sUt)b a 
new technology aloDg the Kerala coast; 
and 

(c) whether any alternative techno-
logy has been developed which is likely to 
be more advantageous than FBR' and if 
so, 'tbe details thereof 'I 

• 

'THE MINISTER OF STATE IN 
THE MINISTRY OF SCIBNCE AND 
TECHNOLOGY AND "MINISTER OF 
STATE IN THE DfiPARTMENTS OF 
O~N. DBVELOPMENT1 ATOMIC 

ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN): (a) No, 
Sir. There is no operating hybrid reac-
tor anywhere in the world. There are 
only theoretical studies for a fusion hybrid 
reactor. 

(b) and (c) No, Sir. 

Restriction on killing of rrog. 

3505. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether any study has been made 
by the environmental scientists to alcer· 
lain the effect of killing and exporting of 
frogs from the country; 

(b) whether Government h~ve issued 
any Instructions to tbe'State GovernmenCs 
regarding the necessity to restrict killing 
of frogs, and if so, the details thereof; 
and 

(c) which are the States mainly res-
ponsible for frog killing 1 

T~E MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRJ Z. R. ANSARi) : 
~a) Yes, Sir. 

• (b) The State Goyetnmeots have 
been..advised to exercise.all possible cau-

I tion and care. 

(c) Fraas are mainly kiUed lor ex-
port purposes from t he Sta~ raf ~ Mahara. 
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sbtra, Kc-ral.a, Tamil Nadu. Andhra Pra .. 
desh. J{arn1ltaka, We,t Bengal, Orissa 
add Bihar. 

. IOYHti,atioD 10 recruitments by Statt 
Sele etlon Commission 

,3506. SHRI AMAL DATTA : Will 
the PRIME MINISTER be pleased to 
state tbe reasons for restricting investiga-
tion to the period between 1984-86 in the 
reported racket in recruitment by the 
Staff Selection Commission. 

THE DEPUTY MINISTER IN THE 
MIN1S"tRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI) : It is not the 
intention of the Government to restrict the 
Investigations to the period 1984-86. In 
the first instance, scrutiny of the nomina-
tions . was made from 1 .1.1 ~4,. in view 
of the magnitude of work involved. Hav-
ing completed this phase, the Staff Selection 
CommiSSion bav~ called for information 
from various indenting Departments in 
regard to the nominations made during 
the year 1983. 

F~r.8t development project io 
~adhya Pradesb 

3508. SHRI AJA Y MUSHRAN : Will the 
Ministe"r of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the M.P. State Govern-
ment has sent any proposal for sanction 
of unified forest developnfent project in 
the State; and 

(b) if so, the action being taken by 
Union Government In this regard '! 

THE MINISTER OF SrATE IN 
THE l\fINISTRY OF ENVIRONMENT ' ... 
ANO FORESTS (SHRI Z. R. ANSARI): 
(a) No, Sir. 

(b) Does pot arise. 

ANi.fance to eco'flomJ caDy back"ard 
States 

3509. SHRJ CHINTAMANl JENA : 
Will the Minister of PLANNING be plea .. 
sed to state • -

(a) whether Orissa is one of the ceo- . 
nomicalJy back ward States in the coun-
try. 

(b) if so, the per capita income in 
Orissa; and 

cc) the st"J)s Government have taken 
to increase the allocation of financial 
assistance to economically backward Sta-
tes like OIissa under different beads du-
ring the current financial year and during 
the Seventh Five Year Plan. 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING (SHill 
SUKH RAM): (a) Yes, Sir. 

(b) Per capita income of Orissa at 
current pnces in 1984-85 was Rs. 1534 
(Quick estimates). 

(c) L Under the modified Gadgil 
formula 20% assistance is 
given to tbose non-special 
category States where per 
capita income is less than 
the national average. Orissa 
benefits from this provi-
sion. 

2. In case of poverty allevia-
tion programmes, more assis-
tance is given to Sla(~S Jike 
Orissa where inCIdence of 
poverty is high. 

3. Also, special market borrOa 
wings have been allocated 
in the Sixth and Seventh 
Plan to less developed Sta-
tes including Orissa, in 
addition to the norma) mar-
ket borrowinls allotted to 
all the States on a uniform 
basis. 
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UrtaeU to rlt-eEala for electronic 
Units 

3510 SHRI K. MOHANDAS: Will 
the PRIME MINISTEa be pleasect to 
ltaM : 

(a> the details or licences issued for 
settinl up of electronic industries in 
K .... .ducq tIM Jast two years; 

(b) the details reaarding their pro-
dU8tion; 

(c) wbetbcr tbore is an intear .. ~d 
policy With reaard to the marketinl of 
tbe production; and 

(d) if so, the dotails tbereof'1 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DIiVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND 
SPACE. (SHRI K. RIO NARAYANAN): 

(a) T~ details of Jj~~ __ for 
sctttol up ol",roni~ units ill K .. 1a darbll 
1984 and 1915 are liven below. ja tbe.. 
Statements I and II respectively. 

(b) The produ~oD aaaW. these li-
cences durin. the last 2 yoars it liven 
below: 

Production in 
the year 

1984 
·1985 

(value in Rs. Crores) 

Against Licences iss-
ued in the yearl 

1984 198$ 

4 .. 93 
12.74 4.45 

(c) and (d) Department of Bleetro-
nics does not have any scheme to directly 
provide marketing support to various 
units. Sometimes the State Electl'OJlics 
Corporations provide marketiD, support 
to units witbitt the State. 
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Backlog in resened posts ia CRPF and 
BSF 

351 J. SHRI K. O. SULT ANPURI : . 
Will the Minister of HOME AFfAIRS 
be pleased to state : 

(a) whether there is heavy backlog 
of Reserved posts in Central Reserve 
Police Force and' Border Security 
Force; 

(b) if so, details of the backlog as 
on 30 September, 1986 and reasons there-
for; and 

(c) steps taken by Government to 
fill the back10g of these reserved posts ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS .. 
TRY OF HOME AFFAIRS (SHRI p. 
-CHIDAMBARAM) : (a) to (c) . The 
information is being collected and would 
be laid on the Table of the House. 

Setting up a Daval base In (KarDataka 

3512. SHRI P.M. SAYEED: Will 
the Minister of DEFENCE be pleased to 
state : 

(a) the considerations on which 
Government took a decision to establish 
a naval.base on the west coast in Karna-
taka State; 

(b) the main features of the naval base 
including the estimated cost involved; 
and 

(c) the benefits expected from tbe 
new base for Indian Navv and tbe time .y which it would become operational 'l 

THE MINISTER OF STATE IN- THE 
DE~AItTMENT OF DEFENCE RES-
BARCH AND DEVELOPMENT IN THE 
MINISTRY OF' DEFENCE (SHRI 
AItUN SINGH): The site at Karwar 
has been selected con~idering the tactical 
and !Jt;curity requirements, potential of 

the natura) barbour, environmental fac-
tors and other factors like accessibility, 
communications and availability of water 
.and electricity. 

(c) The Naval Base shall cater for 
berthIng faclJities for naval ships aDd 
supportmg infrastruc~re. Pbase-I of tbe 
naval base is cst~mated to cost Rs. 35Q 
crores. 

(c) The Indian Navy would be eifecti-
veJy able to support the follo}Ving :-

(i) Its operations and missions of 
the 1990's and early 2000·8. 

(ii) Control and protection of Sea 
Jines of the communication and 
strategic focal areas. 

(iii) Protection of EEZ and support 
of the national effort in ocean 
exploration. 

The base is likeJy to be operational 
by 1995. 

(Translation] 

Working of R A.P P .-1. 

3513. SHRI KALI PRASAD PAN-
DEY: 
SHRI AMAR ROYPRA-
DHAN 

Will the PRIME MINISTER be pleas-
ed to state: 

(a) whether the first unit of Rajas-
than Atormc Power Plant has started fun-
ctioning to its fuJI capacity; and 

(b) if not, the reasons thereof 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
~ THE DEPARTMENTS OF OCBAN 
tJEVELOPMENT, ATOMIC ENBRGY. 
ELECTRONICS AND SPACE (SHRI K. 
R. NARAYANAN): (a, No, Sir. 
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(b) Unit-I of Raja_han Atomic 
Power Station bas been shut down du'! 
to appearance of cracks in the south end-
shjeld. ~ A Jternative a pproaches are 
being examined fo.. rehabilitation of the 
UOIt-1 - of Rajasthan Atomic Power 
Station. 

[Eng/i,h] 

Cross tabulation of data religion wi Se by 
census author ities 

3514. SRRI SYED SHAHABUDDIN 
WiJI the Mmister of HOME AFFAIRS 
be pleased to state: 

"(a) whether census authorities have 
stopped publishing cros~ tabulation of 
economic, social and cultu~al data, relr-
gious community-wise ·or caste-wise· _,. , 

(b) if so, the reasons thereof; 

(c) whether data on comparative 
educational. social and economic back-
wardness of varIOus classes of people are 
needed to determine their eligibility for 
protective and remedial action under arti-
cle 15 (4) and 16 (4) and 340 (I) of the 
Constitution and whether such data have 
to b" collected in an ad hoc manner by 
commissions appointed by the Centrai 
and State Governments; and 

(d) if so, whether the Census autho-
ritles propose to restart the publication of 
cross tabulation data {or various social 
groups based on rel:gron or caste? 

THE MINISTER OF HOME AFFA[RS 
(S. BUTA SING H): (8) and (b) Cros·s-
tabulation of data religious c'ommunity .. 
wise or castewise except in respect of the 
Scheduled Castes and Scheduled Tribes. 
was not attempted since the 1951 Census. 
Hence. the question 'of Census Organisa-
tion having slopped such cross-tabulation 
does not arise. 

(c) and (d) It is fot a COlllmission 
appointed by the Central or a State Go-
VCCQiQJUC to J~.;'de what data tho:y need 

for their wOlk, and Jf the data needed are 
not avajlable from published or eublic 
sources, these have to be collected to 
meet specIfic need of the occasion. The 
census authontles do not consider it nece-
ssary to publish cross tabulation of such 
data. 

Women piwts in Ind;an Air FOrce 

3515. SHRI C. SAMBU: Will the 
Minister of DEFENCE be pleased to 
state .: 

(a) whether Government proposed to 
recrUit women pilots in the Indian Air 
Force; and 

(b) wlJether the recruitment of 
women w~11 also be made in all the w:ngs 
of defence forces ? 

TH~ rvtINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEA-
RCH AND DEVELOPMENT IN THE 
MINISTRY OF .DEFENCE lSHRI 
ARUN SINGH): (a) No, Sir. 

(b) Women are already being recruit-
ed to the Medical, Dental and Nursing 
Branches of the three Defence Services. 

Shibpor botanical garden 

3516. SHRI HANNAN MOLLAH ~ 

\Vill the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Shlbpur 
Garden is not being maintained 
at all; 

Botanical 
properly 

(b) whether many rarc trees were ex· 
tinct due [0 negligence: 

,(c) whether new trees are not plant. 
ed regularly; and 

(d) whether Union Government will 
enquire into the matter anel issue diroctlOns 
for the proper d~velopment of the 
sarden '1 
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THE MINISTER OF STATb IN THE 
MINIiTRY OF ENVIRONMENT AND 
FOl\lESTS (SHRI Z. R. ANSARI): (a) 
to (c) No such complaint has been reed,,-
cd by tbis ~1tnjs'ry. 

(d) Does not arise. 

F-ellhig of sandal wood 

3517. DR. T. KALPANA DEY1: 
WHI the Minister ot ENVIRONMENT 
AND FORESTS be pleased to state : 

<a> whether the growth of sandal 
wood in tbe country is decregsing day.by .. 
day due to iJhdt felhng and spike disease; 

(b) the measures being taken by 
Government t9 save sandal wood from 
the dangerous spike djsea~e; and 

. (c) whether Government have taken 
any remedial measures for spike d'sease so 
far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT "ND 
FORESTS (SHRI Z. R .. ANSARI) : (a) 
Yes, Sir. 

(b) and (c) Research on srike disease 
has shown tbat It can be prevented by 
taking certain precautions. These results 
have been disseminated to the sandal 
growing States, and the application of pre-
ventive measures is . being monitored. 

Presery.tioD of rare species of herbs 

3518. PROF.· K. V. THOMA·S 
Will the Minister of ENVIRONMENT 
AND FORESTS be pJeased to state: 

(a) th~ steps ,taken to preserve rare 
species of herbs; and 

. 
(b) how many herbs arc identified as 

rare species? 

THE MINISTER ot: STArE IN THE. 
MINISTR Y OF ENVIRONMENT, AND 

FORESTS (SHRl Z. R. ANSARI) i . (a). 
and (b) ]33 species of herbs have been 
identified as rare in India by the Botanical 
Survey of India. Steps taken for the 
preservation of rare species ot herbs .jn-
elude cultivation in the various gardens of 
the Botanical Survey of India, declaration 
of the areas where ,such rare plants occur, 
as protected areaS or sanctuaries; and 
restnction on tbeir trade and 'commerce 
under the Convention on International 
Trade in Endaog~red Species of WiJd 
Fauna and F 10' a (Cf I ES) 

Rise in pension to freedom filh(ers 

3519. PROF P. J. KURIEN: Will 
the Minister of HOME. AFFAIRS be 
plellsed to state·: 

(a) whether there IS any· proposal to 
fUr'ther raise the amount of pensioll" 
Itlven to the freedom fighers; and 

(b) if so, the details thereof 1 

THE MINI~TER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) No, 
Sir. 

(b) D.oe~ not arise. 

Arrest for espionage in the country • 

3520. SHRI KAMLA PRASAD 
SINGH: Win the Minister of HOME 
AFF A IRS be pleased to state: 

(a) whether a Jarge number of J)eople 
have been arrested for espionage in thtt 
country in the recent pa')t; 

(b) jf so, t he details thereof; and 

(c) steps taken to tighten tbe secU· 
rity ot Government cSocumcnts, informa-
tion, installations and entry into the 
Government offices 1 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONN_EL t PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY, OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) and (b) Accor-
ding to information available, 34 trained 
Pak agents including 4 (four) Pak .national 
were arrested during tbe perio(f July-Sep-
tember, 1986 for suspected espionage 
activities. 

(C) The security agcn"cies have been 
exercIsIng utmost vigiJance to detect. 
unearth, neutralize any attempt at espoio-
nage. Steps have also been taken to 
strengthen security arrangements in Gove-
rnment offices, vital installations and es-
ta bJishments. It is however, not consi-
deretftdesirable in the public interest to 
disclose more details. 

Applicafiolls rejected for freedom fighters 
pension 

352l. SHRI K. S. RAO: Will the 
Minister of HOME AFFAIRS be pJeased 
to state: 

(a) the number of cases of freedom 
fighters which have been rejected by the 
Ministry with reasons thereo.; 

(b) whether certain cases of freedom 
fighters for pension were recommended by 
the State Government of Andbra Pradesh 
but rejected by the Ministry of Home 
Affairs; and 

(c) jf so, tbe reasons thereof '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) 
Out of approximately 4.45,000 applications 
received as on 31. J O. 1986, pen sion has 
been sanctioned to about 1.40.800 freedom 
fighters and tbe depentlents of the dc)eas-
cd freedom nghters. The remaining. app-
lications except 5727' applications which 
are pending finarisation. have been reject-
ed either on the recommedations of the 
State Governments and/of failure of the 
applicants to furnish acceptahle do('u· 
ments ot various otber reasons. 

(b) and (c) There are some cases 
which are recommended by tbe State 
Government but on scrutiny they are. 
found not conform to tbe provisions of 
the Swatantrata Sainik Samman Pension 
Scheme. In such cases the Government 
have no option but to disagree wfth tbe 
recommendations 01 the State Government· 
But whenever genuine cases are found, 
they are being reviewed sympathetically. 

Autonomous bodies brought under pu"iew 
of administrative tribunal 

3522. SHRI RAMASHRAY PRA-
SAD SINGH: Will the PRIME MINIS-
TER be pleased to state : 

(3) whether employees of some auto-
nomous bodies have not been brought 
withjn tbe purview of Central Administra-
tive Tribunafs Act, 1985 for redressal of 
their grieva rites; 

(b) jf so, the particulars of the auto-
nomous bodies and the reasons therefor; 

(c) whether Government propo~ to 
constitute an institution for redres~at of 
the grievances of the empJoyees of autono-
mous bodies which are not covered under 
the jurisdiction of 'he Central Adminis-
trative Tribunals Aet y 1985; 

(d) jf so, the details thereof; 

(e) if not, the r~sons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF PERSONNEL, PUBLtC 
GRIEVANCES AND PENSIONS (SHRI 
BJREN SINGH ENGTI): (a) and (b) 

.. The Administrative Tribunals Act, 1985 
provides for, by a Notification of the 
Central Government, extension of the 
Junsdlction of the Central Administrative 
Tribunal oVer employees of Corporations 
or societies owned or controlled by tbe 
Government of India. A statement is 
given below which will show the particular 
of corporations, soe~ties. or other bodies 
whose employees ba ve ~cn brought under 
the pUfview of the Central Administrative 
Tribunal so far .. 
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(c) to (e) Under Section 7 of the Ip .. 
dustrial Disputes (Amendment) Act, 1982,. 
employers of certain industrial establish-
ments employing 50' or more workmen are 
required to set up Grievance Settlement 
Authorities in accordance with the rules 
made thereunder for settlement of indus-
trial disputes connected with an j ndivi .. 
dual workman employed in tbe establish-
ment covered under the Industrial DIs-
putes Act, 1947. This provision has not 
been enforced so far. 

The National Labour Institute \\as 
requested to undertake a Study of tbe 
functioning of the Grievance Redressdl 
Mechanisms in certain selected industries 
aDd to hold a Seminar thereafter. The 
Study bas since been conducted and the 
Seminar held. In the seminar, there was 
DO unaniMity on the subject. 

Statemeut 

Particulars of ~orporatioDs, Societies 
01" other bodies whose employees have. 
been brought under the purview of t l e 
Centra1 Administrative Tribunal so far. 

1. 

2. 

3. 

4. 

5. 

Central Board of Trustees consti-
tuted under the Employees Provi-
dent Funds and Miscellaneous 
Provisions Act,1952. _ 

Employees' State Insurance Cor-
porati~n 

CentI1l1 Board for W orker~' Edu-
catioq 

National Labour tn~tjtute 

National Council of SafetY in 
Mmes, Dhanbad .. 

6. Council of Scientific and Indus-
trial Research. 

Arrest of persons who 8ssauinated Lalit 
Maken and his wife 

3523. SH_RI KAMAL NATH: Will 
tbe Minister 01 HOME AFFAIRS be 
pleased to state : 

(a) whether pollee have. been able 
to identify and arrest the persons responsi-
ble for assassination of Shri Lalit Maken, 
M.P. this wife and Shri ArjuD Das in N:ew 
Delhi: and 

(b) if so, progress so far made in 
these two cases ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
THE MINISTER OP STATE rN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. CHIDAMBARAM): (a) The 
identities of the persons involved in the 
murder cases of Shri Lalit Maken and 
Shri ArjuD Das have been established. 
One: of tbe accused in these ca~ has 
already been arrested. 

The Delhi Police have also arrested 
14 persons in connection with funning 
a large scale visa racket and illegalJy sen-
ding out one of the accused in the murder 
case of shri LalJt l\1aken and some other 
terrorists. 

(b) The accused pf'rsons in these 
ca~es are like]y to be charge-sheeted 
soon. 

[Tram lation). 

Prosecution launched by Military Es tate 
Officer, Daoapur Cantonment 
area under Encroachment Act 

3521. SHRI KALI PRASAD 
PANDEY: 
SHRI ABDUL HANNAN 
ANSARI: 

Will the Minister of DEFENCE be 
pleased to state: . 

(a) the particulars of the 'persons 
against whom prosecution was launched 
by· -the Military Estate Officer (MEO), . . 
Danapur Cantonment area for removal. 
or encroachments during the period from 
January, 1986 to 31 October.. J986 
under the encroachment Act and 
the area' of lands under unauthorised 
occupation; 
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(b) whether the land under the juris-
diction of tbe MEO has been encroached 
upon on a large scale; and 

(c) the steps being taken by Govern-
ment to remove this encroachments 1 

_ Name & Address 

1. Shri Hafizulla Rahi 
S/o Hablbullah Rahi 
Drivers Lane 
Danapur Cantt. 

2 .. Md. Nawab Mian 
S/o L3te Razak 
Drivers Lane 
Danapur Cantl. 

3. Shri Manohar Rai 
S/o Bhagwan Rai 

.. Drivers Lane 
Danapur Cantt. 

4. Sbn Jadu Rai 
S/o- Ram Prasad 
Drivers Lane 
Danapur Cantt. 

(b) No, Sir. 

(c) Effective steps are being taken to 
remove encroachments wIth the belp of 
local civil iluthorlties, after foHowing due 
proces\es of law. 

[EflgJish 

Indian and foreign Nationals prosecu-
ted for espionage 

3525. SHRI SYED SHAHABUDDIN: 
Will the MinIster of HOME AFFAIRS be 
pleased to state :-

(a) the Dumber of persons prosecu· 
ted and convicted for espionasc annally 
iince 198 J; . 

THE MINIST~R OF STATE IN 
THE DEPARTMENT OF DEFENCE 
REASERCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCE (SHRI 
ARUN SINGH): The requisite details 
are as under :-

Area 

2060 sq.!t. 

625 sq. ft. 

50. sq. It. 

194 sq. ft. 

(b) the number Qf Indian Nationals 
included among them; and 

(c) the number of foreign Nationals 
amoD; them with nationality-wise break-
up ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 

GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS: (SHRI 
P. CHIDAMBARAM.): <a) to (e)' 1.-
formation is being collected and will be 
laid 00 the Table of the House. 

Publication of Natio_1 Data er 1981 
CeDsus 

3526. SHRI SYED SAHABUDDIN : 
W. the Minister of HOME AFFAIRS 

be pJeased to stale ; 
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. (a) tlie tuaet dlte by "lob tbe pub. 
Jicado.)JI'OIramme of oatiooal data. as 
clfat'-auidaed from State-wise clat.. re'a-u.. to,census 1981 ia Iit,ly t() be com-
pleted; 

(b) -the present statu, of preparation 
of aenetal economic ta"l~s, SC)Cial aDd 
cultural tabla and fUtiIi" tables for tbe 
country as a ,,:bole; and 

(c) tbe reasoos for tbe delay in tlle 
preparation .nd publication of these 
tables? 

THE MINISTER OF HOME AFF-
AIRS (S. BUT A SINGH) : <a> and 
(c) It is Dot possib!e to live the tarlet 
date by which the pUblication proaramme 
of national data relatiDa to 1981 CeDsuS 
is likely to bC: completed, since the CeDsUS 

. OrpnisatiOD bas to d_pend 00 otbtc 
orpDisations for proc:_na data on com-
puter and the publications have to be aot 
printed at the Government of Ind. 
Presses. 

(b) Some General EconomiC Tables. 
Social and CulturaJ Tables and Fenility 
Tables for tbe country as a wbole have 
a'ready been publisbed, 00 tbe basis of a 
5 per cent sample, in tbe volume part-I 1-
Speci~1 Reporls and Tables based 00 S 
per cent sample data. The GCDeral Beo-
oomic Tables, Social and Cultural Tables 
aad Fertility Tables- in the COUDtry as a 
wbole, 00 a 20 per ceIit sample basis, .. re 
in tbe processing staae. 

3527. SHill MAHENDRA SINGH: 
Will (he Mjniater or HOME AFPAIRS 
be 1'''''' to .. ate tbe birtb and mortality 
Mto-In -each Stale in India as per latest 
fipu'es a_ilable *I 

THE MINISTER OF -BONE AFFA. 
IRS (S.~UT.A "NO~': ....... test 
estimates of bin,. .... "Ii ~ ~ 
relate to the year 1.84, for India, States 
and UaioQ. Torritorioi baaed • ., &lmple 
Reai.,..tion UItolD(Sas). are ."D m the 
sta\enlent below. 

PIa.tat'. ef ret) ..... 1 

'-SIS. DR.. T. ·KALPANA DEVI: 
Will ·t_ IIi...... of ENVl.R.ONMENT 
AND FOR.ESTS be .pleased to atate : 

.. 
(a) whether Govoromcot are aware 

tbat red sudal is arOWD ODly in India ~t 
Cudclapah, Anclbra Pradesh aDd is • very 
costly 'doftar eamiDl1imber; . 

(b) if .0. wbetll&r Government have 
any scheme to iDcrease the plantation of 
red • .,... aa4 if so, to wbtl elttent; 
and 

(c) whether Government have under-
taken aDY researCb prOlflUDlDe to propa-
late tbe ,rowth of red sandal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF BNVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): 
<a) GOVOtomeDt arc aware that red san-
dal (Red .andenpterotarpus dalbel'loides) 
is a costly foreip exc~ earn.. tim-
ber; but it is Dot a ract tbat 1t ,fOWl .only 
in Cuddapab District of Addhra Pradesh. 

(b) Andbra I'.-.sh bas r.usod pJao-
tatlltn. or 1his species uver 1634 bectares 
till 1981 and Tamil Nadu over 2275 hecta-
res till 1985. 

. 
{o) Y.5, Sir., 
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State. eat 

Lateaf estlaate •• f •••••• tr..., .. a ..... tll rate. widell ..... te to the lear 1984 , 
at til .... te .... aatl ... IIe,el. 

(Per thousand population) 

State/Uniob Birth Death 
Territor, rat. rate 

1 2 3 

I .... 33.9 ]2.6 

1. Andbra Prpdesb 31.2 11.0 

2. Assam 35.3 Ij.~ 

3. Bihar 39 .. 9 14.' 

4. Oujarat 33.4 10.& 

s. Haryana 37.2 10.9 

6. Himachal Pardesb 308 10.3 

7 ... lMDmu & Easbmir 33.5 95 

8. K1lrnataka 30.3 9.6-

9. Korala 22.9 6.4 

10. MadQa Pradesh 36.9 14.2 

11. ...... sbu. 31.1 9.4 

12. Uanipur 29.1 6..2 

13.it MtahaJ8ya 3&.3 11.3· 

.4. N .... and 20.7 5.3 

15. on .. 32.7 14.4 

16. Pujab 38.3 9.0 

17. R.aJasthan D.7 14.3 

18. Sikkim 31.7 nu 

19. Tamil N.du 28.0 10.& 

20. Trlp.ra 2,4 ,,~ 
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1 

21. Uttar Pradesh 

22. West Bengal 

Union Territories 

1. A. &. N. Islands 

2. Arunachal Pradesb 

3. Chandigarh 

4. Dadra & Nagar H~l\efi· 

5. Delhi 

6. Goa, Daman & Diu 

7. Laksbadweep 

8. Mizoram 

9. Pondicherry 

Progress or T. V. Industr;, 

3529. DR. G. VIJAYA RAMA 
RAO: WI1I the PRIME MINISTER be 
pleased to state: 

(a) ~betber T. V. Industry has not 
progressed on lines desired by Govern-
Iflent; 

(b) whether the Indian Electronic 
industry has to depend on heavy 
imports; 

(C) steps taken to provide improved 
after sales service to consumers and to 
improve R&D; and 

(d) whether Government would re-
view its free-for-all trade policies-? 

rH~ MINISTER OF STATE IN 
THE MINISTRY OF SCI£NCE AND 
TECHNOLOGY AND MINlSTER OF 
STATBIN THE DEPARTMENTS OP 
OCI!AN DEVELOPMENT~ ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SH-RI K: ~. NAkA Y ANAN): (a) to 

2 3 

38.7 17.8 .. 

304 10.7 

30.4 8.9 

34.5 16.7 

23.4 4.6 

45.9 IS.5 

31.0 8.S 

20.7 8.4 

29.7 7.4 . 
(Not covered under SRS) 

25.3 8.3 

(d) The production of Black & White 
and Colour TV sets bas gone up steeply 
during the last three years. T--he growth 
in physical terms for Black & White TV 
was 80% and that for Colour TV was 
136% for the year 1985 over the year 
1984. Most of the component.s uSed in 
B &W TV. are manufactured indigenously. 
At present 80% of components for CTV 
are imported. Components Industry is 
progressmg satisfactorily ~nd import con-
tent is expected to reduce to 600/0 by 
1987 and 20% by 1988. Government ex-
pects that with rationalised poiicies being 
followed for Jicensing, healtby competition 
WIll be generated which will result in 
technolagy upgradalion, improved quality, 
Jmproved after-saks·service. cost-conscIo-
usness and to some extent exports. 

rrogress by electronic industry 

3530. SOARI AMARSINH RATHA. .. 
WA:.t 

SHRI MOHANBHAI PA .. 
TEL: 

Will the PRIME MINISTER be pleas-
ed to state: 
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(a) the details and 
electronics goods. exported 
last three years; 

the value of 
during the 

(.b) the steps being taken to acqui re 
advanc~ technology to develop electronic 
industry in, the coun~ry to compl'te with 
the developed countries; and 

(c) whether any foreign assistancel 
technology has been sougbt in thIs res-
pect, if so, the details thereof and the 

S. No .. Sector 

1. Consumer electronics 

2. • Control Instrumentation 
and Indu'striaI Electronic~ 

3. Computers 

,4. Communication & 
Broadcasting 

5. Aerospace & Defence 

6. Electronic Components 
(including Parts/ 
Materials 

7. Software 
Total Domestic . 
Tariff Area 

8. Seepz 

Total 

terms and conditions of the foreign assis-
tance/technonoly '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND MJNISTER OF STATE 
IN THE DEPA~TMENTS OF OCEAN 
DEVELOPMENT~ ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K. 
R. NARAYANAN) : (a) The details and 
value of eIectrQnic items exported during 

. the last three years are as follows: 

1983 1984 1935 

( in Rs. mill!on) 
30 32 50 

30 S9 50 

-- 9 1 

20 42 9 

65 

9~ 168 139 

170 240 280 
410 550 535 

750 1035 850 
----- -----------
1160 1585 . 1385* 

~ ... ·However during the year 1985 there was an additional exp\lrt worth Its. 16 crores 
from KandJa Expo'rt Processing Zone. 

(b) In order to ensure that the, bene-
ficial effects of electronics in improving 
productivity and efficiency percolate to 
the various sectors of our national econo-
my. Government has taken measures for 
the rapid development of electronics 
industry. To achieve tbis. Government 
bas announced intcgratt:d policy measures 
~n electronics. which inler-alia allow for 
import of t ecbnolo&y. These are: 

(1) Foreign equity companies (i. e. 
those 'having more than 40% 
foreign equity) are allowed to set 
up manufacturing facility for 
electronic components. mat~rials 

and other closely beld high tech-
nologies; 

(ii) Import of technotol1 is permitteci 
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fre-ety to develop an appropriate 
electronic base in the country; 

(Iii) Cetltralised purcbase of techno-
IOJY will be resorted to in certain 
areas to matte equipment availa-
ble at near-international prices. 

(c) . Go~ernment have, over the years, 
permitted a number of foreign collabora-
tions in the various sectors of electronics 
like control aDd instrumentation, compu-
ters, commun,catioDs, compenents etc. 
The number of (oreign cQllaboratlons 
Ii11Proved duriog 1985 was 175. The gene-
ral poticy criteria/conditions for approv-
ina. foreian tecbnology /anvestmcnts ate:-

(i) Techno!ogy IS not readily avai. 
lable to tbe party within tbe 
country; 

(ii) Technology is contemporary and 
appropriate for the country; 

(iii) The technology offers significant 
cost/indigenisation advantage; 

(Iv) Ability of the party to absorb 
and update the imported tec.bno-
nololY. 

With the progressive measures adopt- -
ed tor development of electronics, Jibera-
1ised licensing policies and frie import of 
technology, it is hoped that electronic 
goods win be available comparabJ~'" 10 
ibternational quality which would also 
lead to some exports. 

SateUite sur.cy OR toreat rcsourt es .. 
3S}1. SHRI SOMNATH RATH : Will 

the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

<a> whether any 'Satellite survey is 
b-me .tene on tbe forcst resources in 
l'ddfa; 

(b) whether comparative satellite sur-
veys bav. shown aDnual reduction in 
',,-eo .. ; 

(c) tbe deplCling rdte of forests in 
Orissa; and 

(d) whether any crash .. plan for affo-
restation in OriS$a is being rormul~ted ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI) : 
(a) and (b) Yes, Sir. 

(c) AnalYSIS of satellite imagerY has 
reveafed a loss of 8958 square kJlJometres 
of forest cover in Orissa between t972-15 
and 1980-82. 

(d) Afforestation efforts ha Ve already 
been intensified in Orissa under various 
Plan Schemes and externally aided Social 
Forestry Projec~. 

Death sentences carried out ·i~ the .ast 
Three years 

3532. PROF. MADHU DANDA-
VATE : WiJ1 the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the Dumber of cases in which 
death sentence s'",arded by High Courts 
In the last three years; 

(b) tbe number of cases In which 
death sentences were carried out in the 
last three years! and 

(c) the Dumber of cases in whicb 
death sentepces were commuted during tbe 
last three year.s '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
G RIEV ANCES AND PENSIONS A~D 
MINISTER OF STATE IN THE MiNI-
STRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM» : <8> A death Sfn-
tence is passed by tbe trial court, confir-
med by the Higb Court and invariably 
taken on appeal to tbe Supreme Court. 
The Government or. India does Dot receive 
information regarding the oumbei or death 
sente'nces palsed aud confirmed '-'y the 
High Courts. It only receives and coo" 
siders mercy petitions from convicted 
prisoners after th~ mtrcy pet1tioa' bave 
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boon rej,cted by the Governor. During 
the years ~98~. 1984 and 1985, the 
Government receiv~d 31#Sucb petitions. 

(b) and (c) During 1983, 1984 and 
1985. 35 prisoners, whose mercy petitions 
bad been rejected by the President, were 
executed and tbe death sentences of 5 
prisoners were commuted by tbe Presi-
dent. 

Foreign funds to IDd~-GermaA Social 
Servire Society, Delhi 

3533. SHRI AZIZ QURESHI : Wi)) 
the Minister of HOME AFFAIRS be 
pleased to stale: 

(a) whether the Indo,German Social 

;crvice Society, Delhi is regiitered undBr 
F' Ore!80 Contribution Re.u}atioD Act; 

(b) tbe amDunt of foreign assistance 
received by this Society and tbe purpose 
for which it was received; and 

Cc) names of foreign fundiD& sources 
of the Society ? 

TaB MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, puBLic 
GRIEVANCES AND PENSIO~S AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) Yes, SIr. 

(b) and (c) A statement is given 
below 

Statement 

Amount Recei.ed by Indo German Social Servi ce Society, Delhi duriog tile last 
three years. 

Yt!ar 
• 

1982 

1983 
1984 

Amount in Rupees 

(in Crores) 

8.07 

7.65 
- 6.5~ 

Payment of gratuity to dismissed 
employees 

3534 : SHRI HAFIZ MOHO. 
SIDDIQ : Will the Minister of DEFENCE 
be pleased to state: .... 

.. <a) ~)lether Supreme Court has 
""directed the UaioD Government to pay 
the anlount of gratuity to employees who 
may have been dismissed, retired or remo-
ved from service ieitber in puhlic inlere5't . . 
or as .. matter of penalty; 

Donor's Name 

Biscboefltcbes Hils-
werk Misert~or, 

Federal Republic 
of Germany 
Zentralstelle Fur 
Enturklungshilfe 
e.v., West Germany. 

Purpose 

Relief and 
Rehabilita-
tion Social 
Work. 

(b) if so, details t hereof; and 

(c) whether necessar) instructions 
. have been issued in this regard and if not 

reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVJ!LOPMENT IN 
THE MINISTRY OF DBFBNC£ tSRRI 
ARUN SINGH) : (a> Yes, Sir. 

(b-) ODe Sqn. Ldr. F. R. Jesura'nam 
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was held guilty by General Court Martia1. 
of secretly meeting a foreign national and 
also of improperly accepting gratitude 
from the said foreign nation~l. Accord-
ingly the Court awarded him the sentence 
of cashiering and rigorous imprisonment 
for 6 n{onths. As per the Pension Regu-
lations for the Air Force: grant of gratuity 
in such cases is at the discretion of (he 
President. Therefore, having regard to 
to circumstances leading to his cashiering. 
his gratuity was forefeited after issuing 
notice to the officer and considering .. his 
reply. 

His petition in the High COllrt against 
the decision of the Government forfeiting 
his gratuit) was dismissed by the Court. 
He, therefore, filed a Special Leave P.eti-
tion In the Supreme Court which observed 
that gratuity is a mat ter of right of the 
employee and can, therefore, no longer be 
regarded as a provision within the discre-
tion of the President as provided in the 
Pension Regulations The Court, thcrefore 2 

on 30th September 1986 set aside the 
orders of the High Court and also of the 
Government forfeiting the gratuity of Sqn. 
Ldr. Jesuratnam and directed that the 
gratuity should be paid to him. 

(c) As the judgement of the Supre~le 
Court has struek down the PensIon 
Regulations and has far-reachmg conse· 
quences. the question of filling a Review 
Petition In the Supreme Court is under 
examination. 

Exclusive E.·onomic Zones for mineral 
exploration 

3535. SHRI A TISH CHANDRA 
SINHA: Will the PRIME rvlINISTER be 
pleased to state: 

(a) area of the Exclusl~e [c~nomic 
Zone so far explored for possIble mmerals; 
and 

(b) details ()f the distribution of this 
area in the Western and Eastern Sector. ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH .. 
NOLOGY AND MINISTER OF STA=fE 

IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K. 

. R. NARAYANAN) : (a) and (b) Survey 
and expJoratfofl of the Western Coast of 
the Exclusive Economic Zone up to 200 
metres depth and one. third of tbe Exclusive 
Economic Zone of the Eastern Coast upto 
200 metres depth have been compJeted. 

[Translation] 

" Scheme for Chhota Nagpur to maintain 
gr_eenery 

3536. SHRI PIYUS TIRAKY : WiJl 
the Minister of ENvIRONMENT AND 
FORE;iTS be pleased to state: 

(a) whether Government are implementina 
any sch~mc to maintain the greenery of 
Chhota Nagpur plateau so as to protect 
forests on mountajns and hills from denu-
dation and n1aintain ecological balance; 
and 

(b) if so, the details in thJS reg:rd ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVJRONMENT AND 
FOR ::ST~: (SHRI Z. R. ANSARI) : 
(a) Yes, Sir. 

(b) The fol~ow~ng . measures 
been taken in tbls dIrection : 

have 

(i) 

(ii) 

Strict enforcement of the Forest 
(Conservation) Act, 1980 under 
which prior a pproval of the 
Central Government is necessary 
for diversion of forest land to 
non·forest use. 

Six Wild Life Sanctuaries! 
National Parks have been 
estab1i~hed in the region where-
in special efforts are being made 
to protect the Oor4l and f'!una 
& the ecosystem equilibrrum. _. 

(iii) Tbe State Government of Bihar 
• have been advised to strengthen 

tbe enforcement macbjnery at 
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the field level. 

(iv) Tb~ Central Government bas 
sanctioned a scheme for the 
protection of forests against 
biotic interference whereunder 
it would provide matching con-
tr,bution to the State Govern-
ment on non-recurring outlay, 
to protect lorests in certailt 
selected areas. 

{Enklishl 

CoordiDatioD .... oog police aDd security 
ageDcies in Delhi 

3537. SHRI K. S. RAO: Will the 
Minister of HOME AFFAIRS be pleased 
to state the details .of the sttps taken by 
Government to ensure a higb degree of 
coordination between different police and 
security agencies working in the capital 1 

THE MINISTER OF STATE IN THE 
MINISTRY GF PERSONNEL, PUBUC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINi .. 
STRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): Recently, a com .. 
prehensive review of the secunty arrange-
ments for V VIPs has been carried out and 
with a view to strengtheoang them, mea-
sures, incJuding tbose for effective coordi-
nation, have been taken. 

Smug~ling or caUl es to PakistaD 

3538. PROF. RAMKRISHNA MORE 
SHRI VIJAY N. PATIL : 
SHRI SHANTI DHJ\RIWAL : 

Will the Minister of HOME AFFAIRS 
be' pleased to state: 

(a) whether Government are aware 
of the large scale smuggling of cattle to 
Pakistan through the border· in Bikaner 
'icctor, Rajastban; and 

(b) jf so, steps taken to identify the 
smlllliers to put aD end to tbe smuggJing 
of cattle from the country? 

THE MINISTER OF STATE IN 
THE MINISTRY' OF PERSONNEL, 
lUBLIC GRIEVANCES AND PEN-
SIONS AND MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI P. CHIDAMBARAM): <a> 
Governm~nt have received no reports 
about Jarge scale smuggling of cattle to 
Pakistan through the border in Bikaner 
sector. However, stray instances of cattle 
smuggling from Bikaner sector have come 
to notice where immediate action has been 
taken to intercept the cattle goins across. 
During the year 1985, 34 heads of cattle 
were seized by BSF in Bikancr sector. 
During the year 1986 (npto October 86) 
no instances of cattle sumggling have come 
to the notice of BSF. 

( b) Does not arise. 
Planting to trees on both sides of Datton.: 

higbways 

3539. DR. T. KALPANA DEVI: 
Will the Minister of ENVIRONMENT 

AND FORESTS be pleased to state: 

(a) whether there is a proposal for 
planting trees on both sides of the 
national nighways in order to increase the 
area under forests; and 

(b) If not, the reason t t,erefor 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI 2!.R. ANSARI) : 
(a) and (b) Planting of trees alongside 
Nationat Highways bas been done in the 
past and is bdng continued. One of the 
decisions taken at the first meeting of tho 
National Land use and Wastelands Deve-
lopment Counell held on Feb 6, 1986 was 
that roadsides' must aJso be afforested. aL 
cost of the Department concerned. Road. 
sides would include the sides of the 
National Highways. 

Programme foJ' forest education 

3540. SHRIMATI JAY ANTI PAT-
NA lK : Will the Minister of ENVIRON-

,MENT AND FORESTS be pleased to-
state: 

(a) wb eth~r Union Gev01'llQlcot bave 
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been l'toviding financIal as&Jstance to im-
plement programme "pertaining to forest 
education and training; 

(b) if so, the amount provided to 
.. different States for this purpose during 
tbe last three years; and 

(c) the details thereof '1 

THE MINISTER OF STATE IN THE 
MIN1STRY OF ENVIRONMENT AND· 
FORESTS (SHRI Z. R. ANSARI): (a) 
Yes, Sir. 

(b) and (c) There has been no disbur-
sement of funds in the"past three years as 
no resquests have been .received from 
the State Governments. 

Estimate- of mineral and otber 
resour.ces 

3541. PROF. P. J. KURIEN t;to Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether any estimates have been 
made about the mineral and other resou-
rces lying at the bottom of the sea; 

(b) If so, the details thereol'; and 

(c) the steps taken to exploit these· 
resources? 

THE MINISTER OF STATE 
IN THE MINISTR Y OF SCIENCE 
AND TECHNOLOGY AND 
MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K. 
R. NARAYANAN): (a) and (b) No 
accuI"ate estimates have heen made so far 
about tbe mineral a nd other rcsource'i . 
lying at the bottom of the sea. 

(c) Govern.ment have no precise in .. 
formation about the steps being taken bV 
other countries to exploit the resources 
lying at the bottom of the sea. However, 
as far as India is conc~rD('d, survey. ex-
ploration and researcb and development 

work are being undertaken intensively. In 
the near aDd o:tr:shore areas, placer depo-
sits have been located and these are being 
eKpJoited. In the deep seabed area, 
po1ymetallic nodules bave been identified 
and research and development work on ~ 
the extraction of metals like copper, nic-
kel and cobalt from these nodules is in 
progress. 

PI antatio n or trees and their 
survival 

3542. SHRI SUBHASH Y ADAV : 
SHRJ DHARAM PAL 
SINGH MALIK : 

SHRI M. RAGHuMA 
REDDY: 

WiIJ the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) estiwated number of trees plant-
ed by each State during the past three 
years; 

(b) the number of trees out of them 
which ba\ e died; 

(c) whether any stlldy has been Ull-
der taken to estimate the survival rate and 
~he causes of death of saplings; and 

(d) if so, the remedial measures bemg 
taken or proposec.i in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVtRONMENT AND 
FOr FSTS (SHRI Z. R. ANSARI): (a) 
Tho..: (.:,timated number of trees planted by 

..each State during the last three years is 
given in the statement below: 

(b) and (c) Sample verifications of 
survivals in some of the plantation areas 
indicate that ]0 to 40% of planted seed-
)jngs do not survive at the end of tbird 
year of the plantation. Various studies 
have revealed that the major causes of 
mortality include broWsing by cattle, 
drought and poor soil conditions. 

(d) Efforts are made to induce belter 
protection measures and provision of 



adequate watering wherever possibJe. 
encourage application of fertiliser and 
soil amendments and promote tbe use of 

healthier seedll~8s and after-care tendt .... 
operations. Peoples- participatioD is beiDa 
emphasised. 

StateDleDt 
----- - ---

S. No State U.T. No. of trees planted (in Lakhs nos.) 
... 

1 ~ 2 I 

1. Andhra Pradesh 6654.06 

2. • Assam 1241 62 

3. Bihar 39~37 

4. Gujarat 8284.38 

5. Haryana i916.51 

6. Himachal Pradesh 1707.21 

7. Jammu & Kasbmir 982.66 

8 Karnataka 7098..62 

9. Kerala 2595.55 

]0. Madbya Pr~desb 9827.65 

JL Maharashtra (063.02 

12. ~lanjJlur 308.44 

13. Megbalaya 30k84 

14. Nclgdland 516.62 

15. On~~a -1066.51 

16. 
. 

l'unja~b 1790.37 

17. Rajasthan 2376.32 

18. Sikkim 23232 

19. TaolH Nadu 3514.33 

20. Tl"ipura 499.00 

• lO3l'·2C) 21. Uttar Pradesh 

22. West }Jengal 2850.00 

23. A & NIsland 268.41 
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24. Arunachal Pradesh 

ZS. Cbandilarb 

26. Dadra &. NaJar Haveli . 
27. Delhi 

21. Goa, Daman " Diu 

29. Lakshdwecp 

30. Mizoram 

31. Poodicherry 

Total 

Mi.-ulilisatioD of rand 5 

3543. SHRI SUBHASH YADAV : 
SHRl DHARAM PAL SINGH 
MALIK: 

Will the Minister of ENVIRON. 
MENT AND FORESTS be pleased to 
state : 

(a) e.stimated .·uDds allocated to each 
State by tbe Union Government durina 
the past thre years, year-wise for planting 
of trees in their respective States; 

(b) whetber,-tbc money bas been pro-
perly utilised by the State GoverOBlents 
or bas been utilisetl for some otber pur-
pose; 

(c) whether aetion ,has been taken by 
Union Government alainst tbe Stat. 
Gover.emeo.s who bave misutiJised tbese 
fuods; and 

(d) if 10, the detaiJs thereof? 

3 

354.52 

10.42 

84.70 

77.00 

98.65 

0.79 

1650.00 

23.42 

----
30'42.51 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FOR~ST8 (SHRI Z. R. ANSARI): (a> 
A Statement showing the estimated funds 
allocated by the Union Government to 
States and Union Territories for affore-
station under 1be schemes of the National 
Wastelands" Development Board and the 
nepartment of Rura) Development is 
given be' ow . 

(b) Out of the forestry sector scbemes .. . In case of the CCdtrally Sponsored Scheme 
of Socjal Forestry including Rural Fuel-
wood Plantations tbe report of the Comp-
troller and Auditor General for the year 
1984-85 has indicated t bat runds to the 
tune of Rs. 78.6S Jaths were di\)erted in 
some States to scheme/work not connected 
with this Sc~me. 

(c) and (d) Tbc-States Governments 
have been asked to furnish their detaUeei 
comments. Appropriate action will be 
takell thereafter. 
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Pe~IO" ."altiDg esecutl08 of deatb 
leate~e fa Jalll 

. 
3S44. -SHRI K.. D. SULTANPURI: 

Will tho Minister of HOME AEFAIRS be 
pleased to-state State-wise lat~t details of 
tu number of convicts lodled in various 
jails awaltins eXFcutioD of death sentence? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): The 
information is -beina collected from the 
State Government's and will be laid on 
the Table of the House. 

Officials or'lodian fore.t .ervice 

3545. SHRf SOMNATH RATH: 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) wtlether GovernmeAt are facing a 
shortase of seasoned and experienced 
forest officials in its efforts to re-forest 
ecological devastated areas of our country; 
and 

(b) whether GO\ernDlent are involv-
ina various experts from outside the 
Government to ensure better forest mana· 
geitlent social forestry and reforestation 
scbemes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) ; (a) 
and (b) Yes Sir. 

(Trans/at ion] 

FaeDU iel to migrants tfrom punjab 

3546. SQRI KALI PRASAD PAN-
DEY: Will tbe Minister 01 HOME AFF-
AIRS be pleased to State: 

<a> the n umber of the migrants from 
Pupjab wbQ are livln, ill Govipdpuri. • 

THak Nagar and other areas in Delhi; 
and 

(b) tbe steps taken by Government 
for their safety and rehabilitation so far 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) 
As per available information, about 3,600 
migrants are Jiving in different areas in 
Delhi. 

(b) The Delhi Administration have 
provided temporary shelter in official re-
lief camps to about 300 migrants. Those 
who have shifted to these camps are 
being provided financial assistance for 
food at the rate of Rs. 10 per person per 
day subject to a maximum o' Rs lOOO-per . 
family per month. The families are # also 
being provided with free medical facilJties· 
and education for their children. Police 
pickets have been set up for their 
safety. 

l\IADA po ck~ts at l\laharashtra 

3547. S,HRI V. N. GADGIL: win 
the Minister of WELFARE be pleased to 
state ~ 

(a) whether Government have appro-
ved. only 8 Modified Area Development 
Agency pockets out of 13 regul~i MADA 
pockets and none of the proposals for 14 
Mini MADA pockets submitted by the 
Government of Maharashtra for coverage 
of pockets or tribal concentration is cove-
red by the tribB;l sub-plan; and 

(b) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GiRl ... 
OHAR GOMANGO): (a) and (b) Tbe 
Government or Mabarashtra propoaad. 
13 additional MAPA pockets and ~ 
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14 clusters (Mini MADA" pockets). Takina 
into consideration tbe scheduled tribe 
concentration contiguity and administra-
tive viability, the Ministry hal so far 
approved formation of ~ MADA pockets 
and 12 clusters. 

Sal!nation of water 10 Gujerst coastal 
areas 

3548. SHRIMA TI USHA THA· 
KKAR: Will the Minister of ENVI· 
RONMENT AND FORESTS be pleased 
to state: 

(a) whether Government are aware 
of fast salination of sub-soil waters iu 
c(jastal areas 01 Kutch and Banas Kasha 
:Border Regi pn of G ujarat; 

(b) the reasons for this environmen-
tal hazard; and 

(c) details of the action taken in 
this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRJ Z. R. ANSARJ): (a) 
and (1:'1) Yes Sir. This is attributed to' 
intrusion of saline marine water and irri-
gation without commensurate drainage 
facilities. 

(c) The steps inc1ude : 

(i) Prevention Qf saJiue water intru-
sion through bunding; and 

(ii) Provision of drainage facilities in 
the irrigalion system. 

Representation of JagjhaD Ram 
SamitbJ of Karo.faka on rights of 

unroucbablel 

3549. SHRI NARSING SURYA. 
WANSHI: Will tbe Mini~ler of WRL· 
FARE be pleased to state: 

(a) is the IKarnataka Adi lambava 
Abhivrudi Sanah. DOW known as Jagjivan 
Ram Samitbi of Karnataka State, bas 
urged tbe U DioD OoverDmen~· to project 
the rights of untoucbabl~s in particular 
chamars/Madiga castes in providing jobs, 
education aod ·in political representalion, 
and 

(b) if so, detailS thereof and action 
there"on ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANOO): (a) Yes, 
Sir. 

(b} The representation given by the 
Samiti contains as many as 12 demands 
requesting to protect the rigbts of un-
tcuchab1e in particular Chamar/Mediaa 
castes in jobs, education and in political 
representation in the State of-Karnataka. 
The benefits of political representation. 
reservation in jobs and education are given· 
'0 the c8$tes specified as Scheduled Castes 
Tribes for various Stafcs/UTs. in the pre-
sidential orders as a whole and not to 
any particular caste/communit'l mentioned 
therein. 

Proposal for abolition of lotteries 

3550. SHRI SRIKANTA DATTA 
NAR~SIMHARAJA WADIYAR: Will 
the Minister or HOME AFFAIRS be 
pleased to state : 

(a) Yfbether Union Government have 
a proposal for the abolition of lotteries; 

(b) whether State aod private lotteries 
are a Iso proposed to be abolished; 

(c) the guidelines sent to tbe State 
Governments to bring some discipline in 
tbe runi.ng of State at.d private lotteries; 
and 



THE f\.llNIS1E.R OF STATE!. IN THI:. 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) and 
(~) No, Sir. 

(c) and (d) '. he guidelines sent to 
the State/Union Territories are given below 
in tbe Statement. 

Statement 

Guideline. il~uf'd to t be State Go"er.-
ments, Union Terrltori. Admi Distrat ion •. 

(1) Weekly fotteri eli : 

(a) the cellirtg 011 the nrst prize 
may be Rs. 1 lakb. There 
may be a separate prize for 
each series. 

(h) The .naxirrlum price fot one 
ticket may be fixed Rs 1/-

Note: There may be no lotteries 
with draws at intervals of 
Jess than a week. 

(1) Bumper draws: 

(a) 

(b) 

(c) 

(d) 

, (e) 

The ceiling on the first prize 
may be fixed at Rs. 25 lakhs. 

The first PfilC may be made 
common to all series' 

The maximum prize of a ticket 
may not exceed R~. 3/-

Any draw other than a weekly 
draw may be treated as a 
bumper draw for the a above 
purpose. 

The maximum number of bum-
per draws in a year may be 
twelve, 

3) Total outgo of prizes: 

The total value of prizes to be 
paid for each draw should not 
be less than 50% of the gross 
value of the trckets printed 
for sale., 

(4) Minimum revenue accruing from 
lottery: 

The net profit accuring (rom the 
lottery may be at least 15% of 
aross value of tbe tickets prio. 
ted for sale· 

(5) tbe teprinting of tkktts ,bould 
be got done by tbe Govern-
ment. 

(6) The draws for tbe prizes should 
also be conducted under tbe 
direct supervision and cor.trol 
of the Government in the pre .. 
sence of responsIble Govern-
ment officials. 

(7) The payment of prices, as far as 
·possible sh~)d be made by the 
Government directly; prizes above 
the value of Rs. 10,000/- and above 
should invariably be paid- by tbe 
Government directly. 

(8) Contracts already signed by the 
State Governments/UT AdminIstra-
tions with private organising agents! 
sole selling agents. which are not in 
accordance with tbe above guidelines 
may be reviewed by the Stato 
GovernmentsjUT Administrations 
concerned keepIng in view of the 
legal Implications. 

Decrease special Central Assistance to 
Maharalbtra 

3551. SHRI V. N. GADGIL: Will 
the Minister of WELFARE be pleas~d to 
stat, ; 
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<a) whether amount sanctioned under 
special Central Assistance to Government • of Mabarashtra under the Tribal sub-plan 
area has bten reduced from Rs. 693.31 
lakhs in 1984-85 and 833.69 lakhs in 19~5-
86 to Rs. 469.33 in 1986.87; 

(h)- if so, what are the reasons for 
reducing the alJotment; 

(c) whether Government propose to 
increase tbe allotment? ,7< 

THE DEPUTY MINISTER IN THE 
MINISTRY OF \\,ELFARE (SHRI 
GIRIDHAR GOMANGO): (a) to (c) 
The Tribal Sub pJan is a strategy which 
covers both tribals within the area-specific 
projects like ITDP, MADA Pockets and 
Primitive Tribes, and the tribals living 
outside such areas/projects. Accordingly, 
during the year ]986.87, allocations for the 
tribals outside project area have been 
shown sp~rately. The total atJocation of 
Speciat Central Assist~nce for the Tribal 
Sub plan of Maharashtra including the 
pr~ject areas and the areas outside has 
been Rs. 1020.09 lakhs which is higher 

than the preceding years. 

Utilisatiolf of tbe uaspent Central 
ASJistance 

3552. SHRt V. N. GADGIL: Will 
the Minister of WELFARE, be pleased to 
state : 

<a> w1:ether the sancitiob of the sr~nt. 
in-aid of Rs 202.97 lakhs under Article 
27S(1)'of the Constitution of India (or 
tribal welfare to Government of 

~ .. 
Mabarashtra (or ] 985 .. 86 was liven ani, in 

February, 1986. 

(b) whether GoVernment df Maba-
rashtra could utilise only Rs. 58. Jakbs out 
of it owing to very late receipt of the 
sanction ; and 

(c) if so, whether - G,overnment of 
~ . 

M aharasbtra will be a,Jowed to utilise the 
unspeot balance of Rs. 144 lakbs ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (S}:IRI 
GIRIDHAR GOMANOP) : (8) No, Sir. 
Government of Maharashlra wa, first 
sanctioned Rs. 65.24 lakhs in November. 
) 985 for three specific schemes submitted 
by them. Actual releasel were made by 

the Ministry of Fi~ance io two instalments 
1)n 18·12·1985 and 10-3-1986. Specific 
schemes (rom all tbe States did not exhaust 
tbe entire budgetted amount of Rs. 20 
crores under First Provison to Article 
275(1). The balance was thereupon 
released to tbe States on prorata basis in 
March, 1986, of which the/share of 
Maharasbfra was Rs. 137.73 lakhs. 

(b) and (c) Out of the first sanctioned 
amount of Rs. 65.24 lakhs. the State could 
uHlise only Ri. 58 lakhs. The request for 
extension is being processed for forwarding 
to the Ministry of Finance. 

Grant .. lo·aid to Mah ..... htrll 

35$3. SHitl V. N. OADGIL: WiJi, 
the Minister of WE1..PARB be pleated to 
Itate ; 
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whether arant-ioaaid under first provI-
sion of Article 2l5(1) or'the Consititution .. 
of India relased by the Ministry of Wel-
fare through Ministry of Finance to 
Government of Maharashtla forms part of 
the total Centra) assistance sanctioned 
alanist the State Plan '1 

THE'DEPUTY MINISTER IN THa. 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR qOMANGO): The grant-
inaaid under the first proviso to Article 
275(J) of the Consitution is approved by 
the Ministry of welfare for specific schemes 
submitted by the State Governments. The 
releases are' made by the Ministry of 
Finance. This grant forms,a part or total· 
central assj~tance given to the State for 
their State Plans. 

Scheduled castes development corporation .' . 

3554. SHRI AMARSINH RATHAWA : 
WHI the ~inister of WELFARE be pleased 
to state: 

(a) the names of States where schedu. 
Jed caste corporations .,have been set up 
and the details of wO,rk done by them for 
tbe uplift of Scheduled Casts: 

(b) whetlier Government propose to 
let up such corporations in the remaining 
States also; and 

(c) the steps taken by tbe Govtttl .. 
ment in this direction 1 

THE DEPUIV MINIS fER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANOO): (~ The 
following 18 State Governments and 3 
Union Territory Administrations have set 
up Scheduled Casts Development 
Corporations to interface between Schedu-
led Cast entrepreneurs and financial 
instituti ons in respect of bankable scbemes 
of economic development and also to per. -for,m the role of quarantor, promoter and 
catalyst by providing missing inputs by 
way of margiri money loans. 

Andbara Pradesh 

Assam· 

Bihar 

GUJarat 

Haryana 

Himachal PradeSh 

Jammu & Kashmir 

Karnataka 

KeraJa 

Madbya Pradesh 

Maharasbtra 

Orissa 

Punjab 

Rajasthan 

Tamil ~adQ 
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Tirpura 

Uttar Pradesh 

\Vest Bengal 

Chandigarh 

Delhi 

Pondkherry. 

During the Sixth Plan period 1980.85 
these C~rporations economically assIsted 
over 28.35 lakh Scheduled Casts families by 
providing margin money loans amountmg 
to R£. 106.59 crores which enabled addi-
tional bank fi~anc'ng amounting to Rs. 
310.84 crores. The Corporations also 
dIstributed subsidy an1(funtmg to Rs. 
100.50 crores. 

(h) and (c) Tbere IS no such proposal 
pendmg with this Mifllstry. 

Foreign know ho. to clealt Ganges 

3555. SHRI RAM OHAN: Will the 
Minister of ENVIRONMENT AND 
FORESTS be pleased to stale: 

(a) whether for purpose of cleaning 

Ganga Project indigenous technical know 
bow is not adequately avallah1c; 

(b) if so, whether technical or other 
asaistance has been sought or offered suo 
moto by sottle countries; and 

(0) the detaits tbereot? 

THE MINISl ER Ol-< STATE IN TUb 
M"INISTRY OF ENVIRONMENT AND 
:FORESTS (SHRI Z. R. ANSARI): (a) 
Indigenous technological capability is 
consiJered adequate for mo~t of tbe work 
to be done under the Ganga Action Plan. 
However. in certain aspects like water 
quality titodelJing and management and 
recovery of enerlY from .sewage treatment, 
external know how can supplement judi· 

til. 

genous capability. 

(b) and (c) 1 he Goverorne.nt on it~ 

own has not sought any foreign technical 
or financial assistance. However offers 
of assistance have been received and dealt 
with as follows :-

(I) The offer of the lio\'ernment of 
U. K. to' finance the cost of 
advisory services by Thames 
Water Authonty in fiver quality 
modelling, r,ver, quality manage. 
ment, resource recovery technolo-
gies in sewage treatment and 
operatin~ practices has been 
accpted. 

(ii) ihe Government of Netherlands 
has offered fin'ancial and techni-
cal assistance for the followina . .. 
schemes. 

(d) 1 ntegra 1 sanitation project at 
Jajmau. Kanpur including 
combined treatment of tannery 
and domestic wastos. 

~b) Sanitation project at Mirza-
pur. U.p. 

(c) tndustrial ~oubseUiD8 for 
reduction of pollutioo (rom 
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certaIDe selecte industries. 

Cd) Strongthening 
capacitie$. 

Institutional 

The scope of wC'rk and l 0 tent 

of technica'" assistance have been 
agreed to. 

(iii) A consortium of French Com .. 
paoies with support from tbe 
French Government had sub-, 
mitred a proposal for setting 
up a sewage treatment plant at 
Varanasl. After evaluation it 
bas been decided .that the pro-

posed treatment plant should 
be ex~cuted by inviting com-

petitive tenders. 

(iv) The proposal of the U.S. 
Go\crnment to hold Joint work-. 
~hops for exchange of scienfJilc 
knowho\\ in selected subjects of 
relevance in the Implementation 
of the Ganga Action Plan bas 
been accepted three workshops 

on application of treated sew.lge 
on land, recycling aod reuse of 
industrial waste water and biolog'-
cal conservation/monitoring in 
receiving waters bas been held. 

Centre allocation for pro·teclioJ) of 
forests 

3556. SHRI MAHENdRA SINGH: 
Wtlt .be Minist~r of ENVIRONMrNT 
AND rOR FSTS be pleased to sfute : 
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(a) the amomH of money proposed 
to be spent by the centre for protection 
of forest and environment during the 
Seventh FIve Year Plan and the criteria 
and procedure laId down (or allocating 
this money among the various Statc~: 

and 

(b) the amount of mQney proposed 
to be allocated to each State for planting 
of various kinds of trees under I.R.D.P. 
N.R.E.P. RLEGP and other povert~ 

eradication and development programme 
and when tbe amount will be alJocated 
to them and under what terms and 
condItions? 

THE MIl\lSTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
The total outlay during the Seventh 
FIve Year Plan for Forests and Environ .. 
ment is, Rs. 446.71 crores and Rs 350 cro-
res respecti\ely. ThiS includes outlays 
for central and centrally sponsored sche-

m~s The allocation to different States 
depends upon severa) factors hkc specific 
needs, kind of problem. nature of the 
scheme, ava,lablJity of infrastructure. 
etc. 

(b) AJlocatJon to each State/Union 
T l rritory {or the Se\enth Plan period for 
planting of various klDds of trees under 
l.R.D.P.,. N R.E.P. RLEGP and other 
de\ elopment programmes has not been 

done. 1 he Central assIstance is aBoca-
teJ to the States/Union Teffitories on yea! 

t"O yea r basis and this -deperuJs on tbe pro-
gramme propo,ed by the State/Union 
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Territory allocation ava:)abl~ under tbe 
Central Budget and the extent of match-
ing ayr provided tbe State budget. 

Forest research,,Program me iD Orissa 

3557. SHRIMATI JAYANTI PAT .. 
-NAIK: Wtll the Minister of ENVIRON-
MENT AND FORESTS be pleased to 
state : 

(a) the amount of Central assistance 
DANIDA. assistance made available to 
Government of Orissa to undertake for 
est research programme SQ, far; 

(b) whether for along time research 
related to (Mestey had suffered in Orissa 
for want of adequate financial support; 

(c) , if so, the steps taken to provide 
adequate fund to the State of Orissa for 
the above purpose; and 

(d) the details thereor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) -: (a) 
Vehicles and equipments worth Rupees 
4 71 Jakh were provided to Orissa Govern-
ment under tbe Iooo.Danish seed procure-
ment and tree improvement project. 

(b) Want of financial support by the 
State Government has been one of the 
realions for forestry research· activjties in 
Orissa remaining inadequate. 

(c) & (d) The State Government are 
competent to provide f .. nds for forestry 
research in their hudget. 

N~"s It elD Capt10afd 'tropical rain 
forest fas t dl.appearl .. 

3558. SHR( ANll.. BASU : 
"DR. SUDHIR ROY: 

wnl the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether attention of Government 
bas been drwn to tbe news item in tbe 
Finaocjl Express dated 9th October, 1986 

. captioned tropical raiq forests fast' 
disapparing. " 

(b) if so, Government's reaction 
thereon. 

(c) the measures taken to prevent su_cb 
erosion; and 

(d) tbe alternative sources of food 
for people JiVJDg around forest areas? 

THE MINISTER OF STATt. IN 
THE rvllNISTRY OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 

(a) Yes, Sir. 

(b) and (c) The GO\lernment is taking 
the foHowing steps to preserve tropical 
rain fOrests of the country. 

(i) to reduce the diversion of such 
forests to non-forests use to a 
bare minimum, under the Forest 
(Con~ervatjoD) Act, 1980. 

, 
(ii) to control sh fting cultivation. 

(iii) to close a percentage of such for-
est! from a1l forestry operations 
and to protect them from ~ra­

ling and fire. 
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(Iv) to l'educe biodc pressures on 
tbese forests by promotinl use of 
alternative fuets and developing 
new fodder and pasture lands. 

. (v) to control fUDctioning of exiiting 
saw and veener mills and normany 
not anowing. establishment of 
new saw mi)ls. 

(d) The alternative, sources of food 
for people living around forests are: 

(i) a~icuItural pr~uce. 

(ii) horticultural produce. 

(iiii) s~a food. 

(iv) poultry. 

(v) food products from domestic 
animals. 

Programme for restoring tbe ecological 
balabt'e 

3559. DR. K. O. ADIYODI: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) tbe programmes under tbe consi. 
deration of Government whIch can restore 
ecological balance aud stabilise the pro. 
duction resources; and 

(b) the infrastructare and time limit 
for implementing this programme with 
details? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI) : 
(a) The programmes for restorlOg 
oecological balance and stabilisipg the 
natural resources needed for development 
are: 

1. Survey of land, 

2. Survey of the floral and .. faunal 
-resources including forests, 

3. Monitoring water an" air qua-
lity, 

) 

4. Conservation through s*dtilll 
standards and implemeDtatio~, 

s. Cootrol of environmental poIlu. 
tion, 

6. Eco-regeneration and develop-
ment. 

.7. Protection of forests and wild· 
life, 

8. Protection of fragile ecosys. 
terns, 

9. Creation of awareness, 

10. Research, educatJOn aDd 
training, 

11. Environmen'al impact assessment 
of all development proJects, 

12. International cooperation .. 

(b.) The infrastructure is as follows : 

] , Central and State Government 
departments. 

2. Central/State Boards for Preven-
tion and control of pollution. 

3. National Wasteland Develop-
ment Board. 

4. ,. Central Ganga Authority. 

The programmes for stabilization of 
the natural resouTces are of a CODtinuoDS 
nature~and implementation is a continuing 
process. 

"'orks held up iD Mab.r .... tra for 
waD t of foreat laDd 

3560. SHRI S. G. 't OHOLAP: WiU 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether Government are aware 
that thousands of small works like perco-
lation tanks, minor tank,.. road. ashram 
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scbools etc. are partly constructed and 
are held up ror the last few ~ yean for 
waDt of forest land in Maharashtra; 
and .. 

(b) if so, the action taken .b:,r Union 
Government thereon and whetber Union 
Government have aiven directive to clear 
small projects at the State Jevel only? 

'{'HE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI) : 
<a) and (b) Only four proposals for 
diversion of forest lands under tbe Forest 
(Conservation) Act, 1980 for Mabarashtra 
are pending with the Central Government. 
Two proposal relate to stone quarrying, 
one to transmission line, and one to con-
struction of a waste weir. Apart from 
pending proposals. 49 proposals related 
to various schemes, received from tbe 
State Government of Mabarasbtra are 
being treated as closed in the Government 
of India on account of non submission of 
essential information by the State Govern-
ment. The decision on pending as well 
as on closed cases will be taken 
on receipt of complele information by 
the State Government. The Government 
of India have not given directive that 
diversion of fOllest lands for small 
projects be all owed at the State level. 

AfI'orestatioD or ChambaJ r • .,ines 

3S61. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister 
of ENVIRONMENT AND FO~ESTS be 
pleas~d to state : 

(a) whether any programme for the 
afforestation of the Chambal ravInes In 
Rajasthan has been undertaken by the 
Government; and 

(b) if so, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): <a) 
Yes Sir. 

(b) Details are heing collected and 
will be laid 011 tbe Table pf lbe tlo\l&e. 

Deforest.lto. of tropic.IIII.DdI 
orlnd" 

3562. SHRl MULLAPALLY RAMA. 
CHANDRAN: Will tbe Minister 01 
ENVIRONMENT AND FORESTS be 
pleased to state: 

<a> whether any attempts have be~D 
made by ·Government to assess tbe exttot 
or deforestation and bncroacbmcnt in the 
tropical islands of India; 

(b) if so, tbe percentage of destruc-
tion taken place 0\ er the past decade; 
and 

(c) the steps taken by Government 
for conservation of tropical forests aDd 
islands? 

THE MlNISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
Yes Sir. 

(b) The Nahonal Remote Sensing 
Agency analysis does not iRdicate aoy 
decreas~ in lorest area in the tropical 
islands of the country. 

• (C) The steps taken or proposed to 
be taken are ; 

(1) to reddce the diversion of ~uch 
forests to non-forests use to a 
bare minimum, under the Forest 
(Conservation) Act, 1980. 

(ii) to control shifting cultivation. 

(iii) to close a percentaae of such 
forests from an iorestry opera-
tioDs and tfa protect them ftom .-
IraziDI and fire. 

(iv) Co roduce biotic pressures Ob 
tbese forests -by promotiDI use of 
alternative fuels . and de.ve'opi"nc 
now fodder and pasture Jands. 

(v) to control fUQCliontp8 or ,,,'stilll 



saw aDd \eneer mills and nor-
mally not aUowina establishment 
of Dew saw mills. 

Import of pistols (;0 .. Cze~o.lo,aki. for 
, . police force'S 

• 
3563. SHRI KALI PRASAD PAN-

DEY: WdJ the Minister of HOME 
AFFAIRS be pleased to state : 

(8) whether Government of India 
have placed an order on a ~ Czechoslova-
kian finn for Import of 9mm. pistols for 
mectioa the requirements of police forces 
in the country; and 

(b) ifso, the details thereof incluJ-
inl their model, price etc. 1 

THE MINISTER OF STATE IN THE 
MINISTR V OF PERSONNEL, PUBLIC 
GRIEVANCES AND PEN~IONS AND 
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM.) ; (a) and \b) Yes, 
Sir. The contract for tbe import of 9 mm 
CZ 75 model pistol at Rs. 3,438 00 per 
unit with a spare magazine bas been 
entered into with MIS. Merkuria of 
Czechoslovakia. 

National Research Development 
Corporation 

3564. SHRI SRIBALLAV PANI-
GRAHl: \Vill the PRIME A1INISTER be 
pleased to state: 

(a) whether the National Research 
Development Corporation has prepared 
an ambitiou~ plaD for closely interacting 
with National Laboratories; and 

(b) if ~Ot the details thereof ? 

-
THE M1NIS'fER OF STATE IN THE· 

MINISTl!Y OF SCIENCE AND TECH. 
NOLOGY AND MINISTER- OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVtlLOPMBNT, ATOMIC ENERGY. 
BJ-BCTRONICS AND SPACE (SHRI 
lC.. R. NARAYANAN): (8) and (b) 
Yea. Sir. AI a result of a review of tbe 
&ctivlli.s of tho ~atioDaf R.esearcb Dove-

lopment Corporation (NRDC) earlier tbis 
lear, a New Approach to NRDC's opera-
tJons has been prepared. The bighlights 
of tbe New Approach as- they relate to 
intc[isifying iDteracHon with National 
LabQratortes. are given in the Statement 
below :-

Stalemeot 

The Dew approacb to NRDC 9
• oper_tioDS 

A. Pr oar.mDle aJpects : 

NRDC is taking steps to effectively 
tnarket the tecbnologles developed by 
CSIR, ICAR, ICMR, DR DO Laborato· 
ries and other R&D Institutions to 
Industry. To meet its cor~ objeeti'le of 
successfully commercialising technology 
origrnating from R&D work done in the 
Laboratories (not only o~ CSIR. but here· 
after also of leAR TCMR & DRDO) as ,. 
also Individual Laboratones e. g. the 
lIT's; NRDC's activities are proposed to 
focus on the following aspects of 
'Technology Transfe£": 

(1) Tecbnology el'aluation an d pre.,ara~ 
• tion of technical know·how packages 

To avoid operational problems which 
Industry often faces in setting up pro-
jects- based on indigenous technology, 
NRDC proposes to evaluate Laboratory 
technology jointlY \\-itb CSIR Headquar .. 
ters, using both in-house competence and 
by employing Engineering Consultancy 
Companies or panels of Experts from 
other hlgh.technology agencies like Ato-
mic Energy, Space and Defence, before 
the technology is assessed to be ready fot 
rekase 10 Industry. 

Concurrently. keeping in mind tbe 
needs of Industry, NRDC would also 
assist the Laboratories to define tbe 
various elements requuing. to be included 
for making the 'Technical Know-How 
Package' complete in ~ll respects. If 
necessary, specific funds would be ear-
marked for preparation of Technical Know ... 
How Packales for major tecbnoloaies. 
The Know-bow packaae would iaclud .. 
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market information and the techno-eco-
nomic characteristics of tbe 1echnology as 
Inputs from NRDC. 

(2) MarketiDI 

NRDC proposes to carry out profes-
sional market surveys before committing 
time efforts and mODey on commerciali-, . 
sing major tecbnologies from LaboratorIes. 
This would also serve to secure higber 
economic returns from the R&D done by 
the Laboratories The main obj_ectives of 
the market survey would be : -

(i) To assess the size of the ,market; 

(Ii) To determine the specifications 
of the final product required by 
tbe market; . 

(iii) To determine tbe Sale Price of 
tbe product that the market can 
absorb, taking into accouD'. the 
avai!ability of domesticl imported 
alternatives available to user;s/ 
final customers; 

(iv) To identify. evaluate and seJ.ect 
credible and competent prospec-
tive licensees; 

(v) To assess realistic know-how 
charges acceptable to both NR .. 
DC and the Licences; 

These activities are envisaged to be 
taken up by NRDC initially from the 
Assignment of a process by a Laboratory 
to NRDC for licensing. Progressively. 
the market assessment results would be 
fed -backward' to the various stages of the 
Development and Engineering processes 
itself, so that modifications can be made 
early on to adapt tbe product/proce~s, to 
meet the requirements of the market, in 
terms of specifications, minimum scale on 
which process can be demonstrated, costs 
of produc~ion etc. 

3. "Aero.s-tbe CotHIte .. " Sale of simpler 
te dIaoJogies 

NRDC proposes to purchase outright 
frotl1 CSlll Laboratories and other R8c.D 

Institutions as app'ropriat-e, a complete 
volume of Technical Documentation on 
,I'mpler processes. Such Docamoo~tioa 
could tben be sold by N.RDC to 1nterested 
enterpreneurs ort an "across the countel'U 
basIs. This would avoid unnecessary 
delays. reduce paper work and save time 
and money to NRDC, .. he Laboratories 
and to Industry. CSIR & NRDC have 
already agreed to jointly prepare such 
Documentation packages for simple tech-
nologies. Where necessary. the CSIR 
would arrange for demonstration of· tbe 
process to tho initial purchasers of such 
technologies at the. laboratory concerned 
and provide clarifications/elaborations 00 
the Package to entrepreneurs wishing to 
buy the Package. 

4. Selection and priority pro.oliou of 
tbe development of key techtIGlogies/ 
procesus 

the CSIR Headquarters bas identified 
for the Seventh Five Year Plan period, 20 
Thrust Areas covering approx. 250 major 
projects to be taken up for development 
by the CSIR Laboratories. Of these 
major projects, NRDC proposes to select 
arou'ld 20 projects on the basis of ma~ket 
potential and technology supply conside-
rations. NRDC would tben interact ,eta- • 
sely with the Industry aod tbe Laborato-
ries to ensure that the developmental 
work on the technology Js adopted at 
every major stage to meet the sbort-term 
and long term needs of the Industry. As 
many of these projects require scaling UP. 
NRDC would Identify, select and enter 
into agreements with reputed Engineering 
Consultants, Equipment Fabricators etc., 

. to have pilot plants set up by the Labora-
tory concerned at the appropriate stage of 
project development. Depending upon 
the requirements of the Project. financing 
would be arranged through developmental 
loans/grants from NRDC and/or Ihrou.gb 
Venture Capital Financing from lOBI! 
ICICI t Monitoring/Review Committees 
would be set for each of ...these projects 
jointly with CSIR Headquarters so tbat 
all input. are provided and' time-bound 
ImplementatioD is pursued. . .. 
4. lacl_oB of NRDC l"epres.eDtattre in 

Process Release Committees or CS1R 
Labor.tori es and iD coordInation 
eoaneils of CSIR . 
~on.eq.uent to the decision 01 Secre. 
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t~ry, DSIR & I)G: CSIR to strengthen 
the interaction and coordination between 
the Laboratories and )'lRDe taken in 
July, 1986, M. D. NRDC is to participate 
in mcOtip,ls of all Coordination Councils 
aJona with tbe Chief Engioeet's of NRDC 
dealing with the seclot jarea concerned. 
10 addition the concerned Chief 
Enainoer of NRDC would be a Member of 
the Proceu Release Committc:es of tbe 
Laboratones faUiog within bis sector e.g. 
Chemicals or Electronics/Electrical 
Engineering. 

Rehabilitati on of Lodhas in West Bengal 

3555. SHRI PIYUS TIRAK Y : Will 
the Minister of WELFAR E be p]ea~ed to 
state : 

(a) whet~er the Government's atten-
tion has been drawn towards the news 
Jtem published in Statesman dated Octo-
ber 22. 1986 captioned "Apathy affects 
uplift of LodbasH

; 

(b) if so, detai s of the Lodha fami-
lies residing in West Bengal; and 

(c) details of funds earmarked for 
the dev~lopment and Welfare of Lodhas 
during the last three years, year-
wise? 

THE DEPUTY MINISTER I~ THE 
MINISTR Y OF WELFARE (SHRI GIRI-
DHAR GOMANGO): (a) Yes, Sir. 

(b) There are about 9100 Lodha 
famllies in West Bengal. They maloly 
reside in the District of Midnapur ~ The 
traditional occupations of Lodhas ar~ 
collection of forest produce, cultivation 
and Labour. 

(c) The Ministry released Special 
Ceotr'al Assistance to the State Govern-
ment amounting to Rs. 24.85 la\ths Rs. 
14.85 Jakhs and Rs. 2S lakhs during 
1983-84. 1984 85 and 1985-86 respectively 
to impJement special programmes for the 
development of three identified primitive 
tribes in West Ben.al. "namely. (1) Birhor 
(2) Toto and (3) Lodbas. 

<t 

Implementati(Jn of SCM dDl". Calte co .. ,.-

. 
... 

neat plaD in Orisla 

3566. SHRl RADHAKANTA "'DI-
GAL : Will tbe MinistCl" of WELfARE 
be pleased to state : 

(a) the amount e~rmark:t (or imple_ 
menting special component pl~p in 
OrIssa during Seventh PJan; and 

(b) the aqJouot altocated to Orissa 
for tbis purpose so r·ar ? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF WELFARE (SUR I GJRI-
DHAR GOM~NGO): tal and (b) An 
outlay of Rs 201 42 crores bas been pJ'-O-
vidcd under the Special Componont Plan 
for Scheduled Castes in Orissa. during 
the Seventh Plan period (i98S-90). 

The approved outlay under Special 
Component Plan of Orissa for 1985-86 
was R.s. 3'.51 croces" wbiJe tbe same for 
1986-87 is Rs. 47.05 croces. 

Fisatioa of resPoDsibillt)' f 0, I~. ia 
procarement of derecti~e defeoee 'W9-

Bleat 

3567. SHRI YASHWANTRAO 
GADAKH PATIL : Will the Minister of 
DEFENCE be pleased to state : 

(a) whether responsibility for Japses 
at vartous stages in tbe procurement of 
defective Defence equipment fcom abroad 
has been fixed as recommended· by the 
Public Accounts Committee in para No. 
1.15 of their 29th Report 1985-86; andt 

(b) if so, the (urther action being 
taken in the iflatter ? 

THE MINISTER OF STATE IN THE· 
DEPARTMENT OF DBFENCE RESBA· 
RCH AND DEVELOI»MENT IN THE 
MINISTRY OF DEFENCE (SHIll 
ARUN SINGH): <a) aDd (b) The matter 
is still under examination of the Govern .. 
ment. 
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Amount allocated for science alld 
tecbaplogy 

3568. PROF. CHANDRA BHANU 
DEVI : Wilt the Minister of PLANNI NG 
be pleased to state : 

(a) the- amount of allocations made 
lor tbe promotion !>f science and techno-
]ogy durin. 1985-86; and 

(b) the amount allotted to Bihar for 
the purpo~e for the year 1985·86? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
SUKH R.AM): (a) The amount allo-
cated for tbe promotion of science and 
tecbnolosy durina 1985.36 is Rs. 44~. 75 
erores (excludIng the S -& T component 
of the Socj~·ec6nomic sectors). 

(b) The amount allotted to Bihar for 
1985.86 under the State PJan bead 'Sclen-
tific Services and Research' incJudJDg 
eOVirGDmental programmes is Rs 0.65 
crorcs. In addition, tbe R&D institu-
tions in the State also receive grants for 
research projects and research establish· 
ments from Central scientific agencies 
aDd departments. For _19S5-86, thi~ 

amount is of tbe order of Rs. 5 crores. 

Ht!lpiag disabled periO oS 

3569. SHRIMATI D. K. BHAN. 
DARI: WUI the Mmister of WELFARE 
be pleased to state: 

(a) whether under central scheme aids 
and appliances are prOVided to disabled 
.. noDI subject to a means test; 

(b) If so, live details of the scheme 
and how this central scheme is being 
implemented; and 

(c) whether central asslstance..)ViII 
be extended to voluntary or,!,nisation 
and if 10, details thereof and criteria 
adopted for selection of such organisa... 
tiOD ,. 

THE DEPUTY MINISTER IN THE 

MINISTRY OF WELFARE (SHRI GIRl .. 
DHAR GOMANOO): (.) to (C) 100% 
Grant·in~aid is. given to the voluntary 
organisations under'the scbeme of "AssIS-
tance to DisabJed PersoQs for Purchasel 
fitting of Aids/Appliances" for providing 
suitable aids/appliances to the disabled 
persons. Aids/appliances is provided rre~ 
of cost to 1hoso whose iDcome is upto 
Rs. 1,.20(,/- p,m. and at half 'Cos.t to those 
whose family income is between RI. 
1,200/" p. m. and Rs. 2,500/" p. m. Grants 
arc liven to voluntary organisation under 
this schetne 00 the basis of the recommen-
dation ot the State Governments and 
requirement~ of the disabled persons of 
the area in which the organisation is 
located. 

Drug addicts in ladia 

3570. SHRI H. B. PATIL: Will the 
MiJ'lister of WELFARE be pleased to 
state: 

(a) whether Government have con-
ducted any survey regarding the number 
of drug addicts in the important cities of 
India, particularly narcotics and psycho-
tropic drug addicts; 

(b) whether acccssability to addictive 
drugs had become v~ry easy; 

(c) whether a large number of prac-
tising quacks for the increasing drug addi-
ction arc responsible in this regard; and 

(d) if so, the details regarding the 
rea"ctioD of Government to save our young 
generation alongwith the plan in this 
regard ? 

THE DEPUTY <MjNJSJER IN 
THE MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) A 
study of the drug abuse situation among 
students in four metropolitan cities and 
five other town~ of the country was com-
missioned in 198~. This study has not yet 
been completed. 

(b) The Narcotic DrUMS and Psy-
chotropic Substances Act, 1985 whtcb 
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came into ·force in the country 
with" effect from 14.11.1985 provides for 
stringent penaJities (or drug trafficking 
offences. 

(c) No such instance has come to the 
notice' of this Ministry. 

(d) Does not arise. H()~ever, the 
Government have taken' a number of 
measures to counter tbe problem of drug 
abuse by building up awareness and edu-
cating tIie public and provfde for deaddie-
tion and rehabilitation of addicts. 

Association of legislators in civil defence 
activities 

3571. PROF. SAIFUDDIN SOZ: 
Will the Minister of HOME AFFAIRS be 
pleased to state; 

(a) whether MPs and State Legisla-
tors are assoelated in any way with Civil 
Defence activities; 

(b) if so, the details thereof; and 

(c) if not, the reasons" thereof? 

THE MINISTER OF STATE IN THE 
~llNISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME -AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) to (c) Civil 
Defence is primarily organised by the 
respective States on a voluntary basis. 
Citizens of India including Members of 
Parliament and State Legislators are eligi-
ble to volunteer their services and resou-
rces for Civil Defence activities. 

UUrit liquor iD tribal areas 

3572. SHRI K PRADHANI: Will 
the Minister of WELFARE be pleased to 
state : 

(a) whether Government are aware 
that distilled liquor is sold abundantly in 
tribal areas by illicit distillation; 

(b) if so, what steps have been taken 
by the Union Government to guide the 
States bavilla Tribal Areas to check illegal 

disUflatJon as well as drinking habit 
arnqngst tribals; 

(c) .. hetber Government have takeD 
steps to (oHow tile recommendations of 
Dhebar Commission _ 1961 reprdiDJ 
Excise Policy in Tribal Areas; and 

(d) if so, the details thereof and the 
result of the steps taken so far ? 

THE- DEPUTY MINISTER IN THB 
MINISTRY OF WELFARE(SHRI GIRI-
DHAR GOMANGO): <a) No alM:h 
information has come to tbe notice of the 
Government. 

(b) Does not arise. 
\ 

(c) and td) The guidelines for excise 
policy to b. followed in tribal areas 
communicated in 1975 and subsequently 
in 1981 to tbe State Governments contain-
ed t~e following. namely,. (i) Commercial 
vending of alcoholic beverages should be 
discontinued in the Tribal areas; (ii) that 
Scheduled Tribes may be permiUed to 
brew their tr aditional alcoholic beverages 
for consumption at home and on religious 

• and social occasions; .and (iii) that attem-
pts be made to wean the Scheduled Tribes 
away from the habits of drinking alcobolic 
beverages. While issuing the above 
guidelines the recommendations of Dhebar 
Commission, .1961 regarding Excise Policy 
w' re taken into consideration. The policy 
guidelines have, by and large. been accept 
ed by all States and Union Territories. 
Efforts are being made to reduce sale of 
liquor in tribal areas. 

Contro lling air polh.tioD by cemeat 
. factories 

3573. SHRI G. S. BASA VARAJU : , 
SHRI H. N. NANJE 
GOWDA: 

WilJ the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

. (a) whethe-r Government bave direct. 
ed the cement manufacturers. to instal flir 
pollution control equipmeDIs; 
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(b) if so, how Many of tll~m have 
iDstaned such equipments; 

(c) whether cODuol capacity i~ enough to meet lh~ ~rmisslble . emission Jevels 
priscribed by the Ccntral 'Pollution Cont-
toJ Boa'rd; and .. 

(d) if Dot, the action being taken in 
tbis regard ., 

THE MINISTER' OF STATE IN THE 
MINISTRY oF ~NVIRONMENT AND 
FORBSTS (SHRI Z. R. ANSARI): (a) 
ye't, Sir. 

(b) 54 units have installed electrosta-
tic precipitators for air pollution control; 

(c) ne control devices in some u.nits 
late ftntilll in maintenance and operatIon; 
scinie of them need aUgmentation of dust 
cblleciion eftlciency to meet the prescrib-
ed sfaDdards; 

(d) The industries hav~ been directed 
to comply with the prescnbed standards 
within a given time period and Task 
Forces have been set up for. mon'toring 
implementation of tbe necessary cont~1 
moasures. 

Re~ruitmeat of CODstable. from local 
people b, CRPF 

3514. SHItI ZAINUL BASHER: 
Will the Minister of HOME AFFAIRS be 
pJeased to state: 

<a> whether tbe CRPF bas issued 
instructions to tbe effect that persons be-
lonaml .,to tbe particular State wbere 
recruitment for the post of Constables is 
beiol made aJone can apply and from DO 
other State; 

(b)· if 10. whether a similar restriction 
is aJ)plicable (or D~lhi also that ooly per· -.oas from Nthi, HaryaDa "nd Puajab can 

. a~)' altbou;b people (rom all parts or 
tbe country JIve in tbe Capital; and 

(c) whether GoverDment pUliPose to 
do away with IIUCb restriction which is 
contrary 10 national unity as weU q the 
provisions of the Constitution 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHfDAMBARAM): (a) and (b) Tbe 
policy of recruitment in CRPF is 10 rec-
ruit the cross·secUon of the entire- country. 
Accordingly, recruitment teams go out to 
various places for recruitinent. While this 
policy is not diluted, it is natural that em-
phasis bas to be given to recruiting tbe 
maximum number of persons from the 
State where tbe recruitment is taking 
place. 

(c) Does not arise. 

Imports of dcfcclil'e defence equipment 

3575. SHRI Y ASHWANTRAO GA ... 
DAKH P A TIL :,. Will tbo: Minister of 
DEFENCE be pleased to state: 

(a) detairs of the action taken on 
the recommendation made in para-
graph J ·J8 of the 29th Report of the Pub .. 
lie Accounts Committee (l~85·86) in rc-
sard to 9 cases of imports of defective 
defence equipment involving large 
amounts of foreign exchange during the 
period June 1976 and June 1981; and 

(b) whether these cases have been 
examined and if so, tbe outcome thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEA .. 
ReH AND DEVELOPMENT IN THE 
MINISTRY OF DEFENCE (,SHRI 
ARUN SINGH) : (a)and(b) Action T.ten 
Report on the tlCOmmendatioD made 
in paragraph 1.IS of the 29th Report of 
the Public Accounts Committee (1985-86), 
has since heen furnished } to tl\c Public 
Accounts Committeo for Its con.i4eration. 
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Rules fOl' dilP1a, or ad,ertlsemeats In 
And_man and Nicotial' 

3576. SHRI MAN'ORANJAN BHA-
KT A: j WiU the Minister of HOME 
AFF AIRS be pleated to state : 

<a) wbether U. T. Admi,nistration of 
"Andaman and Nicobar Islands is baving 
any rules/regulations (or disp1aying 
advettisements on boards in Private Landsl 
Buildings in Andaman and Nicobar 
Islands; 

(b) if so, details tbereof; and 

(c) if not, the reasons therefor '1 . 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): (a) Not 
yet, Sir. 

(b) and (c) Do not arise. 

Women Police In Delhi 

3~77. SHRIMATI USHA CHOU. 
DHARI: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(8) tbe number of women in the 
Delhi PoJi~e; 

(b) tbe steps proposed to attract 
more women to join Delhi police; and 

(c) details of promotioft ()ppor~J!Aie& 
and facilities available to them? .' 

. THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) 477. 

(b) In addition to creating more 
posts in the women poli~e cadre. they arc 
alse considered for recruitment to such 
posts in tbe Delhi Polic6 for which both 
male and female candidates arc ol;,iblc. 

..-

(c) Promotions to various rasks in 
women police cadre arc made from the 
women police personnel. They are alia 
considered for promotion in cadres where 
both ma1e and female candidates arc 
eJigible. 

Safeguard agaiDst fear. 08 POlie. 
h.rals.eat 

3578. SHRI LAKSHMAN MALLICK: 
Will the Minister of HOME AFl"'AIRS 
be pieased to state : 

<a> whether Government are aware 
that generally people (passers by) do not 
stand by or extend cooperation to the 
victims' of the accident etc. as to avoid 
possible harrassment in conocction with 
the investigation and court proceediDls; 
and 

(b) if so, what remedial measures. 
including suitable amendment to law, are 
being contemplated in this regard? 

, 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS 
(SHRI CHINTAMANI PANIGIlAHl): 
( a) and (b) The subject matter is pri-
marily required to be dealt by the State 
Governments. However, to allay possible 
apprehensions, of general public and 
encourage tbem to briog tbe injured 
persons to the hospitals for medical aid, 
the police' authorities in Delhi bad issued 
instructions in February, 1980 to all 
concerned that tbe escort of the injured 
person und~r no circumstances be det-
ained in the hospital for interrogation. 
On the other hand, he should be treated 
with courtesy .. 't.t! 

~ 

;;-r Claims regarding lIamage c.used by fire 
~ 1ft Siddhartba hotel 

3579. SHRI C .. JANGA REDDY: 
DR. A K. PATEL : 
SHRI INDRAJIT GUPTA; 

Will the Miruster of HOME AFFAIRS 
be pleased to state: 

(8) whether the claims filed in conne-
ction witb the fire incidepl in Siddhartba 



ConfiDeDtal Hotel, New De)bi bave been 
settled ~ 

(b) if so, tbe broad particulars 
thereof ; and 

(c) if not, the reasoos therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS· 
(SHRI CHINTAMANI PANIGltAHI): 
<8> So (c) It is a matter between the pri-
vate parties. The concerned partie! have-
to file claims in civil courts aDd tbe 
courts will decide tbe quantum of comp-
ensation in each individual case. 

12.00 hrs. 

{English] 

SURI BASUDEB ACHARIA 
(Bankura) : I have livCD an Adjournmcnt 
Motion. 

{Trans/at ion] 

MR. SPEAKER Mr. Acbaria J if 
you listen to me.... . 

[English} 

SHRI BASUDEB ACHARI A : It is 
a very serious matter. A Parliamentary 
DeieptioD aDd the leaders visited tbat 
area. I also request you to at least pay a 
visit to tbat area. Tbat area is a granary 
of Oris~a. Granary of Orissa IS being 
destroyed by the Defence D("partment. 

MR. SPEAKER: look here, Acharia 
ji. You do not Jisten. 

P&OF. MADHU DANDAVATE 
(Rajapur) : Do you realise what issue b. 
is referring to, Sir? 

MR. SPEAKER: Yes. r have already 
got. 

PROF. MADHU DANDAVATE. 
In BalispAl tbey arc goiOI to have Nafion~1 
~ c.tJn. Ran,.. One lakb of people .re 

,oin. to be tbrown out. Wt have suaaes-
ted alterDative sitos. 

(1 "'''''''P' lonl) 

SHRI BAUSDEB ACHARIA : One 
J~h of people are beiDI throwa out. 

[Tro".lmion] 

MR SPEAKER Please listen tQ 
me. 

You are repoatio, tbe same thing 
wJ;aich Mr. Acbari. Is .. yinK. 

PROF. MADHU DANDAVATE 
Please listen to us as to what is tbe 
problem. 

(Trons!al;on) 

MR. SPEAKER : I have listened to 
him, DOW you Dlay IisieD to me. 

(English) . 

No, I am not going to listen, 

SHRI BASUDEB ACHAR.IA : We 
are not against the scUin, up 0' a NatIOnal 
Test RaDlc. 

( 11l1~"uplions) 

PROF. MADHU DANDAVATE 
We bave aUllcsted allernative sites. 

MR. SPEAKER: Not allowed. No 
point of order. 

(Illterrupt/oll." •• 

(Tron5'/allon) 

MR. SPEAKER II you waDl to 
spealc loudly, it i. upto you. Let me 
make it clear that I do Dot refuse any-
IbiD,. I have told you that lh. points 



which have beetl raised do not justify ao 
AdJoUtalDOnt Motion. I have allowed 
"'SCUlliOD 08 it earlier also. I have asked 
for facts about it. If you discuss this 
wltb m ..... 

[Eng1if)'h] 

PROF. MADHU· DANDAVATE : 
I LooJ hack we raised tbat. 

MR. SPEAKER: I have lot it. I 
have- 80t eyerytbiDI. 

PROF. ~ADHU. DANDAVATE 
But notbioa bas been done. 

<P 

One lakh people are beiog thrown 
oyt. 

[traM/olio,,) 

MAt "SPEAKER Just now, we t10 
not have time for Ihis. 

EverytbiDI is being don::. You can 
come and discuss with me. 

. (1I.lerrMplit",&j 

I bave already decided tblng§. If 
there is any time we can discuss it. You 
may give it to me. Time permittin,. we 
win do it. I h-ave already seen it. 

[EII,I;sh] 

SHRI V. SOMHANADREESWARA 
RAO : I have liven notice or Callinl 
AttentioD reprdi"l boae loss to our 
count!')' because of brain drain of scien-
tists and ~nainecrs to other countries. 

. (11f,~,.,..ptjonsJ 

MR. SPEAKER : If there Is time we 
cu discuss it. 

(IIIIerrNpliolts) 

MR. SPEAItER : W. will see. ( '.,ur."toru) 

PROF. MADHU DANDAVA'fE : I 
am OD a point of order. 

MR. SPEAKER : What is the point 
of odrer 1 

IJROF. MADHU DANDAVATE: 
You made certltin observations just": now. 
reprdlDI our Adjournment Motton-Balia-
pal Project National Testing Range. You 
said, uI have lot the material. I am gett-
Ing tbe matter examined. n Wdl you 
assure tbe House, before tbe House 
adjourns on 8alaapal you will allow a 
discussion '1 

MR. SPEAKER :- It is under my COIl ... 
sideration. (J"terruptiOIU)" 

I can only look into it. No assurance. 
(Interruptions) I can only see and wilen I 
see 1 decide. 

PROF. MADHU DANDAVA'fE 
You are possessed of the facts. 

MR. SPEAKER : Yes t I will talk to 
you. (Interrllption s) 

SHRI AMAL DATTA : We have 
raised it a number of times. Why is it 
tbat examination ha-s not been done ear-
lier 1 

(TI ansilltiollj 

MR. SPEAKER: A1DalJi~ you know 
I do not refuse anything. 

(Wen'up/ions J 

~ 

Nothing aoes on record. 

tlnte""plions) •• 

SHltl AMAL DATfA : . Tbere is 
drain .. of (oreian excbanp due to placina 
of orders for thermal power stations on 
foreian suppliers. It should be discussed. 

•• Not rec:o~ 



259 NOVEMBBR 26, 1986 Laid 

MR. SPEAKER The matter is being 
loolted into. 

IEnglis"J 

SHill AMAL DA TT A: So, I have 
your assuraDce ? 

MR. SPEAKER 
( Interrllptions) 

No assurance. 

12.03 Jan. 

PAPERS LAID ON THE TABLE 

[&glish] 

Co.It-Gaard (CoaditJoDs of Service) 
Rales, 1986. Notifications under sub-
section (3) of section 281 of the Ca D'on-
lDents Act, 1924: 

THE MINISTER OF STATE IN THI;: 
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN THE 
MINISTRY OF DEFENCE (SHRI ARUN 
SINGH): I beg to Jay on the Table :-

(1) A copy of the Coast Guard (Con-
ditions -of Service) .Rules, 1986 
(Hindi and English veorsions) pub-

- Jisbed in Notification No. S R.O. 
20(E) in Gazette of India dated 
tbe 12th November, .. .1986 under 
sub-section (3) of section 123 of 
the Coast Guard Act,. 1978. 

[Placed jn Library. See No. LT-3285/ 
16) 

(2) A copy each of the following 
Notifications (Hind. and English 
ve!,sions) under sub·section (3)' of 
section 281 of the Cantoaments 
Act, 1924:-

(i) The Cantonments (Execution 
of Warrants for tbe Attach. 
1lteDt and Sale of Immovable 

Property) kulA. 1986 publi-
shed in Notification Ncr. S. 
R.O. 291 in Gatet1e of Iudia 
dated tbe' 2Cth September, . 
1986. 

(ii) The Sh.hjabaopur Canton-
ment (Division into Wards) 
Rules, • 1986 publi&b.ed In 
Notification No. S R.O. 314 
Gazette of India dated the 
J ltb October, 1986. 

t 

(iii) The SbUloog Cantonment 
(Division into Wards)Amend-
ment Rules. 198~ published 
in Notification No.. S.R. O. 
315 in Gazette of India c:kted 
(he 11th October, 1986. 

(iv) The Morar Gantonment 
(Division jnt~ Wards) Rules 
1986 published in Notifica-
tion No. S.R.O. 3", in 
Ga~ette of India deled the 
11 th October, 1986. 

(v) The Val'aoasi Cantonment 
(Division into Wards) Rules_ 
1986 publisbed in Notifica-
tion No. S.R.O. 317 In 
Gazette of India dated the 
II th October 1986. 

. 
. (vi) The Cantonments (Forms 

and Manner of Sorvice of 
Notices) Rules, 1986 publi-
shed in Notification No. 
S.R O. 330 in Gazette of 
India dated the 8th Novem-
ber, 1986 .. 

[Placed in Library. S~e No. LT-~2861 
86) 

(3) (i) A copy of the Annual 
Administration Reports 
(Hindi and English versions) 
of 62 Cantonment Boards 
for the year 1985-86. 

(ii) A copy of the Annual Con-
solidated A~uDts (Hindi 
and BUllish versions) of 62 
Caatonm_ Boud~ for tbe 
ptr 1985.86; 
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(iii) A copy of the Bi-Aoaual 
Audit Reper! (Hindi and 
Boa1ish ver-siolfS) ot 62 Can-
fetmleDt Boards (or tbe year 
J:98.S..86 

[Placed in Library, See No. L T -32&7/ 
86] 

~ 

Notikatiolls uader Sectiolt'l.a8 of tbe 
Deihl PoIiee Act~ .978. 

THE MINISTER OF STATE IN THE 
MINISTRY OF H'OME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI): I beg 
to lay on the Table a copy each of the 
followina Notifications (Hindi and E081is.b 
versions) under sub-section (2) of section 
14.8 of the Delhi Police Act 1978 :-

(1~ The Delbi Police (Appointment 
and Rea-uitment) (Amendment) 
Rules. 1985 pubhshed in Notifica-
tion No. F. lO/t5/83-H~me (P) in 
Delhi Gazette dated the 3Ist July, 
1986. 

[Placed in Library, See No. LT-3288/ 
86] 

(2) Notification No. F IO/4/84-Home 
(P) pubbshed in Delhi Gazette , 
dated the 6 December. 1985 
regarding recraitment rules for 
the post of Assistant Information 
Officet. (Public Relations Officer) 
in Dclhi Police. 

[Placed in Library. Sec No. L T - 3289/ 
861. 

NotlllcatJoD under SectioD 159 or the 
Casto •• Ad, 1961. 

THE MINISTER OF STATE IN THE 
DEPARTYBNT OE' EXPENDITURE IN 
THE MJNISTR Y OF FINANCE (SHRI 
B. K. GADHVI) : I bet to h~y OD tbe 
T • .ble :-

(I) A Qopy eacb of the roUowiOI 
Notification (Hindi and Enalisb 

,v.raioDa) UDder Soctieu 159 of the 
CUllom. Act, 19621-

Laid 212 

(i) 9.S,R. (S, pabhsh,d· in 
Gazette of Iaclia dated the 
13th NG'yembet, 1986 to-
lether with aD explaoat OJ')' 
ll1e4DQrandum seekinl to 
extend tbe benefit of the 
Duty Exemption Scheme 
against advance licence to 
tbe infpott of Respbery Pulp, 
Strawberry Pulp and Cberry 

·Pulp for export of processed 
food products like Jam. 

~ii) G.S.R. 1205(E) publisbed in 
Gazette or India datw the 
14th November, 198., to-
gether with an explanatory 
memorandum makina certain 
amclUimcata to NoUkalion 
No. 312/86-Cuatoms dated 
the 13th May. 1986 so as to 
exempt Strawberry pulp, 
Cherry pulp and Raspberry 
pulp from the whole of tbe 
aUJliliary duty of customs 
wbea imported uDder Duty 
Exempti on . Entitlement 
Scheme (Advance LicCDCiDI 
Scheme). 

[Placed in Library. See No .. LT-3290/ 
86.) 

(2) A copy of th~ followma Not ifica-
tions (Hindi and Enalish versions) 
issued under the Central Excise: 
Rules, 1944 :-

(i) G.S.R. 12J2(E) pubrished in 
0azoUe of India dated the 
l~h Novembef, 1986 to-
gether with all explanatory 
memorandum reprdioa 
exemption to mixtures or 
miaeral substaoces COIIlIIionly 
known as 'raw leeds and 
(slurry from the whole of 
the duty of excise leviable 
thereon. 

(Ii) O.s..R.. 1103~) published 
ia Gazette of India dated 
th. 13th November. 1986 to-
aother witb aD. explaaatory 
memoaadum ftIIIUdiOI 
u .... pOGo tq IimoItODo, iQ 
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Laid 

80Y form, from the whole of 
tbe duty of excise leviable 
thereon. 

(iii) G.S R. 1204(E) published in 
Gazette of India date~ tbe 
13th November, 1986 to-
gether Will] an explanatory 
memorandum making cer-
tain amendment .to Notifica-
tion No. 1921gb-Central 
Excise dated tbe 22nd 
August, 1986. 

[Placed in Library. See No. L T -32911 
86.] 

,, __ I Reports ao d Re1ie'Ws 00 the 
"orkilll of the UraniUDI Corporation of 
1tIdi. Limited, Jaduguda, Maharashtra 
AaIoelatioa for the cultil'atioD of Science, 
Pu.e etc. etr. 

THE MINISTER OF STATE IN THl::. 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTIlONICS AND SPACE (SHRI K. 
It. NARAYANAN) ; I beg to lay on the. 
Table: 

(I) A copy each of the following 
papers (Hindi and English ver-
sions) under sub-section (I) of 
section 619A of the Companies 
Act, 1956 :-

(i) A Statement regarding Re-
view by the Governmcnt on 
the working of the Uranium 
Corporation of India 
Limited, Jaduguda, for the 
ycar 1985-86. 

(ii) Annual Report of the Ura-
nium Corporation of India 
Ltd. Jaduluda, for the year 
1985-86 along with Audited 
Accounts and tbe comments 
of the Comptroller and 
Auditor General thereon. 

(Placed ia LibraI)'. See No. L T -3292/ 
16·1 

(2) (,) A copy of the AnDual Re-
port (Hindi and EDII.i~h 
versions) of tbe Mah.ara6hlra 
Association for tbe Cultiva· 
',on of Science, Pune, for 
the year 1985·86 aloD8 with 
AudIted Accounts.~ , 

(il) A Statement (Hindi and EDI-
-'ish verslons) loaardlna 

Review by tbe Government 
on th~ worl.ciog of tbe 
Maharasbtra Associahon 
for the CuJtivatlon of Science, 
Pune, for tbe year 1985·86. 

[Placed m Library. See No. LT-3293/ 
86.] 

(3) (I) A copy of the Annual ReJ)orl 
(Hindi and English versions) 
of the Birbal Sahni Institllte 
of Palaeobotany, Lucknow, 
for the year 1985-86 along 
WIth Audited Accounts. 

(it) A Statement (Hindi and Eng-
lish versions) regardmg 
Review by the' GovCl'nment 
on the working of the Birbal 
Sa hoi Institute of Palaeo-
botany. Lucknow, for the 

.. year 1985-86. 
[Placed In Library, See No. L T - 3294/ 
86.] 

(4) (I) A copy of ,be Annual Report 
(Hindi and English versions) 
of the Wadia Institute of 
Himalayan Geo]oay, 
Debradun. for the year 1985-
86 alohg with Audited 
Accounts. 

(ii) A Statement (Hindi and 
Enllish versions) reprdiol 
:'Review by the Governmeot 
on tbe working of tht Wadja 
Institute of HimaJayan 
GeoloaY DehraduD. for the 
year 1985-86. 

[Placed 'n Library, SM ~o. L T -31.95/ 
86·1 
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(5) (i) A copy of Annual Report 
(Hindi and English veraions) 
of the Indian National 
Science Academy, New 
Delhi, for the year 1985·86 
aloDI with Audited Acco ... 
unts. 

(ii) A Statement (Hindi and Eng-
lish versions) regarding 
Review by tbe Government 
on tbe workIng of the Indian 
National Science Academy, 
New Delhi~ for the year 
1985-86. 

[Placed in Library, See No. LT -3296/ 
86.] 

(6) (i) A copy of the Annual Report 
(H-indi and English versions) 
of tbe Saba Institute -of 
Nuclear Physics. Calcutta. 
for the year 1985-86 along 
with Audited Accounts. 

(Ii) A Statement (Hindi and Eng-
lish versions) regarding 
Review by the Government 
on the working of tbe Saha 
Institute of Nuclear Physics, 
Calcutta, for tbe year 1985-
86 

[Placed in Library, See No. LT-3297/ 
86.] 

(7) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Mehta Research 
Institute of Matbematics and 
Mathematical PhysIcs. 
Allahabad, for the year 1985-
86. 

(ii) A copy of tbe Annual 
Accounts (Hinel and Eng ish 
versions) of the Mebta 
Research Institute of Mathe-
matics and Mathematical 
Physics, Allahabad, for tbe 
year 1985.86 togdher with 
Audit Report thereon. 

(iii) A Statement (HiDdi and Eng· 
hsh veniops) rcgardio8 

Review by the GOVCl'IUBeDt • 
011 tbe working of the Mehta 
Research IDstitut~ of Mathe-
matics and M~hematical 
Physics,' Allahabad, for tbe 
year 1985-86. 

1 Placed i.it Library, See N (\-. L T -3298/ 
86.] 

(8) 0) A copy of • the A-ooual 
Report (Hindi and English 
versions) of the Centre for 
Electronics Design aDd Tech-
nology, irinaaar, for tbe 
y~ar 1985-86 alonl with 
Audited Accounts. 

(ii) A Statement (Hindi and 
English versions) reaardioa 
Review by the Government 
on the working of the Centre 
for Electronics Design and 
Technology.. Slinapr, for 
the year 1985-86. 

{Placed in Library, See No. LT-3299/ 
86 ] 

Annual Report and Review 0. the work-
jng of the. Dbarat EI~cfroDicl Limite., 
Rangalore for the year 1985·86. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): I beg to lay on 
the Table a copy each of the following 
papers (Hindi and English versions) uncloc 
sub-section (1) of section 6J9A of the 
Companies Act, ]956 :-

(l) A Statement regarding Rc.iew by 
the Government on tbe workin. 
of the Bbarat Elcctronics ~imited 
Bangalore. for the year 1985-86. 

(2) Annual Report of the Bhant 
Electronics Linlited. Banlalore. 
for the year 1985·86 along with 
Audited Accounts and the COdl-
ments of the Comptroller and 
Auditor General thereoD. 

r Placed in Libr3ry, See No. L T -3300{ 
8b.) . 
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A ...... R..,wtla_·~.tfe" 08 ,tire work';' 
, ... :4 ell. ,Cetrtte "er' E.vlf'ODment, 
Ala~Id:.~·ror 'tile ~ ... ,M5-". 

THE MINIST~ "OF STATEIN ]HE, 
MINISTR Y O'p ENVI'RONMENT AND 
FOREsTS (SIiB:I Z. R. A NSARl), : I beg 
to~Jay on~the Table :-

(I) 

(2) 

A copy of the AnDual Report 
(iliJl~i .and, Enaiish versions) of 
tho CentEc for Environment 
l3duoatWn, Abmedabad~' for the 
year -1~5·86 .~Iong with Audited 
Accounts. 

A Statement (Hindi and ~nglisb 

versions) ~elar(ljnl Review by the 
Government on the Working of. 
the Celitre for Environment 
Ed~calion, Ahmedabad, for the 
year 1985-86. 

[Placed in -Library, See No. LT -33011 
86.] 

--
12.04 Ius. 

MESSAGES,FROM RA~YA SABHA 

[English] 

SECRETARY GENERAL ,: Sir, I 
. have to report the ' following messages 
received from the ,Secretary-General of 
Itajya Sabba :-

(1)' -'In accordance with tbe provI-
sions of, rule 127 of the' 
rules of Procedure 'arid Con-
duct of Busine~s in the Rajya 
Sabba, I am ·directed to inform 
the LQk Sabha. tb~t tbe Rajy. 
Sabha, at its, sitting beld on tbe 
25th November, '1986, agreed 
without any amendment to the 
Delhi Fire Prevention and Fire 
Safety Bill, 1986;' which was 
pulJed' by, the LOk Sabba at its 
sittilll held 'on' the. 12th Novem_ 
ber, 1986". 

(Ii) 44Jn accord,. ace w;tb' tb" prov;. 

lions of 'sub-ruie '(6) , of ' rUle 186, 
of, the Ruiea, of "Procedure' and 
CeJrduct ,of ,Business. '10 tbe, RaJya 
Sa"'_, I ·,am 4irectc;a(' to retarn 
berowith' tbe . Appropriation 
(Railw.,s) No. 4 BiU, 1986~ which , 
was passed by the LOk Sabha at 
its sinlng, held on the 17th-
November, 1986~ ane transmitted 
ti) the'Rajya- Sabbafor its roco-

'mm'ODdatioDS al,Dd to state that' 
this Bonse bas :go recommenda-
tions to ma'ke to tbe Lolc. Sabba 
in reiard ,to the said Bill~'~ " 

'COMMITTEE ON PRIVATE MEM. 
BERS' BILLS AND'RESOLUTIONS 

[Engliahj 

TweDty Seventb Report 

SHRI M. THAMBI 'DURAl 
(Dharamapuri): I beg to present the 
Twenty Seventh Report (Hindi and English 
versions) ,of the C'bmmiUee on Private 
Members' Bills an4 Resolutions. 

12.05 brs . 

PUBLIC ACCOUNTS COMMITTEE 

{English] 

, A Ction taken .tatemeo t. , 

SHRI E. AYY A,PU REDDY: 
(Kurooo1): I beg to ,lay on the Table 

. English and Hindi versi,ons of the foUowing 
statements : . ,. 

"(I) State~ent "showing action taken 
by G~vernm~t on tbe recom-
mendations contained in Chapter 
,y, and final repJies in respec,t of 
Chapter 'fi of 114tb Roport (Sixth 
Lok Sabba) un 'Su,., E.~ports in 
1974 and 1'7~. 
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(3) 

S:tatement sbowiug a'!tion taken 
by Goveroment on'1be recommen-
datioDs contained in Chapter I 
aDd fibal replies in respect of 
Chapter V of 130th Report (7th 
Lok Sabba) OD Development of 

- a Helicopter. 

Statement showing action taken 
by Government on tbe recommen-
dations contained j n Chapter I 
al\d final replies in respect of 
Chapter V of 138th Report (7th 
Lok Sabba) OD Replacement of a 
Basic Trainer Aircraft. 

COMMITTEE ON PUBLIC UNDER-
TAKINGS 

Thirteeoth Re porI aDd Mi Dutes 

SHRI K. RAMAMURTHY (Krisbna-
&iio : I beg to present tlie (Hindi and 
English versions) of the Co~mittee on 
Public tindertakings on Bharat Electronics 
Ltd.-Capacity Utilisation, Production & 
Pricing, Research and Development and 
Minutes of the sittings of the Committee 
relating thereto. 

STATEMENT CORRECTING REPLY TO 
A SUPPLEMENTARY ON SQ. No. 26 
DATED 5.11.86 'REGARDING ASSA. 
SSINATION OF GENERAL VAIDYA 

,English] 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERS-ONNEL, 
PUBLIC GRIEVANCES AND 
PENSIONS AND MINISTER OF 
STATB IN THB MINISTRY OF HOME 
AFFAIRS. (SHRI· P. CHIDAMBA-
RAM): A question No. 26 regarding 
asassiDation of General Va idya was ans ... 
wercd in tbe Lot Sabha 0.0 . 5th November, 

1986.· In rcply to a supplementary put 
by Shri Uttam Ratbod regardfbar 
arralJlClllcnts for the security of Geoctaf 
A.S. Vaidya, I gave information about 
the kind and level of arrangements wh'cb 
had been made for Gen. Vaidya. I find 
tbat tbis is incorrect in certain particulars. 
The correct iaformation as furnisbed by 
the Government of Mabarashtra about 
the arrengements which bad been made-
for the security of General . Vaidya _ is as 
(oHows :-

~General Vaidya W4lS prO'vided 
. with three gunmen from Pune 

City Police round the clock-one 
gunman was provided to him du-
ring the day and two gunmen 
were attached with him durmg 
the night. The gunmen were 
also instructed to accompany the 
General whenever he went out. 
One Sub-Inspector of Special 
Branch was deputed to remain 
present at the resieJence . of Gen-
eral Vaidya for part of the day 
and supervise the security arran-
gements. It was also decided 
that besides the PSOs. esCOlt be 
provided whenever the General 
visited the towft. The General 
was given the telephone numbers 
of the local police station and the 
Control Room with the request 
to ring any of these places before 
be intended to leave his residence 
for town so that one of the 
patrolling vehicles could be sent 
to foHow him.' 

1 regret the delay in cOfrecting tbe 
reply as the information was being cbec-
ked up. 

DR. A. KALANIDHI: Sir, Article 
191 deals with disqualification of Members 
oC the Legislative Assembly and Members 

• > of Parliament ..• 

. 
MR. SPEAKER: No question. 

Thal cannot be discussed here. 
( J n~e'r uptio1U) 
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DR. A. KALANIDHI: It bas. been 
discussed in tbe Rajya Sabha, Sir. The 
Cbainnan of tbe Rajya Sabha allowed it 
there. 

MR. SPEAKER; No. it cannot be 
discussed here. They do somethl.oa 
which they think fit, "but I don'tt think It 
CAn be discussed here. 
I' .f InterrttPtions)*-

MR. SPEAKER: Not allowed. The 
hone Membor bas no permission. 

(InlerruptioM) •• 

MR. SPEAKER: They are indepen .. 
deDt. I cannot do it, The hon. Speaker 
has got his OWD autonomy. 

( InterruptiONs) 

MR, SPEAKER: I am not to be lui-
ded" by 1hem. I don ~t take auidance 
fiom anybody. I take my Buidance from 
the ru1es. Now, Mr. H.K.L. Bhagat. 

12.06 brio 

BUSINESS ADVISORY COMMITTEE 
. Tbr'ty-Fir,t Report 

{Engli~hJ 

THE MINISTER OF PARLIAMEN-
TAR.Y AFFAIRS AND MIN)STER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H.K.L. BHAGAT): Sir. I beg to move: 

is : 

uTbat this House do agree with 
the Thirty-first Report of the 
Bu~jness Advisory Committee 
presented t6 tbe House On the 
25th Noyember, 1986." 

MR. SPEAKER: The question 

44That tbis House do agree with 
the Thirty-first Jt,eport of the 
Business Advisory COQlmittee .. 

•• Not recorded. 

Mtllttrs Ullde, Rule 377 272 

presented to the House on the 
25th November 1986" • • 

The mol/lin was tldopttd. 

MR. SPEA~ER· : Now Matters 
under Rule 377. Kumari Mamata BaDer-
jee. 

12.07 brs. 

MATTERS UNDER RULE 377 

[Enllish) 

(i) Need (0 rccoblider the de~hloD 
reaardi.ag closure of Gover ..... 
ment of India Press, Calcutta. 

KUMARI MAMATA BANERJEE: 
(Jadavpur): Government of India Press 
at Calcutta is aa old establishment. 
Thousands of persons are employed in 
that Press. Now it is learnt that tbe 
Press is going to be closed. If tbe press 
is closed, its employees would be badly 
affected. Government of India may 
kindly reconsider its decision once again 
before taking a final vi'!w in this regard. 

(Intel rUPI;ons! 

MR. SPEAKER: I can only do it 
acccrding to the rules. That is aU, 

(Inur up/ions) 

MR. SPEAKER: No discusssion. 
She; Madan Pandey. 

[Tran&la lOll} 

(Ii) Need to declare various diltrlcts 
of eastern Uttar Prades b as back-
ward di.'rfct. and set up. DeYe-
lopment Board for their develop~ 
!Qent .. 

SHRI MADAN PANDEY (Gorakh .. 
pur): Mr. Speaker, Sir. I want to raise 
under Rule 377 a matter of Ufleat 
public importance io tbe House . 

The poverty in the eastern districts oJ 



Uttar Pra.desb is due to the high density 
of population in that area, pressure on tbe 
land, and holdings small land. There IS 
no industry in Gorakhpur, an important 
city aud otber districts of tbis area._ The 
only fertilizer :actory set up in the eighties 
has becom'e sick due to obsolete techno-
loay. Similarly, sugar factories set up 
around 1920 to 1930 have also become 
sick, out of which SODie had to be closed 
down.. Tbe Railways bave also suspended 
the construction of the Cbittauni.Balha 
bridle on J)arbi Gandak tbe fouodation 
for which was laid by the late Sbrimati 
Indira Gandbi, &. which is on Gorakbpur, 
Chiuauni, lJaaha DivisioQ of tbe Nortb 
Eastern Railway (wblch IS the only Rail-.. 
way in tbis area) and also, though most 
of the gauge CORVer&lon work on Bbatni-
Varanasi division bas been completed, yet 
the same bas not been fully comp leted 
do .. to which most of the people of this 
region are hving be) ow the "overty line 
even after 40 years of independence. The 
remedy is possible only when the Govern-
ment of India declares Gorakbpur, Basti,. 
Deoria, Azamgarb, BaUia, Gbazipur, JaUD-
pur, Faizabad, Gonda and Bahraicb re~i­

ODS urtbe eastern part of Uttar Pradesh 
as backward districts and sets up an East- \ 
ern Region Development Board. 

I would, thereiore. Itke to draw the 
attention of the Governmeot and the House 
to this very important issue and request 
that a Eastern Region Development 
Board may be se up at the earliest. 

[English] 

( J nler,.npt ions J 

Mr. SPEAKER: He is as good a 
Speaker as I am. He cannot interfere in 
in mine and I cannot interfere in hls. 

. f Int~'ruptions)·· 

MR. SPEAKER: Nothing doing. 
Not anowed. 

( Int~rrllplions)"'· 

··Not Recorded. 
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MR. SPEAKER : If Rajya Sabba 
goes somewhere, I am not loing to follow 
them. • 

( Interruptions) 

MR. SPEAkER: No. This is Dot 
Rajaya Sabha, this is Loft Sabha. I pre-
side over bere. 

( I nlerrupllons) 

MR. SPEAKER: I treat them equa •• 
II)". They have tbelr oWQ way, we have 
our own way. 

(Inlerruplions) , 

SHRI SAIFUQOIN CHOUDHARY : 
You arc very bappy today; Sir. 

MR. SPEAKER: I am always 
happy. 

( Interruprio'1s) 

MR. SPEAKER: Nothing doillg. t 
have called Mr. Madan Pandey. Mr. 
Madan Pandey goes on record. 

flnle,'uptlons)** 

Mr. SPEAKER: Now, Shri GaDga 
Ram. 

PROF. MADHU DANDAVATE: 
Sir, please. assur~ us that there wiJl be a 
discussion. 

( Interruptions) 

MR. SPEAKER: Please sit down. 
( Interruptions) 

MATTERS UNDER RULE 377-Co1ttd. 

fTranslat;OD] 

(ii i) Need to set up SID all aDd larae 
scale i.du.tries in Agra diatrjct 
of Uttar Pradeslt. 

SHRI GANGA RAM (Firozabad): 
Mr. Spcakert Sir, I waDt to raise UDder 



Matters tmder 

Rule 377. a matter of urgent pubUc 
importance in tbe House. 

I' 

The Government bas decided to set 
up smoke-free industries in Agra city and 
it.s adjoin ng areas to project and maintain 
the pol1ution-aft'ected world famous Taj 
Mabal. Due to this policy of tbe.Govern-
ment of India, the industrialisation of 
Agra has been hampered and iron found-
ries situated there are lying closed. It is 
affecting the economic condition of the 
area adversely. As a result of unemploy-
ment, the condition of thousands of peo-
ple there is going from bad to worse day 
by day. The condit'on of lhe rural areas 
in Aara district was already m iaerable. 
Tbe rural areas of the- tehsils of Kher&.garb, 
Fatebabad, Bah, Firozabad aod the 
Sbikohabad are very backwatd areas from 
the point of view of industry and 
progress. In the absence of irrigation 
facilitIes and also due to the slow pace 
of development work, the situation there 
is taking a serious turn. There has been 
a spurt in crimes. There is no employ-
ment opportunities available there and 
heinous crimes like daaoities etc. are again 
on the rise. I WOUld. therefore, request 
tbe Government of India tbat a survey 
team should be sent there which may, 
keeping in view tbe environmental poJlu-
tion, uodet'tak.e a survey of that area for 
intensive industrial development and 
setting up of small and heavy industries .. 

(iv) Ne~d to have a uo iform pattern 
of Sales Tax ill all States to 
check its evasion. 

SHRIMATI USHA RANI TOMAR: 
(AUgarh): Mr. Speaker!> SIr, every year 
large scale evasion of sales.tax takes place 
in Uttar Pradesb- and adjoining States like 
Punjab, l'Iaryana. Rajasthan, Madhya 
Pradesh, Bibar- and Delhi. Transporta-
tion of goods from one State to anotber 
takes place clandestinely. The main rea-
son for this is that there js ftO uniformity 
in sales tax -rates in different States. In 
Delhi a trader suppJiclfgoods to tbe other 
only by stamping ~he papers .and in this 
way fbe goods disappear froat the records 
as .000 as tbey read! the last bogus tra-
det. thereby aeprivins the Government of 
Sales -Tax. Theee very Coods reach the 

States outside Delhi claDtiesti'lloly. I 
w.ould request tbe Ceotr.a) Government to 
introduee uniform rate of sales tax ill all 
tbe States. AlterJJatively, the sales tax may 
be levied at tbe place of manufactudnl of 
goods so as to check the evasion of sales 
tax. With this approach the busilles$Dl&D 
wlIf get relief and the reveoue of the 
Government will also increase. 

(\') Nee4 to take Iteps to cheek .. 
poliuti611 h. Kota city of RaJas-
tllaD. 

SHRI SHANTI DHA'R.IW AL (Kota) : 
Mr. Speaker, Sir. Kota city of Rajastban 
which is an industria1 city of the .state is 
becoming biably polIotion prone. Kota 
Thermal Power Station which' is situated 
at one end of Kota city. generates 220 
MW of electricity and consumes 1100 tOD-
nes of coal every day. The thermal ... po-
wer statioD emits 132.37 tonnes of sulphur 
dioxide ana tbe treatment plant located 
therein functions only upto three fourth 
of its capacity. The PoHution Control 
Board bas declared surrounding area of 
2S sq km. of the plant as a danger zone. 
With the beginning of the second stage. it 
will .emit 460 tonnes of sulpbur dioxide 
daily. 

Similarly, £Our plants of the DeM 
Group are installed in tbe Kota city 
wbich also pollute in the air as tbey emit 
27.34 tODnes of coal particles in the air 
daily. Of these factories. calcium car-
bide plant does not have pollution cont-
ro' plant installed in it. Incidents of lea-
kage of Chlorine gas occur quite offen in 
these plants. Last year the gas leaked 
four times. The D.C.M. troup is insta-
lling a cemen.t factory in tbe campus of 
these factorIes wbich will produce 6"0 
tonnes of· cement daily. It wHI also 
increase pollUtion on lar. scale. The 
agriculture is suffering a 19t because of 
this. 

In the same way a number of factories 
ot J. K. SYllthetics and sever,l soap 
manufacturfna factories wbkb' use 8ulpbur 
are also located there. They are afl'ed· 
iDa tbe bealtb of tbe people adversely. I 
would request the Goveraaeot .to par 
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attention to this probJelt'l immediately and 
take action fa save Kota city. from pollu-
tion. 

[English] 

MR. SPEAKER: Shri P. Kolandai-' 
velu. 

[Translation] 

. SHRI PRATAP BHANU SHARMA: 
Mr. Speaker. Sir, 1et us have an agreement. 
We wiil teach him Hindi and in turn will 
learn Tamil from him. 

[English] 

I will learn Tamil. 

MR. SPEAKER: That agreement 
will be binding on him. We will both 
Jearn from hi .. 1. 

('Vi) Need to ensure that the prime 
movers of monobloc pumsets 
are Dot' ciass.Oe4i as eleetric 
motor' in Coimbatore. 

SHRI P. KOLANDAIVELU (Gobi-
chettipalayam): Sir. consequent on the 
intrQduction of the Central· Excise Tariff 
Act. 1985, the Central Excise Department 
Coimbatore is issuing show cause notices 
to the manufacturers of monobloc 
pump sets to show cause as to 
wby the prime mover i.e. the' driving 
mecbanism of the monob1oc pumpsets 
should not be cl,ssified as electric 
motor under beading No. 85.01 and subjec-
ted to duty as such. In tbis connection. 
I bring to tbe kind DOlice of tbe Minister 
for Piaance that up to 28..2.1986. tbe 
monobloc pumpsets being produced at 
Coimbatore were classified under T. 1. 
30A which reads as it stood tben '-'Power 
Driven Pumps (including motor pumps 
turbo' PUIQPI and monobloc pumpsets) for 
liquids, .bether or not fitted with m'easor-
iD,' 4evices". .. 

This tarUf dOscription has been passed 
b1 tbe Parliament which bas he1d tbat 

. motor pumps aatmOD~bloc pumpsets are 
',. _ereat aDd aot the same. I atso brlDa 

it to the notice of the Minister that 'since 
the introduction of excise duty on electric 
motors as well as 00 power .. driven pumps, 
the method Q.f manufactut4: ~ and the main 
purpos'! for which mODobJoc pumps are 
produced have not changed and thus no 
new product is being produced. Hence 
the classification of the monobloc pump-
sets does not require any cbange in tbe 
interpretatjon with reference to the manu-
fact lIre o( monobloc pumpsets and their 
component parts due to the intronucnioD 
of the new Central Excise Tariff. The . 
present trend of th.! local Central Excise 
Department to try to hold tbat electric 
motor comes into existence in tbe manu-
fact ure 'bf monobJoc pumpsets and the 
same is classifiable under Headioa No. 
85.01 and is Jiable to duty as such is not 
in order. Immediate intervention 'of tbe 
Minister is necessary to tbis problem. 

12.16 hrs. 
» 

[MR. DEPUTY SPEAKER in the .cholr 1 

(vii) Need to look iDto tile lDethod I of ~ 
d'agnosis of AIDs. . 

DR. A; KALANIDHI (Madras Cent-
ral) : With reference to an article on 
AIDs in the Hindu dated 16 September, 
1986 written by tbe eminent Professor 
Dante Mathuranayagam of the Apollo 
Hospitals, Madras a few points are worth 
raising on this floor. 

Tho WHO clinical method of diaposil 
of A IDS used in Africa and other Third 
World countries is loose; wide-l'8l)gina and 
not specific to the disease. Large 
numbers of cases not having AIDS will be . 
diagnosed as ha .. inl AIDS thereby artifi-
cially inflating tbe figures for prevaJcDce 
of AIDS in· these countri~s. 

WHO claimed at the II Annual World 
AIDS Congress at Paris· tbat there are 
50,000 cases of AIDS in Africa and tbe 
Director General 01 the WHO bas estima-
ted ioo.ooo cases in the world iii a refe-
r.enco to so-eaUe<t unreported cases. .. . 

Followioa • direct enquiry .to the 
WHO by . the. aUtbor of tho ~tic: .. 
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Matter. untfer 

in the Hindu, the. eminent Prof. Dante 
Mathuranayagam, the WHO has admitted 
that their estlmates of AIDS in Africa 
were not bas&~on the WHO/CDC Qfficial 
definition~ but were very. "'rough case 
estimates'" obtained by using estimated 
seropositivty for AIDS to predict number 
01 cases. This procedure has no vahd 
scientific basis. 

The Indian Government may take up . 
this matter with the WH 0 and the African 
countries involved. 

1. A ca~e definition must be for-
mulated perhaps wIth advice from 
the CDC and the WHO. 

2. Advanced diagnostic procedures 
must be made available in selec-
ted centres with emphasis on 
quality rather than quantity. 

3. Laboratory testing shouJd be done 
under idea] conditions e, g .• 
prompt performance of tests, 

• proper storage, serum samples 
etc to avoid false positivity. 

4. Define the economics of testing 
all blood donQrs for AIDS. If 
not economically feasible, identify 
higb risk groups for AIDS ID 
Indian donols for exclusion. 

5. A .countl-ywide publicity campaign 
to warn against the use ~f 

improperly steri1ised needles and 
syringes In hospitals. mass 

• immunisation campaigns and 
private practice. 

6. All the foreigners should be 
screened to excludt: aids as al .. 
ready a foreigner reported to have 
aids in Sri Lanka bas been depor-
ted. 

[Tran,lation J 

~ (riU) Need to consider the situation 
aria'og oat of tlte fetal .trike of 

the G01'eroment employee. 10 
V't"r Pra desb. 

SHIll AIlIF MOHAMMAD KHAN 
(~hr.aicb) : ~r. Deputy Speaker, Sir, I 

kule 3'7 

want to draw the attention of the House 
to the following matter under Rulc 'J77. 

It is provided under Article 355 of the 
... Constitution tl1at it shall be tbe. duty of 
the Union to protect every State against 
internal disturbance. 

In Uttar Pradesh, the 16 days old 
complete strike by the State employees bas 
created a very serious situation there. On 
account of this strike. the work in offices, 
courts and hOspitals bas been completely 
paralysed. As the essential services have 
also been affected, the people are facinl 
numerous difficulties. Though tbe!"" State 
Government has declared tbis strike illegal, 
yet this declaration has made no effect on 
the §triking employees. Presently, there 
is a Constitutronal, administrative and 
economic crisIs in the 'Cntire State. 

Through this august House, I would 
urge the Union Go~rnment to examine 
whether within the Constitutional para-
rueters; it has not become des r lable to 
Intervene immediately in this matter, and 
whether the administration has stopped 
working in con sonance with the Constitu-
tional provisions and has not a situation 
arisen, mentioned in Article 356 of the 
Constitution 'I 

(ix) Need to revise 'be pay scale of the 
Voilersit)' teachers in th .. e &:oDotr),. 

PROF. CHANDRA BHANU DEVI 
(Balia) : Mr. Deputy Speaker, Sir, I want 
to draw your attention to the following 
matter under Rule 377. 

The reports regarding the demonstra-
tions and tdbarnas' by the teachers of tbe 
Universities 10 Delhi aud outSide bave been 
received. They have been demanding 
upward revision of their pay-scafe for a 
long time. One of their demand, inter 
DUa. is that their pay-scales whicb were 

fixed 13 years ago by the Universlt), Grants 
Commission should be revised. Even 
after a period of 13 yearl, tbelr pay scales 
ha'Ve not been restructured. The Govern-
ment bad assured that tbtpioa in view tbe .. 
iDcreasioa pri eel anc1 other matters, tb. 
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issue of revision of pay-scales will be con-
sidered every se ~en years. The report of 
the Malhotra Committee bas also perhaps 
boeD received by the Government but even 
tben tbe Government bas Dot taken any 
final decision so far. 

I would request the Education Minister 
to grant the revised pay-scales to the 
University teachers at the earliest. 

1220 hr'S. 

STATUTORY RESOLUTION RE : 
DISAPPR.OVAL OF COAL MINES 
NATIONALISATION l;..AWS (AMEND-
MENT) ORDINANCE, 1986 

AND 
COAL MINES NATIONALISATION 

LAWS (ADMENDMENT) BILL, 1986-
contd. 

[ETlgUshj 

SHRI SRIBALLA V PANIGRAHI 
(Deogarh) : Mr. Deputy Speaker, Sir. I 
rise to suplJort the Coal Mines Nationalisa_ 
tion Laws (Amendment) BiIt, 1986 brought 
forward before the House by the hon. 
Minister for Energy. The Coal Mines 
Nationalisation Laws (Amendment) Bill 
refers to two Acts which are being amen-
ded i. e. (i) the Coking Coal Mines 
(Nationalisation) Act. 1972 and (ii) the 
Coal Mines (-Nationalisatlon) Act, 1973. 
There is in fact notbing to oppose the 
amendments brought forward by the 
bon. Minister. The amendments only 
seek to clarify the iatention of the Parlia-
ment keepinl[ in view the judgement of 
different Courts including the Sopre.n1e 
Court Judgement ill the Bhubaneswar 
Slogh's case on payment of value of coal 
stocks lying in the mines at the time of 
nationalisation. 

There has been some criticicm from the 
other ,"sid~ of the House that the hon. 
Minister should Dot have come out with 
an Ordinance. They ba ve not challenged 
nor opposed tbe:: cOJ,lten's of this amend-
ment BiH. What they have opposed is 
th, promu)aation of the Ordinance and 
that bas been made amply clear by the 

bon .. Minister that there was no way out 
other than coming out with an Ordinance 
since there was a directive liVeD' by tbe 
Supreme Court to enrorce somethioa 
which would have meant double payment 
to some of the coal mine owners and' that 
would baye been given effect to berore the 
J 7th October. Since tbe House 'was Pot 
in session. What else could have beeD 
done wit bout i'esorting to prOlDuJaatioD of 
an Ordinance? In fact, there is Dothina 
to oppose and that way also there is !1o 
opposition from either side of the House. 

Also, while commending the Bill for 
consideration of the House, the bon. 
Minister bas observed that every time there 
is a Coal BiJ1 in tbe Hou~e, the entire 
gamut of the Coal Industry is beiDg dis-
cussed. I would say that the hOD. Mini-
ster should not grudge a discussion OD 
different aspects of the coal industry be-
cause the House rightly utilises the oppor-
tunity to discuss the different aspects and 
hone Members give their valuable suges-
tions also as to how the working of the 
coal industry could be improved UpOD. 

While supportlDg the Amendment BiU" 
I would like to ask wh~ abundant precau-
tion is not being taken by the Govern-
ment. particularly by those who deal with 
the legal aspect of it at the time of draft-
ing BIlls. I am constrained to observe. I 
am pained to observe, that, since ]969, the 
Congress Government under the leader-
ship 01 late Prime MInister Shrimati Indira 
Gandhi has brought forward so many 
progressive legislations like bank nationali-
sation, abolition of privy purses, etc., but 
on some plea or the o(her, on some 
pretext or the other, almost .all the prog-
ressi'oe laws have been chalJenged In 
different courts including the Supreme 
Court. In 1972-73 when the coal indu-
stry was being -nationalised-it was iofact 
nationalised-Government should have 
been very careiu) at the time of drafting of 
these Bills-the Coking Coal Mines 
Nationalisation Bill, 1972 and also tbe 
Coal Mines Nationatisation Bill, 1973-50 
that there should not have been some 
loopholes provided or opportunity provi-
ded for tbe coal vested interests, that is, iD 
this case the coal-mine owners, to aaitate 
the matter in different courts. including 
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tbo Supreme Court. Now, wbatever bas 
__ cIoIMt bas already beeD done. Hence-
foI'watd~ I would reguest tile Mi.Qister; 
ab\mdaJlt care and caution will have to be 
oxorcisod while drafdne important legisla-
tioos. 

Now. coming- to the workins of the 
coal industry, the hone Minister should 
not arudae a discussion, a detailed discus-
sion, on different aspects of the eoal 
industry because tbis is very vital from the 
point of view of national economy. As 
you know, Sir, power is at the root of 
eveeytbillg- progress and prosperity of the 
country-aDd for power generation coal 
is tbe basic input. Wt"have plentiful of 
coal reserves In our country. Si~ce 

nat ionalisatioD , for the last about 1.5 
decade, 13 or 14 years, we have made a 
lot of strides in the coal industry. The 
production bas been almost doubled; the 
socio-economic conditions of the workers 
have registered remarkable improvement; 
their wages have been increased manifold. 
Bot at the same time we are far below the 
requirement and expectation and it has to 
be admitted. Our record production was 
in tbe year 1984-85- it was of tbe order 
of 147 million tonnes-and even with our 
baving a record production in that )lear, 
jn 1984-85, we were below the expectation 
or tHe target. The target was revispd at 
152 million tonnes. Originally it was some--
tbing about 164 million tonnes, it was 
reduced to about 152 mill on tonnes aDd 
even tbat 152 million tonnes could not be 
achieved. 147 mi11ion tonnes was the • 
record production. 

MR. DEPUTY SPEAKER: Please 
conclude. I have to accommodate many 
peopJe. When' you are takina a Jot of 
timo, I will have to give so much time to 
other speakers also. 

SHaI SRIBALLAV PANIGRAHI : 
There are not many members to speak 
on this. I am just starting Sir. 

MR.. DEPUTY "SPEAKER I am 
-vcry lorry. you ba vo already taken ten 
minUl". 

2M 

SHRI SR1&ULA. V PAl4frORAHI: 
Kindly cbeck llP tbe watch sit. I bave 
not taken t~n minutes, I bave takeo only 
five minutes. Please give me another five 
to soven minutes. 

The growth in prod9ctioo fn tbe coal 
industry has been lomcthins about 5.3% 
in the 6th Plan and our expected erowtb 
in the 7th Plan i! just the double-some-
thiog about 11 0/0-- At this rate if we 
continue in this field we wi)] be havio. 226 
million tonnes of production at the end of 
this plan which is again a short of ~he 
minimum worked out requirement which 
is 236 million tonnes by tbe tUrD of this 
pJan_ We require 236 mtJJion tonnes of 
coal as against OUI' target of-225 or 22) 
mi11ion tonnes. 

From all the existing coal mines we 
will be getting only about 66 millioo 
tonnes. So, to reach thIS (araot also we 
will have to depend on new projects, new 
mines for the rest of .about 160 million 
tonnes. 

I would like to put a question to tbe 
Hon. Miolster. I know his sincerity, he 
is very sincere, be is anxious, he bas 
expressed anxiety very rjgbtJy~ over how 
things can be improved upon. Are we 
really making necessary preparations in all 
our new units? What is the problem in 
the coal industry '1 It is, Jow productivitv. 
How to bring down the production cost, 
how to improvo tbe quality of coal and to 
remove the ash cQntent, how to evolve a 
new t-chnology in this country, how to 
make the stee1 plants and other facto!ies 
not to depend on import of coking coal 
from Australia or Canada and to see that 
our own indigenous coal will fit into our 
steel plants etc? I have all the fisures; 
but I am afraid to give it because of the 
way you have started ringing the bell. 

MR. DEPUTY SPEAKER : You cAn 
Ii ve it in wri ting. 

SHRI SRIBALLAV PANlG«AHI : 
The challenaing situatioa that is abead of 
tbe Government in relard to coal industry 
is to increase productivity, is to brina 
down the productioD cost and aiaiD Is to 
improvQ the t~IIAoJ(),)'-apa plsp to 



improvo tbo quality of coal by letting up 
washme. at pk..bea<k etc. I 

A. I told you, there are two reasons 
for low productivity. The OMS-i. e., 
output of a man per shift-is 0.86 tODnes 
in 1984-85 in India as against 2.S tonnes 
in Australia. Secondly resource constraint 
is tbe bigest factor We have to moder-
nise our equipment, we have to medernise 
our system, we beave to modernise 
our coal mines in different area. and 
tbat way we have to improve. There are 
many other aspects. I bave always 
insisted on evo1vina. a new.work culture 
in tbe pubJi~ sector as a whole and more 
so in coal sector. There should be in-
volvement of labour in the manaaement. 
A sub-group- of tbe Consultative Committee 
attached to the Ministry of Energy has 
lone into some aspects of tbe working of 
tbe coal industry. Its report has been 
discussed once in that committee and DOW 
it is with tbe Minister. I would requcst 
him to make a careful study and implement 
Its recommondations. The coal industry 
as a whole wi II benefit therefrom. Sir. 
not· only inflated production bas been 
shown but also accounts have been mani· 
pulated. These things bave ,to be tlabte-
nod up. Managenal failures have to be 
plugged. The financial procedure bas to 
be strictly cnrorced. loternal audit system 
has to be strengthened .. 

FioaUy, Sir, OSI has come out recently 
with its survey report. It shows a huge 
coal reserve of 2343 milHon tonnes in five 
States. Out of this as much as 925 milIJon 
toones reserves have becD sbown In 
Orissa. With anguish and paint I brill8 it 
to tbe ~otice of tbe bon. Minister tbat till 
today Orissa with such good reservCl 
remains utterly neglected in as much as 
thert; is Dot even a Division far from 
speaking of a company in Orissa. There 
should be. subsidiary coal -company set-
up in Orissa WIth two Divisions-ono at 
Ib valJey aod tbe other in Talcher area. 

Sir. as you are rinaina the ben with 
these words I support the Bill and Con .. 
elude. The Minister incharae of Coal is 
quite cnthusiastic and we have a lot of 
expectations from him. Wt: believo hat 
a aew work tulturc win be act evolve4. 

With labour p~lrticjpation and tiehtening 
the mao8JCDlOnt there will bo better results 
aDd he will be able to elf'ectiveJy meet the 
challenge. or course, necessary financial 
support win have to be given to the 
Ministry of Energy. 

SHRI NARAYAN CHOUBEY 
(Midnapore): S.r. as comrade Geera 
Mukherjee explained earlier our intention 
is Dot to oppose tbe contents of the Bin. 
We have brought this motion of dis. 
approval because t,remendous delay bas 
taken place. ~lthough the Mialster has 
explained the reason for tbe delay yet we 
are not cODvinced. I am of the view tbat 
tbis delay is ma'nly due to tbe bunsling of 
the bureaucrats in the Ministry of Coal 
and Mines. 

Sir, J wiJl make a few points which 
win belp the Minister to realise the condi-
tions obtaining 10 tbe coal mines. At the 
outset I would hke to say a word about 
the policy on coal mines. We find enough 
coal staanates at the pit heads. Then 
through an internal circular you said DO 
more increase of production. It was 
happening a few years Back. Then you 
said there should be increase in produc-
tion. 

Sir,. coal is the most natural indIgen-
ous energy of this country. We cannot 
play with coal. There should be a certain 
long-term national plan for this coal 
industry which should be evolved by 
discussion with all. 

My second point is that in the old 
collieries of Bihar and Bengal we are 
faCIDam any problems and tbe Minister and 
tbe officers bave come to· the concJusion 
that it is main)y the problem of labour. 
It is not that. These days our Minister-
who was very mucb an exponent of public 
sector earlier- is little bit frustrated witb 
tbe performance of tbe public sector. He 
is gradually leaning on the private sector 
more and morc. Wbcnc'Vcr there is a 
problem, there is always a tendency to 
blame the workers and the trade unions. 
Bat actually in West Bcnpl and Bihu, ahe 
problems which we face today in tbe collie-
ries arc 4ue to tbe private owner$ who 
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have been operatiDI tbere ror a NlUlbet of Evon jobs lite" ... ,.. et.at. .... ttta- -pit 
years. The mininl was 400. by them in to the lodowns which was MID, deoe by 
an UJlPlanacd, ruthless and haphazard She departmental tranapo,rt, Qe beil), 
manner. Therg are cert,_in milkmen, who done by coa;tractor.. I ur.ae (fhat this 
draw milk from tbe cows by aiving fnjec- should not be done. We wallt' .Un_prove-
tions. They get more milk, but tbe cow .meat is production. but at tlto same time. 
which 'was to live for twenty years, lives tbe Govemmeat shoutd Yep .in view that 
only ror five years. Exactly in the same while increased production is welcome. 
way, the private colliery own~rs of Bengal unemploymeDt also. fa one olthe blucst 
and 'Bihar. have behaved. And it is for problems faciD. Ibdia. Wbeaever you 
that reason that we a~ facing troubles in briq PlecbaDization. kindly keep iD view 
thatJlrea. Ha~ the natipnaUzation been the uaemployment problem io the COUDUy. 
done earlier" the problems in these areas We have been told many timos that tber. 
would bave been mu'ch leas ? is one lakh surplus Jabour. We .have. been 

beariJ:la tliat for ttie Jast ten yean, Ua fact, 

The Minister knows that the entire 
t.!>wnship of Raniganj Is sinkina. It is not 
because of tbe Government agencies, but 
because of the disproportiOnate pd bad 
mining by the private colliery owners. 

There is anotber point regarding the 
illegal coal mining of Brbar collieries. He 
knows it very wen how the coal mafia"" 
operating ia the Dbanba4 area. There is 
no BhllTllt SarktU or BIhar Sttrkar. but it 
is mafia larka,. You wHI be surprised 
that in Dhanbad town you would not find 
any stalls for sening coal. It is Dot tbtre; 
you bave to take coal from the 1ftafia. 
I f anybody gets a licence for such a -sta U 
there, be is likely to be killed by the mafia. 
There is DO licenced staU for seUin. coal 
in Dhabad. You can find it ror yourself. 
Anel this mafia is operating under the 
protective wings of tbe Tulinl party. if 
this party can win the elections, kill the 
workers why can ~t tbey control tbe 
mafias 1 I do not know if it is because 
of elections. 

Farfhly. most of the safety measures 
in these q,lIieries 10 by default. Reeo-
mmellclatio~s of the safety conrerences 
remain on'y recommendations, they are 
Dot implemented. I request the bon. 
Minister to go throush an the papers and 
see that tb_ measures as recommended by 
the Safety Conrerences are implemented. 

Then, we arc Dot against mecbaaiza-
~ion. If mechanization brlnas safety 
measures aDd increased production, we do 
Dot disaarec with it,. but tbe tendency of 
inducUQI' private qencies in file coal 
mines as also fa otber areas i. uncalled 

from the time of Sui K. D: Malviy.. All 
tbe uade umons lacludiq t.ho JNTUC 
have beeD w8.Dtina to kGow tho broak up. 
May I request the Minister to ai1re us the 
break up as also to aU the uDioDI, so that 
we can sit togethu and belp in .bsoibtDJ 
.11 these workers, where they can be 
sbifted. 

Participation of workersin tbe manqe-
ment is one of few subject. of 8hri 
Vasant Sathe, bat he has felJed to imple-
ment it. 1 do DOt know why. Some 
trade unions itfcludmg AITUC have liven 
some pl'opesals. But 1IOme other "UDions 
have Dot "liven him .. -belpina hand 88 tbat 
be can impleatent it. Whateva- be tbe 
reason, why should a proper aDd COITfCt 
cause continue to suffer 1 I .Iso .. 
want that you should tDduct labour in 
masagelDoDt,. marketina, production and 
so on. Our.. hOD. Minister is very much 
in favonr of participation of labour in the 
maoaaement. If you waDt to save the 
public sector, you know very well that you 
~h,·uld ind.ud committed peopfe. If you 
induct iDto public sector those. people who 
are tJot committed to public seCtor but 
committed to private sector. and if you 
expect.them to make profits for ,fJubJic 
sector, such eXfCutives will create havoc 
in the public sector. 

You should allo DOt compromise with 
corruption. Sometimes,ou MY, "What 
to do, 1111 will COIbbfue ••• and·so Oft·', 'You 
try to fiCht corrup1lioa as it lIHtuJd 
be. . 

:y ou Qlust 'tmplnYtnt tlte . hifartit. 



a,reemeut of 1983. It i. Dot yet t81P1e-
·meated. It was aateed that jobs should 
_ ... t-o- t1M dependent. of tbo cmplo-
)WI wile would be MtlriJaa. Youl; Mini~ 
stu ..... "'" it;, Law Depad10eat q • .ced; 
aU the 8UItIMJ ol·~Qbijc BDf.,n.e. alao 
•• ul .IIut~ ... 80t implemented. When 
........ nt is reKh.ed- aft .. aJOOI stna-
.... -aacI even wbea you have siaacct it, if 
,_ do eot Implcmeat it, bow do you 
.... 'be WQIIk ___ to remaiD silont 1 TIJat 
is why uotJMc striko took place i. J916 
&lid you pr0miu4 to "avo a _\ape ... 
them. But tbat dialolue nevor took plaee. 
Wlaat .t&ad. in YOW' way to- bave a dia-
lope wltb tbe workers ? 

I ha_ just .gao more point. U nocong .. 
laic mioea in West Beapl are mostly 
faoiDa ~Iosw:e. We are 110t ss),iq that 
u~Domic mines should be allowed to 
coodDue. \' e do DOt say that you shoukl 
coQtioue to have more u4 more Jotses. 
But wba is your proposal to aesorb tbose 
workers? How are you givinl to taokle 
thie ~o~m? I bope you win look into 
t his aspect. 

I bave raised all these points hoping 
that the hone Minister will aDswer them. 
With rogard to the poin t that is fIlost 
favourable £to him. v~ participation of 
~ork., in manaaement, I would like to 
know -as to what difficulty you are facing 
aQd bow you are trying to overcome the 
problem. 

(TranJ/ol/on] 

SHlU ItAJ IC.U MAIl RAI (Gh06i) : 
Mr. Doputj' Spoakcr, Sir, I riao to SUPpOrl 
tile _eodi0l BtU introduced by the hOD. 
Mieiuer of Eaer8)t. to replaeo the or<li· 
DaQGO iI&uo4 by tbe President in the moath 
of OCt.ber a.4 I thank you for livin&- me 
tbis optortuaity to apoak. on ",,5 B,U. 
Tbe .... oI"'hoO I.,r -disapproval moved by 
SbriQMli Oeeta Mtakhorjee is, "in DlY 
opinion. Dot at all justdied. 

The coal indUstry was nationalised in 
1912 and 1993. After tim. snorat dis-
CNItfIIroies aad cODtradictions arose 

. ,.-uMIat hi dillcUldes-_. crIMi., ..... 

JuUies. Tberefore. wire. some verdkts 
of tbe courts 10 apiost tho Government 
it becomes CSSIDDtial for any Ministry to 
brina an amenClittg BUI in. order to rectify 
the position Hence, I support the present 
amendin. BUI. 

Coal is a very important commodity 
jn tbe country. It is used in bi, indus. 
tries 88 weU .. for domatic purpOMl • 
Therefore. Ooveromeat Ihould pay maai-
mQJD atteati_ to it. At pJ .. , coal W 
not npplied at all and at ot ..... "-
&VIllI" is lets than &lie requifemeau. S~h 
pI ... should, tlaeJ.efol"e. be Idoatiled aad 
t~ Ilea. Minister mut _sure tbal t ..... 
ahQltaaoa arc remo~ed. You ar. well 
aware thaI feJJiDI of treu bas boea baanect 
t. protect cnYironmeot but at tbe IaIbO 
time LPG is alao not available in adequat. 
quaatity. It is, therefore, esseatial to 
mate coal availa9le for domestie purposes 
at elloaper rates. As you know the 
demaud for coal is on the increase. 
Accmdinl to the experts, by the year 
2004-2QOS its production wiJl touch 227 
million tonnes The HoD. Prim. Minister 
bas taken upon himself the responsibility 
to achieve pJ'oal'OSS in tbe- 21st century 
and tbe senior Ministers are assisting hilD 
in this endeavour. But coal production 
bas incrarsed by only 5.51) per cent in the 
SiXth Five Year Plan and an illCl'oase of 
11 per cent is envisaaed during the 
Seventb Five Year Plan. When we see 
tDis r,te of progress we (col as if we shaH 
not be able to -=b;cvo our target. There-
fore, it is esse.tial to increase coal produc-
tion today so tbat ,oople could derive its 
benefit.. Tbe production at present 
has beeD yery aood- and a fecol'd produc:-
(iOD of 147 million tODoes has 
been acbieved, beating aU prcvious 
records. The previous record was 
138 millioD too~. It is very heart. 
eDina to kaow that the coal Induatry 
is aettiol to muoh of oncouraaernent aDd 
I am tbankful to the Government fol' it. 
However, in spite of tbe fact tbat aU the 
uoits of E C.C.L., B.C .. C.L .• W .. C.L. 
C.C.L., N.E.C.L. are cDlaacd in iocrea: 
siOI tbe production of coal, our require.. 
ments are not beina fulfilled. The situa-
tion in the vinal" is- very bad. The bricks 
bave become veey costly. The Rea. 
Prime Minister bas said tbat food .ad 
.... lter are tbe two basic acedt or lif, .. 
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We have .become sell-sufficient in the 
matter of food but there is stU I a ar.at 
shortage of houses in the.rural areas. A 
subsidy of Rs. 2000 is made available' to 
the poor falmers and members of the 
Schedule Castes and Schedule Tribes, by 
the Central and the State Governments 
for house building purposes but tba t is 
not adequate for construction of a pucea 
housc, as tbe prices of bricks have Increa ... 
sed considerably. I would request that 
it would be a proaressive step il cheaper 
coal is suppJied to tbose brick-leilds wbere 
brtcks are produc~d for the purposes of 
constructing houses for the poor with 
Government subsidy so that 
prices of bricks for them could be 
reduced. For tbis, the hOD. Minister 
should find a way so that certain kilns 
could be set up which Qlay be supplied 
cheaper coal for reducing the rates of 
bricks and thereby making available bricks 
to the poor who may be able to cODstruct 
pucea houses. Otherwise Government 
assistance will beeome useless, for kucba-
eha bouses do not last for more tban It> 
years. Once brick houses are construc-
ted, it win be of great use to thcm. 

Sir J coal production is dccr\!asing 
today and it is not UplO the desired ex ... 
tent. It is so because the latest machi-
nery is not available with us. The latest 
mining equipment used in PolaDd, Nor ... 
thern Europe, United Kmgdom, Australia 
is not avaHable with us. I would request 
the Hon. Prime MinIster and tbe bon. 
Ministers of Coal and Mloes and of P1an ... 
ning to allot whatever amount is required 
for acquiring latest machinery for the 
exploration of coal. Moreover. I would 
SUbOllt tbat our mines have very low out-
put. I would urle the officers that the 
employees should be given more facilities 
and tbe working hours should be increased 
in a manner that more, coal is mined i.n 
a single sbjft~ so that the taraets arc 
achieved. 

With these words, I conclude and 
and thank you for living me ar opportu. 
Dity to express my opinion. 

SHRI THAMPJ\N THOMAS (Mave-
likara): Two aspects I would like to 
bring Gut; on e, there is an ordinance 
issued. before tbis ameDdiDl Bitl. Of 
course, it is stated that since 17th 'October 
was the crocial date and since Parliament 
was Dot in session, an ordinance had' to 
be brouaht in. I would like to know 
tbis: after the Supreme Court' decision. 
did ParJia(Dent meet? If so, why was 
this not brought in, in time ? 

Of course, in emergencies, the Execu-
tive bas the power to use tbe ordinance-
making power; but once again I would 
stress the pOint : the power to promulgate 
ordinance wi" have to be used very 
sparinlly : and any \use of that power is 
an encroachment 'on the powers of this 
House. If it is clarified tnat after Sup-
reme Court·, decision there was no meet-
ing o("Parliament, aod hence there was 
no opportunity to bring it beret of course 
the Executive stands justified. Other-
wise, this should not happen in the 
future. 

Secondly, I would like .. to point out 
how cases were prosecuted before tbe 
Supreme Court's decisioD~ Tbis bas to be 
investigated. There are occasions when 
briefs are given by public undertakings, 
and they are defended by 'awyers in 
various courts. They are not 
properly defended, and ultimately, 
public money is involved i.e. disburse-
ment has to be made from public 
money, to private persons. It Is quite 
common when a compensation case is 
there, some land is acquIred for - the pur-
pose of public undertakings and fiinally, 
it appears that whencvt!r it goes to the 
courts, at every stage double or three 
times the payment has to be made. If 
that is the case, once again I request tbat 
Government will bave to be alert on ·all 
tbese lbings. If it bas bappened ron that 
account, that has to be i ove stiaa ted , and 
a proper machloery will have to be crea-
ted for that purpose. 

In the amen4ina Bill there i. nothina 
much to oppose. it is DO]Y a natD.raJ .. dliD,. 
But at the same time I would Ilk •. UJ (Cr.r 
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to the position (jf coal mines in this coon- around a mine is a"80Iutely necessary. 
try. The bon. Minister will have to study The -health condition tberein and t,he liv-
.be question of coal and its ownership by ing condition therein ba~ to be improved. 

, the nation. For tbis purpose,· some effective steps 

I subtttit that the,e bas been a lot 'i)f 
discussion about tbe' point telardiDI pri-
vat~ mining whic~ is takina place. Why 
is it takina place 1 How is it possible? 
If coal is. national pr~perty aod its posse-
uion can be thete only with a proper 
authority t and if anybody 'in aoy case, 
wherever it may be, process~s coal with. 
out a proper document anC! that coai is 
cODfiacated and made national wea It b, I 
t-hink tbis can be prevented.· I do not 
know whether there is aoy law to see 
tbat coal possessed by somebody witbout 
proper documents caD be taken as natiP 
onal wealtb. So, I submit that coal has 
to be declared as national wealth; and no 
private perSOD should possess it without a 
proper authority of law. If that part of__ 
the law is implemented, or if there is no 
law by brioging in such a law and imple· 
mentio8 it, private miRing, private selling 
and private marketing can be curbed. 
Only because there is a possibility of 
marketing it, it is possible for the mofia 
to do this, to se~l it aDd make money. If 
tbe possibilhy is not there, the private 
operation would come to a standstill. I 
suuest that action may be taken in this 
matter. . 

I"would like to point out tbe difficul-
ties of people who are IhinJ in and arou-
nd ahe mine areas. There is not even 
4rink";nl water facility in the mlOlDg 
area. It .r bas been reported by various 
committees whicb have eone into and 
studied the matter, tbat a majority of 
people who II ve there are suffering Jrom 
various types of diseases and occQpati. 
onal hazards sucb as silicosis" neomicosis" 
ftucrosis and all tba t. This bas heeD 
reported in various papers. So, in and' 
around a mine, a poor community is 100-
erated. People wbo are in and around 
tbese areas are very poor. They have 
no livelihood. They steel some - coal" 
iive it to some people and pool it together. 
Sontet.ody takes it away. 

13.00 lar •• 

" 'Tbey lot a livelihood. -as a result. of 
Utat. So,. wd, of tM area ill and 

will have to be taken~ by the govern-
mente 

{ Translationl 

SHRI SALAHUDDIN (GODDA): I 
support tbis Bill and would like to an_I. 
'yse it in a few words. It aeems tbat there 
is DO likelihood in future of ameadiDI 
this BII,LaDymore. I live credit t~ th~ 
hone M'rnister Qt Energy lor amendl1ll it 
by ta iDS a bold step_ Tbe Coal indUitry il 
facing a 'serious problem. Our ,~oaJ produ-
ction was 77 million tonnes in 1973, which 
bas now doubled to 154 million tonnes 
whereas tbe labourers wbo were getting 
Rs. 16 at tbat time are now getting Rs. 96 
which is a 6 times increase. The picture 
before us is very serious. There arc 
about 6 Jakh Jabourers in our Coal 
Industry. I would like to teU the hoo. 
Minister that at least SO per ceat of the 
staff ~is surplus and would like to SUUe8t 
that we can improve the situation by 
diverting the 50 per cent workers. Unless 
you take a bold step, I do not think that 
you would b: able to briq any improve-
ment ill this Industry. I do Dot ask for 
their retrenchment. Instead, we should 
bring those persons to the dead con,erics 
by revising their rules. You can entrust 
these collieries to the State Governments 
concerned or to private agencies. Though 
50 per cent of tbe staff is surplus, yet we 
are Dot gettina the required production. 
We also have world figures before us. In 
Australia, the producfion is 14S miJlion 
tonnes but with Jesser number' of Jabour .. 
ers. Tbe people also complain tbat olir coal 
is sub- standard which affects power pocr-
ation. Some days ago. I had been to 810-
grauli. There I witnessed a stranae tfllng 
Tbe State Thermal Power StatioD bad 32 
per cent P.L.F. and the Central Tb~a" 
Power Station bad S2 per ceot P.L.F. I 
visited the Renu Sapr Plant of Birla allO 
which had' 100 percent P .L.F. thouah 
source or supply for all these three is Sin-
atauli. I fail to underst8Jld bow the P.L.F. 
of tbc State Government and tb. Ccatre 
is 32 aDd 52 respectively. You mould 
mat~ ~ eDquiry to ascertain its ca .... 
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(Shri Salahuddin] 
The 'diJfoteaco oi S to 10 pcrc~ is admi-
ssible but the dUfctencc between 30 and 
IOU P:L.F. i. too much. 

HOD. Minister has introduced tb. 
Coal ~iDes Nationalisalion Laws (Ameod-
meal) BiU in tbe House. He deserves 
cooaratulations for the measures h. wants 
to tat.. Ho Ilas done • ~adabJe 
WGIk b, introduciBI thi. BlIl. \PrevioUSlYr 
..... we,. mMlin& at a Ion. AI_pith 
lilis I would aiao II ke to say that at 
pre8eIM we do not have aDY sco~ for the 
8Op'bisticated tocloG!ou ill our fountry 
aad we cannot improve. tbe sitUation by 
..... it. I have e.perioocOca 
it mJSOlf it various Rtaces. Unloacling 
_4 Joactiq of coal in a w&IOa 
we eci,_ done ill a mia.ute. la SUa-
puH a rack was bUed completely within 
60 minutes. Oa my query as to 

. wilt' tlloIa macbiaes wortb crores. of rUj)OeS 
~ beiq IISCd for one bour only, I was 
tGkl tbat due to 1af;k of capacity the joad-
.. aad unloa.diDi work could DOt be taken 
up foe m.-e time., As a result the macbioe 
romaiDs uuused for 23 hours .. day. 
TbucIore, I do not recomme.d use of 
medel'll techaotou in any of the States 
.. __ we caaoot full, utilise theic potea-
titality. Wit. these words I support the 
c.t. Miaes Nationalisation Laws (Amend-
1I1Dt)"_U. 

SHIll BHADRESWAR TANTI 
(K.aliabor) : I thank you very much for 
pv.ina me this opportunity to participate 
in.this debate on tbe Coal Mines Nationa-
liIation La .... s (Amendment) Bilt. 1916. 
My hulllble submission before this aUJust 
.House is tbat we are almost evory day 
8IDODClilll tbe laws time aDd apiD 
ane! we" have been bOP1Q1 for 
~. better tomorrow.. But wbether tbe 
people at Jarae. particularly the .. orkina 
clanea or t~ workers in the variolls indus-
tries and coalmiDes are beiDl benefited by 
tbeIe laws aDd amended laws, i. ,be ques-
tioa. TIle people who have been work-u... particulaiJy the workin& classes in 
"-ooalaie. tbey arc just liviq. below 
CJw. .... 4.r 4 life or shall I say a .ub.atao- . 
4anI HI.. lie.... I bay. _D fa 

Meraberita coalnriDe tbe workinl coudi-
tions are very bad. The Hvlui cGDCIitiOft! 
aTO wry poor. No (atilit •• or ameaitie. 
arc provided to tbe workers. The wor-
kelS 10 to tbe ~oa1 Gaioes &04 they are 
away 101' m.ont thaD ei&,ht or ~ nine hours, 
aDd tlle family memt.ers do ItOt know 
when tlley will dome .bact from the dee&, 
of tbe coalmi~. When he comes batk 
home be does not eet tbe mio.iDum racili-
ties for a decent UViD" just to Jive fiie a 
human befJl&. Therefore. they sbould be 
Ii veo all amenities; me,dica) facilities. t"eir 
children sbould baye eduattionat facilities. 
recreation places. al1 should be provided. 
Out of the meaare income' provided to 
the workers whether it be the coal ,mine 
workers or the workers in tbe other 
industries. 

By Clause (j of tbe stU. the Sectioa 
17 of the Coking Coal Act is beiDI au.n-
ded, which says, that. 

.•... the services of alll officer or 
other employee employed in a 
eokina coal mine or coke oven 
plant sball be liable to be traDS-
rerred to any other cokiDJ coal 
mine or coke oven plaat and s\Jeb. 
transfer shall not entitle such 
officer or other emptpyees .•.... " 

This is a very serious oae. The officer 
who does Dot like any worker t he may 
take a viudictiv4; or biased view and trans-
fer ooe worker rrom one State to aDotber 
State. This is I- very serious provision 
because the workers who happen to work 
tD the coal mine or company may be 
transferred to some other mioc. just 
because be displeased hilt officer. This 
provision should not be allowed to be 
implemented and I request thelton. Minis-
ter to see that workers are Dot harassed 
by the so-cal1ed officers due to this 
provision. 

Rcaardiq emplo,ment oppodual.tiea. 
wbere coal industcy is jtbet,e. local penODS 
must bo eocoura.aed to lot employrDeat in 
the industry. I bave seen in A__ and 
Me.halaya 1hat unscrupulous contracton 
an4 s.. bold.. baYe bro..... ,eopl. .om....... ,...,.. depc:btio. ·dae Mea) 



youth the emplo1~t opportMIity. 
'Opportunity 'to "toeal youth sbodtd 1fdt be 
"CJWted and Cbey sbnuld be -enCeurqed. 

GovernlllCot must properly Implement 
the-laws. Onl, amendioa the law will be 
of .DO usc. We have so maoy laws so far 
as (:oal and other iadustties are COD4:erned. 
But the Government have failed to Impte. meat tbese laws. nat is why, I submit 

. tbat the Government sbould take keen 
interest in implementina the Jaws. 

SHill ASUTOSH LAW (Dum, Dum) : 
I rise to support the amcndin; Bill. 

Coal is ~qne of the most important 
;udip:DOUS energy sources;o OUT country. 
Not "001, as a source of eDersY but also 
ecOeMnicalJy, coal plays a lJil role in 
~erD India. 

The coal mines were nationalised in 
J972.73. Since tben there wore certain 
aDOI'na.li~ in the A~t. I cODgratulate tbe 
HOD. Minister for proposing these amend-
ments which are the need of the bour. 
Unless such amendments are made~ double 
payme~t bas ~o be made to the colliery 
-owners. 

Takina opportunity of this proposed 
ameodmeat . I am pro,iectina some of lhe 
prob1cms which are now prevailing in coal 
mfne areas. Regardioa production, it is 
true tbat the production bas gone up, But 
it bas Dot gone up to the desired extent. 
Only with tbe increase in production aad 
eftlciency we can brin, about se If-
sufficiency in coal mines and bring down 
prices of coa'. I n order to increase 
p"",uction, two factors play a very big 
role i. e. cooperation from Ih~ Jabour aDd 
wothrs aDd medernisatiou of colliery 
macblnery and equipment. In tho coal 
fields of Bibar and West Bengal, still we 
arc _iDS all the old out-dared machineries 
which are Dot competent enougb to give 
optimum production wbich we require at 
pteaent. Tbert:tore, I request lbe hon. 

'Mtn1ster t() take immediate steps or to maJ(e 
sOOb an amendment in the Act so tbat ~II 
.the 'comeries may 10 in for modenri.tio~ 
or the mac.-,IDCI'Y in order to acbieve 'more 
,NCJuctJon. . 

Anotlaer point is very bal)Ol't1Urt in 
order to achieve more prodoetioD from tho 
coalmina and tbat i. incentive to th. 

~ labour and workers. 

Welfare or a large number 01 ¥loYcra 
in tlac eo&I kid is a very bia quatien. 
We do Dot have social scyurity for tbe 
coal works.. Therefore, it is "lab time 
tbat we daould tIlink over it and proc~ 
tbcm by provWina social "eurity by 
furth r leaislation. if necessary. ' 

~ One of 'Olll hoD. Members talked alleut 
the mafia role. I a~ with -him that 
these coal mafia are crcatiaalot of· .... o-
blems in tbe coal field areas. aut I do 
Dot agree with Mr. Cbaubey who bas said 
tbat only lbe ruJiAa party is aivina protec-
tion to the coal mafias. That is not the 
fact. The po$itioD is this- that tile faUn, 
party is Dot aivilll the J)J'.OtcctiOD but the 
people with vested interests and the «.St- -
while owoers of tbe coal miDes, irrespective 
of their party dftalions, whc1llter tbey be-
long to ruling party or AOt, the), are ai\4". 
pcotcctioa to these coal mafias. These 
coal mafias are Dot oBly oporatina ia the 
coalfields aDd hamporiDa tbe JUoduction 
and movement Qf coal~ but are also operat .. 
Ing pdva&ely. I am sure this is in the 
knowlege of the Minister that even in 
Bihar and in some parts of West Benpl. 
lot of private mining is IGing on -by way 
of rat-boles wbich bas to be stopped 
immediately .. 

Regarding the development aod open-
iog of new coalfields, in We~t BenpJ, 
particularly in B._iaaoj.. there are tremen-
dous possibilities for fUl'ther opeDina of 
nc.w coalfields. After all. by the end of 
this century ~ we will not be in a position 
to provide energy to our mdustrios unless 
aDd untill we can make proper survey to 
find out whether new collieries can be 
opC'.rated or not. So. I request th hOD. 
Minister that proper iavc,liptioD and 
surveys be made otherwise we will face 
tremendous diflku'ty reprdwa the source 
of eacrlY. With these words, I suppon 
tbis amendment Bill. 

[Tr~sltdionJ 

SRRI YOGESHWAR PRA.SAD VOG-
ESH (Chatn) : Mr. Deputy Speal~r. Sir. 



[Shri Yoaeshwar Prasad Yogesb] 

I conaratu'ate tbe bon. Minister for intro-
ducinR an important Bill. Previously 
CQking Coal Mines (Nationalisation) Act 
1972 _ad Coal Mines (I'.:ationalisation) Act 
1973 bad also become necessary. The way 
work was being done in the coal mjnes was 
creating a Jot of -lela I problems and was 
also not fulfit1ing our basic aims. The 
aim of nationahsation was to bring a r.y 
of hope in the lives of thousands of tbe 
labourers of coal mines and also to save 
them from the exploitation by tbe owners. 
These were very effective and result 
oriented measures which brougbt a new 
ray of hope in tbe lives of seven and a half 
lakb people. . 

The second reason for nationalising 
the coal mines was tbe exploitation of 
labourers by big mine owners and illegal 
and unscientific coal-mines. The 
Government adopted scientific techniques 
of mining. It has also prevent~d the 
wastage of coal, specially coking coal. 
This is the fulfilment of the basic aims of 
tbe Government. But one thing I would 
like to submit is that so far \\ e have not 
been able to produce coal of good qualcty, 
tbe r~son being Jack of· right environment 
which is a must in tbe coal mines •. 

Today, there is need of an effective 
communication also in .tbe coal mines. 
There is lack of coordmation between the 
coal mine workers and the managements. 
To my mind, in tbe absence of this coor-
dination, they cannot have faith in each 
other which would nullify the basic aim of 
nationalisation of coal mines. The officers 
consider tbemselves to be a distinct c ass 
vis-a .. vis tbe wQrkers. Therefore, in coal 
mines, we find tbat tbe management and 
the labourers do not have good relations 
which leads to misunderstanding. This is 
Dot the rigbt. Tbe reason is that tbe 
ofllcers who ha ve previously worked with 
tb~ earlier mine owners bave capitalistic 
and feudalistic outlook and as such have 
not been able to adjust themselves after 
nationaHsation Therefore; I feel that 
there is a need of.an effective communica-
tion aDd for this purpose one shouJd live 
~tlention, towards ... afety and productiup. 

Ntltio"alj,a/iolt Law. r Amd,.) Bill 
l{)O 

Every month, there should be ditect ma-
loauc between the labourers' leaders aDd 
the tna'llaacmoDt and it should be dilcusae4 
as to bow production as well as the' atmos-
phere in coal mines can be improved by 
joint efforts. 

A lot of thlDgs have been mebtioned 
just now about mafia" I a]so want· to 
mention few tbinls in this rcgard. There 
is DO doubt that Mafia gangs aro lootinl 
coal mines but in tho management too 
there arc certain people without whose 
collusion Mafia cannot operate lik.e this. 
Shri Tandon perhaps mentioned somewhere 
that first we woutd have to remove the 
mafia from the Department itself. I am 
bappy that at least be felt that unless those 
people in tbe DepartmentWho are protect-
ing tbe mafia are not set rigbt, thinp are 
Dot going to improve. As they define that 
slurry is not coal. They have brought 
this definition from Higb Court and other' 
courts. Such things belp Mafia people in 
their operation. There arc many sucb 
judgements and officers refer to tbem on 
tbe pret~xt of legal opmons. Therefore, 
I 'request that both ty~e of Mafia shOUld 
be taken care of. 

Similarly, illegal mining is continUIng. 
One can find thousands of people carrying 
coal daily on tbeir bicycles. Wbere-from 
they are getting it and where it is being 
carried to? A t bom~ place or the other 

. Mafia is tbere whicb is supplying coal on 
small scale and in this way is running 
parraUel coal mining. This is tbe reason 
why many people are dying in cbapapur 
collieries and such accidents are common 
there. 

I would like to draw the altcntlO.D of 
the hon. MiDlster towards these points and 
tbank you for providing me an opportunity 
to speak. 

[English} 

SHRI BASUDEB ACHARIA 
(Bankura) : Mr. Deputy Spe~k~r. Sjr~ tbe 
purpose of this amendment Bdl IS to updo 
what has been pronounced by tbe Supreme 
Court in its recent judaement. But my 
questiqn is~ why tbis Jacqna wbicb .was 
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there in tbo Coa1 Minos (Nationalisation) 
Act and detected earlier. was Dot recti. 
fied? The erstwhile owners went to the .. 
Supreme Court to claim more compensa-
tion for their st;ck of coal. I am very 
much alainst paying comp. nsation to the 
erstwhile owners because they plundered 
the coal mines by adopting unscientific 
minina and now Coal India Ltd., after 

. nationalisation, are facina all these 
problems. 

Now, one new section is to be added 
about the question of excess payment. 
Wby does this question come 1 Is it due 
to the fact that at the time of nationalisa-
tion, an inflated statement of account was 
sbown and thus this excess amo~nt of 
compensation was paid and now tbe 
question of recovery of this excess amount 
comes in? That is wby, you are adding 
this new provision in section 25 of the 
Coal ~ines (Natiooalisation) Laws ? 

Another new provision which I want 
to oppose is to debar an employee from 
claiming compensation or allowance for 
being transferred from one coa] mine to 
another. Now, these colliery workers 
arc being transferred and handed over the 
transfer orders. When these workers are 
being transferred, they go to join another 
colliery. But they are not being aJlowed 
to Join there. They also face problem of 
accommodation etc. So, there should be 
some aUowance to be paid for the- workers 
when they are being transferred. 

After nationalisation, buge amount was 
Investod -about Rs. 5.000 crores, I think. 
Rs. 3,000 crores was invested only for 
mecbanisation and Rs. 800 crores was 
spent for mechanisation in Eastern . Coal-
field Limitod only. But this mechanisa-
tion yielded no result. The production 
bas been reduced in Eastern Coalfield 
Limited. SOt tbis whole process of 
mechanisation in coal mines should be 
reviewed again. The target of coal pro-
duction during the 6th Plan was 165 
million "tonnes but subsequently it was 
revised and reduced. And the actual 
production was 147 million tonnes. The 
tarlot for tbe year 1985-86 was 158-5' 
lllillion toanos and the production was 

154 million tonnes. Unscientific mining 
is still going on. Although after J 3 years 
of nationalisation, this unscientific mining 
is still going on. The workers are stin 
staying in unhygienic conditions and there 
are no proper sanitation facilities.. Proper 
drinking water is not being supplied. 
There is no hospital arrangement also in 
various coal mines for the colliery 
workers. Recently two committees sub-
mitted their reports-one for EeL and 
another for BCCL. We have seen it and 
even during the last session it was dis-
cussed tbat. there were some uneconomic 
mines unviable mines and due to these 
minos. there are production losses in ECL. 
So, tbe Government wants to close down 
12 uneconomic coal mines in EeL. But 
a commitment was given in this very 
House during the last sesSIon by the 
Minister himself that no final decision will 
be taken without consulting the JBCCI. 
I want' to know whether this issue of 
partK:ularly closing down of 12 coal mines 
in ECC was disussed in JBCCI and whether 
it was discussed with the representatives 
of the trade union. If at al1, these coal 
mines arc to be closed down, is there any 
scheme for redeployment of these workers 
who will be rendered surp)us? I know, 
out of these 12 coal mines, one is located 
in Ranipur colliery where there is enough 
re~rve of coal. It is a very good quality 
of coal. This coal is used in thermal 
power station which Is in Ranipur under 
Eastern Coal Ltd. One machine was 
bought three or four years back spending 
lakhs of rupees but tbis machine is stiIJ 
unutilised. I suggest that this mechanisa-
tion in the coal mines should be revie-
wed. 

With regard to the problem of land 
losers, recently an instruction has been 
issued by the Bureau of Public Enterprises 
tbat no land loser will be given employ-
ment under Coal India Ltd. Since 
nationalisation. how many land losers were 
given employment? In 13 years, 12,000" 
land losers have been given employment 
in lieu of taking away their land and tbe 
bon. Minister also stated recently tbat no 
project will be sanctioned if the land for 
tbe project is not handed Over to the Coal 
India Ltd. If this decisioD is taken, then 
no new project cau be started, wbich was 
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~.nctioDed. Even the projects which were 
sanctioned during the Sixth Five Year 
P1an are sti1l non-starters because there is 
a Research Wing, CMPDIL. They are to 
prepare the design works. They take 
much time. That is why, Chari Commi-
ttee a1so suggested that instead of one 
Wing. there should be a separate Wing for 
all these subsidiaries of Coal India Ltd. so 
that this preparing- designing etc. will be 
expedited. 

The han. Minister has forgotten about 
workers" participation in the management. 
Why is be insisting for check-up system? 
Last year 9 the moment the hone Minister 
announced this scheme. the mafia started 
col1ecting the forms forcibly from the 
workers. Why not adopt the secret 
ballot system? Through the secret ba Hot 
system, there wiJI be a meaningful partici-
pation in the management. I think instead 
of check-up system, secret ballot system 
should be adopted. 

With these words, I concJure. 

THE MINISTER OF ENERGY 
(SHRI V ASANT SA TH E): I am r<;aJJy 
obliged to the hone l\1embers who have 
participated and made their. valuable 
suggestions in this Bill. As I have said 
when I open my remarks, as far as the 
merits of thIS Bill are concerned, there is 
hardly anything to be said but this occa-
sion has been used to discuss the working 
of the coal indu~try and rightly so. I 
would therefore like to concentrate more 
on the remarks made about the entire 
working of the coal industry. 

I entirely agree that coal is one of the 
most important and basic inputs of our 
country's infrastructural growth particul-
arly for energy, in term~ of power and 
electricity. We have such a good 
rich resource of coal JO t his country. 
Although compared to other countries 
like USSR, USA or even China. we come 
about sixth in the wor)(! as (ar as coal 
reserves are concerned. Rut c:omparcd to 
wbat we have exploited up'il now, our 
coal reserves,even the knov.n coal reserl'es, 

c'ln Jast for the next 200 Years. That is 
what is estimated. Coal is • perishable 

#II resource Uke petroleum. Some day It will 
get exhausted. We have therefore, to see 
that we use this resource in most scientific 
and economic manner. We just caonot 
afford to squander this resource. It is 
with this objective that nationalis sation 
of Coa1 Industry was done under the 
leadership of late Prime Minister Smt. 
Indira Gandhi and Shrl Mohan Kumara-
,mangalam. 

It is true that before nationaJisation. 
Coal Industry in private bands was ooe of 
the most, exploited industries of this 
country. Not only was the working class 
exploited and were very poor who had'to 
work under very difficult and bad condi-
tions particularly in the underground 
mines of Bihar. Bengal and that region 
but even the mining was done in un-
scientific manner, known as 'slaughter 
mining'. So-much-so, even after national i-
sation we continuo to suffer from tbe 
eft'ec ts of this unscientific nlining which 
caused fires in a large number of mines. 
You will be amazed that these fires are 
going on for the last more than 60-70 yeaJI 
In some of our mines. And all our good 
coa 1 is getting burnt and lost. This is 
because of the unscientific mining. But 
Jet me be honest as I have said publicly; 
I have written about it so much. our 
hope IS that after nationalisation we would 
be able to operate this Infrastructure 
industry in more scientific manner; in more 
economic manner; in more efficient manner 
so that usmg the public money. the hard-
earned public resource of the poor people 
Of hi') country when we utilise for deve-
lopment of our coal sector, we would use 
it in a manner which will give the best 
results. I am afraid if you compare the 
productiVIty, compare the method of pro-
duction by any standard, we are not Jiving 
in isolation in this world. We are Dot a 
'imall island as it were and connected with 
anybody. After-all. a nations ~ economy 
depends upon Its dealing with its trade. its 
export, itCi imports. You import macbi-
nery. You have to export goods. So. 
we are living in a world which is comiaa 
closer and closer and therefore you have 
to depend upon youI' trade balance. Also 
the ·.cientifie know .. how, tbat you learn 
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flom others. It is in this conte:\t that I 
want to plead with this House; I have 
been trying to plead with this House again 
and alain that let us take a fresh look at 
our entire economic activity. We wanted 
pubfic lector to have a commanding 
height aD the ecooomy of this country. 
Jawabarla) Nehru·s dream was that we will 
usc public money in the infrastruct ure 
areas. The dams that he bOilt, the huge 
projects like steel plants that he helped to 
set up-all of them were done with this 
object and we will build Infrastructure in 

.this country in a much faster way; bigger 
way using the public money & our brilliant 
men in tbis country and achieve a com-
manding height by producing more 
infrastructure goods at most ecullomic 
levels. 

Do you know in tbe coaJ sector after 
nationalisation-that is why I had given 
figures of some of the countries-we ha ve 
invested Rs. 6,000 crores 1 And in the 
Seventh Plan alone we are providing about 
Rs. 5,000 crores. Imagine this public 
investment. And how much additional 
production has Deen made? In the entire 
Sixth Plan, we added only 77 million ' 
tonnes of coal more. When we nationali-
sed, we were producing 77 million tonnes 
of coal. The coal that was produced till 
tben, till 1972-73, the produ~tion tbat was 
reached till then, we have only doubled 
that. And how many times more have we 
invested 1 Instead of the Rs. 50 crore 
investment which had been made t;pto 
1972·73. we have invested Rs. 6,000 crores-
nearly 100 times mere. And yet, if this is 
the result that we have to get, shall we 
not take a fresh look at where we ha V~ 
Jone wrong 1 I have tried to give the 
reasons. The reasons are ultimately of 
total management. When I use the word 
'manalement' ... 

SHRI BASUDEB ACHARIA Mis-
manaaemcnt. , 

SHRI VASANT SATHE: Rather 
mismanagement. But what is tbat mis-
managoment 1 Mism=tnagemen: cannot be 
attributed only to a few officers. It is the 
entire rosponsibility of tb. work force .•• 

SHRI BASUDl:.B ACIIARIA In 
the system also. 

SHRI VASANT SATHE In the 
bystem-you are right. Jo that system, 
the most Important role is that of tbe 
working class in any economy. It is my 
humble submIssion that the most important 
role for addang value, for generatln& sur-
plus, for generating wealth, In any econo-
my in any country in the world is that of 
the working class. It is tbe workers, it is 
the labour, whIch adds wealth, which 
l:reates wealth. Therefore, if we had 
taken all our work force togefher at least 
in the publIc sector into confid.!oce, as a 
collective whole, and then made tbem 
responsible not on1y for their welfare but 
for the results by creating a feeling of 
belonging, I am sure our people would 
have shown much better results. Our 
people are capable of doing miraculous 
work. They have done it in other coun· 
tries whenever they got chances. Why 
can~t our pegp!e do the same thing in our 
country? And that can be done provi-
ded we create those conditions. Unfor-
tunately, what has happened ID the public 
sector 1 In the public sector also, we had 
the employer-employee concert brought 
in) which IS the concept of a capitalist 
system. Here whq is the employor ? 
Government IS not the employer Govern. 
menl is also Government of the peop~e, 

representatives of the people. Therefore, 
the management of the public sector under-
taking IS not an employer. They are also 
employees of the peopJe. So also the 
workers. Why should there not be a 
sense of participation? Tbis IS what is 
absolutely necessary if we really want to 
bring about a change. I have never said-
unfortunately. some people have tried to 
distort my tboughts, or what I have said-
anywbere that the public sector should be 
abolished; I have never said anywhere that 
there should be pflvatisation of the pubhc 
sector. All I have said is .•. 

SHRI BASUDEll ACHARIA 'The 
holy cow', you said. 

SHRI VASANT SATHE: Of course, 
I did. An I have said iS9 we must make 
the public s~ctor marc effi<;ient. If )'0\1 
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want public sector to have commanding 
height, if you want it to become an instru· 
ment of achieving socialism in tbis country 
under democratic circumstances, then we 
must make our public sector more effi-
cient, accountable, result-oriented. That. 
I said, can be ~chieved only if you have a 
new participatory work culture introduced 
in public sector. I want to know what 
objections my friends who claim to be 
sociahsts J who claim to be communists can 
have to this proposition. Therefore. it is 
no use trymg to distort a contention. 

SHRI BASUDEB ACHARIA: It' 
should not be in isolation, you have to 
consider tbe whole spstern. 

SHRI VASANT SATHE: You take 
one sentence in isolation from my aracle. 
I said the holy cow. What is the meaning 
of the holy cow? If something is wron g 
1n public sector and if you say please 
examine it, don't push it under the car-
pet. here is mis-management, here is 
squandering; immediate1y some of our 
friends jumped up and said how do yo ch-

allenge the public seclor don't question the 
working of tbe public sector. That is what 
I called holy cow. This attitude of 
treating something as sacrosanct 
is wrong Let us not get Rwayed 
by ideological slogans. UJtim~tely even 
socialism IS not an end in itself. Socialism 
is a meane; to the welfare of the people so 
that the entire society develops in a 
balanced way, all members of the society 
are able to liv. a good and decent life free 
from exploitation. That is the ,objectlve 
of socialism. 

SHRI BASUDEB ACHARIA This 
is not possible here in India in this mixed 
economy. 

SHRI VASA NT SATHE Look. It 
was possible provided we had implemented 
it in the spirit in which it was meant. 

SHRI BASUDEB ACHARIA How 
can you implement it 1 

. SHRI V ASANT SATHE: That is the 

wboJo meaning of democratic sociaJi~m. 
Democrac~ and socialism, we tried fo 
experiment. This is the only country 
which tried to experiment with both demo-
cracy and socialism. 

SHRI BASUDEB ACHARIA If you 
put Ratan Tata at the head of tbe pubhc 
enterprise ... 

SHRI VASANT SATHE: After all, 
Ratan Tata is also a citizen of this 
country. Again, you are suffering from 
this fobia against individuals by a label. 
By putting a label you cannot get away. 
Ratan Tata, Birla, Bajaj all of them are 
citizens. AlJ that I am saying again, I 
want to remind you. What I have said is 
that private sector and public sector are 
labels which are misnomers. Every 
economic activity must be treated as a 
national sector and must be made account-
able to national good. This is what we 
meant by democratic socialism. This is 
what we meant by mixed economy. 

SHRI R. P. DAS (Krishnagar) : How 
can you have socialism when you put 
bureaucrats at our heads? 

SHRI V ASANT SATHE : I am not 
in favour of putting a bureaucratic head. 
I have suggested alternatives AJI I have 
pleaded-I have not pleaded for a bure-
aucratic head - is who~oever you put at 
the helm of affairs of the public sector. 
two things are necessary Firstly he must 
be a competent man, he must know the 
job. Secondly, he must have authority 
with continuity. . Unfess you give this, 
unless his tenure is made resuJt-oriented, 

you cannot get re'uJts. 

SHRI R.P. DAS: Why don't you 
evolve this ? Unless you evolve that 

~ 

management in india you cannot do it 
with the bureaucratic top. 

SHRI VASA NT SATHE: Why can', 
you do it ? 

All I am saying is that we aU Mem~ 

bers of ParJiament, we represent 700 
million people, 7S crores now, have a 
duty to think bow we can utilise tbe 
public money. 
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How we call evolve a workins by which 
we can aet those results. What do you 
want ! Do you want more coal so that 
we can produce more power, generate 
more industries and give more employ-
ment '1 Do you want this or do you want 
less production to have a few lakh people 
employed and high cost stagnation. 1 
gave an example of steel. We are stuck 
at 10 mi11ion tonnes of steel production 

- for last 20 years Ours is the highest 
cost of production of steel,., namely, Rs. 
IOOO/-per tonnc. Please understand 
this. Can we generate more employment 1 
Now how much employment we arc gen-
erating Production of one miJlion tonne 
of steel jcnerates employ~ent for about 
2.S lakh people. So the total employ-
ment aenerated in the country for pro-
4uciDg 10 million tonnes of steel-S.6 
million tonnes in the public sector and 4 
million tonnes in the private sector-It 
w III come to 25 lakh people In a country 
of 70 crores. If you were to produce-as 
is bein.l done in China - 50 million tonnes 
of steel then you would be generating 
employment "or 2.S crores of people. 
Now what do you want! What is your 
objective? Is it to generate employment 
for only 2.5 lakh people or 2.5 crore 
people'? This is wbat we are doing. We 
must generate employment for people in 
rural areas and tbat can be done only 
by producing more steel and at a cheaper 
rate. But what happens now! Your cost 
of production of steel is the highest' rn the 
world. 

Mr. Acbaria you were laughing when 
I gave the example of South Korea but I 
may tell you South Korea imports iron-
or~, coking coal, lime-stone and even 
then produces cbeapest steel in the world, 
viz., Rs. 3,000 per tonne. 

SHRI R. P. DAS : Sir, unless produ-
ctivity increases ... 

SHRI VASANT SATHE: That is 
what I am trying to plead. I am not 
wanting to score a debating point. I am 
tryiDI to plead with this House that Jet 
this House some d~y sit and discuss this 
economic policy of production and pro--
ductivity for 2 .. 3 days. I am afraid on 

-an investment of Rs. 50,000 crore! that 

we have done in public sector j( 
there is no rcsource acneration and no 
surplus generated from where are yuu 
going to find investment. Then YQU will 
have to resort to deficit financing and it 
wil' result only in high-cost push econo .. 
my. 

Therefore, instead of exportiD& 2 
tonnes of irOD-ore which earns you As. 
150 at the rate of Rs. 75 per tonne" one 
tonne of steel earns you Rs. 3,000 ~r 

. tonne even at international prices. Now 
what would you like to do ? Would you Jix. 
to earn Rs. 3,000/- and and also have the 
benefit of employment generation or tbe 
other thiDa 1 Shall we do in this country 
value added production and earn loreisn 
exchange or export iron-ore and earn Rs. 
75. per tonne. What is this 7 Is tbis 
economics 'l Australia is Dot out of tbe 
world. II )OU waDt to compare it \\lith 
the Soviet Union, I will teU you. We 
went there the other day. In an open 
cast mine, where they produce 15 million 
tonnes of coal, OMS is 48 tonnes per 
worker, hardly 950 workers produce 15 
million tonnes of coal. In Singreni 
colhery. my friend comes from Andhra 
Pradesh and he knows that, more thaD 
one lakh people are employed producing 
15 million lonnes of coal for which in 
Soviet Union they employ less than one 
thousand people. What are we talking 
about'? The other day a delegation had 
come from Australia and they also have 
fifty per cent of their coal produced from 
under&round and fifty per cent from open 
cast mines, and they employ 3 tbirty 
thousand people to produc~ I SO million 
tonnes of coal and we employ seven and 
a balf lak.h people for approximately tbe 
same quantity of coal. How can we ~om­
pete with the world? Do you know that 
today even in Europe there is a demand 
for Indian coal which has Jow sulpbur 
content. But our cbst of prociuctlOD is 
so high b~ ides the transportation c.haqes, 
tbat nobody will buy it. That would have 
meant a lot of foreigD exchange for us 
otberwise. Therefore, in tbe field of coal. 
the whole work culture must cbaoee. 

You t~llk of participation. I have been 
plcadina for tbat. The work_A .ll\Ould 
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ba\'e meaninarul, purposeful and full 
participation directly. I bave been talking 
to tho trade uDior, s ror the last two years, 
but tbere i. no unarunlity, .here is no 
a8reement. Some unions want it only 
tbrouah elections, some want it b} check-
ing up m~tbod. What can we do? Now, 
I am SUIIClting that we should bave 
workers directly as partners, as share-
holders. Let them e1ect their reDrasent-
attves. 
• 

SHRI BASUDEB ACHARIA: 
Throucb secret "anot. 

SHRI VASANT SATHE: Of course, 
through elections by secret ballot. 

13.59 hr •. 

[SHRIMATI BASA VARAJESW ARI 
III tl,e Chair) 

But, what is the secrecy there? Once 
you are shan-holders, what is the secrecy 1 
Here also we have elections. There is 
DO . question of any secrecy Secrecy 
comes when th~re is fea"r. When there is 
no fear and the entire force aets as one 
family, there would be no need for hiding 
anything. Maria and all tbat can be taken 
care of only if workers bave a feeling of 
belonging. Tbere is no shortcut to this. 
You canDot use a gun, you canDot adopt 
IUgh handed authoritarian methods to gd 
the work done. The only way in a 
democratic proccss to gct results is by 
creating a feeling of belonging in the 
\\-orking class. If \\e do that, I have no 
doubt that we will be able to achieve our 
objectives 

As rar as tbis Bill "is concerned, I 
have already spelt out tbe reasons clearly. 
The Supreme Court had giveD a ruli og 
aod this was to meet tbe contioacncy 
arising out of tbat. Although, it was spe-
dfically spelt out, but sometimcs it so 
happens that the interpretatioD is liven 
OD very tbin grounds and therefore, to 
corroet that, we have brousbt this Bill. 
I am thankful to the hon. Members for 
tllelr ..,ocral support as far as tbis Bill is 

. ~oacer.ecl" 

14.00 hrs~ 

I ha"e dealt with various other things 
also. Ir there are any individual .ricv-
ances which I might have missed, I would 
take it up witb individual members. They 
can come and discuss the problems with 
me. 

SHRI BASUDEB ACHARIA: You 
have not said anything about closure of 
the 12 mines . 

SHRI VASANT SATHE: I can tell 
this House and the hone members tbat we 
will not close dOwn any mine tilJ we dis-
cuss this matter in the JBCCI and also 
with the representatives of tbe workers 
concerned. But you will also agree that 
there is no point in operating a mine 
which has exhausted, a mine where the 
cost of per tonne production is more tban 
Rs. 500. The cost is prohibitive and it is 
against Interest of the country to oper-
ate sucb mines. It is even against the 
interest of the employees to operate it. 
It is true that these employees will have 
to be deployed in other mines. I may 
assure that we are trying to do it. For 
example in ECC in Bengal, we are trying 
to open new mines. And in Sonpur 
Bazar we are trying it. We have not 
got the 'aod. I will plead with Shri 
Basudeb Acharia to tell the employees 
also as to how we can have both the 
things. i.e. to employ people from the 
land oustee's family and also to employ 
the surplus labour from other areas. If 
we have to do both these things, how can 
w~ aft ored it 1 

SURI BASUDEB ACHARIA: You 
will bave to adjust in some way. 

SHRI VASANT~ATHE; Yes. That 
is what we are trying to do. I want to be 
fair to all. We will try to accommodate 
all to tbe best of our ability. But we 
should also ensure tbat these mines work 
economicaliy and efficiently witb a cost 
bencfit analysis so tbat surplus is gener-
ated in the working of these mines. . 

With theM remarks ODce aaiD. I want 
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to thank alJ the members for their valu· 
able 8ul.esttons. 

MR. CHAIRMAN: Shrimati Geeta 
Mukherjee bas moved a Statutory Resolu-
tion. She is now not here. But we will di$-
ose of thi" item. I shall now put the Resol-
ution moved by Shrirnati Geeta Mukherjee 

. to the vote of the House. The question is : 

is : 

"This House disapproves of the 
Coal Mines Nationlisation Laws 
( Amendment) Ordinance, 1986 
(Ordinance No. 7 of 1986) pro-
mulgated Py the President on 
on the 7th Oct obef, 1986." 

Th~ motion wa; negQtived. 

MR. CHAIRMAN : The question 

"That tbe Bill further to amend 
the Coking Coal Mines (Nation-
aUsation) Act. 1972 and the Coal 
Mines (Nationalisation) Act, 1973 
be taken into consideration.·' 

1 he molioll wa~ adopred. 

MR. CHAIRMAN: We will DOW take 
up cJause by clause consideration of tbe 
Hill. There are no amendments to Clauses 
2 and 3. 

The {J uestlon is : 

UThat Clauses 2 stand part of 
Bill. 

The mol ion was ado pled 

Clause 2 '~Os utidl!d 10 ,he Bill. 

Cla"~'e 3 was addt:d 10 the Bill. 

Clause 4 (Amendment of Section 10) 

SHRI MOOL CHAND DAGA (Pali) 
: I beg to move : 

Pale 2 Jine 15,·-

a/fer "In respect of" ;1I'ift'rt-

"rilhts, title and a!sets includ-
in." (i) 

Page 2. line 1 S.-

for ''Or'' substitute "andu (2) 

I have brought these amendments to 
make tbiols more clear. Otherwise tbis 
trouble IQay again arise. That is why I 
include these words . 

SHRI V ASANT SATHE: It Is not 
necessary madam. They are already 
included. I would request Shr. Daga Dot 
to insist on it. 

MR. CHAIRMAN : Are you with· 
drawing amendments ? 

SHRI MOOL CHAND DAGA: Yes 
Madam. 

MR. CHAIR MAN : Has the hone 
Member leave of .he House to withdraw 
his amendments ? 

SEVERAL HON. MEMBERS: Yes. 

Amelldmt!n! No,. J Md 2 were, by leave, 
wilhdra.". 

MR. CHAIRMAN: Tbe question Is : 

"That clause 4 stand part of the Bill.u 

The motion ... as adop/~d. 

Clause -I was add, d to the Bill. 

MR. CHAIRMAN 
t hcre is no AmcndmtDl. 

The question is : 

In Clause 5. 

"ThaI Claule 5 Jtolfd parI oj 11111 Bill. 

The motion was adopted. 

Clause 5 was added to the Bill. 

Clause 6 (Substit.tioD of Be. le-dioD 
for sectJoa 17. 

MR. CHAIRMAN In Clause 6" there 
is an Amendment by Shri Moo' Chand 
Dara. AT~ you moving. 



315 St. R. ... r«. DIUIIIproval NOVBMBBR 26, 1986 Notional/satJon LtlW6 3t6 
(.tmtit.) Bill 0/ o,lIiltQllOllIIJd coal Mines 

SHRI MOOL CHAND DAGA 
(Pali) I beg to move : 

Page 2, line 41,-

fldd at the end-

ubut, he may make a represent-
ation to the Government which 
sball be decided witbin two 
months and pendina consideration 
of the representation, the said 
order shan not be implemented." 
(3) 

A simple Amendment in Clause 6 is 
that a man or labour or any employee 
can make a representation to the Govern-
ment which shall be decided within two 
months and pendin& consideration of the 
representation, the said orders sbalJ not 
be implemented. Because, after all the 
workors who are working there will be 
unnecessarily transferred to ot-her colliCTY 
and you said tbat Jaw wIll be suitab1y 
enforced and no such cia im shalJ be 
entertained by any court. tribunal or any 
authority. You have done tbat and they 
will not be able to challenge it in the 
court of law. Yon cannot deprive a man 
by goiDg to a court of law. He can 
challenge. the order. He can just go. But 
here you have already said that no such 
claim shall be entertaJDed by any court, 
tribunal or other authority. Therefore, 
I submit that at Jeast he must be given a 
chance to represent his case and which 
shall be decided withIn two months. 
Supposing a man belonging to one place 
and he bas got certa in inconvenience. some 
human problems or any other problem, 
wby sbould he be d~arred from going to 
• court of law? If he gives a represent-
ation, you kindly give him a bearing. 
Because justice wants that, if you want 
to take a dec.ision, you must given an 
opportunity to hear him first. 

SHRI VASANT SATHE: It is not 
necessary. This is a condition at the time 
of takina over tbe mine-. We cannot 
ensure every employee th'u he will let a 
job then and there only- This is not a 
normal course that a person is bema 
t ransfoned. Su~posjnl th~rC' is QO work 

with mine or "Supposina it is not economi. 
cal, theD wbat do we do with the people ? 
I f such a provision was not put, it will 
not bo pnssible even to operate tbe Act. 
That is why, this condition bas been put 
so that it is in tbe interest of employees 
also. I do not think that such a provision 
can be really objected to by my collea .. 
,ue. 

MR. CHAIRMAN 
you goiol to withdraw it. 

Mr. Daaa, are 

SHRI MOOL CHAND DAGA (Pali) : 
It is okay. Whatever he says, it is okay. 
After all when a judgment is passed aaainst 
a particular periOD, be must be given aD 
opportunity of h!aring. That Is the natu-
Tal principle of justice. ThIS is against 
tbe natural principle of justice. 

SHRI V ASANT SATH E: This is 
not against tbe natural principle of jus-
tice. This is not a case of judgement. It 
IS not a punishment. This is not in the 
normal course of employment. 

SHRI MOOL CHAND DAGA: He 
will be debarred from going to any court 
of law. How can he be Just debarred 1 

MR. CHAIRMAN : What do you 
say, are you going to withdraw your 
amendments? 

SHRI MOOL CHAND DAGA : Yes, 
Madam. 

MR. CHAIRMAN Has the hone 
Member leave of the House to withdraw 
his amendment ? 

SEVERAL HON. MEMBERS: Yes, 
Madam. 

is : 

Amendm~nt No.3 "as, by l~ave~ wi th-
drawn. 

MR. CHAIRMAN: The ques.tion 

·'Tllal Clause 6 .Hand parI of I"~ 
/llll' ' 
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The motion ~as adopted.

, Clauses 7.and Were added to the Bll .

MR. CHAIRMAN: Clauses 9 and 10.
Mr Dagais Dot: moving his amendment.

, .' .
The question is, :

, ;/

Clauses 9 and 10 stand part of the Bill

The motion wasado pte d.

Clal/s~s 9 and 10 were added to the Bill,

Claus~l1 (AlJ1cndment of Scc'Uon 3)' "

MR.· CHAIRMAN :
amendment. Are you
Daga ?

SHRI M00L' CHAND DAGA.:Yes.
I t;'eg to move :

There is an
moving it, Mr. '.

Page 4; line 41,~
I '

: after <'made" insert._
, I

"without giving a prior notice
to the. concerned persons' (5),

This is a very simple amendmentvYou
have said in line 39.:

<'Provided that no such corre-
ction in relation to the owner-'.
ship of a coal mine shall be

, 'made where such owhership 'is
in dispute." '

You must first give' a notice to the
concerned person. When you want to
take some action, you .-must give notice.
So, I want to insert this amendment. First
you must .!live a notice to the concerned
persons.

,SHRl VASANT SATHE: In this
case, there is no question of notice. His
, done only aftdr the intimation is received.
It is not a matter of dispute. Therefore,
there is no question. of ~iving notice.. ' .

, SHR,I MOOL CHAND'DAGA. : You
have already said inthe Bill- "Provided
there is no: such" oorrection ... " ..

SHRI VASANT SATHE: This pro-
viso is there after the main' section comes
into operation •. That is where the- proviso
come in. The man has already got the
notice: '

MR. CHAIRMAN; Mr. Daga, are
you withdrawing it?

SHRI MOOL C:!lAND DAGA : Yes.

MR. CHAIRMAN.: Has'Mr: Daga the'
leave of the House to withdraw his amend-,
ment? . ,

SEVERAL HON.
Yes.

MEMBERS ..

• ,,
Amendmeni No.5 was, by leave,

withdrawn:

MR. CHAIRMAN: There are no
amendments to Clause 12 and 13. .So, I·
will p.ut Clauses 11, 12 and 13 together to
, the vote of the House. The question is ':

"That Clauses 11 to 13 stan part of
the Bill."

The motion wasado pted ,

ciause 11 to 13 were added to iueetu.'.~ .

MR. CHAIRMAN: Clause 14. "Mr.
Daga, are -Y6U moving the amendment?
' ..

SHRI MODL ,CHAND DAGA
• No.

,MR. CHAIRMAN: There are no
amendments to Clauses 15 to 20. So, r
put clauses 14 to 20 together to the' vote
of the 'House. •

The question is :

"That Clauses 14 to 20 stand Part of
the Bil!."
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The motioll was adopted. 

Clauses /4 to 20 Were added to the Bill .... 

MR. CHAIRMAN: The question 

certification of IOOds aad for 
matters connected therewith or 
incidental thereto, be taken 
into consideration." 

is: Sjr, while moving this I would like to 

"That Clause 1, the Enacting 
FormuJa and the Title stand 
part of the Bill." 

The motion tvaJ adopted. 

Clau;~ J, the Enacting formula and 
the Title were added to the Bill. 

MR. CHAIRMAN: Now the 
Minister. 

SHRI V ASANT SATHE: I beg to 
move: 

"That the Bill be passed." 

MR. CHAIRMAN: The question is: 

"T):1at the Bin be passed." 

The motioll was adopted. 

14.12 brlj • 

BUREAU OF INDIAN 
STANDARDS BILL, 1986 

[English] 

MR. CHAIRMAN: Now Shri H.K.L 
Bhagat. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H.K.L. BHAGA T): I beg to move : 

"That the BiU to provide for 
the establishment of a Bureau 
for the harmonious develop-
ment of Ihe activities of stand-
ardisation,' mar kina and quality 

make tbe following observations : 

The Indian Standards Institution was 
set up in the same year in whicb our 
country attained independence. It was 
estabHshed witb the objectives of prepar-
ing and promoting standards. In pursua-
nce of these objectives, lSI bas done 
commendable work in formuJating stan-
dards and in operating the certifica-
tion mark5 scbeme which is governed 
by tbe Indian Standar~s Institution (Cer-
tification Marks) Act. 1952 and rules and 
regulations framed thereunder. 

.. 
1ST has built an image over the years 

both within tbe country and abroad. It 
has played a pioneering role in evolving 
national standards and their implementa-
tion. and in spreading quality conscious-
ness in tbe country. In this connection. 
mention may be made of the Significant 
part pJayed by lSI in the introduction of 
the metric system in India. lSI has so 
far formulated more than 13,000 standards 
covering diverse areas such as civil engi-
neering. chemicals, electronics and teJe-
communication, mechanical engineering, 
texti1es and consumer products. At 
the end of October 1986, nearly 9,000 lSI 
certific2tion marks licences were in 
operation. The certification scheme Is 
basical1y voluntary in character. How-
eW'r for 112 items. affecting health and 
safety of the consumer, Government of 
India has made it obligatory through 
various statutory measures to make lSI 
marking mandatory for them. Govern-
ment is considering to cover more pro-
ducts under mandatory certification 
marking. .. 

lSI has played an import~nt Tole as a 
developing country in standardisation at 
international level. lSI is a member and 
active participant in the two most impor-
tant international organisations namely, 
International Organisation for St8adar. 
dis.tion and International [lectrottchnicaJ 
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Commission. India is a member of 9 .. 
technical committees of these two oraa ... 
nisations and bas made effective cont.ri-
b~tion in their deliberations. India took 
a leadina part in org~njzing the work in 
the sphere of standardisation, measure-
ment and quality control under the Non-
Aligned Movement and hosted the first 
Conference or the Group of Expert~ in 
New Delhi in 1985. lSI has so rar con-
ducted 18 international training prog-
rammes attended by participants from 
developing countries. 

Hon'ble Members would appreciate 
that when lSI was established, India was 
on tbe threshold of planned economic 
development and 'massive industrialisation 
programme. There bas been remarkable 
progress in various sectors of the Indian 
economy during the past four decades. 
The aaricullural sector has witnessed the 
'Green Revolution' which is spreading to 
more crops and more areas. Tbe indus-
.trial development and growth has been 
ptrenomenal. "'be industrial sector has 
undergone structural and qualitativo trans-
formation. We have become self-sufficient 
in respect of almost all agricultural 
commodities and industrial product that 
we need. In fact we have developed 
some surpluses for exports. 

In the first phase of our industrialisa-
tion we concentrated 'on creatin~ new 
capacities, absorbi'lg imported technolo-
gies and attaining self-sufficiency in as 
mallY products as pf)s~iblc. In the 
process, adequate attention was not paid 

'to quality and ~ standards of adeq~atc 
goods produced ...... (.life of the most signi-
ficant developments in our industrialisa-
tion has been tbe growth anJ development 
of modern small scale industry during the 
planning era which h:ls, now become a 
vital part of India's industrial economy. 

It is in the background of these ~evc­
ments during the last 40 )ears that 
competition. q\latity and standards did not 
receive ~ much attention as is desirable 
';n order to safeguard the interest of 
consumers, ensure prod uction of goods 
comparable to international standards, 
prortl9te e~ports, and build up "quality 

and standards cuhure.·' It is in tbis con· 
text that our Prime Minister emphasized 
recently: "The need of the hour is a 
national commitment to quality in all 
walks of life. We shoUld not be satisfied 
with anytbing but the . best· in the goods 
an,d services that we produce." 

It is, thus, obvious that a new thrust 
L to the overall objectives of standards 

formulation, quality control and certifica-
tion acttvities has to be given. A nato-
nal strategy has to be evolved to aive 
due recognition and importance to stan-
dards and the organization which makes 
them. The standards-making Institution 
bas to aear up its activities in or4er to 
make the public and private sectors inc-
luding small-scaJe industries to intensify 
efforts to produce more and mQre goods 
of quality so as to bring about· faster 
growth, more competition, increased ex .. 
ports and customer satisfaction. 

The standards orga nisation has to 
align its programmes with others botb with-
in the country and abroad so as to me~t 
the challenges of d),"namics of technology 
and industrial development. Tbe stan-
dards organizatIOn has nece~asrily to 
dovetail its activities in accordance with 
the growth and development envisaged for 
various sectors of the economy as indicat-
ed in the Five-Year Plans and various 
program~ of tbe Government and indus-
try. There is need for b~tter integration 
of the aC(lvities of various organisations 
formulating standards and for this it 
would be ,necessary tp have a statutory 
body so tbat Government is able to give 
policy directions to it. There are a IllU"n-
ber of organizations dealing with standards 
in the country. For a coordinated 
approach to standardization, it would be 
necessary to have a slatutof,y institution of 
nationa 1 importa~ce. Tho proposed 
Bureau will thus be in a better position 
to achieve these objectives. 

The prescnt stage of our economic 
development calls for building up stan-
dards and quality culture and conscious-
ness. This would ne~d greater stress on 
(a> producf standards (-b) system standards 
covering parts' and components and func-
tions of a aroup of products, aoc::l (~l 
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'gtan~AttJS-'at' a11'Jevels"'jn a 'unit of t)rdc.1uc-
"tibn: 'Por I accompHsbm'ettt of sdt\]r ') ta!k 
"«lsd!lit is'feft, necessfir'y 'by it~I'Gt1~tn_ 
L'rtiirot' 10 have a'll btltan;iatlOn" 'ast ~nvlSag-
! eCi'fA 1'hls '111ft , .. 

For the forl11ulation and Implementa-
tIon o( standards. there is need for more 
i;ri~olvemerit of constlmers and tbdr repre ... 

• I 1 , '. .. , I ...... h B!"T . l sentatlye -orgaOlsatlODS. 1 e uI provIdes 
'for'repregenta''tion to consumers and their 
'~ J. t 1· r 1 o,.I.e:>amzatlOns 10 ormu allon and Iml2~e-

mentati.on of standards. A not~ble provi-
sion ofrbe Bl r is to gIve to the consumer 

, and cdnsumer otganizations the right to 
comp1~\tn regarding qua lity I of product&. 

j 

Here 1 might aJd th"tt tbe Government 
is consijerIng givIng the fight to the con-
sumer in other law.) alsn. "' hich a re rele-
vant for consumer prO(ectH'ln~ ThIs IS In 

line wIth the Go\ernment's pO}H':Y of deve-
loping an effecti\ e and broad-based 
consumer movement in, the country. 

It has been fcdt that a more broad-
based legal status to -ccrtlficauon mark') 
scheme has become Dece~sary ,In the hgh t 
of expefieooe galneJ. A!) envisaged ill the 
Bill a product can be brought under 
mandatory ceruficatlon markmg. The 
BAll makes new proHslons'for ensuring 
better adherc:nce t'O standards by tbe 
llcensees. The penal prOYISI'OnS ha ve been 
made mGfe deterrent. 

,.,. While the Bureau wlll DOW become a 
statutory "ody, It \\lll have opel atiol1cil 
frc(dorn in Its day-to-day activIties. Toe 
Government wIll pr,)\,jde, as has b..:en stated 
by me earher, broad dIrections ID terms of 
polIcies. pTiorities and Important pro-
gram~es. 

'} 

Thus, the BlU envisages to broaden 
tbe actIvities of I ~I, ToaklOg its workmg 
nlQre effective and cnsijrmg int~rnctlon 
with ~.arious Interests~ both wurun tbe 
cQunUY, and abroad. lhe Government 
will provJd~ ..from tlm~ to tUlle d4rectlon~ to 
,be I~r~a\l .to ensure that it~ aC~J\-~tfes are 
in Ii .igc with tpe .1)at_OIlal pohci4~, a.od 
prioriti,s. It.'s expected ~hat w,itb b.{Q"~. 

I coed SCOP,e'!~ndj:mQre "p~~rSttt.® i~~4'~U 
MIl.ll\(#t !~HchaJleng~, tI ~,tbfh·~~'S 
Aw;i 'NII~ctfesAq p~pti.u s~4APIU=~'H _nd 
~~Ji~~ectiv~,ly .. I :lI~~b41 ~JJ,l~,.*j11 
agrc;e.tllat,jp ~ fA$~,~pg'D8 ~~bJ3~W~1 
~pviroJlJnentlf aR9; ~ ,dobal COD1PI;t4u.qJl,..,~e 
pr,ovl~ions,9f.~~ QUI arc ~it,JIYtjmPm~a\1t 
fot fastcriar~.\y.,h C)f th'q~jg,I)AI ~Ql}ly 

1 and ,in tile lDtel:~\S of tb~ CP~C~tl" : 

MR. CHAIRMAN : Motioh~~i: 
o •• 

"That the Bill to provide (or the 
establIshment of a Bureau for the 
harm.Qnious devdopmcot ,~f the 
activities of stal1dardi$~tJQn, 

marking .and ~uality c.ert~Upn 
_ of goods and for mat(er~ ,COJ,lpec-
ted therewith OI, incidental tp~c­
to, be taken- into I cons4:l~.ra­
tion". 

SHRI SYJ3D MASUDAL H0SSAIN 
(Murshld&bad) :' May I pomt, out Madath, 
Chalrpers6n, that there is no quorum in 
fhe House? " 

, . 
MR. CHAIRMAN The b~Tt is 'being 

rung. 

MR. CHAIRMAN 
quorum. 

Now, there is 

SARI V. 50BHANAORbESWARA 
RAO (VIJayawada-): I welcome rt1ls 'Bill. 
In fact, It is a very vet'y impott~nt Btll 
tba[ has been brOught forward for -d~us­

ston in thIs House. Actaally, this ~hOttld 
have been br.,ught forwarEl much earli~ 
In order to protect the poor cdnsumer 
who was helptc cs an these ye-cirs. f '(:on-
gratulate the (Jovernment that at J~ast 

now 1\ bas brO'Ught forward {'his B,n! 

All these 3'9 years, miHfon'S b'(lCO'DSu· 
mere; have been exploited by tbe l11aDU-
facturers, distributors. traders and the 
mlddJe-men. An estimate says thst due 
to under-weighment of articleS' purdraaed 
by C'~sumers, every year tHe! c4!JA8umers, 
on an average, are cheated to ttu~ '1oxteot 
of neatly Rs. ]600· a-OFeS. It <\9 VfNy 
strange 'In tins country lbat WC'd:ino~YOrY 

-lew 8ntcles tbat lilla, 'DOt be a~er.led ()r 
llub-stanEia-rd or ~ntrary t6 ta. · ..... datds 
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,~~~ ~_¥e p.~~n .sp~t~fic.d o.Q tbe cpntamers 
of j\b~,P~09ijct·.dT,he ~(ee~lDF.s~ amR~ ~b(.; 
people has j~H~as.~.d to $p~h a., t~vel that 
they wantonly adulterate aimost every 
it~m) i~tlu(lipg. o~r dally consuml;H,ipn items 
I ke tood, miik, turmeric. etc. Even hfe 
saving drugs are not spareu. There are 
several instances where very- responsible 
m~di~ Mficer~~ have administered out-
liMed artd'rext1;ted injectfon~ to the patients 
and 'the' '''~tients 'have dIed Even in 
iDtlhi, just before festi'Yat, when the 
Weights atld Mea~ures Dep~rtment 'COfl-

dTucted nHds on sweet -gbops it found that 
~arring'a few sh'O~. almost a11 shops had 
tesorted,to fhit> 'llooer-weighment. Though 
the're is a Pt"ovisioD that when the sweets 
are measUled lD paper boxes, they ~hould 

~t. 5() gramme more, none is folloWIng 
t~t .. ! Ther,eby the ac~umulated loss '0 
tbe, consumers in Di!lhi alone n.lllS into 
tens of lakhs, of r~pees.. It is a commo 1 

.c:~perience that tbe farmers of OUf country 
are looted. cheated; dUPl=d to the extt.nt 
Qt ~und.reds .of crores of rupees due to 
aaulteration ••• 

SHRl1\-10'OL CRAND DA'GA : 1 ahl 
On a point of order. There is a. Preven-
tion of Food Adulteration Act. Do you 
think that this Bill covers 3 n these sub-
jects ? 

MR. CHAIRMAN 
or"-. 

No POlOt of 

SHRI V. SOBHANADRt.ES\VARA 
IRAO :' Ma<fam, you know the flrrmel ,,' 
prob1ems very weB and you know the 
problem of sub-standard pe,ticides that 
'are sUl'p1ied to tlre farmers. Though 
technically the standards are prt?'sct'iDed 
there is Jack of sufficJen t control over the 
qualllY Gi prvdUCIS leading to ~b-btandard 
pewieides that-are supplied to the farmers 
because of WblGh nQt only 'the farmers are 
loiling. ~ money' but they are getting less 
yidd .. frQJll the cro.ps, which is anotber klss 
free.them. Even In regar-d to fertrIisers. 
ospecialb in regard to f~rtd~ser mixtures. 
tile.,stanOard aBf]ect'is sacnfioeo In sever31 
,companies.. Even thOB8 It4mS w.Mcb y. e 

"oxport to otheI1 JcouDtri~s are also cODt~a-ry 
,tOJtM $ti\odard, donttary to the specifica-
diClDs, f;OOLtary,to toc"agreement f'tgarding 
tho '()uaUt)' of tbe iaem ·which we' arc 

eKporUny. It happ£ncrd bO in (e~pect of 
tobacco provlously when tobacco was 

, returned back, 'Which' is a sba'~'c\'tor the 
c'ountry: 'Pot ~t"eral years w~ troiJr'd not 
get sum~lent' ordets . Worn 'Ctliml:'" ()rlly 
this year they have again started giving 
orders. What 1 would lib Ax> impress 
u.pon4s the .enormous daJnage dqe to lack 
of commitment by the rnanijfaClura-s and 
bb' the ex,pQl'krs h> adhere td tbe 
standards prescribed. It ,IS .resuJ'~ in 
the robbing of consw.rners and at .the sadle 
time. bnnglng very bad reputatlbn to,.be 
counUy ,on .the internati-onal front. 

it may.be strange to' note tliat out· of 
the ~jxteen elednc bulb manurachirmg 
units,in the country, only l~o acc bavlng 
ts1 certtficat~; tbe rest are not having' tll,e 
lSI certdkate. They are following - their 
own standards. SimIlarly, in r'egard (t, 
toot11 pa:;te also which 'We 'use"daily. 'the 
we;gbt 'IS not as per the Vveigh(tbat' IS 

mentioned on tbe cover. It IS less 'than 
the prescribed weight. In these circum-
stances, I congratulate the Government 
for having come for,"ard with this nin to 
standardise almos( alJ articles of manufac-
ture to protect the consumer. 

In this respect, T \\-ould like to make a 
few suggestions regarding the Bill tbat bas 
been brought forward. In cause 3 on 
page 4. there is a mention about tbe per-
sons who are to rep esent. It says, "such 
n~mber of other P<C,SOllS, t{) repr_ent the 
G,)\ernruent, inoustryp •. and <>the. mlc. 
rest". I ~u~t. that rePi~sentation should 
be given t9 agIic.ultural sec.t£\r and to CQn-

.sumers alsu. There should -be"l'eopje who 
have: contributed 10 a great ~xtent to -en-
hght~ n the publ,c, 'he consumers, r.egard-
jOg their right.s~ and the need to impllONe 
the qu.Jit,y of tbq articles of use ... "Sw:b 
people .also sbouJd be In\ olvcd in .. is 
organisation. 

I n clause 5 there is an item regarding 
the t'onstituttoA of FinanCia-t Committee, 
<A-t'tlfication Ad'lisory Commitf~e" ana 'H\e 
tbat. I 'suggest tha't a quality COMtol 
conJIIlJttee ~1d a)so be tbtre. ~Volm.tu 

tbls 'committee should protute" dMfc*,""nt 
articles poriodka'ly and' find' oUt tbe 
quality, e~amil)et them 'lnd' fake '~oitabre 
steps; 
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[Shrl V. Sobhanadreeswara Rao] 
Similarly. in respect of clause 10 

regarding tbe powers and functions of. the 
Bureau. there should be another item" ., 

This Bureau should help in conducting 
seminars, ~oDf~reDces to mak~ consumer 
movement a peoples movement. Because 
1)( the utter poverty conditions in this ~ 
country and inspite of our commitment . 
that everybody should be literate. stili 
only 50cro are literate in this cC?untry. 
In these circumstances the Government, 
tbis Bureau should try its best to inspire 
the consumers, the people, regarding the 
ccasumer movement. A person like Ralph 
Nader single-handedly was able to build 
up a strong consumer movement in United 
States of America. He fought against a 
giant Jike a general motor Company. 
Unless the Bureau comes to tbe help of 
tbe consumer; unless it take this aspect 
as one of in functions which cannot be 
done from the consumer"s side. 

Page 12, clause 33 : 

"Any member who contravenes 
tbe provisions of section 1), or 
section 12 or section 14 shall be 
punishable with fine which may 
extend to fifty thousand 
rupees. " 

There may be several instances when 
a manufacturer win be prepared to pay 
Rs. 5O~OOO fine because be may be getting 
lakhs and crores of rupees on an Item 
wbi~b be produces. Until be is cau'lht, 
he win be getting profit. So, ther~ should 
be deterrent action against such people 
who want to make product which is not 
in tune with the specified standard. So, 
this penalty should not be Rs. 50,000 but 
Rs. 5 Jakhs. 

Some time back one fl;gher authority 
had announced that in conlravention· to 
tbese provisions four years imprisonment 
will aJ.o ~e there, But I fiod it is missjng 
in tbis Bin that bas been brought forward 
before us. I request the hon. Minister 
to consider to include that prpvision also. 
Four years imprisonment also or at least 

two years imprisonment should be there 
to deter su.=h people who want to make 
money and rob the consumers. 

Again on page 12. clause 33, there Is a 
sentence-

"Provided that nothing contained 
jn this sub-section shaH render 
any such person 1iable to any 
punisbment provided in thiS Act, 
If be proves that t be offence 
was commiUed without bis 
knowledge or that he had exer .. 
cised ull due diligence to prevent 
the commission of such offence." 

In re::.pect of the spurious pesticides, 
the distributor who sells to the farmer 
says that it is the fault of the manufactOrer 
and the manufacturer says, no, It Is done 
by the trader or he might have got it ,from 
somewhere else. My product is pucca. 
We are observing the standards Like 
this they are escaping. This fact should 
be taken' into consideration by the 
Government. Scope should not be given 
for escaping of un~crupulous peopll! in 
that manner. 

Also in thIS clause there is no penalty 
for violating the standard specifications. 
Hea vy amount of fine as well imprison .. 
ment shall also be prescribed. It should 
also provide scope for the consumer to 
sue the manufacturers if that Item is Dot 
up to the standard which is specified. 
These consumer5 should have right to 
sue for the compensation for the Joss be 
had mcurred because of sub·standard 
article. _. 

In other couhtries even the doctors 
are very careful. they are very attentive 
and they fear from the patient, the man 
who is gt!tting the treatment from him. 
The moment he gets any call, he will go 
there and attend on the patient. But in 
our country there arc in~tances where 
doctors have left even the patient under 
operation and .here are some iosl.nees 
wbere Jive people are thrown into the 
mortuary also. All those persons who 
have done that without any shame. whb-
out any reapon sibility. they even try to 
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manh.andle the people when the serious ' 
Japes are brought into open but DO actton 
is taken against them.. So, in future tbe 
consumer should be protected with all 
necessary prOVISIons. I agree fully with 
all the objects and reaSODS that have been 
stated by the Minister and I would like to 
make one or two suggestions more. 

O,ur standards should also correspond' 
to the international standards. Otherwise 
our trade gap is increasing~ we are not 
able to export as our targets and objec-

. tives. Our standards also should be in 
tune with the international standards so 
that our products also withstand tbe com-
r ethion of tbe international market and 
we get more exports, and till now no 
statutory power to freeze these products 
in case of misuse is there. This lacuna 
should also be taken into ,consideration 
and necessary provi~i.on should .be made 
in respect of this also. 

The proposed Bureau should also 
launch a training programme to acquaint 
its personnel with the latest technology 
and bring them into closer contact with 
consumers as well as the manufacturers. 
They should be made aware of severa) 
practices that are being f01l owed in ot her 
countries and here also they should be 
taught. If necessary, some of them may 
be sent to those places so that they can 
discharge their duties very eff('ctive)y to 
protect the consumer interest. 

In some countries like tbe U.S.A. and 
U. K. there is testing of the products 
periodJcally and tbey compare the quality 
of different products and they make avail-
able the infcrmation to the journals that 
are published by the consumers' organisa-
tions tbereby the consumer 7 the common 
man, will be ab'e to distinguish what is 
the quality of this product or that brand 
and similarly. here also some such efforts 
should be made by our Bureau. Also the 
public opinion of the consumers should be 
taken ioto consideration, how people are 
feeling, what is their pr~ctical experience 
etc. Our e",perience at Delhi or any 
State Capitals may be diiferf'ot. but what 
the villagers, the common men in the 
remote areas, what they arc feeling about 
the quality of the products whicb they are 

using, that information also should be 
taken back by the Bureau so that it can 

,be a helping guide for the manufacturers 
to set their bouse in order and take all 
necessary steps so that they follow the 
standards. I. hope in the comins days the 
Government will take all necessary steps 
to protect the consumers in this country. 
In other countries on aJmost all items tbe 
quality is mentioned. Actually we feel 
so bappy. we will be astonished to find tbe 
quality 0' the items tbere, but her~ we feel 
very sorry. We hope in the coming years 
there will be some substantia) change in 
the supply of the articles to the people. 
And· this Bureau of Indian Standards 
which is going to be set up to improve and 
increase the standard of all items of con~ 
umption as well as industrial products will 
hdp t:~e consumers also and help our 
country to attain ollr due place in the 
international markets. 

SHRI SHANT ARAM NAIK (PaoaJi) : 
Madam Chairman. this Bill name1y tbe 
Bureau of Indian Standards Bill, 1986, I 
would say. is one of the finest Bills that 
we have introduced during this session. 
Quality is our motto and the entire nation 
is today committed to quality. And~ there-
fore, this Bill which seeks compulsory 
standardisation of articles is the most 
essential thing that the country needs Dot 
only for local consumption but also for 
increasing our exports. 

The relevant clause 14 reads as 
under: 

uIf the' Central Government,. 
after consulting the Bureau, is 
of the opinion that it is necess· 
ary or expedient so to do, in the 
public interest, it may by order 
publish In the official Gazette.-

(a) Notify any article or process" 
of any scheduled industry 
which shall conform to the 
Indian Standard; etc." 

In this clause, there IS a provlSJon for 
compulsory st:lnd3rdis~tion of good~. 
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_dcH5 ar~1 gWen wbkh wiiJ' be ~ inc01'IporCl-
t~'auit>rnat1can, IP. tbi5l1~au of. In(itan 
8t~~d5 Aut ,anll In whwh the Standard ... 
alkmt will be reqUlNd lIMy suggestt.en 
.wMlkl 'be tbat this ell tire 'Sot\edut~ wbK1h 
T$l~I.eD fD the Industfles (Dev~opment 
-and> kegooUkln} Act which r we ; -have 
referred f6 and relied upon~ in thIs BrU~ 

~houta!hav~.betm tncluded In the present 
""H,so (bat the list is avmJable handy.' In 

thIs very Act itself. Although the .idea 
IS very clear, we have referred to the 
IDd~~trjes ~peJe~9Proept )194 RegulatloD) 
~ct. 1951 and s~id that schedule will be 
r~... "i t t ) t I 

~ap~!.i~b1e fo this Bill Btut iT the !v:er>, 
.~t;:)led1,lJc;,has b~~n .ff!p{odu,c:d as it is, 
rpaking tbat schedulp h~re. that would 
l).,\ve'1b~en very Qice. 

(. 'S~~J}dly, toaay varIous commodltJCS 
'lr~ comingl i~ the market. Take tbe 
iMnp.le e,.x.amplc; of toolb Pist~; -tiS bM 9cen 
.qpated by my lear}\e4 colleaglle. ;r 111 
today, we buy se\eral tooth p.aSIe.s 011 
severa) occasions I may ~ay, In my famI-
ly itself, there IS always a conflict between 
myself .and my wife as to WhlOh tootb pa "te 
should be used. One day, I suggest(d 
to my "He, "Whatever brand, you are 
uSlOg, let us mix bo h, your brand paste 
and that of ,my br~Ad. &4;} that there IS no 
quarrtll ~twOfn us." 1 am &o1iying I hl~ 
beca,\¥e". let anysf1~ say to(iiay., aceo'ding 
til :tum, it J~ ,the; b~,t .tQQtll, p~ste. Thi s 
cd_avon aught to ha\l~ b~ given by 
th~<ipyelnm<Ult. 

Even as far as tht.: soap, I') concerned, 
we ~r~, using this ~ w~~k .pne soap next 
')~~ek other ~oap.! WhX we'are domg It is 
because we oQ not I{n9w • what are the 
sta ldard commoditIes: As you see even , 
in washing powder, the battle IS gOtOg on 
if 'IN" .wJ:l~h~r N1rlllA)S &.ood or Surf ~'i 
i\9~ The 101Ja~d~1 a,{~ qghtmg Ollt.l~e TV 
saying that one washfng powder is cheap; 

t\'nd~ the Otb~t,'!my 'wi!sf)ln :l \(!po~dl!i ~~s~ it 
~t'abdhrit\va~illflg tibwohr ·/nl1{ltif '" \t c8ite 
... V I_l i • ,r , p t.J 
a) stand~til washtng po\vtf¢r~ i\iere usnbhld 
be .:' a~{ijJtiH I a't~d 'f a'rt~" ·!t1:tese'Wi(d~~: 
THis, ~obthcf . is ~ thef~ ~ ''6~c~il~e i ~'P~btJ1\! 
a1rc not' '~d\icate6: r 'tne PG6vefitin~tft f~ 
also not ~drruJgbrOtwa)rJ' l~ etiueit~~ fl'le 
people otj'iJihe 'stabHard • '~obo~. ,It t6(,~e 
companIes are mlDting mooey at our cost. 
OnC I 8'OOJ) crunpany • .l·hata.lbanU, Hminted 
milJillBsrof rl$.acJ.e.y r'Jcu.t{$sdl1cltisementar .. 
s~iDg, Ihw IS the I. best , PTod~ •• So; .'b~ 
c.ost (;oujd alw,¢omO-tdown. 1f they. hlli'e 
D.ot advo~lSed so. mu<:h.. Ii" t"'~ Govopa .. 
ment hUr crducate,d· .the p~o' Q.ll ... ~the 
staarlant. IOoda, we wou14 hllvco. al&o 
benefited., 

T~irdlY1 even In the markeJs," some .. 
times" one commodity, Jet us say, t1ettol 
~hich wc h

1
ave been using for the~S fKst 

scv~ral years, is very good. as' a disinfect-
ant. But just because that DettoC has 
become very popular, one product, now 
Oetfol Soap is coming The other day 
r used the Delto! soap and' my halr htls 
starfed falllDg. I am giving this 'example 
because in one field a name has been 
created. J Tht.. re must be some stahCfardf-
safJon because unless tbe goods "in 1hat 
Jihe are checked, they Witl not cOfne' for-
ward. Just because Ponds powder IS very 
popular: Ponds tooth-paste cann~f he 
tnat popular unless that tc50th paste comes 
to standardisation. These ,ue the tthings 
which should be controlled b'y the Gov. 
ernment. Therefore, the Bureau IS very 
good kka R'tld If thts Bureau acts 
properly, then peat standacdlsatiOD goals 
\ViM be achieved.. Wtratever· wor~ Bureau 
has to do~ it should be precribed by, the 
raks under the Act. The Bur.au itbould 
not I;)e given any power to hame regtda-
tton What wiU tben hapPM'} IMhc 
(Jovernme-nt wlk.l (,"aIDe rules' .and- .tb'! 
BUl!fJau 'Will frame reg.uJatloes" .. abate 
wf).' be It conflict and tbco .. if ,000olday Fl. 
want to know waht IS the standardisati4n 
with tv9J')ect""to a g'VeD product,.~, .wC1ulti 
1u ve-'to< ~ ru~es fr-ameci,' ~y tilC"II GOMelO-
mehttaud: r"IUlauon aJso rJ~Q q •. ,-tile 
Barea-u If BureaU'" ~S'· aiJawed to 
Jframe regUlatJ()&lSf I 'Wilt-cot get:1hat ft(IU-
lations, -I will .not get that .£egvlata_n 
copy a~wi1ere ill "the A!lB1'ket .. - A-Ji.~.ub .. 
~t;l'andatfd .roduets will be- av~ilable., ~x~t 
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the rcaulatioD prepared by the Bureau. 
As for .. kDOwledg~ is concerned, it is 
essential that only rules are framed by 
the Government and all tbe activities of 
tbe Government are controlled through 
these re,u)ations. 

The Members of the Bureau have been 
suaaestcd there. My col1cague bas 
also suggested that coosumer agencies will 
be repre,ented. 

I also suUest that at least two Mem-
bers from Lok Sabha and one Member 
from Rajya Sabha should be tbere. Why 
I am saying this is not because peoples~ 
representatives can create miracle&. But 
on s subject Iilce quality. if representa .. 
tives of the people arc not there, at least 
we may have onc or two, then there would 
not be a real' watch-dog situation there. 
Therefore. I suggest that at least there 
should be two Members from Lok Sabha 
and one Member from Rajaya Sabba on 
this. 

I would suggest that these goods with 
respect to which standardisation certificates 
are siven should be made known to the 
people. How can we know? One is 
standard Government Gazette which gene-
rally people may not read. Therefore. in 
~acb State, at least in one newspaper, 
these goods for which standardisation 
certificate is issued, must be publisbed 
from time to time, so that people are 
aware or this list. 

. Against any order passed under 
the Act, an appeal has been 
provided for under Clause 16. Wherever 
an appeJal is provided for, the time is 
always prescribed in tbe main Act. Here 
it is said :-

• Any person aggrieved by the 
order may under Section ] 5 pre .. 
fer an appeal to the Central 
Government within such period 
as prescribed:' 

I would say instead of lea\ling tbis 
aspect to be prescribed by tbe rules. why 
Dot A~ itself lay 30 days or 40 days what· 

ever it is? It should be in tbe main Act 
because this is a part of substantive law. 

Coming to Clause 33 which provides 
for punishment, if standardisation is to b.e 
achieved with effectiveness, then it is 
essential that there must be very severe 
punishment to those who violate. Other-
wise, we will not get quality goods. ~ 
my learned frjend suggested, a fine of 
Rs. 50.000/- is not enou&b becaus~ if you 
sen a sub-standard product, you will mint 
lakhs of rupees. Rs. 50,fX'JO/- is notbmg. 
Therefore, tbere must be some sort of 
compulsory fine which should be higher 
than Rs. 50,OOO/-aod imprisonment to 
those who vio'ate the Act with respect to 
standardisation. Otherewise, nobody 
will be bothered about standardisation. 
They can cheat the Government and the 
public and consumer like anything. 

Lasny, I would submit that powers 
under this legislation should be given to 
voluntry agencies. You bave taken very 
right initiative with respect to essential 
commodities. The Government is DOW 
going to vest powers in consumer organi-
sation. Under this l ... a.gisJation. the statu-
tory power should be given to voluntary 
organisation. The statutory power should 
be similar to the power which GOvern-
ment authorities enjoy so that they can 
guard and control the standardisation of 
goods. 

[Translation] 

SHRI' MOOL CHAND DAGA 
(Pali): Mr. Chairman, Sir, I tbank the 
hon. Minister for formulating tbis law but 
what is the objecth'e of this Jaw? The 
objective of this law is to give all the 
powers in the hands of burea ucrats 
and the Parliament will have no right 
over it. Bare outlines have been given 
and all other things will be done by the 
bureaucrats. There is only one thing in 
the section. I think it will take at Jeast 
two years to ,'rame the rules. It will 
tncrease your expenditure.. You have 
brought this legislation in hurry without 
giving it proper thinking. If I am asked 
whether the Parliament shouJd make it a 
substantive Jawor not, you can think 
what would be my reply. You caQ take; 
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up any clause.and start it from anywhere. 
I read out one clame as aD 'eKamplc. 

fEnr Us h) 

Now, regarding constitution of the 
.. Bureu, Clause 3, Sub.Clause 3 (e) says: 

usuch number of other persoDB, to repre-
sent the Government. industry, ~cieDtjfic 
and nsearch institutions and other inter-
ests ... " etc. I would like to ask: what 
is the 'other interests'? It bas been said 
'as may be prescribed'. So, It is for tbe 
the Partiament to decide the interest. 'As 
may be prescribed' means by whom 7 It 
Is by thc Excecutlve Agencies. by your 
subordinate officers and not by Parliament. 
Now, you say that you want to establish 
a Corporation of Bureau of Indian Stand-
ards. How many members wiIJ be 
there? From y€lur point of view, it is 
not necessary to mention Fuurther, what 
win be the tenn? We cannot say tbat. 
The qualifications of those people have 
Dot been laid down. You do not know 
the term oC tbe members and as to bow 
many members win be there. What does 
the term ·such Dumber of persons' mean? 
That term may mean any nnmber like 1 0, ~ 
IS, 20, or 100. 

As far as the establishment and incor-
poration of the Bureau is concerncd, 
Clause 3(1) says: 

"with effect from such date as 
the Central Government may, by 
notifieatioD in the Official Qazette. 
appoint in this behalf, there shaH 
be established for the purposes 
of this Act, a Bureau, to be 
called the Bureau of Indian 
Standards" • 

Now, that would be calJed the Bureau 
of Indian Standards. Regardina the term 
of office, it has beeD mentioned in Cla"",3 
Sub-clause (4).5 follows: 

"The -term of office of tbe mem-
bers referred to 1n clause 1e) of 
sub-section (3) and the manner 
()f nillina vacancies amona. and 
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the procedure to be followed in 
the discharge of their fUDctions 
by, tbe members, shall be socll 
as may be prescribed." 

So, every S~ction, every Clause or 
this BiU says '-as may be prescribed." 
You need not bother about tbe members . 
The members need Dot fake any .,ains 
because after all you leave it to the Exe-
cutive Agencies and the Bureau may with 
the prior approval of the Central Govern-
ment, by notification in the Officia I 
Gazette, constitute an Executive Commi .. 
ttee Clause 4(1) says: 

HThe Bureau may with the prior 
approvaJ of the Central Govern-
ment. by DotifieatioJ) in the Offi. 
cial Gazette, constitute an -Exe-
cutive Committee which shaJJ 
consist of the following members, 
namely" : 

(a) Director-General of tb. 
Bureau... Clause .(J) Sub-Clause (b) 
says: 

"(b) Hsuch number of membeu, 
as may be prescribed." 

IS.no brl. 

. We do not know how many members will 
be there 011 tbe Executive Committee. We 
do not know wbo will be the members 
and how many p~rsons will be members 
of the E~ecutive Committee. Clause 4(2) 
re d~ : 

"The Executh c Coblmittee CODSl(-
tuted under sub.section tl) shall 
perform, exercise and discharae 
such of the (unctions, powers 
and duties of the Bureau as may 
be prescribed ••• " 

WbaC will be the functions of the Exe-
cutive Committee. Dothibl has been laid 
down. Today the few Members who are 
present in 1be House now are .. vinl 
powers to whom *1 It is liaid tba! lb. 
~jll be III Excecutive Committee. W. 
do not k now Who ",in b~ tbc members of 
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tk B)tCCQUtiv. CODlfttitt .. ; we leave, it to 
the -bureaucrats. What will be tbeir 
functions, we leave it to tbe bureaucrats 
to decide. What will be their qual'fica 4 

tions, we leave it to tbe bureaucrats to 
decade. Procedural matters can be entrus-
ted to them. But these are basic tbinas. 
And you-say bere in tb~ BiU : 

Hsucb Dumber of members may 
be_ prescribed." 

"The Excecutivc Committee coo .. 
stltuted under sub·lCction (1) 
sbaH perform, exerciao and diS-
charae such of tbe fnnctions. 
powers and duties of tbe _ Bureau 
as may be prescrj bed ..• " 

We do not know wbat will be the 
duties aDd fUDctions of tb. Exce.;utivc 
CommiU". 1 t is the bureauerats or your 
executive aaencies whQ will decide tbat. 
Tbe Minister of Parliamentary Affairs has 
to got tbese Bills passed hurriedly. But 
at lout kiodJy Jay down in this Bill that 
so and so will be the members of tbe Ext-
cutive Committee, their term wlll be such 
and such their qualifications will be such 
an_d such. Otherwise, you do not know 
what will happen. You are giving the 
powers to the bureaucrats. That meaDS. 
you say. it is better for Members ot' Parlia-
ment not to break their beads with such 
thinp" they may say just 'yes' and tbese 
powers may be civen to tbe bureaucrats. 
Here, we are leavlDl everything to them. 
What will be the duties of the Executive 
Committeo, how maoy members should 
be on tbe Executive Committee. every 
thini will done by thel!l- They will 
decide .•• 

MR. CHAIRMAN 
conclude. 

l'lease try to 

SHRl MOOL CHAND DAGA: It 
is a question of standards. If you burry 
us like tbis, then the objectives wall not 
be acbi~vcd ..• 

MR. CHAiRMAN: I am intcu".sted 
.. In tbil. 

SHRI MOOL CHAND DAGA: I 
kilO"', fOll a,re interested. But you want 
to finish this Bill by 5.00 p.m. We had 
iiven notice of amendments, but unfortu-
nately it was late and, therefore, tncy 
were not publisbed. 

Now I come to Clause 5. Clause 5 
reads; 

"Subject to any regulations made 
in tbis behalf, the Berau may, 
from time to time and as and 
when it is considered neceuary, 
constitute the following Advisory 
Committees for tbe efficient dis-
cherie of its functions. 
namely:-

(a) Financial Committee; 

(b) Cert:fication Advisory Commi .. · 
ttee; 

(c) Standards Advisory Cdmmittee; 

(d) Laboratory Advisory Committee, 

(e) Planning and Development Advi-
sory Committees; 

t f) such number of other .committees 
as may be determined by regula .. 
tions. " 

It will be a very big empire. I tell 
you. tbe bureaucrats will never aUow the 
public representatives to function accord-

. ing to their will. 

They will alway"s mislead the public 
representative. They say such ntrmber of 
other committees as may b. determined 
by tho reau1ation. In this one scnt~c 
you can h"ve as many committees as you 
like. At least tber~ should be a big build-
ing for tbis. Then, it is said that each 
Advisory Committee shall consist of a 
Chairman and sucb other members as may 
be determined by regulations_ Every-
tbinl is done by rcaulatioDs. Jf you 
want to acb1cve the- objective then, we 
must know.at 'east the procedure of -bQW 
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will you achieve your objective. We 
don't know anything. All will depend 
upon the regulations and by-laws which 
win be framed by the cxective agencies or 
by bureaucrats. 

Now I come to 
conditions of service 
8(1) says: 

the terms and 
of DG. Clause 

uThe Bureau may appoint such 
others officers and employees as 
it considers necessary for tbe 
efficient discharge of itl; functions 
under this Act. n 

Clause: 1 .... directs the use of the Indian 
Standard under a licence as compulsory 
op such article or process. 

[ Trllnsialion] 

If there is any evil in the country it 
is the Inspector Raj. You will find so 
many insl'ectors such as food Inspector, 

-sub Inspector, Boiler Inspector, Factory 
Inspector etc. and these inspectors, have 
lined their pockets. This Bureau wiIJ 
also apPOint inspectors. We wanted to 
get rid of these inspectors but like shop 
inspectors. holiday inspectors and food 
inspectors, you are alsa appointing inspec-
tors here. 

[English] 

The grant of renewal of the licence 
under sub-section (1) shall be sub;ect to 
such condillons and on payment of such 
fees as may be determined by regUlations. 
Don't give powers. How much fees to be 
coJleeled must be determIned by the 
ParlIament and not by tbe executive agen-
cies. Then, it says: 

"No appeal shall be admiUed if 
it is prererred after the expiry of 
the perIod prescrIbed thereof" 

What is the period? My friend Shri 
. Shantaram Naik just said tbat it is to be 

prescribed by tbo executive alcncies. Give 

tbem 60 day& for appeal. What is the 
fee 'I Nothina, all right. 

Clause 25 (1) says: 

"The Bureau may appoint as 
many inspecting officers as ,may be 
necessary for the purpose of 
inspecting whether any article or 
process in relation to which the 
Standard Mark bas been used 
coniorms to the ... " 

At least they must have fixed tbe num-
ber, it may be 100, 200. 

[Translation] 

It is a big country and so many thinlS 
are produced here and it is, therefore, 
posSJbl~ that separate inspectors may be 
appointed for 300 or 400 c0mDl0dities. 
Whenever you appoint these inspectors, 
you should take their weight and arler 
two years you will be surprised to see 
that their weight has Increased consider-
ably and they have become heavyweight 
champions. 

Yesterday. I had asked a question but 
I did not aet any rep Iy. 1 WIll not &0 into 
details. The equipments which had be-
come obsolete had been importtd in the 
name of technology. These Imports have 
been made so hberally that it has distur-
bed our balance of payment position and 
we have not been abJe to improve it We 
are importing so many things in the name 
of higb tClchnoloKY. Tbcre IS morc dis-
cussion on quality but you apprise us of 
your own standard. You should COD vince 
the Members of t be Parliament. Other-
wise there WIH be no purpose of brlDaing 
thiS BlU. This Bill can be implemented 
only when its rules and reguJations will 
be framed. 

[Eng/i.h] 

, Yon canDot implement your Bill just 
now. It can only to implemented provided 
you have aot your rules and rClulalions 
framed and tbat will not take leu tban 
two years. Each clause says 'as Olay be 
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prescribed' or fas it may deem necess-
ary'. 

MR.. CHAIRMAN~: Please conclude.' 
You have already taken Jot of time. 
There are many other members who wan t 
to speak on this Bill. 

SHRI MOOL . CHAND DAGA: 
Now. I would like to draw your attention 
to Clause 27. It says : 

"The Bureau may. by general or 
specciaJ order in writing, delegate 
to any member, member'" of the 
Executive Committee, officer of 
the Bureau or any other per-
son .•• " 

So, there will be sub-delegation of 
powers. The Bureau will be delegated 
certain powors and then Bureau will dele. 
cate th:se powers to other 1>erSODS. 

MR. CHAIRMAN: Please con-
clude. 

SHRI MOOL CHAND DAGA : Now, 
I would like to draw your attention to 
Clause 34. Clause 34 says : 

"No court should take cogni-
zance of any offence punishable 
under this Act, save on a com-
plaint made by or under tbe 
authority of tbe Government or 
Bureau or by any other o~cer 

clJlPowered in this b~half ...... " 

Wby is it so '/ W by not a person can 
10 directly and file a complaint. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H. K. L. BHAGA T): Sir, this. Is there 
in the Bill. 

[Trans/at ion J 

SHRI MOOL CHAND DAGA : That 
, is wbJ; I was .aybll tbat you ahould 

have al'p~ised the Members of tbe basic 
things and also the purpose of the DiU. 
You should have specified the standards 
for each commodity. No schedule .has 
been appended with the Bill wher-eas tbe 
M:heduJe is necessary for these things. I 
would also like to say that such a larle 
Board sh ould not be constituted because 
it wiJJ become a group of bureaucrats only 
and the people will face difficulty. This 
Bill has been brought with good motive 
but if you think that after passing it. tbe 
consumers wilJ lot its benefits soon, I 
think that is not, going to happen. We 
are going to be here in the House for the 
next three yeas, and we shall see what 
happens. 

That is all I want to say. 

{English] 

SHRI R. P. DAS (Krishnagar): Mr. 
Chairman, I am glad that the. Bureau of 
Indian Standards Bill, 1986 has been 
brought before the House for cODlidera-
tion. I do Dot have much differencc 
with the opinion expressed by my learned 
friend just now. He bas gone through 
the BiU and discussed almost aU tbe 
clauses. 

. The Bill bas been brought before this 
House for twO' express reasons. One. the 
consumers in general all over the coun'ry 
are being robbed at every level, be it in 
the villages or in tbe big cities wit bout 
any exception. Though we have the 
Indian Standards Institution at present, 
tbis Bill bas been brought to strengthen 
this organ zati on further. 

Secondly, the Minister is all praise for 
the Indian Standards InstitutioD~ but at 
the same time he is also very much awaro 
that the lSI does not have a good image 
in the export·markel. As we know. tbe 
entire internal and export market baa 
been flooded with sub-standard and lOw 
qu,lity goods. Even articles with lSI 
markings do not baye a lood standiDI in 
the export market. 

Tho lSI bas made a little impa~l m 



Bu,.rau ojllldian NOVEMBsa l6. 1986 

[Shri K. P. Das] 

the internal market. Only the educated 
people, those who are Hving In the urban 
areas.are aware of the eXistence of lSI and 
its standards, and may perphaps give a lit-
tle wcightage to the lSI markings while ma-
king their purchases However. the lSI has 
no meaning for the people in the villages, 
In the hilly areas, or those belonging to 
the lower sections of the society. or those 
who are not at all educated. They are not 
aware of the functions of the ISr. 
These people are a 'ways robbed by the 
shopkeepers, retailers. wholesale dealers 
or industrialists; in fact, they become vic-
tims at tbe hands of all these peopJe from 
whom they have to pur~ha~e their require-
ments. 

The Minister has rightly said that this 
organization needs to be strength:ned so 
that its Impact could be felt on the Inter-
nat and externai market and the Indian 
articles manufactured in thIs country bear-
ing lSI makings could have a ready market 
in India and abroad. But our hone Minis-
ter has exprcs:ied his opinion III a press 
conference that consumers shou'd stick to 
the lSI mark.. If lSI were to be a good 
organisation. ensuring standardhatJon 
and having quality control, then it will 
certainly have a good impact on the con-
sumers of all sorts. But If it could not 
be made effective, then it is going to be 
t~ same as it was in the past and in the 
future also, !t will not make any impact 
either on the market or on the consumers. 

There IS also an idea of self-discipline 
in the industry. Industry has been asked 
to improve the quality of products. Well. 
it wiJl be quite a good thing for the people 
if industry follows standard norms for the 
articles that they manufacture. It)S 

really good if tbey cou'ld produce quality 
articles. Put this IS a WIld cry. It has 
no meaning in our market. Timc and 
again industry and other people are asked 
to eOler into gentlemen agreements or 
things lik.e tbat. But they never have 
any discipline. They are always gUided 
only by profit motive. They only want 
that their articles must be sold as hot 
cak~$ in the market. _ They arc always 

gUIded by the prf nctpfc of demand and 
s\:lpply and since supply is never equal to 
demand, they need not feel the necessity 
of makiDg lood quality articles. There-' 
fore, se'f-d.scipllOe is a world which does 
not carry meaning. 

There is yet another idea about con" 
sumers prot ection movement. You can-
not organise a consumers movement from 
thc lowest to the highest level. It is not 
possible at all under the present set up. 
Even your part does not have a lood 
movement or good organisation from the 
village to the national level. When the 
po Jitical parties themselves are not able 
to build up such organisations from tbe 
lowest leve) to tbe nationaJ level, how is 
it possible for any governmental organisa-
tion or governmental agency to orgaDise 
consumer protection movelnent '1 On the 
other hand, it may take another form. In 
this regard we ha,'e had a very bad ex!)eri· 
cnce. Some year back~ l think it was 
20 years back, this coosurner~ movemcnt 
turned into consumers resistance move· 
n'ent. Of course,. there is a term In 
economics, known as consumer resistance. 
Then it t.urned into violent and thmgs 
were changed fnto a different manner. In 
this way_ every tbing may' end up in a 
mess and chaotic conditions will be crcat-
ed in the name of this consumer move-
ment. People at the lowest level are 
robbed in such a manner and to such an 
extent tbat if such an organisation is buiJt 
up or jf su~b a movement is at all creat· 
ed. it may so happen that those people 
who are responsible for distribution of 
products or articles in the villa&es and 
town~ may become targets for attack. If 
the are attacked, then articles may vanish 
from the market. Witb the disappcrance 
of arti~les from the market, there will be 
chaotiC conditions and essential goods a'so 
will Dot be available in the market. This 
idea of consumers' protection movement 
without a proper Jeadcrsblp would mean 
a shipwreck in the stormy seas, 

Lastly, I would like to say tbat this 
lSI could be made viable. if we want to 
organise tbe public distrIbution system as 
a very effective system. 

Now, wc do ha.yc, 1. bopc~ nOl. mOl'e 
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. than 3 lakhs fair price sbops all over the 
country, but this country requires about 
seven and 'a half lakhs of these shops all 
over the country and without that It is 
Dot possible to distribute the essential or 
otber commodities to all the people at 
fair price and at the same time quality of 
the articles could not be controlled. 

Madam, therefore, I am in favour of 
baving this pubUc distribution systerr. all 
over th" country through which this stan-
dardisation of quality goods could be main-
tained because in that case, the people 
need not go the retail shops oper~ted by 
dffferent types of people or business 
community or tbose who work by tradi-
tional practice of cheating and robbing 
the people. Therefore. ·P. D. S. is the 
answer and to some extent, it could be 
checked, if this is extended all over the 
country. 

With these few words, I conclude and 
support this Bill also.. 

PROF. N. G. RANGA (Guntur): 
Madam, Chairman. we are all prepared to 
support tbis Bill for strengthening 
our industrial standards but then 
q'Jite a number of very. relevant 
criticisms have been made by' my 
friend Shri Mool Chand Daga and also 
by other fflends. Shri Nair and Mr. Rao. 
This is a kind of counter-part to the police 
that we have in regard to orjdinary citi-
zenry. If there is a trouble, we need the 
assistance, support, as well as the protec-
lion of the police.- Similarly, madam. 
we need this Bureau in regard to all these 
commodities which are being produced by 
tbe industries, the help and assistance of 
this Bureau and I am glad it is going to 
be established and strengthened. But 
tben how strong it is going to be, we ~ do 
not know. On the whole, I think. a 
wrong procedure bas come to be in fash-
ion with the drafting of these Bills in the 
'Law Ministry and also their acceptance 
by the other Mintslries. When they bring 
forward such Bills. so many details-vital 
d.,(alls-\~hich are" to be placed before the 
House, are not mentioned at aU here. In 
reSard to the p~rsoDDel. of the- executive 
or the [Juf~au its~lf and then the Dumber 

of these Advisory Committees and Coun-
cils and so on and what is worse is that 
there is no representation at all provided 
for th4! Members of Parliament-botb 
Houses. It is a very useful suggestion 
which was made by bOD. friend Mr. R,ao 
that atleast two from this House and one 
from .the other House should be pJ,ced in 
this Council. But DOW it is too late. I do 
nOl know whethar my hon. friend, the 
!\1inister 10 charge of it, has got any 
official amendment to advance in regard 
to this. 4 

Now, this raises a very important 
point in regard to all these Bill, and a se-
rious consideratIOn will have to be given 
by my hon. friend Bhagatji who also 
happens to be the Minister of ParJiamen_ 
tar~ Affairs in regard to all these Bills. 
ShOUld ~e Dot have any details at alJ. 
even about the essential items? Earlier, 
thc:re used to be a better practice, even 
then it was not good enough, but it was 
much better than what is now 
pursued by the Ministry in charge-
of law drafting .these . Bills and 
also for other Ministries who are 
responsi ble for placing this BifJ ~ before 
the House. I am particular. f- st now, to 
raise one particular point in regard to this 
consumers' movement. fvIy bon." friend 
the representative Gf the CO'llmunist 
Party, has got some doubt, that it may 
not work. Supposing we invoke the aid 
of the organized trade unions, and the 
Krishak Samaj and the other organization 
also that we have, viz. Rural People·s Fe-
deration, certainly it should be possible 
to protect consumt:rs, at lea~t to some 
content. They are responsible organiza-

. tions. I would like my hon. friend Mr. 
Bhagat to kee p this in mind and see that 
if and when they formulate their proposals 
for fixing the personnel of these various 
committees. due representatiC!D comes to 
be given to the representati\'~s o,f AU 
India Krishak Samaj, Rural People's Fe-
duration, and the Trade Union Cong-
resses-both the wings, viz. INTUC and 
AITUC. They would help. I think. -

"Then there i~ this question of supply .. 
ing fertiljzers~ manures a!l&..l tested seeds, 
If ~nytbiol loes wrong in tbat direction. 
crores anu crores worth of damage \\ ould 
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come to be inflicted upon our farmers. 
And tbat is the reason why some time 
alo, when the attention of the House was 
drawn to the complaints in relrad to the 
adulteration of pesticides and manures, 
the hOD Speaker exorted us, Members of 
Parliament to take special notice of such 
crimes and said that exemplary punish-
ment should be given to those people who 
include in such crimes. I hope th~ Bureau 
would pay special attentioo to this aspect, 
because from time to time pests begin to 
attack our crops. Our poor farmers are 
dependent upon pe~ticides. They are be-
coming popular. The farmers go to the 
market. They do not know whether any-
tbiog that is passed off as a suitable 
pesticide is good enough, or not. Some 
certificate must be there. That certificate 
must be as!Ociated with the bill OT receipt 
saying that according to such and such a 
certificate .. the certification given by the 
Bureau, this pesticide is considered to be 
good for such aod such pests. 

Similarly about manures also, this 
kind of a certification must eman~te from 
the Bureau. If that is not attached to the 
sales receipts. then the farmer would 
know that there must be something funny 
about it. He wouJd begin to be suspi. 
cious, and he would be expected to make 
representations to the kisans~ organiza-
tions whatever Kisan organisaion 
may be available in that particular 
area, in such a way that some protec-
tion might be afforded to our klsans. This 
protection is very urgently needed. 

Take now, (or instance, the cotton 
crops or the tobacco crop. What is 
known as the wbite fly has begun to 
attack it. It is very terrible tbing: our 
farmers have suffered in the last three 
years. crores' worth of losses. 

What is a pesticide? We do not 
know. Some pesticide bas to be discover-
ed, and it bas to be certified also. Simi-
larly, m,nures too. In manures, ordi-
nary rocks. chunonJ an1 such thinss are 
turned into dust; and that dust is mixed 
into the manure, and tbat is passed off as 
good enough manure, and we pay heavily 
for it. And after tbat, what happe1l8 1 

We expect lood results from our crops. 
In tbe cnd, we COOle to be disappointed. 

15,34 .rs. 

[SHRI SHARAD OIOBE in the chai,.] 

Therefore, the farmiDI community al 
a whore got to be protected very assidu-
ously, an£l diligently. TiJl now, we do 
not have that kind of protection. I hope 
some protection would come from this 
Bill provided, of course, this Bureau 
comes to be strengthened witb the nece-
ssary staff. good enough staff, and honest 
staff also. We know how the Police is 
behaving. Similarly, these people arc also 
likely to go bad, go wroOg. They can be 
corrupt. They can be corrupted from 
both sides also. Therefore, there should 
be an elem~nt of check, even over these 
people : from which centres. nom which 
spheres can we e«pect tbat kind of a 
check '] 

From the trade union organisations 
and similar organisations tbat we are bav-
ing now in the towns going in the name 
of consumer organisations and S. 00. 
Therefore, in all these directions, my boo. 
friend will have to give necessary instruc-
tions and advice to his own officers to see 
that our people are protected from these 
anti-social elments. 

SHRI V. S. KRISHNA IYER (BaDla-
lore South) : Mr. Chair-person, Sir, I 
weJcome this Bill. It is Jong over-due. 
Though the lSI has been in existence for 
the past 3~ decades, it bas been one of 
most neglected organisations; it bas no 
funds; it has no teeth. I would Jike'10 
ask tbe Minister how maoy peoplo know 
that tbere is an organisation of the lSI. 
and what arc its functions and for wbose 
benefit it is 1 

I am happy DOW that the bOD. Minister 
has brought forward the Bill which envisa-
ged a constitution of a Bureau by which I 
am sure there win be more and more coo-
tacts between tbe public and tbe conaumers 
a nd the organisation. I wuold not like to 
go into the clauses. I would only touch 
one or two clauses about which Mr. Dala 
bad also referred. In olause 3, sub-clause 
(e) the member of numbers is not specific. 
h .... " st,tutory or8~nilatio$l hko this. it is 
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absolut8ly necessary that you should 
mention the number of. persons. Now- . 
here it has been mentioned; it is kft to 
the discretion of tbe executive. Even now, 
I think the hone Minister is not late; be 
should sec that the number 0; persons 
both in the Bureau as well as the execu-
tives should be specified. 

Another dangerous clause IS that 
you bave Dot mentioned the term of the 
members. It is also necessary to mention 
the term of the members; it cannot be 
indefinite or at the whims. and pleasure of 
the Government; it should be specified 
whether it shouJd be three years or five 
years or whatever it is; the Government 
must specify it. I am sure tbe hone 
Minister ",ill take nole of it and see that 
the number is mentioned. 

We have a number of legislations. W to! 

have already got a number of laws to 
protect consumers. Unfortunately, they are 
only paper tigers. We have got the 
Weights aod. Measures Act; we have also 
get tbe Anti-Adulteration Act: we have got 
so many Acts whicb are supposed to be in 
the interest of the consumers. But what 
is happening? Just now, the hon. mem-
ber Shri Ranga and the hone member Shri 
Rao mentioned about it. Even today we 
find that the public are being cbeated by 
the traders because they are abJe to 
enforce these Jaws. To enforce thf"~e laws, 
I personally feel that it would be necessary 
to have a Bureau, ,( it really works in 
accordance with the objectives or the pur-
pose for which it has been constituted, 
then, I am sure, these Weights and Mea-
sures Act and the Anti-Adulteration Act, 
all these Acts can be effectively implemen-
ted, if these come into force. 

I feel that it is absolutely necessary 
that we should promote. Standardisation 
and quality contro,l both in aariculture and 
industry. When this Institution came 
into existence, then our country had not 
developed. Now, we have got moderni-
sation of tbe industry and also agriculture. 
It is absolutely necessary that there should 
be quality co.ntrol. Unless there is quality 
control. India's image cannot find a place 
anywbere in tbe World. It is very nece-

ssary that we should ha\ e proper standard 
and a]so quality control. 

Another point which I would lIke to 
bring to the notice of the hone MiOister 
is for Whose benefit are we making aIJ 
these laws? It is for the benefit of the 
consumer. We must see that whatever 
the Rurea u does, it must have the interest 
of the consumer. So, whether it is quality 
con trol or standardisatIon,. I personalJy 
feel that the organisation of the Bureau 
must have in their mtnds the interest of the 
consumer. We must see that the consu-
mer gets quality goods at tbe cheap rates. 
Now, we have got only a few articles sub-
ject to certification. 

It is rerorted in one of 
the reports of the IS I that the lSI has 
developed 12000 standards. I personally 
feel that a:most all the articles of consum-
ption, must be covered by this Act. That 
:s absolutely necessary. Even in the ques-
tion of implementation the Government 
must have a clear method to ensure that 
th e impkmentation is properly done. 
Even in the Government organisation they 
do not observe the lSI standards. Not 
only in the production but in the manu-
~ ~ 

facture of several goods the Government 
comes into the picture. It is the producer 
and consumer also in many cases. 

There are also lot of complaints about 
the ft:rti!iz~rs to which many hon. I\1embers 
referred. Almost all the C'(,fu!izers are in 
the public sector. So if there is adultera-
tion or under-wieght \\ ho IS responsible 
for jt? It it not clear that the Govern-
ment is indirectly responsible for it ? 

Si:::1ilarly in the case of many consu-
mer products {he Government is the main 
producer. You know that ther: are a 
number of occasions when the officers 01 
Government do not care to go on for lSI 
certified goods for their Departments. 
Several directives given by the Commerce 
Ministry have not been heeded. 

Very re.:ently I want to mention. I 
came to know about the cases of petrol 
ilnd diesel being adulterated. In this case 
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(Shri V. S. KI i~hDa ·Iyer] 
Gevernment is itself a producer. Govern-
ment should be an ideal producer and an 
Ideal consumer. 

PROF. N. G. RANGA 
producer a'so ! 

Ideal 

SHRI V. S. KRISHNA IYER : Yes, 
I said, 'ideal producer·. Then only the 
Government will be able to inspire tbe 
confidence of th~ pub1ic. Unless Y9 u 
inculcate such confidence in tbe 
minds of the public. you cannot en-
force these l(lW~. Even "or the norma) 
goods of contumcr interest the lSI cer-
tificate should be there. Even in the case 
of clinical equipment like thermometer 
and B. P. apparatu'i they do not have any" 
certification marks. So, 1 once aglin 
request that all such article::; of mass con-
sumption should be brought under this 
Act. 

Thi~ is a very good piece of legislation. 
But it should not be a P'8per legislation. 
It should be effecti\'ely irnplemented. T\fy 
esteemed friend Bhagatii has don~ this 
creditable service by bringing forward this, 
Bill. But he must see to it that it is 
effectively enforced in the spirit in Vt hich 
it has been brought before the HOllse. Of 
course. tot of changes will take place in 
the Cabmet and I am sure that as long as 
he is there he will do it. 

Another point about the under-weight. 
Have you heard of this 7 In my qwn 
constituency I have heard complaints 
about the consunicr goods being under 
weighed. Gas cylinders, you take. Who 
producec;? 1 t is one hundred percent in 

. the public sector. How can there be 
under.weight of cylinder'i? Government 
ShOUld enc;ure that is not done. So also 
distribution of petrol. All the oil com-
panies are in the public sector only If 
petrol is adu'terated, who~e re~ponl)ibi1ity 
is it? Diesel is mIxed with oil and sold 
in tbe market and what is the effect of 
that on the population in the cities '1 
Pollution in the cities is more on account 
of this mixed petrol and oil than anything 
else' So, the Governl1l~nt mU'it see thar 
adulteration of petrol and die ... el doe" Dot 

take pJace. 'lSI should ensure that proper 
standards are m~intained. 

Another point which I want to bring to 
the notice of the bon. Minister is tbat 
consumer movement should be encouraged. 
We do not have a movement at all. 
People are illiterate. We sh<UJld talk 'to 
people and see that they rc:alise tbe 
importance of this consumer movement. 
Illiterate people should be enlightened. 
Even we educated people we do not make 
any complajnt about sub-standard goods, 
then could we ask tbe illiterate people to 
do? It is absolutely necessary tbat for 
anything that you purchase. there should 
~c official stamp of lSI. This organisa· 
tlon must grow into a mass movement. 
Unless it does so, it will not serve the 
purpose. 

I am told that the present lSI member-
ship is 30,(00 or so. Whate\er It is, It 
must protect the interest of consumers and 
implement the Act. For' that it is very 
necessary" that you should • have very 
honest and efficient officers ~ to implc;ment 
the Act. 

The hon. Minister was also saying that 
India is a member of the International 
Stand~Hds Organisation. 1 Vtekome this. But 
when" c go as member of tbe International 
Standards Organisation and speak about 
the standards, we must se t an example to 
other countries. We must see that Indian 
goods are of standard quality. N ow there 
are complaints that some of our goods are 
of sub-standard quality and they are 
\'CP unpopular. You muc;t ensure that 
whl:lverlsnll.'untfor export, that isof 
ver) good quality • 

Another very happy and good news 15 
that even the NAM countries are also 
planning to establish a Fund to have co-
operation in the matter of standards aud 
quality control am\,ng NAM countries. I 
welcome ttl" t. 

I wouid like to know as 10 bow you 
are going to control and monitor the 
standards and quality. Of course, lSI h:l!l; 
hranches ,flU over the country. It is 
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reported in one of the papers thal yuu afC 
.goina to have some sort of a computer 
with multiple terminals to monitor and 
control the entire movement. I cannot 
say now how efficient it will be. If 4t 
proves effective in hnving control and 
monitor, I welcome that. 

Regar~ing the membershIp of the 
Bureau, Mr. Ranga 'has also mcntioned 
about the representation. You have said 
in tbe Bill that representation will be lucre 
from the Governm!nt, jndu~try, s<':lcntific 
and research jndu~try and other intclests 
as pre~cribed under the rules. I bave 
certain experience about the ~orJ 'pres-
cribed'.Ev..!n in your speech you have ~aiJ 
that consumer organisations will be re-
presented. 'Also you.tlave said in lhl! 
Statement of Objects and Reasons that 
consumer organisations Will be represented. 
But why have you not mentioned It in the 
Bill itself? Tomorro N a rartkular Mini-
ster may say that Since it I .. not mentioneu 
In the Act, it may not be necessary be-
cause everybody is a consumer. 1 t IS 

very ne~essary and you should sp~cifkally 
state tbat consumers organisations ~\ill be 
represented in the Bureau. 

While welcoming the Bill, I once 
again, reiterate that Government must 
discuss it at the National Development 
Council and ask the Chief Ministers to see 
tbat tbis legislation is implemented in 
Jetter ao~ spirit. V nlcss Swte Govern-
ments cooperate in this, you cannot 
implement the Jegis'alion because uJcima-
tely it is ttey who ha .. c to implement the 
Jegi::-.lalion and take action. At the same' 
time, Government must issue instructions 
to all tbe ~Iinjstries and D ~D . .lftments that 
they should go in, whenever they c...lll for 
tenders, only for lSI certified arti~ks. 

With these words. I we)come the 
B·iII. 

[Trans[at ion) 

SHRI GIROHARI LAL VY AS 
(Bhilwara) : Mr. Chairman, Sir, I rise to 
support the Bureau of Indian Standards 
Bill. The should have come' years aso. 

The Government ba~ thought of this 
belatedly but ore has (aken a right step. 
This BlI' should .have been brought at 
the earliest so that the consumers may 
not get sub~standard item:). The people 
in rhls c(~untry should gel standardised 
items so that th~y may remain healthy. 
Instead. people are getting adulterated 
commodities and no one is there to Jpok 
after these thing"), An Institution has 
been set up ,WhiCh puts lSI mark, guar ... 
antecing good quality goos:ls but experi-
ence in this regard is beller. There are 
people who are bringing bad name to the 
country. They ha \ e aqaassed crores of 
rupees for themseh\!s but have brought a 
bad name to the country.. There is one 
such scandal about which you too must 
have heard. 1 ne cases was reported in 
'IoJ,a foJay'. In this ca~e ParmaI' 
rice worth cror~s uf rupees waS exported 
hy traden a') . B:lsmatj' ri~e. Thereby 
They poc~ct.:d profit of crures of rupees 
in colluc;ion with our uffi.::crs Su.;h people 
are bringing JI'ir-:pute to uur Coun try. 

FIrst o(all. the hon. Min,ster should,' 
a .... far as pos~ble. strengthen th;s Instit~ 
ution so th 1 t peop-l.: may not get sub. 
standard comm0djlie~. It should also be 
ensured that the commodities being exp ... 
ted are of good standard whi(..h may rai~e 
the irnag·: ot the country. 

Secondly, the consumer movement, 
\\'hlCh ,. almost missing in our country 
and has no protection from the Go\"ern~­
ment. needs to be strengthened 'so that 
the conliumers are saved from tboje 
peop~e Wh0 try to ch~at them by getting 
the lSI mark stampeJ on sub-standard 
Items. 

Besides t I submit that standardls~tion 
of each alld every article should be made 
compulsory. You have brought the Bill 
but you are aware that ho·.v much expendi-
ture will have tv be incur!'cJ on s!and-
ardisatioD. This pr .. wislon of 11 or 12 
crore rUrec'i i;; Ill)t going to be sum~ienl 

bec3u5e a large organsat,fon WII( be 
needed with branches in all the States, 
which would look afrer the entire arrange-
ments. S;:verai types of exports will 
have to b: appointej. Presently. even 
any the OGS&D tb: Government asency 
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for procurement does- not have experts. 
The result is that substandard articles are 
procured frum t oreign countries and after 
fixing wrong markings are reoommended as 
of good quality. This is the position exis-
ting iu the country at present. Therefore. 
I want to say that the provisions made 
in the Financial Memorandum is inade-
quate. It IS not going to be sufficient. 
Therefore, a serious thought will ·have to 
be given about the size~ branches -etc of the 
Organisation and also about the number 
of inspectors and officers to be appointed, 
who would organise and man it 'and will 
impleme~t the entire scheme. I am of the 
view that neither you nor the officials have 
thought over it. They prepared thi! Bill 
and you have presented it here. The 
intention is very good tbat the articles 
should be standardIsed and people should 
get standard commodities but no thought 
bas been given as to .how this scheme will 
be implemented? You should thmk 
seriously about the size of this Organisa-: 
tion and the t:>rocedure to be adopted to 
set up its branches in the entire country 
so that selling of substandard com-
modities is checked? Pre!:tently, inferior 
quality items are sold in every field. 
Medkines, ]ife saving drugc; are sub-
standard which can cause death any time. 
People spend money to live but the~e 

rQ.edicines become source of death. \\'hen 
even life savjng drugs are SpUrIOUS, \\ hat 
will be the position of other ..articles? 
Edibles are marked lSI but which ·of them, 
whether it is turmeric. chillies or 'dhanta' 
is not 'ad",Iterated? Have you ever 
thought as to how all th~se things must be 
affecting the health-- of the people of the 
country? Has any action be~n taken 
against persons '" ho sell such inferior 
quality goods. If some big husinec;sman 
starts produclDg motor cars, lh~n in tbe 
beginning he produces good motor cars, 
but the profiteerIng motive of I he people 
of this count ry is so strong that every-
thing is turned sub-standard. People try 
to export inferior quality goods after 
obtaining good '-8W material v.ith a view to 
earn more profits:. This brings a bad 
name to the country. Tgday, all the big 
businessmen in this country are rndulging 
in such practices. This problem, therefore, 
requires serious attention. You will have 

to think as to how the Bill which Iau been 
brought here will be implemented. and 
what provisions are to be made for its 
implementation. The biRest weakness of 
this Bill is that a provision for only .. fine 
of Rs. 50,000 has been made for making 
sub-standard goods or using a wrong mark. 
There is no provision for imprislbment. 
The big capitalists fear imprisonment and 
not fine. They are not going· fO suffer 
any losses due to a fine of Rs. 50,000: 
You should include a provision for 
imprisonment also in this penal clause. 
This system cannot be effective unless 
there is provision for imprisonment for 
one or two or five years. Mere fine does 
Dot affect the big capitalists in any way. 
They invest crores of rupees in their 
business ventures. Our official machinery 
is such that it detects one out of a thou-
sand cases. Most of the people go scot 
free. No acti on is taken against them. 
In such cases exemplary punishment should 
be given, which is not there in the Bill. 
Therefore, your Bill is not going to affect 
btg capita;ists in any way. Thav manu-
facture sub-standard goods aod your 
officers provide them ISL Mark and no 
legal action is taken against tbem. There-
fore, it is necessary to implement this Jaw 
strictly. 

16.00 hrs. 

This is an age of advertisement - be it 
through T. V., radio or newpapers. Borh 
the qua'ity goods producers as wen as 
those who produce inferior goods go in 
for publicity. These advertisements are 
cheating the public. • I want that only lSI 
marked products should be allowed to be 
advertised in the Government controlled 
media whether it is T.V., radio or news:" 
papers. You should impose such restric-
tions through this Jaw as may ensure that 
the common man in tbe country is not 
cheated. The provision is absolutely. 
necessary which this Bill lacks completely. 
I want that this thing should be kept in 
mind whj~ framing the rules and should 
be incorporated in them so tbat inferjdr 
quality goods are not advertised. 

As Shri Daga was just now t.lliq,.1l 
the enactments made by you Jack alJ those 
provisions which were Deceasary. Why do 
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you Dot JDclude in this Bill all the nece-
ssary provisions' like rules governing the 
bureau, powers of the bureau for effitient 
functioning etc. This aspect requires your 
attention. 

As regards its membership, I am not 
in favour of making M.Ps and other re-
presentatives of the people its members. 
Hon. Minister witl be its Chairman but 
members s.,uld be drawn from the con-
sumers so that they may inform as to who 
produces sub-standard goods You will 
come to know thr:ough them as (0 who 
are cheating the public and this country. 
Thereby you will be able to take action 
against them. A proper implementation 
of this system is very much reqUIred. 

Another point is that a complete list 
of those articles which you are going to 
standardise should be published in a 
gazette or newspapers. If you publish a 
list of such articles then the public will 
come to know of.,.it and will buy standardi-
sed goods accordmg to that list. It should 
be ensured that this:s done without 
fail. 

I want to point out one thing about 
tbe F.C.l. F.C rs wheat is spoiled" by 
rains as it is stored ~in open~ "''ltb the 
~ult that the public gets sub-standard 
wheat. Have you ever thought that such 
a big organisatIon recelvmg crores of 
rupees as subsidy from the Government, 
keeps what in open due to Jack of godowns 
which ultimately becomes so inedibJe that 
even 'animals would not like to eat that 
wheat: But it is sold to p'eople through 
fair price shops. Tl'is aspect needs to be 
looked into We agree that you are short 
of funds and due to tl:\at you cannot keep 
tbe goods in 10doWDS and they remain in 
open. Will then ollr Government ensure 
that the people of our country do not get 
loch inferior goods which may ruin our 
bealth and may cause many diseases. It 
.liould be ensurej th It sub-standard gl)ods 
are not liven to the public. It is not 
marked lSI as it is s_upplied by the 
Government and is sold through ration 
lbops. 

You 'can take eKamp~es of other loods 

also. Even I~I marked edible oils are 
adulterared and the people are cheated. 
You do not have any machlDery to dist-
inguish between sub·standar~ and quality 
goods. You must have some machinery 
to identify sub-standard commodities. 
An hon. Member was just now speaking 
about diesel. Petrol is also adnlterated 
but kerosene oil is certainly adulterated 
heavily which is increasing pollution to a 
large extent. It Tequires attention and 
str~ct steps are needed to check adultera-
tion. You should seriously think over 
thls problem. 

I want to reiterate that you have not 
made provision for imprisonment in tbe 
penal c1ause and it has not been mad~ a 
cognizable offence. The problem of 
adulteration and maoufacturina sub-stan-
dard goods is a very serious matter but it 

. has not beeD made a cognizable offence. 
You have provided that individual com-
p~ainant can initiate prosecution. Wb~n 

you are not appointing an autbority and 
do not have any system to apprehend the 
arlulterators, who will dare to file reports 
agaln;;t these big persons and tile suits in 
court In my view the absence of tbis 
provision has totally defeated the objective 
of this Bill and it has become useless. 
Tberefore, I want that this offeace should 
be made cognizable. You must . have 
no.tlceJ that in foreign countries capita! 
punishment is provided for the offence of 
adulteratiou but you have made a provi-
sion of a fine of Rs. 50,000 only in this 
BIU and nothing' else. It should, there-
fore~ l?e made a cognizable offence. You 
your~eJf are a lawyer and know much 
about these things. '''hy Will anyone be 
interested in filing suits against these 
powerfu1 persons. Common man dare 
not file suit against these persons. Only 
the Government has power to file suits 
against these persons. You should.. there.*' 
fore. serious1y thin" over this i~sue. Mak.e 
it a cognizable offence and impose such a 
heavy penalty which may deter people 
from ind uIging in such crimes. Only such 
a provision can make this law ·effective. 

With these words I conclude. 

SHRI HARISH RAWAT (Almora) 
Mr. Chairman. Sir, after Sbri Mool Cband 
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Daga and Shri. Girdbari LaJ Vyas's 
speeches, . I do not think an ordinary 
porson like m~ can say much. When the lSI 
was formed, the circumstances were diffe-
rent from those obtaining today. That IS 

why the hone Minister bad saId 
while introducing the Bill, that keeping in 
view the changed circumstances and the. 
progres~ made in the industrial and other 
sectors and also the increasing export 
poss~bilities. it IS essential that some insti-
tution should be there to ·meet the 
demands. Tbis institution must work both 
efficiently as wel) as etft!ctively anJ that is 
why the Indian Standards Bureau should 
take over the work of the Indian Standards 
Institute. 

So far a~ the spirit behi nd the Hi 1\ is 
concerned no one h:1S any objection to 
it. T be hone Mmister should be congra-" 
tulated for the fact th<lt he has understood 
its signijicance and has· therefore, brought 
this Bill. I wi5.b to draw the altentlOo of 
the bon. Mimster to a certain fact. You 
have said tbat the Buredu should be 
made more effective and in this connectiC'n 
you have talked of cr,eatiog an enforcing 
agency which may check misuse of lSI 
markings, It is Dot necessary that some 
firm 'or factory will CQPY the product 
which has been certified and thus will 
violate the lSI standards Abou't creating 
the enforcing agency~ reft:rred to by 'he 
hOD. MiDist::r. I think tbe traditional 
machinery available in the States as well as 
in the Centre can be made equaUy effective 
and lSI itself can be so effect ive that It 
can p~nish those persons who misuse lSI 
markings. It is for this reason that th~ 

hon. Minister has not maul: it a cogniza-
ble offence and he ba~ left it to the people 
to ensure that there is no lI1isuse of it. The 

_.people can them'ielves. file suits against 
those wbo indulge in such dctivltie<;. I do 
not think tbat m Indl.l ""h~re Jakhs of 
people live below the povert'Y Jioe. are 
poor. illiterate and lack the required res· 
ources will be able to und crsland the sig-
nificance of the lSI marking or what their 
rilbts are in tbis respect. How can they 
be expected to initIate JegaJ action agaInst 
those who misuse tbe lSI markmgs. 

You have thought about an eJaborate 

plall but I do'" not think that your plan 
can be implemented. Therefore, I woufd 
urge that provis·ion for the enforcing 
agency as well as the punishment to be 
awarded should be made in this Bill itself. 
Provisions for the proc~dare of awarding 
punishment and the quantum of punish-
ment should' both b\! made in the Bill 
itself. The provisions of this Bill are 
inadequate in this respect. I do not think 
,that keeping in view the prevajJing condi-
tions in ,the country and the way adultera· 
tors are playing with the 'Jives of people, 
it would be possibJe to check 8'dulterarion 
by just f~rm'ng a Bureau, giving it certai~ 
powers and nominaling certain people in 
it. 

You have lightly said that you will 
nominate people in It from dlffer~nt 

groups. But in the Bill, the qualifications 
and experaence of the persons to be Domi-
nated to the Bureau have not been laid 
down The people who are nominated 
should at Jeast represcltt -their own fieJd. 
From 'their own field' I mean the different 
fle'ds of actiVities. In whatever field the 
nt.:l!d arises to certify products, there 
should be representative of that field in the 
Bureau. This Bureau should have a very 
good representative characler. The 
present Bill dees not pr'ovide tor .it. 
Ther~forcf I will request the hone Minister 
(hat this Bureau should have a representa. 
tlve character and expl!rts drawn from 
variOus fields should be associated with it 
so that the short comings could be identi-
fied and the requirl..'d atkntion paid to 
it. 

We are formulating big plans for in-
creasing our exports and for bridging our 
lrdde gap. We areplso hoping to bring 
about improvements In our economic sys-
tem. We are aiming at improving the 
quality of our products. If our products 
are of an . infenor quality. then it affects 
our es;:onomy. Some cases have been 
cited here. I would also like to draw your 
attention. It is especially true in the case 
of a utomobile sector where standardisation 
is completely being misused. You do Dot 
have an agency to cbeck such cases. 
Recently t some Afric811 countries rejected 
our consigqments a second time because 
the iteals supplied were not 01 the lam~ 
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quality as of the sample shown. The same 
thing happened in the case of engineering 

~ . 
goods, ferti1izer~ and "Severa] other pro-
ducts.' Therefore, I waf'lt to request that 
it should be ensured that people have faith 
in a commodity that has been certified by 
you. 

Again, y.ou talked of consumer move-
ment while introducing - the Bill. I want 
to urge that the issue of consumer move-
ment has been raised more than on::.-e in 
the House but who is going to build the 
movement. Mere. sermons cannot yield 
desirab1e results; we, as well'as the ~1ini­
sters keep on sermonising here but it 
should have some affect on people. People 
should be mentally prepared, they should 
t;e impelled to identify areas wh(.'re adulte-
ration is laking place, where underweighmg 
is being resorted to, and substandard and 
'uncertified comrI1odit,es are being sold. A 
Force ~oll1pflsing such peop~e has to be 
ort?~nised anJ this work can be undertaken 
dther by the political parties or by the 
Government. 

These days articles of IDferior quality 
are advertised through the Government 
media, mure the commodities are sub-
standard, more pUblicity i .. ~iven on TV .. 
fddio. IH:wsr:-apers etc. I want to reqllest the 
hon. l\,tinlster that the Government media 
and Illuchiery should be util'sed for build-
ing up a consumer movement. Until a 
consumer movement is pr('perly built uP. 
this WOI k caJlnot be done s-uccesslu1!y. 1 he 
Government enforcing agencIes shollld also 
be strength.ened and controlled so effec-
tively that lSI markings are r.ot misused 
and the people who indulge in such activI-
ties are punished. This cannot be achie-
ved merely by a Bill or framing an Act of 
the Parliament for it would make people 
feel that the Parliament is merely an Act 
formulating agency .• \Vhat iii needed is to 
award punishment to such people \'tho 
violate the set standards and play With the 
lives of the people. Otherwise we wilLa" 
become laughing stock of the people. 
Your ideas are worthy of respect an<i 
should be welcomed but t hose should be 
implemented effectively as we'J. The 
proposed Bureau should work efficiently 
and should be"given necessary powers. It 
should he ahle to identify and plug the 
lpopboles of the Indian Standards 

Institute. You mqs t pay dqe attention in 
this direction, 

SHRJ RA~ASHRAY PRASAD 
SINGH (Jebanabad): Mr. Chairman, 
Sir, through you, I welcome this Bill but 
would like to tell the bon. Minister. that 
the purpose for which this Bill has been 
brought forward .is not going to be 
achieved. You can frame laws in this 
Houie but if the law enforcing machinery 
is not efficient, the mere enhancement of 
punishments is not going to serve the 
purpose. Even"if stringent punishment is 
provided, it will not belp in stopping peo-
pJe from indulging in such practices. 
Whatever the hon. 1\1embers h~ve .said IB 
ti1is connection is "ery true. I want to 
point out that tbe purchases made by the 
Governrn~nt for use in Jts own departments 
are of very inferior quality although the 
vouchers are made for superior quality 
commodities. \Vhat can the Government 
do in such situat ons? The motor parts 
being presently manufactured are all s1:lb-
standard. 

How will you apprehend them? I 
want to tell you about the situation in my 
r~ral area The Government formulated 
a scheme to provide tubewells to the poor 
Harijans h3ving small holding so that [hey 
may use mod~rD methods in culti\ation. 
For this purpose. pipes were bought from 
the Government undertakings \\ hereas 
these v.ere to bought from Tata. These 
were purcbased at a price of Rs. 11 per 
foot instead of Rs. 28 How \\i1J you 
check it? All the pipes faJ!ed. This is 
the condition of t he bureaucracy. It is 
true that there are a lot of shortcomings 
in Democracy. The discussion being done 
by us is useless as nothing is going to 
nappen. l\lention of substandard drugs 
was also made here. These are causing 
lo~s of life. The -people \\ ho produce 
such drugs are sitting in this House also. 
I( they are elected to this HQuse after 
spendmg Rs. 75 lakhs. what' quality of 
drugs will they produce"? You must tell 
us how you are going to nab them? I 
have seen petty shopkeepers being caught 
for selling adulterated stuff. Wnen a 
I hafth Inspector reports that turmeric is 
coloured or th~ oil is adulterated. 'be 
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manufacturer is not caoghf who has supp-
lied hundreds of tins of that oil; it is the 
petty oit seller who is caught. The big 
capitalists who arc responsible for it, are 
the bon. Members of the House. There-
fore, this law will not apply to them. 
You cannot catch them. L would like to 
geve you an example, Indira Diesel pump 
was. approved by the Government and 
people took it for grantc;J that it will be 
of lOod quality. T he farmers boulJbt it 
by laking loans but it did not work e'\ten 
for two months. Now their fields are 
being sold because they ha\'e to repay 
their loan'i. The custodians of law are 
themselves violating the law. You have 
various departments. There is a Depart-
meot 'Of Weights and Measures which 
cbecks weights and meters. You can see 
as to how consumers are boing cheated by 
the traders. Who indulges. in malpracti_ 
ces 1 Law is there but even then people 
.-te betng cheated on Jar ge scale because 
the custodiaus of law indulge in corrupt 
practices, for whom these laws are being 
made tben 'l. Now. I tell you about FCI 
in Gaya. The wheat which is gl'ven to the 
people under N.R.E.P., is of such an 
i'nferior quality that even anim~ls cannot 
eat it. But even tben tl}e poor have a 
capacity to tolerate alJ this. We cannot 
eat the wheat. The potfr peopJe who work 
for the wbole day get this kind of wheat. 
Now you can well imagine what type of 
bealth will they maintain with such stuff ? 
Framing of Jaw IS all right but implementa-
tion of the law honestly can bring the 
desired results. There is adulteration in 

'every commodity but you cannot cetect 
It - be it soap or rbe fertil.zers. Fertili-
zers are being sold with salt mixed in it. 
How will yop curb such a large scale 
adulteration? Only the future wiH tell 
whether you have been successful or not. 
You will be reduced only to a Jaw making 
agency. An bon. Member bas said that 
there is a lood programme of Jaw makin" 
but tbe Jaws are not being implemented, 
You make a Jaw against the child labour 
but still tbe children are working. There-
fore, you should give a s~'rious thought to 
it as to bow the Bill should be implemen-
ted wh}cb is being introd uced by you so 
that one may not make a fun of ''Jw. 
0. herw;~. (ramln, of laws will not benefit 

the poor. Largely,' the farmers and the 
poor wiJl fall victim to it }\'bo are already 
suffering because tbey a~ unable to diffe-
rentiato. There are Jots of people who 
can identify drugs, clothes etc. Irom the 
markil'lgs on them bur there are crores of 
people who do not know even this much. 
They simply go to a shop and buy what-
ever is given by the shopkeel>tn's. There-
fore, you should form such a agency which 
should honestfy get this law~ implemented. 
The aim with wh ;ch this law bas beeD 
brought is noble but you should let it 
implemented in a right manner and that is 
what w~ want. 

[English] 

SHRI K. S. RAO (Macbilipatnam): 
Mr. Chairman Sir: May I say tbat a Bill 
of thiftypc is very much desirable parti-
cularly in view of the adulteration and not 
keeping upto the standards "1 Not keep-
ing upto the standards is also causioe 
terrible loss by way of extensive damages 
to health, damages to the standards and 
damages to the machinery and equipment. 
So, bringing tbis Bill with a view to main-
tain ng the standards of various commo-
dities, manufacturing products and other 
articles is good and desirable. 

The BIll serves the purpose only when 
adequate measures are taken to s~e that 
it is enforced properly. While making 
this Bill, it is roentioned in Clause 3 (3) 
that the Minister and the State Minister 
are also the Pl'esident and the Vice Presi-
dent respcctiv~Jy ot the Bureau. In case 
the Mimster, the State Minister and the 
Secretary are also to be the members I , 
don~t think we will have any means to 
find fault \\jtb any laps on tbe part of the 
Bureau. So, I wish tbe hon. Minister 
wiJI tllink whether it is desirable to keep 
these two people as well as the Secretary 
as ex-officio members in tbe Bureau. .. 

In regard to the appeal also, as 
- stated in Clause 16 (I) tbe Central Govern-

ment is the appealina authority. The 
Central Government, by virtue of the prc-
sence of the Minister t tbe Sta~. MiDister 
and the Secretary who are there in the 
Bureau itself as members, 1 could not 
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uadorttaod how and who else would bc 
th., appellate authority. Possibly, the 
Prime Minister atone be the appellate 
authority. This 1 aspect may also be taken 
Into account. If possible, these tbroe 
people caD be deleted as members because 
enouab powers are already given to tbe 
Contral Government. 

No speclfic provision has been made 
ror the representation of the consumer 
council and for the consumers in this Bi~l. 
We have been discussing time and aga1n 
the Deed for organising consumer protec-
tieD which alone can bring the desirable 

, protection to the quality of products and 
which ca~ save the interest or the COD-
sumers. Sir, including Tcpresentation ?f 
various consumcr protection councils In 
various parts of the country or their n~­
tional foram in this Bill as members In 
adequate number will help achieving . t?e 
loals of this Bill. So, if the Hon. MIDIS-
ter oannot provIde it today, he must take 
adequate precaution to see that consumer 
representation is made in good number. 

In Clause 24 (2) it is said that-it must 
be only a printing error. 

·'The decision of the Central Govero-
ment whether a question is one of policy 
or not shall be trial" 

If the word is 1inal· and not 'triar 
thon it is okay. 'In Clause 33 (i) there is 
provision for a penalty of Rs. 50.000/- but 
until and unless there is a fear of impriso-
nment this Rs. 50,000/- wi)) not serve the 
end. A number of manuFacturers are 
prepared to bave such f~cility of paying 
the penalty without undergoing imprjson-
ment because it might be profitable for 
them to commit any number of mistakes 
and based on the law of probability of 
lotting caught for the offence it may be 
ad vantagcous to pay Rs. 50,,000/- as pena-
ltY. Only the fear of imprisonment will 
have the desired effect in their minds so 
tbat they should not resort to adultera-
tion and maintain tho standards. Penalty 
atone will nol servo the .purpose. 

Comma to rulea and re.uJations in this 
lill I fiQd rq,Jes aQd fOlulations are sepa-

rated. The power of making rules is 
liven to the Government and powtr of 
making regulations is given to the execu-
tive committee, of course, with the prior 
consent of the Government of India. 
Orn:e again the Central Government has 
all the powers of giving directions which 
are final. The power of making rules also 
can be given to the executive committee 
whicH constitutes members who are ex-
perts in various Jines and who alone can 
say what is required and what is not re-
quired and also if there is delay on the 
part of tbe Central Government for not 
laying the rules on the table of the House 
then the responsibility lies with them only. 
So we cannot contradict ..our own actions . 
in Parliament. I prefer that power should 
be transferred to Jhe executive committee 
and insist on their placing these ruies and 
regulations in time. Our earlier experience 
shows that rules and regulations are not 
being laid on the Table of the House in 
time and tbey. are being delayed. Clause 
39 (i) gives validity to all those actions. 

-An amendment shouid be brought so that 
time limit is mentioned within which the 
rules and regulations must be laid on tbe 
Table of the House. Parallel empbasls 
must be lai9 in ensuring maximum numter 
of representation is given to consumer 
protection councils and public personali-
ties with proven integrity and experience 
in various directions. They should be there 
in good number rather tbe officers as ex-
officio members. 

! Trans I ati on J 

SHRI MANVENDRA SINGH (Ma .. 
tbura): Mr. Chairman, Sir, I support 
the Bureau of Indian Standards BiU. I 
would also like to give some suggestions. 

In our country the "1llestion of adul-
teration is very serious and critical. Day 
by day this tendency is increasing. Cases 
of adulteration in food items. in particular 
are on the increase: Edible items hke. 
ghee, oil and spices are I arge Jy be ng 
adu1terale~ about which there arc 
frequent Press reports. You must have 
read in the newspapers that at some 
place hundreds of 'baratist in a marriage 
ceremony suft"ered from food pOisioDin, 
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due to the use or adu1terated ghee. In 
the case of spices also, there is 'large 
scale adulteration. For example, dung 
is mixed in coriander, yeJlow dust is mix-
ed in turmeric and urea is mix. 
ed in sugar. Likewise. there are lJ'Iany 
other adulterated things which adversely 
affect our health. You shodld pay special 
attention to it. 

So far as taking of sampJes is concern-
ed, the Department does take these sam-
pJes but some manipuJation takes pJace 
afterwards. This is a matter of regret 
towards which I want to draw the atten .. 
tion of the hon. Minister. When samples 
are taken at the place of testing, there these 
are replaced for some consideration. 
Corruption is rampant there. This way 
though on the complaints by the peopJe, 
the items are seized but those are later on 
declared unadukerated. 

Regarding drugs, a lot of complaints 
are received. The patients die on account 
of spurious drug~. Therefore. through 
you, I would like to make request to the 
bOD. Minister to provide for deterrent pun-
ishment in the Hi1I. In the case of fertilizers 
also you win find the same condition. India~s 
75 per cent population depends on agri-
culture and by doing this sort of adultera-
tion they are playing havoc with their 
future and with farmers occupation as 
well. These traders are misleading tbe 
poor rarmers and thereby h rming them. 
Such people should be treated as traitors 
and deat with severely. They are ca using 
harm to fhe country. 

AJong with t)lis. I am told tbat insec-
ticides like B.H.C. Gamaxine or D.D. T. 
are also adulterated. When godowns 
were inspected then white ants were found 
In the bags of B H. C. Therefore, I want 
to draw the attention of the hone Minister 
tbat adulteration in the insecticides etc. 
which are supplied to the villages, ca uses 
great resentment. When we go to the 
villages the people complain to us of 
adulteration and state that those insecti· 
cides do not kill the mosquitoes. The 
same is the situation with the gas cylin-
ders. It is quite a complicated Issue. 
When in.peeled, a lot of cylinders were de. 

teeted which had aJready been 
I wou]c! uric tbe hOD. Minister 
late strict laws to meet 'the 
This offence should be made 
ble and only then people 
relicf. 

rejected. 
to formu. 
situation. 
noobaila-

would get 

With t~ese worldS', I' conclude and 
thank you for providing me an opportunity 
to speak. ' 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H. K. L. BHAGAT): Mr. Chairman 
Sir. first of all, I want to thank alJ th~ 
hon. Members for taking. interest in the 
Cliscussion on this Bill and also lor giving 
some suggestions, which I think will be of 
help to me. 

An important, tbing that has emerged 
after the discussion is tbat almost all the 
hon Members bave said that the aim of 
this Bill is very good and it should have 
been introduced much earlier and that 
strengthing of I. S. I. is necessary. Broa. 
dIy, the House has supported the intro-
duction of this Bill. Now, I will mention 
about the suggestions and points made 
regarding this Bill. Some hone ~1embers 
whil e giving their suggestions have expres .. 
cd certain doubts but they have also wei .. 
corned this BiJl for which I want to 
thank them. Some of the ,suggestions are 
q Ulte enlightened. 

I want to mention that the aim of 
thi.., IJlll is to s:rcngthcll th.; I. S. I. More 
items should be brought under it. more 
items sbou!d be standardized, should have 
certification mark enforcement should be 
done in a better way and whosoever vio-
lates the certification mark should be pu-
nIshed: Besides, there should be coordi-
natIon among the various agencies work-
ing under it and consumers should get 
representation in it. These are tbe main 
objectives of Bill. Most of tbe points 
mentioned are very reJevant and ossential 
The poiots raised by th.: han. M~mbers ar~. 
correct aod I do oot . deny them. I do 
not say that merely strenathcning of I.S.I • 
will solve' all the problema 'of the consu-
mers all f,lver tf~e country: StrcDlt!leraipl 
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of I. S. I. is one step to protect tbe inte-
rest of the consumers and for tbis purpose 
there is Dot one but many legislations. 1 
will diScuss tbem briefly. Strengthening 
of I. S. I. means providing a base for 
strengtbening of standards and making 
them compulsory. Some Members have 
also praised this step. Food articles were 
discussed a Jot. Other articles were also 
discussed. There are a number of items 
under the Prevention of Food Adultera-

• tion Act whose technical standards etc, 
bave been fixed. According to them, if 
tbero is any adulteration in tbese items 
then action sbould be taken under tbis 
Act. I feel that there are several laws 
like tbe Food Adulteration Act 
or the Drugs Act or the Essential 
Commodities Act which need to 
be properly enforced. There are certain 
).aws which are under the jurisdiction of 
tbe Central Government. Those should 
be enforced vigorous1y by it. Certain 
laws come under the jurisdiction of tbe 
State Governments. In my capacity as 
the Civil Supplies Minister I have written 
to tbem many a time that laws relating 
my Ministry should be enforced vigorous_ 
ly. They have assured me to some extent 
and bave taken some action also. What 
I want to say is that standards for many 
of tbe articles including food arii:;les have 
been fix-ed. Regardmg ~fertilisers, I fully 
agree that the agriculturist should get fuJI 
protection" I also agree that it is not 
wrong to say that the consumers as well 
as agriculturists are cheated in thi~ 
country. There is no doubt in it. Now 
what is to be done is to check this ten-
dency. So far as fertilisers are concern-
ed, standards have been fixed, for them and 
the enforcement elf the qU1Hty is ensured 
by the Agriculture Ministry under tbe 
Agmark Act. In thi-s Act, agricultural 
commodities are co\'ered, which incl ude 
fertilisers also. The Sta tcs ha \'e powers 
regarding those commodities \\ hil.:h come 
under the Essential CommoditIes Acts of 
the States. I will convey the feelings of 
the House to the Agriculture Ministry. 
As Minister of Civil Supplies I can ask the 
State Governments about this and I will 
defiuitely ask them. 

Oae thina more. Maximum DUUlb~r 
01 artiel. should tet lSI mark by fuJfillina .. 

the requirements of the standards fixed. 
Principally, it is quite correct and I like it. 
This Bill has been brought with this inten-
tion. If you look at section 14, you will 
finrl,J that so far it was Dot compulsory. 
I n certain Acts1 it waS compulsory for 
certain things. Now we have assumed 
power to make it compulsory. I read 
out section 14: 

(English] 

"If tbe Central Government, 
after consulting the Bureau, is 
of th"c opinion that it is neces .. 
sary or expedient so to do, in 
the public interest, it may, by 
order t publish in the official 
Gazette.-

(a) notify any article or pro-
cess, of any scheduled 
industry wbicl) ~hall COD-

form to the Indian stan. 
darer, and 

(b) direct tbe use of the 
I ndian Standard under a 
licence as eompu)sory on 
such articJe or process-" 

[Translatioll} 

Further, in Explanation it has been 
stated: 

[English] 

'por the purposes of this 
section~ the expression "Sche-
duled industryU shall haye the 
meaning assigned to it in the 
Industries (Development and 
Regulation) Act, 1951." 

[Trails/a lion] 

All the industries have been enumerat-
ed in scheduled· I. Some of the hon. 
l\1embers have stated that the scbejulc 
should be appended with it. Scbedule-I 
is already there. Almost all the industries 
have been included in it. If certain in-
dustries have been left, those can be 
induded by amending tbe sc~edule. 
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This Bill provides scope for covering 
the maximum number of articles. But to 
bring more & more art:cles under it for fix .. 
ing the standards, lSI should hav.c the full 
capacity. If we cover all the articles at a 
time wHhout having technical support and 
other requisite infrastructure, that will 
have a good impact. We want to aug-
ment the capacity of lSI. 

, 
An hon. Member has said that it is 

going to be a Jarge institution whkh will 
have branches at different places a.nd for 
that we should provide adequate funds 
because provision made is Inadequate. 
lSI has already several braoches. These 
are to be strengthened at many places. 
We Jearn something after every evperience. 
A study was made in the Instltute of 
Manag-ement, Ahmedabad, which had 
recommended that lSI should be given 
this shape. This type of institution ex!sts 
in severa) countries of the world, particu-
larly in Japan and other counlries 
Therefore we thought it fit to strengthen 
lSI. Th~S, with increase in the capacity 
of lSI, more and more articles will be 
brought under 1t. 

. It is true that consumers' items should 
be given priority. Now there are many 
articles which are manulactured by the 
small industries as well as by others. To 
enlarge its scope flKther this Bi II has 
been brought. 

One of the questions raised by the 
hone Members was that the punishment 
prescrIbed in it is confined to onlv a fine 
of ~s 50,000. I beg your pardon It 
is our mistake. A corrigendum has been 
Issued which provides for ODe year's 
imprisonment or Rs. 50,000 fine There . 
cannot be two opinions that provision for 
imprisonment should be there. Some hone 
Members have pleaded for two or four 
years imprisonment, some other have 
suggested to make it a cognizabJe offence. 
Let us have some experience. If necess-
ary we can think of makiIlg it a cognizable 
offence. Government is not averse to it 
but tbe Jaw should be such as can be 
implemented properly. 

A very important step bal been taken 
.. thrQugh this Bill. It has beeD prcmded 

that the consumers or some recopriled 
Associations of the consumers caD ftle • 
complaint directly against someODe~ In 
the ear Her law, only an inspector or an 
officer could file a complaint. Now it 
has been decided tbat jf the consumer 
feels, he can himself file a complaint. As 
I have said earlier, the Oovernmont il 
not averse to provide protection to the 
consumers. The Government is thinkfn& 
of empowering the consumers aod consu-
mer Associations to invoke tbe law 10 
that consumer movement is encouraaed. 
It should get encouragemeut. Thil will 
create awareness in the consumers. I 
think that will be a good tbing. 

A mention was made about its compo-
sition also. I may tell that I respect the 
hone Members. Some of tbe bon. Mem-
bers have said that the Law Ministry baa 
not prepared the Bill properly. The Law 
Ministry is not at fault. Whatever we 
suggest to them tbey framel> the le.islation 
on those lines. If there are certaIn short-
comings we are responsible for them and 
not the Law Ministry. Abeut the 
composition, it has been stated tbat this 
has not been clarified as to wbat will be 
the number of Members of the Bureau or 
in the Council or in tbe Executive Commi-
ttee. Usually these things are mentioned. 
This time different categories have beeD 
shown. I want to assure tbe House that 
in the formation of the agencies menti· 
oned in the Bill, consumers will be ade-
quately represented. There is no ques-
tion of Dot giving them fuJI representation. 
A suggestion to take MPs in it bas also 
come; we shall think over it. Some hone 
Members were of the view tbat MPs 
should be taken, others opposed it. W. 
shall think over It. There is DO bar on 
taking them in such bodies. Some boo. 
Members were of tbe view tbat everythiDI 
has been left to the bureaucracy or offi-
cialdom. It is not so. The rules which 
wi! I be framed will be laid before the 
House. 'PrOlcribed under the rules made . 
by the Central Oovernment' doe. Dot 
mean that the final power has been liven 
to some institution or bureaucracy. The 
rules are subsequently 'laid ".(ore lb. 

~ House. Ilclulation. too ~...._~ 



Bur~(Ju 01 intll an AGRAHA ~ ANA 5, 1908 (SAKA) Standards Bill 

framed without the Central Government's 
IADction. I also want to assure you that 
thoaah the bureaucracy or the executive 
"III have its own role· because it is an 
important institution of our country 
and you cannot ignore it totally; out 
whatever is necessary alongwlth tbe 
Bureau,;ra.:y will also be done. I want 'to 
assure that these institutions which will be 
let up will neither be tile preserves of the 
bureaucracy nor will tbty be dominated 
by it. All interests, whether they belong 
to trade. science, technology or consumers, 
will 8nd place in it so tbat it may work 
in tbe best possible way. One ~uggestion 
put forward was' that trade unions and 
farmers' societies should also be nomina· 
tod in it. This will be thought over as 
to who can be the representatives of the 
consumers, Everyone can be accommo-' 
dated in it to get the best type of work. 
~bout these categories also a thoug"1t can 
be given. That is why it bas not been 
detailed in it because once tbe entire 
composition is given, it becomes difficult 
to chanle that. This is the reason' why 
It bas been kept open so that action can 
be taken according to the suggestions 
received. This is· done quite often in the 
Bills. It is not a new t·hing in the Bill. 
Parameters are broadly laid down and 
then rules are frameJ after consid~ririg 
all tho aspects. Tbis Bill has not been 
brought burriedly too. Frankly speaking 
I have no hitch in telliog that it has been 
brought belatedly. This Bill should have 
been brought quite eerlier. A beginning 
bad been made long back and as such it 
would have been wrong to delay it for two 
or three years more. It has also been said 
that in framing rules two to three years 
time will be takeD acd nothing tangible 
will be dODe. I want to say that till this 
Bill comes into force, rules in regard to 
the present lSI- will remain applicable. I l 
is not tbat the work of the lSI will remain 
applicable. It is not that the w\lrk of 
the lSI will come to a halt. Moreover. 
I want to assure that rules will be framed 
at the earlie-;t and this Bill will be enfor-
ced as early as possible so tbat the diffi-
culties are reduced. 

!Uports too were referred to. It is 
tr~e that the. standards for the export 
i\OI». at. fixed by lSI and all tbe~ indust-

~ ries and publ_ic undertakings ~can be cove-
r~d under' this syte1Ds. lSI should filt 
standards for bette·r quality items but in 
the matter of export items it is the Export 
Council which decides finally in consulta-
tion with the lSI. 

About advertisements it was stated 
that these cause great harm. It cannot 
be denied that advertisements do have a 
motivating . effect and the people .start 
purchasing the items. It is possib:e that 
some or the ite11ls may not be of good 
standard and some people may be allured 
to purchase certain articles resultir.g in 
undue profit to ~'Jme pelJp1e. For this 
there h a se::nrate law.· As you are 
aware, there is a provision in the i\fono-
{:lolies and Res'rLtive Trade Practices Act 
which deals with uufdir trade practices. 
Action can be taken aga!Dst such adver-
tisements under this provision. In certain 
cases, action hlS been taken. HQwever, 
I agree that some way to deal with this 
issue should be found' out. The adver-
tisements should not be allowed to harm 
the consumers. There is one thing more 
to think about. In certain countries con-
sumers are cautioned through media about 
the articles found be ow standard so that 
they may come to know that a rarticu)ar 
item bas not been found upto the mark 
or the manufacturer has b~en punished. I 
think these are good things on which we 
must think over. At the tim:: of framing 
rules. this thing will be kept in mind that 
the people who are found to .have done a 
wrong thing should be exposeJ. On the 
one hand it was said that the number of 
inspecting officers wIll be quite large but 
on the other hand it is- said that the laws 
are not being enforced property. If there 
are no inspecting oftkers, who will inspect 
the things? Someone has to be there to 
go and check the articles. The question 
is of human machi nefY. I funy agree 
with the view tbat howsoever good a 'law 
may be. the main thing is implementation. 
If the human machinery is good, enforce-
ment will be good. If there is some-
thing lacking in the human machin·ery, 
our effort will be to improve Jt. It 
is not that these things have not been loo-
ked into. It is possible that you might 
have considered tbem more deeply tban 
us but these surely have been considered 
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by us also. We have to improve them 
coli ectively. 

An hone Member has made a refer-
ence to FeI. Standard for FCI food-
grains has been fixed in the Food Adul-
teration Act. Quality tests and checks 
are made for them. They too have taken 
samples at places. I cannot claim that 
nowbere there is sub-standard stock. 
Complaints from certain places have been 
received and action has been taken on 
tbem. By and large, standard foodgrains 
are supplied and these are checked. 
Arrangements have been made with the 
State Goverments f~r double sampling. 
An bon. Membe"'r whom I hold in great 
esteem has stated that stocks remain lying 
in the open. It is not like that. These 
stocks are kept in the cL,vcled godowns 
or other covered places. Nowhere FCI 
stocks are lying in t he open. I t does not 
mean that FeI stocks do not get dama-
ged. To a certain extent they do but 
efforts are made to ensure that there is 
minimum damage. However, (he quan-
tum of foodgrains getting damaged is not 
much. It has been satd here that favour 
is sh()wn to the FCI. It is not so. 

As regards the consumer movemcnt, 
I would like to s.:lY that consumer consci-
ousness to some extent exists in our 
country but not to the desired extent. If 
we want to encourage consumer conscious-
ness, the people of India will have to 
come forward to take the lead. The 
Government can help by creating the 
infrastructure. It can help partly by enac-
ting hAws and IMrtly through other means. 

[English) 

Ultimately it has to be a vol untary 
movement of the consumers and the 

'eonsumer organ;saticDs. 

[Translation] 

We want that c0!1sumer movement 
should aet an impetus in tbe country. 
Women are particulary conscious about it. 
In all tbe consumer forums our Ministry 

StaRdards Bill 

. 
will give proper representation to the 
women so tbat tbeir experience may helP! 
us. Just DOW one of our friend referred 
to diesel and kerosene. Standards for 
these items are fixed. In case of adultc .. 
ration in them, action is taken und~r the 
Adulteration Act. An hone Member bad 
said that nothing will be done and no 
action will be taken, against any big per-
son as Government consists of rich people. , 
I do not want to give political colour to 
this consumer movement but tbis much 
I will definitely say that during tbe last 
two years several big fish bave. been 
caught in the net, and cases have heeD 
filed against tlfem. All this has happened 
In this Government's tenure. I would 
Jtke to know from these hon. Members 
who were saying these things-l do Dot 
have any complaint against their Govern-
ment- bow many big persons have beea 
touched by the Government of tbeir 
Party with the powers of detenrion 8vail-
Jable under the Essential Commodltes Act 
with the State Governments? 

17.00 brs. 

One thing more. An. hon Member 
has said that the rule making power should 
also be entrusted to the Executive Commi-
ttee. I do not agree with that. It will 
gi ve chance for compJaints. The power 
of appeal to the Central Government 
starts from lower to hlgber authority. 
About delegation of power, I am of tbe 
view that we shall be able to do something 
only when certain powers are delegated. 
All told, it is a good step. What i.s needed 
is its proper implementation. There is 
need to expand lSI, to set up good labo-
ratories and to coordinate and to create 
awarness in tbe entire country and also to 
improve the different laws concernina 
consumer protection In other Jaws also, 
it is beiog thought that the consumers 
should get their rjghts. The Government: 
is thinking of fighting cases for consumer 
organisations because it is quite a letl8thy. 
process and it takes time to decide such 
cases. In such a situation the Govern-
ment is thinking of bringing forward some 
comprehensive consumer Jaws which may 
remain in force concurrently with otber 
Jaws whcJeby a set up should be available' 
to tbe consumers for ,ettinS 8'D early 
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relief.' The Government is thinking on 
tbeFe lInes. Views have been expresse(l 
on lSI. If on the one hand, I say tbat 
it is not fUDctioning wen and on tbe otber 
band, 1 say that it is having a good, 
imasc, that will be saying two opposite. 
things. Actually, it is doing good work. 
Its aT ea of fuo..:tionin; is qu te large. Ther. 
is DO doubt that it has offices in other 
countries which command good respect in 
the international forum. The confidence 
of tbe people in it, bas increased but with 
the passage of timo. its responsibilities 
have also iT,creased. There has been 
inter action with the non·aligned countries 
which has resulted in increased responsi-
bilities. There are no two opinions that 
it needs to be stfenghened. I think very 
good views have been expressed by the 
hon. Members during the discussion. We 
will try to do our best' to get its provisions 
implemented. I thank the hon. Mem-
bers for extending cooperation to this Bill 
basically. 

{Eng/;";h] 

MR. DEPUTY SPEAKER: The 
question is : 

"That the Bill to provide for 
the establishment of a Bureau 
for the harmonious development 
of the activities of standardisatjon~ 
msrki9B and quality certification 
of goods and for matters connec .. 
ted therewith or incidental there-
to, be taken into consideration. H 

The molion .as adopted. 

MR. DEPUTY-SPEAKER': We shall 
now take up Clause by CJause considera-
lion of tbe Bill. 

The question is : 

"That ClauSl'S 2 1042 ,laNd parI 
of th, Bill." 

The motion WQS adopted. 
Cla.ue. 2 to 42 were oded to 'he Bill. 

Clause J t the Ellacting FOfmula Gild 
the title were adde d to (he Bill. 

SHRI H. K. L; BRAGA T: Sir, I 
bea 10 QlOVC : 

"That the BHI be passed." 

MR. DEPUTY-SPEAKER The 
question is : 

"That the Bill be passed:~ 

The motion was adopted. 

1705 brs. 

ATOMIC ENERGY (AMENDMENT) 
BILL, 1986 

[English] 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT" ATOMIC 
ENERGY, ELECTRONICS AND 
SPACE (SHRI K. R. NARAYANAN): 
I b~g to move : 

"That the Bin furJber to anlend the 
Atomic Energy Act, 1962, be taken in-
to consideration. H 

The Atomic Energy Act of 1962 
provides for the development control and 
use of Atomic Energy for tbe welfare of 
the people of India and,for other peace-
ful purposes and for matters connected 
therewith. 

Section 6 of the Act deals with dis-
posal of uranium and provides - tbat any 
mineral, concentrate or other material 
which contain uranium in its natural 
s~ate in exces.s of such proportion as may 
be prescribed by notification by the Cent-
ral (lovernment shall, on serv:ce of a 
notice and payment of compensation in 
accordance with section 21, become the 
property of the Central Government. A 
reading of thig· provision in section f(2) 
which makes payment of compensation a 
condition precedent to vesting of the pro-
perty in the material in tbe Centra) 
Government combined wiUl section 21 
<t) (8) which provides for fixation of 
compensation by agreom~nt, could &lie 
rise to an argumen t that the element of 
mutual c.onsents is not altogether excluded 



319 Atomic Energy NOVEMBER 26, 1986 ( Amdt.) Bill JIO 

[Shri K. R. Narayana nJ 
in the transaction. So It will be arugcd 
that the e~isting prOVISIon of compulsory 
acquisition has an element of vohtion arad 
therefore could be constru~d as sale. It 
is, therefore, considered necessary to put 
an end to this by making a specIfic legis-
lative provision aoJ such a provision 
should obviously co\'cr e\:ery transaction 
of acquisition of uranium under the 
Act. 

Clause 2 of the Bill seeks to amend 
section 6 of t he A toroic Energy, Act. 
1962 retrospectively so as to provide that 

• payment of compensation for compulsory 
ncquisltion of minerals, concentrates and 
other materials under that sectIon should, 
instead of being a condition precedent to 
their acquisition. he a conditIon to be 
given effect to after such minerals. conce-
ntrates or other 11aterials ~ecome the 
property of the Central Government, so 
as to repel any doubt that compulsory 
acquisition of such mmera:s, concc.ntrates 
and other matenals under that section 
will amount to 'ate. 

Apart !'rom secfloQ 6, uranium can 
a1so be acqwred under section 11 which 
inhr...alta deals v. it h the a~'Qu,sltion of 
prescrit-ed substances and uranium is one 
of them. This sectIon also prescribes 
the mode of acquisition and co,npeDsation 
to be given in terms of section 21. 

Therefore. in oreer to clanfy the posi-
tion unequivocallY re~ftrdjng the transac-
tion of acquisition ot" uranium. it WOll d be 
better to Insert a n<..:\1 section stating thJt 
the acquisition of uranium both under 
section '- and 11 \\ ould not amcunt to 
sa leo A new sect i on II A is th e r.efore. 
proposed to be inserted retrospectively so 
as to make it clear beyond doubt that the 
compulsory acqUisitfon under section 6 
and at shall not be deemed to be a sale 
for any purpose whatsoever. 

The proposed BiH ~ball come i..nto 
force with retrospective effect from the 
orilPaal date of commencement .. of the' 
AtOtTdC Energy Act. 1962. 

The proposed amendments are pare), 
clarificatory iD nature ad do Dot 10" •• 
any substantial chaDlo in the pro'riaioDl 01 
the Act. As such thiB il a Ilmpl. 
BaU. 

I commend the Bill. 

MR. DEPUTY SPEAKER 
moved: 

Motion 

"That the Bill further to amend 
the Atomic Energy Act, 1962, 
be taken ioto consideration. It 

SHRI C. MADHA V REDDI (AdU.-
bad): Just now the hOD' Minister hal 
said that it is a very simple Bin. I earee 
that this is a very simple Bill, beeaUN 
section 6 of the Atomic Energy Act mainly 
is sought to be amended. Well, there 
fllust be some background (or tbis amend-
ment. I am not propared to accept, •• 
has been explained in the Statement of 

. Objects and Reasons, tbat tbis is just. 
simple Bill and this is beiDa broulht just 
to make cC'rtain clarifications so that we 
may clarify that this taking over is not to 
be deemed as a sale. If that is so, it is • 
ver) simple Bill. But I do Dot understand 
why you are goina black fo 24 years aDd 
giving retrosrective effect to the provilioDS 
of tbe Bill. When you arc dOinl thil. 
please tell us if there is any backaround. 
Suppose you bave tried to acq~ire certain 
mines and minerals where there is uranium 
or uranium material or some other tbinl 
and you encountered difficultie. 
with the private owners and tbey 
ha\"c gone to c;ourt- Hiah Court 
or Supreme Court-and finally you want 
to rectify'this, then the House should be 
told about that. This bas nof been told 
to the House. Otherwise I canDot undor-
stand why you should give retrospective 
effect. 1 here Is nOlbin, wrona in "vioa 
retrospective effect 88 sucb because w. 
have been passina several :&iUa in tbia 
House giviDg retrospective efl'rct. But 
givtD, retrospective effect by Ioina back to 
24 years is bad in law because It loel 
against tbo spirit of the rule or Jaw. After 
all. se,eral traDlactiou must bave lak.D 
place, several act. mUit bave beeD do .. 
b)' tb, Stat. GovorAm.D'. 0' tb. CeJ1".' 
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Government and DOW suddenly you are 
,oins to give retrospective effect to this 
and telling that this is a very simple Bill. 
Unless we are told tbe background of tbis, 
I am not prepared to accept that this is 
just a simple and Innocuous Bill. 

As rar as this mineral is concerned, I 
have nothing to say. After al1, this mi~e­
f al wbich is a very precious mineral. which 
is .required for atomic energy and for many 
other strategic purposes, has to be acquired 
by the Governm~nt. As a m!iUer of fact, 
tbat mineral bas to be nationalised. There 
is no question of any private individual 
owniol a mine or extracting or possessing 
l~e mineral of thi~ nature. It is like 
gold. Nobody can take tbe gold mine 
and extract gold and make gold. It is not 
possible. Why don't you staraightaway 
ban and say that nobody can be &iven a 
lease for this particular mineral and even 
If a lease has been granted to somebody, 
tbat Jease is deemed to be canceJled if It is 
round that he is extracting uranium in the 
natural form or in any otber form 1 So. 
tbere is a case for actuaJJy banning the 
private exploitation of this mineral. 1 hat 
is to be understood very clearly. 

Wht:n we are amending a Bill of this 
nature-the Atomic Energy Bill-even 
though it is a simple BiB, yet there are 
certain other factors which come to Our 
mind. Only today there were two ques-
tions OD this subject and one was relating 
to the operation of the mines. There was 
a report in the Press tnat tbe workers 
working in a particular mine In Singhbhum 
district in 'Bibar have been affected. 'Vell, 
the Minister said that it is not a fact. But 
it did not come for putting supplementa-
ries. We bad some information to show 
that actually certain workers had been 
affected and safety measures had not been 
taken in the mines. These are tbe mines 
which arc beina operated by tbe Commis-
sioD. 

Similarly. there was another question 
r ... rdina the safety in the nuclear energy 
planls. I do Dot want to dwell too much 
at leoath OD this becauso tbe' Minister might 
say tbat it il Dot strictly relevant because 
,be Bill only deals with certain provisions 

relating to the minerals and not relating to 
tbe atomic energy. But it is a related 
SUbject. Certainly. we are weJl within the 
Jimits to go into tbis aspect also. ",'tien 
he is bringing forward this Bill at this 
stage, why not to wait for some time? 
Let him withdraw this Bill, wait for some 
time and work out all the provisions of 
safety which has been talking about. Only 
the otber day the Prime Minister a1so 
assured this House tltat we are going to 
have a full scaJe debate on this. He said 
that there is going to be a full scale debate 
in this House before anything IS done 
about safety because after the ChernobyI 
incident, anything we do we have to be 
very careful to see that our plants whicb 
we have established S.::J far work satisfac-
torily and there is no risk involved in 
these plants. I know that the hon. Mini-
ster had been asserting time and again 
about safety and Shri Raja Ramanna, of 
course. he is very jubiliant about these 
plants and is very optimistic about our 
plants functioning safety in our country. 
So, the point is you may be optimistic 
about your plant. You may say that your 
plants are very very safe and nothing is 
going to happen to our plant. Our tech-
nology is our oYtn. \Ve are proud of our 
tecbnoipgy. Certainly, it is our own· 
technology. By trial and error we have 
de ... eJoped our own technology, After the 
episode of Tarapur plant with whIch we 
are tied up with the Unitej St~teSt the 
United States have decived us an~ failed 
to give us uranium and we had to cbange 
the technology we had to develop our own 
power based on natural uranium. That is 
very good. The assurances of s:lfcty are 
all right. But there are accidents 
\Vhatever assurance you £ive and 
precaution ta~e. acc.dents do occur. 
And then are you going to say 
that the Russians were not very careful 'I 
Are you going to tell that Russians were 
careless about their plant? How did it 
happen 1 How did it happen in the: 
United States aiso? Even in our own 
country there ha\'e been reports that 
Tarapur and in some other place in 
Rajasthan also tbere was trouble in the 
pJant. Not that our plants were compJe. 
teJy free from trouble. May be tbey arc 
minor accidents. 

But an the same accidents were there. 
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[Sbri C. Madbav Reddi] 
'My point is tbere is scope and because of 
bversigbt, because of lack of traiaing on 
tbe part of the workers, on the part of tbe 

. J'r'lanagement, some mistake may occur and 
there may be accidents and you have to 
be very careful. About this I am happy 
that the hone Minister sa!d today tbat in 
our new plants which we are going to 
build now. we will be having the latest 
tetbnology and all tbe safeguards are being 
looked into. There is going to be some 
sort of five kilometres sterile zone and 
there is a provision for evac;,uating people. 
If there is accident, people will be evacua-
ted! All these measures are all right. 
Where is the provision? Which Jaw tells 
tbe people that this is possible?· Which, 
Jaw tens the people that this will be done? 
Can you teJl that this is the Jaw, this is 
the Act? In this Bill you should have 
provided all these safeguards. Why have 
you not done this? Are you still think-
ing? Are you stiJJ waiting? Are yeu 
still waiting for the national debate as the 
hon. Prime Minister has promised? If 
so, plea~e. withdraw this Bill. There is no 
hurry about it. As you said it is very 
simple and innocuous Bill. \Vhy should 
you come before the House with innocu-
ous Bill? You come to the House with 
exhaustive BiH giving all the safeguards so 
that people are assured, our workers are 
as~ured, ev~rybody is as~ured that safe-
guards are there in our plants and there 
is Dot going to be any chernobyl repeated 
in this country. 

PROF. P. 1. KURIEN (Jdukki) 
WhiJe supporting this Bill, I aJso do not 
hesitate to request the Minister to tell why 
such a long rctrospectivity for 24 years ;s 
needed. I do not agree with my friend Shri 
Madav RaBdi when he says that retors-
pe;ctjvity is bad in law. If tbe law is ,ood, 
it is good then retrospectivity is also good. 
However, why such a Jong retrospecttvity 
is required, may pJaase be fold to the 
House. 

With regard to other aspe~ts of the 
Bill, that accusation shouJd not be treated 

"as .. Ie I fully alree. There is no point 
to be disputed in this regard. 1 herefore ll 

I do not want to dwelJ.loo much on tbat 
.. peet of it. 

With regard to afomic enerlY'" policy. 
it is well-known that we are "Committed to 
p_eacerul use of atomic eneray. That pOlicy 
was formulated by Jate Pandit lawaharla • 
Nehru and Indirajl vigorously pursued that 
policy and we are still in the same track. 
i.e., we are committed to peaceful uses of 
atomic eDer,y, aDd tberefore. we are hav. 
ing atomic power plant in Tarapore, -in 
Madras and in Rajasthan and aft are 
working satisfact()rily. OnJy today the 
hon. Minister said in thiS" House 'that 
technologies used in these .plants are the 
latest and they are comPelrable to any 
modern plant anywbere in tbe world. So. 
I would congratulate tbe bon. Minister, the 
Government and.,our scietists specially, for 
tbis achievement. 

Howe\'er, I have also to dwell on 
certain criticism asainst using atomic power 
plants. Even wbile we were planning to 
have atomic power plants there was criti. 
cism against it, especially about the effect 
of radiations from atomic power plants. 
It was argued tbat we bave enough coal 
for another 50 or 100 years. Then why 
should we go in for atomic energy which 
is more costly and wbich causes radiation 
hazard. But we should know tbat Dr. 
Bhabha, who was our pioneer SCiCDti!ot In 
the nuclear field, ~aid once that if we use 
our coal mines at the rate at which being 
usc:d j n any other developed country. our 
coal will be exhausted within a period of 20 
yea rs. ~ SOt it is not wise on our part to 
depend on coal and hyde) encraY alone. 
but it is for us to explOit aJi from. of 

t 

en~rgy including the nuclear ener.y eveD 
if the ,'''\{\t is a Jitt'e high, Otherwise we 
will fwl be do'ng justice to po~teri.y. 

These criticisms are there. But today 
the ~iluation is little different. After the 
disaster in the SO\ iet Union at ChcrDobyl 
even those who supported use or uucJear 
power ore doubtful whether' it luiu our 
conditions or not. Such a debato it'lOIDI 
on in the country also. In the modja 
there is a_ debafe 10ini on about tire luit.-
bihty of nuclear enerlY to tbe coulftry 
aiter the Cbcmobyl accideat. J am fUlly 
in favour of atomic ODcrlY and tberelore. 
I would like to request tbe Mini.fer tbat 
tbe fears of the peopl& should by aUeyed. 
It Is for the Goverameat aDd tile Depart-
ment concern.d to •• plaia to tIM peo," 
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lome ,of the genuine doubJs they are 
haviDi. So. I would like to know from 

,the Minister wt,etber, 'Bfter the Cher-
nobyl '()i~ster had taken place, Govern-
ment has examined the safety aspect of our 
atomic power plants and how perfect are 
OUt safety measures; how do tbey 
comp're with international standards. I 
would like to get a Ipecific answer to this 
queatioD from tbe Minister. 

. Alain, the hon. Prime Minister him-
self said in this House that our atomic 
plants are safc. It is Okay. Even tben 
there is always a possibilify of a disaster 
or accident. In Sovjet Union it was 
reported that the accident took place 
because of human error. Therefore, in 
case an acddent takes place. have you got 
enough capability for coping with the 
situation '1 Have )OU got enough capacity 
for d"ast~r management for evacuating 
tbe pe(\ple and taking other mea~ures? 

It bas been r~ported that in Soviet Union 
eveD though there wa~ a di'i3ster, they 
could successfully manage It wtrhin .J ~hort 

time and therefore. the ca,;ualties were 
less. What is our capac:ty in regard to 
disa~ter management, I ",ouid like to kDOW 
from tbe hon. Mioist1:f. 

Alain, there is a genuine doubt that 
after tbe life-span of a nuclear pONer 
plant is over the buriaJ of I he waste will.be 
a serious problem. I read in some of the 
maaazines that e~~n in the U niled Stat~s 

and other developed countries. they do 
not have. the technology as to bow to bury 
tbe waste. Wherev~r you go and bury it. 
there will be radiation Even if you bury 
in the sea there wiJI be prchlem And also, 
tbe cos· of burial is v. ry h"h. So. the cost 
of burial of this waste h also to be cal-
culated aDd to b.! considered as capital 
cost or production cost. An) how. I would 
like to know, what is our po"itioD? Are 
we baviaa that technology? Or ~ are \\c 
still uoccrtaio about how this nuclear wast~ 
to be buried after its Ufe-span is over 1 
Why I say thi. is, ,b,se are the doubts in 
the minds of tbe people and even among 
tbe scientists. Tbere is a discussion going 
on iD tile modia In 'his rosard. Therefore. 
It II for -the Government to answer all 
tbOle poiDu aDd clear tbeir doubts off the 
d!'''bta from tho aWads or tbe poeplc. 

It is necessary to clear because we 
have evolved an ambitious programme of 
nuclear power generation. I understand 
that by 2,000 A.D., i.e. wjthin~ 14 years 
from now. we are planning to have 10t OOO 
mega watt of power generation from 
nuclear plants alone. Tllat means it is 100/. 
of our projected total production. Tbat 
can only be possibJe, If you get the co-
operation of the people and the confidence. 
1 WI)) quote an analo&y. You know in 
Kerala, there was a proposal earHer to 
have a nuclear power plant. Government 
even bad. located ibe site. But finally tbe 
KcraJa Chief Minister bimso!lf said, it is 
not nee;ied there because of the objections 
from the people. You know. Kerala is 
an educated State. In an educated State 
lL~e Kerala, people began to resent the 
scumg up of ·nuclear power plant. It is 
be~au~e there are some genume doubts. 
'I herefore. it we baye to achIeve our tat. 
gets of nuclear generation of lO,OJO mcaa 
watt of pow\!r by 2,()(k) A D., fears from 
the minds of the people clearly alleyed 
and we should go ahead \\ Ilb our ambi-
tious progrJ.mme of generating 10,000 mega 
wall nucJear PO\\ ~r. Therefore, for the 
further expansIOn of 9ur nucle:u pro .. 
gramme, thiS 15 "jt.tl lh.lt th~:i;! doubts ar: 
removed. 

One more pomt. I would like to make. 
I had asked in the morning itself" when 
th~re was a question about the technology 
which we are using. 1 have to repeot. It 
has been r .:ported that our reactors e;pe-
dally the Canadian reactors and th~ir 

tcchno'ogies ar~ ob~olete. Of course. th;: 
Canadians haJ up-to·dat~ technolo~n at 
that time. But later on, - those old reac-
tors ha·, ~ been given to us and they have 
updated their technology aoJ they are 
having better reactors no~\'. But we are 
using those old reactors. The[efore~ 
naturally. our technOlogy must be to that 
extent obsolc te. It is said that tbe Cana-
dians hav~ reactors \\ hose availability fac-
tor is up to 90o~. \Vhereas you yourself 
admitted tbat ours is up to ~65°~. I con-
gratulat\! you and our scientists because 
we have our own technology aDd it is. of 
cjurse. comparable with otbers. B~ my 
point is that the cost factor can be furtber 
reduced if this aspect is looked into and if 
there is any up-dati0l or our technolosy, 
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It is because, in that case, the cost factor 
can be further reduced, and one of the 
main objections against tbe nuclear energy 
can be eliminated. 

With these words. I support the Bill 
and I hope the han. Mmister WJJI explain 
tbe Ilenuine doubts raised by me in order 
to allay the fears of the people and in 
order to boost our production of nuclear 
energy. 

MR. DEPUTY SPEAKER The 
discussion \\-HI continue tomorrow. Now, 
we win take up Half-aD-hour discus-
sion. 

__ 4_ 

17 30 hrs. 

HALF-AN-HOUR DISCUS~ION 

[EnglISh] 

Low Wages for tea Plaotation 
" orkt'rs 

MR. D,EPUTY SPEAKER Shrj 
Piyus Tiraky. 

SHRI PIYUS TIRAKY (Allpurduars) : 
Sir, this Half-an-Hour discussIon is on the 
poor paym<.nt of wages to the workers in 
tbe tea gardens. The bon. Mimster has 
replied to the question that has arisen. 
But the bon. M mister has gracefully 
avoided to clarify how much foreign ex-
change the Government IS getting from to 
tea exports from IndIa and what is the 
condllion of the labourers In general in 
the tea plantations. , 

, 
Tea industry is a very profitable Indu-

atry at present in IndIa because we are 
earning Rs. 700 crores 'by way of foreign 
excbanae for our country through tea 
trade .. 

I would Jike to elaborate to some 
extent the general condition of the labou-
,ers in the tea industry in India. Tbe 

daily wage of tea labourers is fixed at RI. 
1l.S paise whereas for the agricultural 
labourer the scale is fixed at Its. 13.50. 
But tea industry i, said to be or both 
agrarian and industrial nature and becaose 
of this reason, this industry has earned lot 
of money for tho country . and naturally 
the shares of the profits should go to the 
labourers and tbe workers engaged in the 
tea industry and they have every right to 
demand more pay and have it. 

In regard to the rationing supplied to 
tbe tea labourers. rice and atta are given 
to them at 50:50 ratio. But the plantation 
workers prefer to forego their 50% quota 
of rice· because of price consideration and 
even if the rice is supplied. it is of very 
poor quality and sodletimes it is not fit for 
human consumption. The workers in the 
tea gardens are thus exploited to the 
greatest extent. AUa is supplied to the 
labourers simply because the price of aUa 
is less than the price of rice. The 
Government should look into this 
matter. 

In the case of fuel. it is a scarce com-
modity. Fuel is not available everywhere. 
The tea garden workers are not gotting 
their due share of fuel which is 25 maUD j5 
per family per worker because of scarcity 
of fuel in the country and, tbercrfore, the 
Government should give them coking coal 
or kerosene to pave the ;orest prod ucts 
and fuel in our country. 

Tbe acreage of plantation under tea 
has increased beca use tea is a profita ble 
Industry but the ratio of employmeot in 
the tea industry bas not kept pace with it. 
Unemployment problem is very acute in 
the tea gardens. The poor and illiterate 
labour employed in tbe industry constitute 
only 40% of the residential Jabobr popula-
tion in tea gardens. Jf such a bia portion 
of residential labour is unemployed, tben 
it ~ill be very difficult for 'be tea industry 
to grow because natural1y the tea industry 
may face troubles. 

When Government in earDiDS Jot of 
money from tea in\lustry, why are they 
not improvlna the condition or labour by 
s.Uio. up auxiliary industries in ap<1 
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around tea gardens? If this labour is 
provided employment opportunities it will 
be' aood for the planters as well as for the 
Government because the Government is 
gettiDI lot or money out of tea industry 
itse1f. So, there is no difficulty to get the 
money for the auxiliary industry in and 
around the tea indubtry. This is my de-

_. Oland. The Government should think over 
it very seriousJy. 

Sir, I have already mentioned about 
the Provident Fund amount. I think, the 
Provident Fund money is deposited with 
the Government. I have got the details 
of the defaulter companies who have not 
even paid back the meagre amount which 
has been deposited. They hav.: not been 
returned to the actual workers who have 
been asking for their own use in order to 
have a good Jiving after retirement. I 
have lot the list. The number of cases 
ot Provident Fund pendIng right from 1976 
to till-date are as follows: Gandra Para 
Tea Garden-7.6 cases; Tu'slpara Tea 
Garden: 57 cases - this is fight from 1980; 
Harimara Industries Ltd.-l ~ cases; 
Saruaaon Tea Estate -105 cases; Kalchini 
Tea Estate-lO cases; Boxa Doors Co. 
Ltd.-41 cases; HasJlllarl Industries Ltd. 
-153 cases; Gopalpur Tea Estate-142 
cases; Central Duors T.:a Ltd.-117 
cases. 

The list contains 37 companies which 
are not paying back. tbe Provident Fund 
amount right from 1976 till todate. This 
is sometbiol very bad on t he part of the 
Governm.!ot for not forciog the planters 
to comply with the procedures. Some of 
the planters have not depositeJ theIr share 
also. Tbi$ IS tbe Government Act. Also, 
I do not think that the State Government 
has enacted tbis Act. This is the IndIan 
Government's legislation. The Indian 
Government is responsible to Implement 
and force the concerned to implement the 
Act in toto. Tbe Indian GO\ ernment has 
legislated it in the year 1951 and it has 
been brought ioto effect from 1954. But 
tbis Act bas Dot yet been fully implemen-
ted. Had tbis Act been implemented to 
some extent. the workers in rhe Tea 
Gardens would have had some sort of a 
better ltvinl io our country. This is the con-

dition which is prevailing now. 1 he Act 
has provided a number of welfare activities. 
But none of them has been fully imp:e-
men ted. So, I would request tbe hon. 
Minister to go into this matter fully-well 
and have~ some sort of an enquiry about 
every section of this Act as to how much 
of it has been implemented; how much 
or it has not been implemented and who 
are the people not taking any interest to 
Implement It. The Government should 
also think as to what sort of punishment 
can be given to such offenders. The 
Government should take a very serious 
view of this matter. 

Sir, I would iike to draw the 
attention of .. the Government to tbe past 
blstory. At the end of the 19th century 
and in the begmning of the 20th century, 
the tea plantation started lD some parts. of 
our country and especially in Assam and 
Duarsarea. At that time 'abour was very 
scarce. Even the present Assam and 
Duars could not afford to give even 5 per 
cent of the labour needed at that time. 
So, the Chhota Nagpur ar('a where tribals 
were living was artifica1Jy made into a 
famine area and people were brought by 

• agents for big commis~ions, and they were 
fOlced, lake bonded labour. to do very 
hard work in tbe tca gardens. And tbis 
is the condition of the tribals there. Our 
Pnme Minister says that he is very much 
keen about tribal development and crores 
of rupees are spent. 95 per cent of the 
tribals are working in the tea gardens. 
Government should come forward and do 
something for these people. They are not 
aSKmg for money from the Government; 
they are saying that whatever money you 
are earning from there sbou!d be spent for 
the developme~t of the tribal people 
there. 

In reply to my question, Mr. Panja 
had alleged tbat the Sta~ Government was 
responsible for not giving the allotted 
quantity of rice which was about 6OJ COO 
quintals per month. If aJlotment is made 
by"the Central Government, they sbould 
enquire whether that bas reached the 
company itse]f or not, whetber tbo labou-
rers are getting it or Dot. I think, it is 
the responsibi ity of the Union Govern-
ment. 
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(Sbri Piyus- TirakY] 
.What a brIght day for the Indian tea 

now. The Castleton Tea Estate in Dac-
jeeUDI owned by TJCU Tea Limited set up 
a world record, last year, in tea prices at 
Its. 1,460/- per kg a~d this year the price 
is Rs. 1,704/- per kg. This is the work of 
the tribal people in the lea gardens and 
this sbould be t:1ken note of. 

We have exported lea to the extent of 
217.040 thousand kilograms and lots of 
money have already come. 

My demands are the following :-

Old age homes shoulj be established 
there. There should be compulsory 
education for the age-group, 6 to 14 years, 
for the children of the plantation workers. 
They should hlve ont: month's earned 
leave every year with Rs. 300 for journey 
expenses per worker. male, female or 
cbnd, whosoever is employed an the tea 
• ardens. The h.:ence for plantatIon, 
production and manufacturing should b! 
made compulsory for renewal every year 
on nominal charges-to avoid sickness 10 

the tea industry. Proportionate new 
appointment IS a must in accordance with 
the increase of acre.lge in plantation. 
Taking into account the acute unemploy-
ment problem among the labour popula-
tion, some auxiliary Induc:;tries should be 
planned and. developed there. There was 
a demand to the Pldnters· A£sociatlon 
made by the CoordlDdtJon Committee of 
the various Trade Unions of labour work-
ing in tbe plantations; that must be fuJiy 
accepted; Government should for:,ce the 
Planters' Association to accept their 
demand. A comprehenSive labour Bill 
should be introduced in the next Session 
of Parliament a.;cordlng to th.! recommen-
dations of the International Labour 
Orgaaization and as per the Factory Act, 
1948. AU sick tea gftdens or West Bcngal 
should be taken over by tbe Centre with· 
out any compensation and without any 
respobsibility for any sort or liab:tities, 
aad banded over to tbe West Bengal State 
Development Corporation 

1..aatly, arraosements should b; made 
immediately for the ~ssential commoditie. 

ftom fatr .. prlce shops to be distributed in 
th~ tea.aarden area allo as it is done 
eslewhere in India. 

This is a very im~ortant subject. Early 
in the morning we ask for tea. Witbout 
tea ev~ryone sets puzzled. When we take 
tea at least we should think of the poor 
labourers who arc aUU8a1.Dg hard to aet 
us our morniDg and e~ening tea and 
amusements In botels. 

MR. DEPUTY SPEAKER Please 
conclude. You have afready taken 15 

. minutes. There are other members also 
to put questions afterwards 

SHRI PIYUS TIRAKY Let me 
conclude Sir. I hope tbe Minister will 
consider it and he will do whatever be can. 
The MInister hrmself comes from a tribal 
area. He will think of the plight of tbe 
labourers and do whatever he can do. 

• THE MINJSTER OF STATE OF 
THE MINISTRY OF LABOUR \SHRI 
P. A. SANGMA): First of all. though 
the Plantalion Labour Act-the Central 
Act-was passed by this very Housc, thc 
appropriate Government for the imple-
mentation of the Plantation Labour Act is 
not the Central Government as contended 
by the hone Member, it is the State 
Government. Though the Act is of the 
Centre, the implementation is to be done 
by the State Gouernment. 

Mr. Tira ky has alleged that they are 
the lowest paid people. He has quoted 
some figures. I want to correct them 
slightly. I confine the figures to tbe tea-
growing States only_ In Assam, the mini-
mum wage fixed for aaricultural sector Is 
Rs. 12.50. For the non.agriculturaJ sector 
it is from Rs. 8 to Rs. 112. The proscDt 
rate of wage for the tel-Iarden workers is 
Rs. 10.30. 

SURI BASUDEB ACUARIA It is 
mucb less. 

SHR.I P. A. SANGMA That is why 
1 am livina the facti and fiaures. 
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As (or as Kerala Is concerned, (or the 
agricultural sector the minimum wage is 
Rs. IS, for the non-agricultural sector it 
Is from Rs. S.7S to 20: and (or the tea-

• garden people at the moment it is Rs. 
14.4'. 

. . In Weat Bengal, for agricultural sector 
~t ~s Rs. 11 70, for non agricultural sector 
It IS from 15.58 to Rs. 23.25 and for tea-
garden people the preseot rate of wage is 
Rs. 11.28. 

In Tamil Nadu - your own State Sir-
ror the agricultural sector it is Rs 8, for 
the non·agricultural fector it is from Rs. 
)5 to Ra. 23 and at the moment the tea-
8ftrden work~rs are getting Rs. 15.02. 

This is the position' of the minimum 
wages and tbe wages being earned by tbe 
teaoogarden workers. While it looks sli-
ghtly 'ower than the agricultural sector 
and the nun-agricultural sector, the one 
aspect that has to be kept in mind is that 
as far as tea-garden workers are concerned 
they get not ooly the wages in ca~b. but 
also to certain extent they get j t in kind 
in the sense that they are given-as you 
ha e yourself r ghtly pointed out-subsi-
dised r~ate of J'ood grains. They get free 
fire-wood of course. 

~ 

I am just placing these before the 
House. Though in monetary terms it 
looks slightly lower than the other 
s~ctors, if you take into account the 
wages that they get in terms of kind, in 
the reduced subsidised rate, tbe POSItion 
of the tea-garden workers are comparable. 
J may just say it is comparable. This is the 
precise position of tbe industry. As far 
as the contention .of the hone Member 
that since they are earning huge foreign 
exchaDle, therefore, the r wages should 
10 up_ I do Dot know how rar thu argu-
meot caD be accepted. If we accept this 
then we may bave to accept the other way 
round also, that is, wbenever the export 
earniqs 10 down tbe wages of the workers 
will allo 10 down. So, tbis is not a 
correct _&rument. The export earnings 
keep on ftuctuatio8. It is not that every 
)"eaf export ~arDiD" keep ()D risins- In 
198) tbe' aport ~arDblls were' Rs. 557 
erom. In 1984 the export .cHlliJllS were 

140 crores whereas In 1985 it came down 
to 711 crOIes. The present concept of 
~haring profit is the bonus concept. That 
IS -f~e real concept of sharing the· profit of 
the lDdustry and this is being done. 

. Sir. fortunateJy the tea industry is an 
~ndustry w here the trade union movement 
IS very very strong - Therefore, the wages 
are norma'ly determined not 00 the basis 
or minimum wag~s fixed by tbe respective _ 
S!ate Governments-but it is always on tbe 
basis of bilateral nl gotiations. As far as 
West Bengal and Assam are concerned 
the bIlateral negotiatit'ns took place in 
August. 1983 and has expired in August 
1986. As far as Tamil Nadu is concerned 
the wage negotiations took place in Jaou-
uary I 1984 and tbe present settlement 
~xpire in December 1';)86. Therefore, both 
10 th~ S~uth and in tbe East the fresh wage 
negotIatIons are due. I have no definite 
information whether wage negotiations 
have been resumed but wage negotiations 
are due. 

Sir. as I said earJier the trade union 
movement in this area is so strong tbat 
the wages are determined through bilateral 
negotiations. 

Sir, the implementation of the Planta-
tion Labour Act is not satisfactory. We 
in the Labour Ministry have made a study 
on t he implementation of the Plantation 
Labour Act througbout the country. It 
was commissioned in 1983 and was over in 
1985. This study report reveals that tbe 
implementation of Plantation Labour Act 
is not at all satisfactory. We have an 
industrial committee for tea plantation 
industry and this matter was put before 
industrial committee on the 6th August 
this year. This commjttee~ appointed a 
sub-committee to go into the report as well 
as the working of the implementation_ of 
the taw and the working of tbe industry. 
The sub-committee bas, in fact, in a short 
time been able to submit its final report 
and bas given its recommendations. On 
the basis of the recommendations of the 
sub-committee appointed by the industrial 
committee on plantation industry we are 
now considering a number of proposals 10 
bring chaoacs into the Plantation Labour 
Act which will mainly deal. of course. with 
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[Shri P . .A. Sangma .] 
the weUare part of it particularly health, 
housing and we are goiD~ to add a n~w 
chapter which would exclUSIvely deal With 
the safety of the workers. 

: These are the few initiatives which the 
Ministry has taken and hopefully by the 
nelLt Session of l'arliament 1 am confident 
tbat I would be able to come to the House 

'tb the proposes' amendment and the 
~~use will be in a position to discuss 

It. 

SHRI BAStJDEB ACHARIA (Ban-
kura): Mr. Deputy-Speaker. Sir, ~his 
Half-an .. Hour discussion bas been raIsed 
by Sbri Pius Tiraky, a veteran leader of 
the tea plantation \\-orkers. He bas 
pointed out some of the probJe:ns the tea 
plantation workers are now facIng. 

No doubt. tea is one of the important 
industry of our country. The foreign 
exchange earnings may fluctuate, but J~ IS 
earning a considerable amount of foreIgn 
exchange. Besides. a cess of 50 paise per 
kg. is also being paid to the Government. 
However, the welfare programmes for 
these tea plantat!<JO workers are not bemg 
implemented properly. The ~ork~rs are 
in a very disastrous and bad situatIOn and 
the wages that they are now receiving are 
not proper. Though they also get r~tions 
at a subsidised rates, the supply IS not 
regular. SimiJarly, there is. no arrange-
ments for their accommodallon, health 
care and recreation, These arrangements 
are not tbere in the tea gardens and a 

. large tJumber of tea gardens ha ve, become 
sick and lome of them hav,e also beep 
closed rendering thousands of tea planta-
tion workers particularly in Assam, Jalpai-
auri, Alipurdwar. Chota Nagpur areas of 

. Bihar surplus. 

There are also complaints regarding 
provident fund aGcouots. The accounts 

17.59 b .... 
{SHRI SHARAD DIGHE in 

chair] 

are not beiDI properly maintained. 

the 

The 

amount is Dot being doposited properly in 
the respective accounts and tho refunds 
of the amouots is also Dot beiDI mad. 
properly. We, the Members of Parlia- ~ 
ment, had also asked for setting up of aD 
office in the Siliguri area, The Minister 
had agreed with this suggestion. but it has 
not been implemented. 

SHRf P. A. S~NGMA 
office is already functioning. 

Such an 

SHRI BASUDEB ACHARIA : Thank 
you. 

l~.OO bu, 

The Minister has been just now stated 
that he is going to brina a Bill in the 
Budget Session. I would like to ko"ow 
whether he will consider creating a welfare 
fund the welfare of the tea plaatatioD 
workers. A cess known as 'welfare cess' 
can be levIed and the money coJleeted can 
be deposited as a Welfare Fund. This 
will enable the Government to undertake 
certain welfare measures such as construc-
tion of hospitals, schools and other educa-
tional institutions and so OD. This wel-
fare fund can be created on the lines of 
the Beedi workers welfare fund. Will the 
Government consider this proposal while 
formulating the comprehensive legislation? 
Before formuJating the legislation, I want 
to know as to who are going to be the 
members of the Industrial Committee, 
Will the Minister consult trade union re-
presentatives, the concerned State Govern-
ment Labour Ministers~ i.e. Labour Mini-
sters of Assam, West Bengal and Tamil 
Nadu. where there are . tea gardena and 
also Mcm5ers of 'ParJiament and leaders 
of tea plantation workers like my areal 
friend Shri Piyus Traky ? 

SHRI P. A. SANGMA 
going to be tripartite. 

Yes. It is 

SHRI BASUDEB ACHA&IA Will 
the Government propose to take strialent 
measures against thOle tal aardeD owners 
who fan t() deposit tbe provident f\Jnd 
atPoutat ? . 
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Sir, I would IIko to point out that a 
larae Dumber or toa lardoDI have become 
sick and a larae number of tbem have 
eVeD been closed down. Rejuvenation 
work i. also Dot beiDg done to revive tbese 
plantations. A large Dumber of tea plan-
tation workers are now thrown out or 
employment. Wi'l tbe Govornment pro-

. pose to take over tbese sick tea. ,ardeDs ? 
Altbough this is not under his Ministry. 
will be still consider the proposal, looking 
at tbe plllbt of tho workers who are now 
facing starvation and d~atb also? Is 
tbe Minister 10iDI to consider tbis propo-
sal? 

Sir. those tea garden workers cannot 
be compared with the agricultural workers. 
The tea garden workers are skilled 
workors. So, the minimum wage to be 
paid to tbese skilled workers should be 

- much higher tban that of the agricultural 
workers. Will the Government propose to 
includefthis suggestion, also in tbe forth. 
coming legishltion ? 

These are my questions. 

SHRI P. NAMGYAL (Ladakh): Mr. 
Chairman, Sir, a few years back, when 

the prices of tea started dropping in our 
home as well as in tbe world market, to 
boost the tea cultivation; Government bad 
given many incentives . to the owners of 
tea gardens. At the same time, . the 
Government raise th\! Excise Duty on tea 
but not proportionate to the incentives 
given to those few tea garden owners . 
With the result, these tea garden owners 
made Jot of moneY9 but they did not pas~ 
ed on40 tbe labourers though actually a 
proportion of tbat money should haye 
been given to. them proportionately. 

As a result the prices of our tea shot 
up in the home as well as in the world 
market. 

Sir, the prices of ordinary tea, which 
is consumed by common people, in 1982, 
it was round about Rs. 22/- per ktJogram. 
Now, tbis has been raised to Rs. 38 to 
Rs. 40/- per kilogram. So, Sir, wc should 
not go too far, but if we see the prices of 
t~ which are displayed in our own Par-
liament House-Tea Shop-I have just 
got some for the information for tbe bene-
fit of the hone Members and they are as 
follows :. 

------ ---- ~ - --- -----------

No. Brand name and quantity 

1 2 

• 1. Natraj·SOO ams. 

2 .. Maya PUre DarjeeliDI 

• -250 ams • 

3. ADimal-Bird-SOO ams. 

4. Animal ~2lS ama. 

5. GreeD Label (Not available in the 
Lot Sab", for the last lour yoars) 

Before 
Dcc .. , 
1985 

3 

Rs. 11.75 

N. A. 

Rs.37.93 

R~. 20.52 
~ 

As on 
Dec .• 
1985 

4 

Rs.26.00 

Rs. 12.35 

. Rs. 50.90 

Rs.35.50 

Current 
price 

5 

Rs. 94.30 

Rs. 18.4S 

N. A. 

N, A .. 
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1 2 3 4 , 
-- -----

6. Brook Bond Supreme 
{Not avarlable in tbe Parliament 
House} 

7. Oriental Brand-22S gms. 
Not available in tbe Parliament 
House) 

8. Assam--225 aIDS. 

,. NjJgiri-22~ gms. 

So. these are some of the data which 
sbow that tbe prices had been increased 
so much, but as l'er the re,,;y given by 
the hone Minister, this increase in prices 
are being passed on to the Jabourer, but· 
tbat has not been done. So. in the light 
of tbis. I would like to put some ques-
tions : first what are tbe iDcrntivcs liven 
to the tea gardeners? Wbat is (be excise 
duty levied on tea, and what was it in 
1982? Is it a fact that excise duty on 
tea bas not been incre.lsed proportionately 
to tbe incentives given to the companies '1 
Is it a fact t~at dYe to incentives givcn to 
tbe companies? Is it a fact that due to 
incentives given, and the disproportionate 
levy of excise duties, the tea· garaen ow-
ners earned crores of rupees, while tbis 
earning was not passed on to the planta" 
tion labourers? Will Government raise 
the wages of tbe tea garden workers pro-
portionately to the incenbves given, and 
increase in tbe sale price of tea in the 

market? 

SHRI PIYUS TIRAKY: I would 
ask only only question. It rcJate~ to tbe 
workers. Is It a (act that tbe &tcen tea 
leaf pluckers are paid only 16 paise per 
Ka ; but if some factory in the industry 
wants to sen some arcen fea\'es to an"'ther 
factory, at that time tbe owner of tbls 
sick tea prden gets 65 paise per KI of 
peen tea kaves. Why should tbere-be 
so much of a discrimination "1 ,. 

Five Xg~. of 
one It •. of tQ. 

green 
The 

lea leaves make 
prescnt avera.e 

RI. 15.40 Rs.25.40 N. A. 

Rs. 12.98 Rr. 17.S0 N.A. 

Rs. 14.15 RI. 19.65 N. A. 

Rs. 15.44 Rs 17.2j N. A. 

price of tea is Rs. 30 a Kg. So, the price 
of at least one Xa. of tea should he 
given to the individual \lorkers as his 
daily wage rate So, this should .1so be 
considered when tbe t.1inister brin.s in a 
comprehensive Bill. 

SHRI P. A. SANGMA: I am 
afraId that about the specific questions 
rai~d by Me. N amgyal., It would be 
dIfficult for me to all.wer. because the 
administrative Ministry (or this indusfry 
;s the Commerce M1D;s,ry. Thou&h I 
have some informatieD bavinl been for 
four ~ar. in the Commerce Ministry 
earlier, since I am not in possession of 
the latest position, I would not venture 
to reply to these questions. 

The basic questions on which ahe dis .. 
CUt .. ion has centred, .are the mlDlmum 
w.! ~Ii, and "e:fare mea~ures. It is \\-bere 
my~elf personally and my Ministry #rc 
concerned. From time 10 tJme. we 
write to State Governments, aDd we also 
lay down certain ,uidehncs for the nvi .. 
slon of minimum walOS, Dot .only ~D the 
tea industry. but in many otberiodusfries 
as weIJ J can only assure 'he H ouae 
that after what bas been discuSJed beret 
1 will take the matter up with the respec-
tive State Goftrsment&. to se~ whether 
tbey would be in • pOlitioD to revise the 
mtalmum wqel or Dbt. It's for tbe 
Slate OO\l«ameatl to do it. But I will 
certainJy take it UP with la-em, 
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"As [ar as welfare measures are con-
cerned. Mr. Acharia has raised a number 
of questions I bave already admitted, 
earlJer •. that the. implementation of the 
Plantation Labour Act is Dot satisfactory. 
Tho welfare measures contemplated under 
tbe Act are not being implemented. That 
is why we have set up a committee, and it 
bas gone into all these aspects. We are 
trying to reet ry the situation to some 
extent. 

As rar as enforcement of tbe Jaw is 
concerned, perhaps the enforcement rna-
chmery which;3 available BOW, is not 
adequate enough. Under the proposed 
amending Dill. we are trying to strengthen 
the enforcement machjnery also. 

So, this ;-; one aspect I would like to 
• say. tbough I will not be abJe to spell 
out everything what we are thinking of. 
For example, they are supposed to cater 
to medical facilities to the workers and 
all that. I have myse'f reviewed the Sit-

uation of bow t he hospitals and dispen-
saries In the tea industry afle being run; 
whether they are adequate; whether medi-
cines are avail.! ble; "bether doctors are 
available; whether nurs~s are available. It 
is Dot a bappy state of a thing. I myself 
have found it out. One of the reasons 
tbey say is that the doctors are not avai-
lable. bu"t they bave infrastructure; they 
bave hospitals; tbey have the equipment, 
but doctors are not willing to serve there. 
So, I ventured to offer to them. I mean 
gave a suggestion to them that if the 
workers' children are to be educated and 
if they want to go to medical' profession 
with an agreement when tbey have their 
M. B. B. S. Degrees or whatever it is, if 
thoy are willtna to come back and serve 
there, whether you will be willing to spon-
sor these candIdates a nd finance them. I 
am bappy to inform the House ahat there 
is' a spontaneous response from the tea 
indllstry and I propose 10 lake up the 
matter with abe MiQistry of Health to give 
u's some seats so that we can sponsor 

. somo medical st .. den~s for the tea industry. 
So, all tbese aspects, wte have been going 
into. 

SHill BASUDEB ACHARIA 
ab;opt creation of funds? 

What 
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SHRI P. A. SANGMA: I bave been 
personally looking into it. There is no 
bar on creation of fund; creation of fund 
can be done. In fact, in Assam, they have 
already created a Tea Welfare Develop-
ment Fund out of the cess wbich is'beiog 
collected from tea. So, tbat is already 
there The only question is y.,hetber this 
cess development fund sbou1d be run by 
the Central GOYernment as a whore or it 
should be run by the respective States 
Governments. This js a question which 
I have to certainly talk to the State 
Governments. But. at tbe moment, 
A~5am Governml;nt bas gone into that 
and tt-ey ha\le already fonned whitt Is 
called a Tea Welfare Develorment Fund; 
and I do not see any reasons why the 
West Bengal Goverrment cannot do it 
wilen the Assam Government bas already 
done it. 

SHRI BASUDEB ACHARIA: Do 
you propoc.e to incorporate it in the 
proposed Blll ? 

SHRI P. A. SANGMA: I have Dot 
given thought to it. I wiIJ certainly note 
dO~Jl the s.uggcstiODS which you have 
already made. 

A bout the Tripartite Committe that 
you had referred to, It is an Industrial 
ComPlittee; it is a Tripartite Committee 
represented _!- y the trade unions and the 
industry and the government "here the 
Labour secretaries of tbe tea growing 

." States are the m.:mbers. So the State 
Governments are certainly taken into 
confidence \\ henever we discuss these 
problems. 

Regarding setting up of provident fund 
offices, we have falked about it. We 
have sanctioned their of' flee in SiUguri 
and it bas starfed fUDcticning- not much. 
If 1 teU you tbe problem you wIn be un-
happy man, because the Calcutta office 
union is not willing to part with the files 

. relating to Siliguri, Jalpaiguri and Dafjee-
ling. So, there is some problem of shift-
ing the files. I have talked to your LaboQr 
~tinister and told him to sort it out .. 
But an office is' not only sanctioned in 
Sililuri but also in DarjecJiog. The only 
tbin, rcmainlol is about Jalpai.uri. I 
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have made a condition tbat first the files 
pertalnioa to Ja)pai.uri and Darjeelinl 
should be transferred to tbem; -tben only I 
win consider ,he question of setting up an 
office in Jalpai8uri. OtherwIse. I will Dot. 
This is what I have told your government. 
So, if you caD kindly influence your 
unjon leaders it would helP us to mllk~J 
this office function in a proper manner. 

As far as nationalisation is concerned, 
I think the position of tbe government 
has been made absolutely known. It is 
not the policy of the lo\l.crnment now to 
10 OD. taking over every sick industry or 
every sick mill; government canDot 
afford to become a hospital of the sick 
and the dead mills or dead industries. 
Therefore. our position is very clear here ... 
With these words~ I bave made my posi-
tion clear and I tbank the bon. members 
for having initiated tbe discussion. I can 
ooly assure you that while formulating 
our amendment~ we wilt keep the sugges. 
tions made 10 this bebalf. 

SHRI PIYUS TIRAK Y : ADd the de-
mand also. 

PAPERS LAID ON THE TABLE-
Co",o. 
[Englilhj 

Notilic:atio. IID.er CUltollls 1962 

Oupla Printin, Work. 

THE MINISTER OF STATE IN THB 
MINISTRY OF PARLIAMENT".V 
AFFAIR.S (SHRIMATI SHEILA D1I(. 
SHIT): On bebalf ot Sbri B IC. Gadhvi, 
the M;nister of State in tbe Department 
of Expenditure in the Ministry of PinaDce, 
I. beg to Jay on' tbe Table a copy of 
Notification No. 468/86-Customl (Hindi 
and English versions) published in GazeUe 
of India dated the 26th November. J986 
toaetber with ao explanatory memoraD-
dum seek I 01 to raise tbe buie 
customs duty on unwrouaht .. copper 
from 75 per cent ad valorem to 95 

per cent ad valorem in sUperseuiOD of 
Notification No 252/82-Customs dated tbe 
16th N.ovember, 1982, under section 159 
of the Customs Act, 1962. 

[Placed in Library. See No. LT-3302/ 
86] 

MR. CHAIRMAN: The house now 
stands adjourned to reassemble tomorrow. 

18.21 brs. 

. The Lok Sabha then aJjoutll{"d till 

Eleven 0/ tlr~ Clock 011 Thursday, 
Novt.lnbe,. 27, 1986!A"IIhQ),Qlfa 6, 

1~08 (Saka) . 




